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LOK SABHA

Monday, November 16, 1970; Kartika 25,
1892 (Saka)

met at  Eleven of the

Clock.

The Lok Sabha

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

SHRI S. M. BANERJEE : Sir, 1 have
already written a letter to you about the
cyclone toll in Bast Pakistan, 3 lakhs of
men and women have died. If the Prime
Minister is not making a statement on it, [
would request you to allow us to express
our sorrow, at this loss of so many human
lives. (Interruptions).

st wg fad : dar 53 F37
& @ or@ owr AT A0 & Y gW AN
e FT WS 790 1, (FmEE)

MR. SPEAKER : After the Question
Hour I will allow it. (Interruption). Please
do not make everything very controversial.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
After the Question Hour it may be taken
up, if you permit it.

SHRI JYOTIRMOY BASU : I have
given notice under rule 317.

MR. SPEAKER : Iknow that. New,
Questions.

2

Setting up of Inter-Ministerial Group to
stndy the role assigned to Foreign
Drug Manufacturing Units in India

*121. SHRILAKHAN LAL KAPOOR:
Will the Minister of PETROLEUM AND
CHEMICALS and MINES AND METALS
be pleased to state :

(a) whether an inter-ministerial group
has been set up to examine the role assign-
ed to the foreign drug manufacturing units
in the country;

(b) if so, when this was set up; and

(c) the terms and conditions proposed
for these foreign drug manufacturing units
to manufacture drugs in India ?

THE MINISTBR OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRID. R. CHAVAN) : (a)
to (c). An informal inter-ministerial Group
was set up in June, 1970, broadly, to con-
sider certaln aspects such as inflow and
outflow of foreign exchange, future prog-
ramme of production and investment,
progressive Indianisation etc. of foreign
companies that is to say companies
with majority foreign equity
capital and subsidiaries of foreiga compa-
nies, in the drugs field. No terms of
reference have been laid down for this
Group nor any time limit prescribed within
which it should submit the results of the
study to be made by it.

&t F@T I $YT : AT A4,
ATHI FT JgT I T, T I H
TAF AT Y IGHT AT GEET 1 A
ST §F AT F ISTAT AT FIHTT HY
s  F1E i 39 w7w T II AT
& arf qamsil & T2 gq qeal 1 =T
o Ed | & gIE ¥ AWAT A7Eav g
T a8 a1q agr A & fF @ # NS
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@y farey wwafqat @ fadia fe
afes zam, 3% g9 F AAR F oF
T3 fgen ax uErfawry & @ g ?
™a wear e faw qrag & A&
17 9t st 21 fagifa feg o § Saw
FIE &1 AT ST Jeq M T FaqT
T3 93 7 E.....

AW W@ AT qI 787 |

A FqA T IR FEFR F
ST Avgar g 5 agt 9T S fadan
Frafat § 3a% I fagean & &
foq qur zamsl & Tgd gu gedl 9%
framro =3 & fag a1 sTow amma #E
e & ? agi o farm wwafaar fs
TAE TAT @ F FAT JAFT AT UG-
IO FIA AR AN qeq FarA F a9
T3 & ITH! AT FAT FA 7

SHR1 D.R. CHAVAN : About the
first part of the question about increase in
prices, the Drug Prices Control Order has
been issued by the Government to reduce
the margins of profit and for the purpose
of bringing about rationalisation in the
price structure.

SHRI KANWAR LAL GUPTA : But
the prices have gone up.

SHRI D. R. CHAVAN : There is no
price rise. 1 have not received any infor-
mation about price rise. 1t is hoped that
it will be possible to asscss and understand
what is likely to be the effect of the Drug
Prices Control Order, but it is estimated
that there would be a net saving of nearly
Rs. 25 crores in the national health bill.
There are about 2390 units in the country
which have been registered under the Drugs
and Cosmetics Act, out of which 64 are
foreign companies in the sense that foreign
investment is there. The range of foreign
investment varies between 25 to 100 per
cent.

SHRI JYOTIRMOY BASU : What is
the annual turnover ?
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SHRI D.R. CHAVAN : About the
annual turnover, a study has been made in
the Department of Petroleum and Chemi-
cals covering about 45 of the 64 forcign’
companies. The total turnover of these
companies in 1968-69 was Rs. 141 crores
and in 1969-70 about Rs. 164.3 crores. It
comes to roughly abeut 82 percent of the
total turnover.

About the steps taken by the Govern-
ment for the purpose of reducing the hold
of foreign companies in the pharmaccutical
field. the following measures have been
adopted by Government. Firstly contro! on
the selling price, as introduced in the Drug
Prices Control Order, 1970 as a result of
which there have been significant reductions
in some of the prices of the drugs marketed
by foreign companies. Secondly, progre-
ssive increase in Indian participation in
the equity capital of foreign companies.
The Foreign Investment Board’s view is
that foreign equity capital sheuld be redu-
ced to 60 percent in the first instanee. Also,
foreign technicians are being replaced by
Indian personnel after necessary training.
Thirdly, enactment of the new Patent
legislation. Also as a matter of policy,
licences for formulation capacity are not
granted to foreign firms except for sophis-
ticated formulations requiring special
technical knowhow.

=t tfa T : 7 wERE s
ag qaia fafea sq# 2 233 Q¥ seer
WAT| AW Y A AT 7 JaX
T AT gHA E1,..... (FHAAA)......

stag fawd ;3R A 'S
2 a1 9a% faewd yaT g gy
qeq 9T TET At AZET F AT (BT
# gfaar grar

Feqw WP : Gar TAE AR
gr3w 1 2fae qX <@ faar g av w=sv
gL L (CTAEE)L

| HEA AR WYL FAH AQILT,
S f 77 AgRa ¥ Fam fear @ R
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AT A A3 §, WA &1 97 @
g § w@d wfew wgwa g s
T@H F AWM AR § | T IERF &
TF Ao Qo THo YTfaw ¥ AY I14-
N7 g5} AR I Faman 5 Aawme
T faey & FXw 0F g qd oA
f& Fyaq 2@ 9¥ g 9ifgy oY, Sy
39 A F 49 4¥ fag e o
q1Adg g3eg a7 § 6 gareii & qm
% W 1 39 WM T AW ST T 9
AN FT AFAET ] | A grew F &
GIFI ¥ FEan =g § 5 o afes
w § faast fF awe faen F=afagi
g et & ar faas fF § o §
FT 37 T@E™HI & fAwior 7 syaean a9
WHE AT F FA MG § ?

gl ag g § 5 =@ Aw DA
6 sfqua srar (G & onifs aeafas
TqE GO § W) ST Jar
zarelt & wgEfEF (garAi w1 AT
1 § gafa #a1 gwFR wrgEfes
a1 I ga@rei &1 fawio w3 q@
SreaTgd 3 & TAg 97 qX SATET § r_r
& T F FIS A9 e g 7

SHRI D, R. CHAVAN : For manufac-
ture of basic drugs, we have got in the
public sector the Hindustan Antibiotics
Limited, Pimpri and also the two units of
the IDPL—the antibiotics plant at
Rishikesh, the Synthetic Drugs Plant at
Hyderabad. These units are producing
basic drugs. ([lnterruptions).

Nearly 30 to 40 percent of the basic
drugs are being manufactured in the Public
sector and the production, particularly in
the two IDPL plants, is picking up. Iam
quite confident that in about a year’s time
there will be a break-even so far as IDPL
plants manufacturing basic drugs are
concerned.

SHRI LOBO PRABHU : I think, we
are agreed that the people of this country,
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particularly the poor pecople of this country
should have the best and the cheapest
medicines possible. In the circumstances, 1
would like to ask two questions; firstly,
if you take over the manufacture of basic
drugs, following the example of your IDPL
whose cost is about twice the cost of
imported drugs, will you not make medi-
cines more expensive to the people; and,
secondly, however much we may deprecate
foreign participation in our industry, are
we at this time capable of that research
which will give us the best medicines and
bas your Patents Law particularly not
barred the entry of the best prescriptions
and the best research into this country and
therefore, done harm to the people of
India ? R

SHRI D. R. CHAVAN : This question
does not arise.................. (nterruption),
You must ask a question which is relevant
to the question that has been asked
originally............ (Interruption).

MR. SPEAKER : You should have
addressed the relevancy of the gnestion to
me and not have judged it yourself, I
think, his question was relevant.

SHRI D. R. CHAVAN : [ do not dis-
pute the authority of the Chair. But may
Iinvite your atiention to the question ?

MR. SPEAKER : He was asking
whether, like the IDPL, this new assign-
ment might not cause doubling of the
prices. You can say, “Yes” or “No”.

SHRI D. R. CHAVAN : May I invite
your attention to the question ? The ques-
tion is : whether an inter-ministerial group
has been set up to examine the role
assigned to the foraign drug manufacturing
units in the country; if so, when this was
set up and the terms and conditions propo-
sed for this. The limited purpose of the
question is whether any inter-ministerial
group has been appointed to go into the
question as to what role has been assigned
to the foreign companies. So far as the
IDPL is concerned, as I said in the begi-
nning, basic drug manufacture in the IDPL
............ (Interruption)

MR. SPEAKER : I know the scope of
the question. You are a lawyer yourself,
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surrounded by three lawyers. I also happen
to be that. But because in your previous
reply you went much in detail, the question
arose out of your own reply. You may say,
“Yes” or “No”’. Why get involved in all
these arguments ?

SHRI D.R. CHAVAN : Itis true that
the prices of IDPL drugs are a little on the
high sides.

SHR1 SHRI CHAND GOYAL : Itis
rather surprising that the Minister has exhi-
bited colossal ignorance when he said that
he had not heard of the rise in prices of
drugs. Who in this country cxcept this
Minister would say that the prices of drugs
have not gone up after the enforcement of
the Control Order ? I would like to know
whether a demand has been made of the
Government to Indianise the foreign com-
panies and what steps the Government has
taken towards the Indianisation of these
foreign companies. 1 would also like to
know whether the Government is prepared
to appoint a special  committee
to find out to what  extent
prices of drugs have risen and to what
extent they have come down. The Govern-
ment says that the prices are coming down
whereas the fact is just the reverse.

THE MINISTER OF PETROLEUM
AND CHEMICALS, AND MINES AND
METALS (DR. TRIGUNA SEN) : 1am
sorry I cannot agree with the hon. member.

. According to the Price Control Order, the
prices of many drugs went down. When it
registered a rise in the case of some drugs,
you will rcmember, Sir, we amended the
Act and we asked the manufacturers.........
(Interruption). There is no price rise at
present so far as drugs are concerned. As
regards the sccond point, I do not believe
in nationalisation for nationalisation’s sake.
We have formed a committee to go into the
matter as to how we can curb the making
of huge profits, how we can Indianise and
how we can also reduce the foreign capital.

SHRI BEDABRATA BARUA : May
I know whether the Government has exa-
mined the repcated allegations that were
made in this Housc following revelations
inthe U.S. Congress about foreign drug
manufacturers selling drugs at 20-30 times
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the prices at which they sell to European
markets ? Have the Government come to
any conclusion in this regard ? Is it not a
fact that these drug manufacturers instead
of obeying the orders have sometimes tried
to subvert these orders by harassing various
constituents, like, the retailers ana others
and, if so, may I know whether the Gover-
ument will consider any alternative such as
nationalisation of drugs industry and
development of Indian technical know-how
in this matter.

DR. TRIGUNA SEN : The Govern-
ment is aware of it. It came in the press also
that the subsidiaries in India charged ex-
orbitant prices. We made enquiries from the
American Embassy and we got the reply.
We are trying to realise the cxcess they have
charged. As regards the second point, it
is not correct that the manufacturers are
trying to subvert the Price Control Orders
of the Government. That has not been
done

SHR1 BEDABRATA BARUA : There
is harrassment.

st Ay famd . sww wERw,
RN g saTa § aamar e S s
fawrity & s war § 99w S8
FEdw i 38 fFar e &
395 g s Aafg et 7§ & av &
ZAY AT AT § % Far ag aga
Sez sH e &1 e fAaifa &3
AR g% g Imew I fF ag v 64
Feafaat § 2000 & ¥ s 82 shwa
IR A% Y H § a7 RN w@d
TR AT FT IH IE A Z@ AIT AT
FeaaT W@ & fog #E7 & ge A
TR fradt fada g gad owre €
AR are Pradr QS SAay & af @
g g wifz faem 3 AR T
aw qig arr &1 & 2 & fa feaay
fa2elt gar ggiv ame W ¥ T W@
A T F1 AeAT qg TS AT 3T ?

DR. TRIGUNA SEN These are
exactly the terms which we have referred
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to this committee. As a matter of fact, we
wanted to collect this information from the
Reserve Bank of India.

Unfortunatcly, we could not get that
information firmwise. So, my Ministry; in
the E. & S. Division, are collecting it.
We have already collected the information
as Mr. Madhu Limaye said, “regarding 45
firms and we will complete collecting it
from the 64 units orso. It is exactly for
this purpose that is to find out what profit
they are making, how we can curb it, how
we can Indianise and how we can reduce
their equity participation—these exercises
are being done.

=t vy fawd : & e #Y g7 od
oie fRR® & g1 99 @ FHErE
Ffod 1

= A v : safa R T A
Faerar 6 o aw ag g & =
7Y fawg ST 9G1d G000

siag e + M sy anfs &
99 §9 3 gM A 3IF 9 A9 AT
wTaTEa |

=t vifawy ¥g : OdFE FT
IRA|

srem AgEE S A AR arear
2, IR AFAT IGFT AWM AT TS
Iy &1 zo% faT @Y g9 F13 s
grr

DR.TRIGUNA SEN : Mr. Speaker,
Sir, 1  protest agai this  all ion
being made again and again that I have
been making money out of these manufac-
turers. Perhaps it was his habit during the
past. Now he is passing it on to us. I
object to it.

SHRI JYOTIRMOY BASU : I am
saying that they are collecting money for
the Party. (Interruptions).

DR. TRIGUNA SEN : T suggest that
it may be included.........
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SHRI RANDHIR SINGH: This should
be expunged from the record.

St wew fagrd a=dat @ wegw
qEIeT, 939 F TF 9= F A0 A7
e & ama® § T wq@r
FoT FXE ] | WA ANTA @
AT &7 qozT fFar & 1 4 q&f &
fax s=er grr 5 s s=mfase
FIq J JA fasemar Sy 27 59
AT FY AT HETE J1T

DR. TRIGUNA SEN: Sir, I am in
your hands. (Interruptions).

MR. SPEAKER Order, order. 1
would request all of you not to convert the
Question Hour and then furthering and
furthering it into an inquiry. If you want
something else, you come through a regular
motion,

SHRI RANGA : From so many
quarters this allegation has been made. My
hon. friend denies it. All right, let them
accept the challange. Let us get at the
facts.

SHR1 ATAL BIHARI VAJPAYEE:
Have an inquiry.

DR. TRIGUNA SEN : He s repeating
again and again that I made six lakhs of
rupees. (Interruptions). Sir, I am in your
hands.  (Interruptions). 1 suggest, Mr.
Speaker, that you appoint a committee and
find out the fact. If it is not true, he should
resign, but if it is true, I will resign.
(Interruptions).

st g : oamd ak § adf
g1
SHRI RANDHIR SINGH : Not only

he should resign, he should be put behind
the bars. He must be prosecuted.

MR. SPEAKER Next
Mr. Dhandapani.

question.

ot FaT AW I ¢ AeAE R,
aTq qg Fadsd 9 Rl
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giwa fasadd ar afi, & &4

TERT A T E

SHRI NATH PAI : Mr. Speaker,
I resumed my seat because you asked me to
resume it.

SHRI RANDHIR SINGH : Sir, irres-
ponsible allegations should not be made.
He cannot ge scotfree.

SHRI NATH PAIl: May I makea
submission, Sir ? You asked me to resume
my seat, So Isat down.

FeTw AP : § AW FY g0
agi T @ g

SHRI NATH PAI : You asked me to
sit down. I thought you would call me. .

Feam w@Em - & Wi % fad
&5 9 & fod wer ar

SHRI NATH PAI: You promised to
call me.

MR. SPEAKER : Isaid, ‘“You please
sit down.” That is not a promise.

SHRI S. M. BANERJEE : Sir, 1 rise
on a point of order.

MR. SPEAKER : No point of order
during Question Hour.

N frgAEw @ WF 50 9§
@RI FIN ¥ NREEF =
wT3qS 23T g1 W §, AfFa ag @
¥ faq agi W@ & 1 s fog o
gy T W@ g ¢ & AEm F g
Fo Tar va9 F3 fomy gfeat 1 o
AN § IART @ faF | " A
g A8 faw @) & Sa% fon stw
a1 T fway & 7

DR. TRIGUNA SEN : 1 am happy
with the remarks because at least 1 find
that the consumers and the public are
becoming conscious about the shortage
which bappened also in the past, butl
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may assure hon. Members that we are
doing our best in the matter. We have
requested the State Governments, the
Ministry of Health, the Drug Controller,
the State Drug Controllers etc. who are
responsible for distribution to find this
out and see that there is no shortage any-
where in India. But, Sir, you did not
listen to me; I am so serious about it; I
ask him to take my challange. He said
that again and again. He said, 1 collected
6 lakhs of rupees. 1 cannot tolerate it,

SHRI RANDHIR SINGH : He is
running away, not accepting the
challenge.

SHRI BAL RAJ MADHOK : That was
an allegation against the' party, not against
you.

DR. TRIGUNA SEN : He mentioned
my pame again and again.

SHRI KANWAR LAL GUPTA : You
collected the’fund fot the party.

SHRI JYQTIRMOY BASU : Let
there be an Enquiry Commission. Let there
be a high-powered. commision to go into
the matter, to investigate into the matter
of coflection of funds for the party. Such
scandals are going on in the matter of
drugs,

SOME HON. MEMBERS : Rose—

MR. SPEEKER : ] am not going to
allow all of you. (Interruption).

DR. TRIGUNA $EN : I am prepared,

MR. SPEAKER : He says, that is not
against you. Pleases sit down. Regarding
that I think, if this is gone into, one of
the parties must resign,

SHRI JYOTIRMOY BASU : The cat
is put of the bag. (Interruption)

MR. SPEAKER : Mr, Jyotirmoy Basu,

will you please sit down ?

SHRI JYOTIRMOY BASU : Yes,
Sir I am sorry if I offended your ears,

SHRI1 S. M. BANERIJEE : On a point
of order.......
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MR. SPEAKER : [ am. not going to
allow any point of order during the Ques-
tion Hour. Mr. Nath Pai. ..,

SHRI NATH PAI : The House is
entitled to get your guidance on this
matter. You heard two sides of this House
but this matter cannot be left at that
point. There was a very grave allegation
to the effect that Dr. S g:o_llgcted money
to the tune of Rs. 6 lakfis for party. These
were the words used-—in Calgutta from the
manufacturers. He said, “You may deny,
but we have it from the manufacturers of
“drugs that you have collected this’’. Dr. Sen
denied it; I congratulate him; this is the
first time we have soon a Minister accept-
ing a challenge and saying, all right, let
us go into an enquiry.~ This matter cannot
be left like this. The entire apposition is
agreed that there should be a Parliamentary
Committee and you should’ give guidance
in' such matters. Otherwise this will be
reduced to a farce. The House must be
given a clear and concrete guidance by
you. Let there be a Committee to look
into the matter. 1 don’t ‘know where the
Minister of Parliamentary ' Affairs is. It is
the Government which should have come
forward immediately and- accepted the
suggestion for a Parliamentary Committee
to investigate into the matter. I don’t
know where the Minister of .Parliamentary
Affairs has disappeared. May 1 therefore,
request you, in all humility, to guide the
House as this is a serious allegation? The
Minister has accepted the chalienge. There
should not be any difficulty in appointing
a Parliamentary Committee. You may
kindly announce what your guidance in
this matter is.

DR. TRIGUNA SEN : Kindly hear me.
It was a personal allegation against mg, to
which I took objection... . ......

AN HON. MEMBER : He said that
it was for party purposes.

DR. TRIGUNA SEN : He mentioned
my name and said that I had collected......

AN HON. MEMBER : For party
purposes.

DR. TRIGUNA SEN: It may be for any
purpose; he said that 1had collected Rs.
6 lakhs, and he repeated it also. So, I said

DA
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that if he could prove that I had taken 3
farthing from anybody. and if it is found
true, I would resign, and if it is not proved,
then he must resign.

SHRI RANDHIR SINGH : He should
be prosecuted, if it is not proved. He
cannot go scot-frec.

. SHRI SHRI CHAND GOYAL : Apoint
a parliamentary committee; if he is really
sincere, then let a parliamentary committee
be appointed to go into the matter.

. SHRI'JYOTIRMOY BASU : What he
is ;aying is all empty noise.

SHRI S. M. BANBRIEE : On a point
of order.

MR. SPEAKER : There can be no
point of order during the Question Hour.

SHRIS. M. BANERJEE : My submi-
ssion is this. There is a convention here
in this House that when there are serious
charges made against a Minister, either he
contradicts it or accepts an inquiry. If
there are any charges against Shri K. K.
Shah, he is present here in the House
and let him contradict it or let him agree
to an inquiry. There have been similar
instances here before in this House. For
instance, Shri Prakash Vir Shastri and
Shri Bagri had made certain charges against
Prof. Humayun Kabir who is no more
with us here. Then, Sardar Hukam Singh
who was in the Chair conceded the point
and he said that he could investigate into
the whole thing, with the result that he
asked Shri Bagri...... '

SHRI MADHU LIMAYE : Shri Bagri
did not make any charge.

SHRI S. M. BANERIJEE : I know that
it was Shri Prakash Vir Shastri who had
made certain charges. But Shri Bagri had
also made some charges. Ultimately, Shri
Prakash Vir Shastri and Shri Bagri with-
drew the charges in the House, after the
inquiry. I would, therefore, request you
tklat in all fairness, there should be a par-
liamentary committee to inquire into the
charges, because these are serious
charges; if they are collecting money in
this manner, it means that they are dis-
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honest people, because political donations
are banned under the present law, and
naturally whatever money has been colle-
cted is black money. If the charges are
proved, then the Hon, Minister must resign
otherwise, Shri Jyotirmoy Basu should
resign, But in all fairness, there should be
a parliamentary committee to keep up the
public morality.

SHRI PILOO MODY : Eitherway,
Parliament stands to got purged.

= sew fagt amwd ;s Ay
F I watfeq AT AT & Faw IEa
FFFE AN E: W F oF awr
ATAY AT AT @7 R (FRETeEw)

MR. SPEAKER : That is too biga
question. That does not arise out of this
question.

DR. TRIGUNA SEN : He said that 1
had collected Rs. 6 lakhs. I have collected
not one farthing.

SHRI ATAL BIHARI VAJPAYEE :
The question is whether money has been
c¢ollected for the party purposes or not.
That is the allegation.

SHRI JYOTIRMOY BASU : We know
him for the last 23 years. We know what
he is doing every day.

MR. SPEAKER : The allegation that
was made was that the hon. Minister had
collected some money, and the hon.
Minister got up and.repudiated it, and he
said that he was open to inquiry. If the
allegation is found wrong, then the hon.
Member should resign and if the allegation
is found true, then, of course, the hon.
Minister  would resign. In that
case, nothing is there before me
in writing. When the hon. Member sends
it to me in writing, then I shall consider
it.

SHRI JYOTIRMOY BASU : Since my
name has been mentioned, I would like to
submit that I have been informed by very
dependable  sources that Congress
Ministers have been collecting money
from every possible source for the party
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purposes, If you read the articles that have
appeared during the last week in the
papers, you will find that it is a shame on
the whole nation and the Government. You
should read the articles......

SHRI RANDHIR SINGH : Now, he
says that it is hear say. Now, he is
wriggling out of it.

oft fira v shtfers A
grf e Naarasw@d ?

MR. SPEAKER : Let him give notice
of it; then, I shall do it.

Louis Malle’s Films Shown in Cuba

*123. SHRI R: K. AMIN : Will the.
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Louis Malle’s controver-
sial films were first shown in Cuban
Government controlled Television network;

(b) whether Government have taken up
this question with the Cuban Government
and if so, the reaction of the Cuban
Government in this regard; and

(c) whether several Members of
Parliament brought this fact to the notice
of the Government of India and if so,
their reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). One of Louis Malle’s films
<CALCUTTA’ was shown in three movie
houses in Havana in June and July, 1970:
Our Charged’ Affaires took up the matter
with the Cuba Government. The film was
not shown on Cuban National Television:

(c) A letter on this subject was recei-
ved from four Members of Parliament
and has already been replied.

SHRI R. K. AMIN : When our Charge
d’Affaires to protested against the exhibi-
tion of the film in Cuba, was he told by the
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Government of Cuba: “If you show the
factual error, we are prepared to consider
your case ? If so, did Government show
to them what are the factual errors in the
film so that they do not show it to the
Cuban people ? Secondly, when this film
was produced and shown in Cuba, was the
matter taken up with BBC to be settled
privately so that it is not shown any further
anywhere in the world ?

SHRI SURENDRA PAL SINGH
When this matter was taken up by our
Charge d’Affaires with the Cuba Govern-
ment, their foreign office asked him to get
in touch with the Director of Jnternational
Relations of the Cuba Government Film
Institute. Thereafter, he did contact this
particular officer also but he was informed
that they could do very little about it if the
film was shown in private cinema houses.
So it was no pursued.

SHRI R. K. AMIN: What efforts have
been made by Government to show to
people outside our country in Cuba and
elsewhere that this film consists of so
many factual errors, it is wrong in these
respects and the correct picture about
India is like this ? Is it also a fact that the
Cuba Govrrnment said: “Your own Prime
Minister makes so much about the poverty
of India; we have just shown the poverty
of India and nothing else’’ ?

SHRI SURENDRA PALSINGH : It
is not a question of there being any errors
or of the correctness or otherwise of the
film itself. The fact remains that the film
as it exists today shows only the negative
aspects of Indian life and does not present
a balanced picture. We have always taken
the view, and expressed it to all friendly
governments, that the film is unbalanced
and shows only the seamy side of India’s
social and cultural life.

SHRI HEM BARUA : In view of the
fact that this picture depicts India as she is
—may be a seamy side but all the same it
exists—why is it that action has been taken
against foreign corporations like the BBC
or private Cuban picture houses—if there
are any such private picture houses at all in
Cuba ?
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SHRI SURENDRA PAL SINGH : We
have never taken the stand that what the
picture shows is incorrect. Tt is quite
possible certain bad things do exist in our
society and country, which have been
portrayed in this film. Our only objecion
is to a foreign team coming to India and
taking pictures showing only the negative
side and not the positive side also, thus
presenting an unbalanced picture.

SHRI PILOO MODY : Why ? Do
they have to take instructions from him ?

SHRI SURENDRA PAL SINGH : We
admit that we have backwardness in our
country, that there is poverty in our
country, that there are many sore spots in
our country. We do not object to any one
coming and taking pictures of all these
things, but at the same time, we do expect
them to take pictures of the other side
also.

SHRI PILOO MODY: What is the
other side ?

SHRI SURENDRA PAL SINGH:
There are good things in our culture. They
should take a picture which shows the
life and culture of the country as a whole.

SHRI BALRAJ MADHOK : In view of
the inept handling of the whole affair of
this film, the demand in the whole world
has grown for this film, and, therefore, this
film is going to be shown whatever you
may think about it. May I, therefore, ask
whether in future you will take care to see
that the foreign film-makers are either not
allowed to see the seamy side of things here,
or, if there is a seamy side, you will not be
afraid or ashamed of it and will take steps
to see that these seamy things go away ?
For instance, yesterday when the naked
children went to see the Prime Minister,
they were not allowed, only the rich child-
ren were allowed. If some film-maker
takes a picture of these naked children,
how can you blame him ? Therefore, what
steps are you taking to see that object
poverty is removed from the country ?

SHRI SURENDRA PAL SINGH : I
have already admitted that poverty does
exist in our country, backwardness does
exist in our country, and it is open to



19 Oral Answers

everybody from outside to come and take
pictures of that and depict it abroad, but
it is expected of them that they should take
pictures of other things also ?2....... .

SHRI PILOO MODY : Like the rose
garden of Indira Gandhi?

SHRI SURENDRA PAL SINGH : ..
and depict a balanced picture of our
country and of our culture.

We have rules and regulations govern-
ing the functioning of foreign TV teams,
but 1 admit that in the past we were not
able to implement them rigidly, but we
have now been informed by the Ministry
of Information and Broadcasting that they
have taken steps to see that any foreign
team which comes to our country is kept
under a certain supervision by our own
officials. For instance, a liaison officer is
appointed by the Ministry who will go
with the foreign team.

SHRI PILOO MODY Absolute
nonsense. We do not want a police State
in this country. We want an open and
free society. ' v

SHRI K. NARAYANA RAO : The
hon. Minister has stated that the foreigners
have the liberty to take pictures and take
them as they like. This ‘should be restric-
ted. In the light of what has happened
earlier, will the Minister be prepared to
take further steps to see that any film
sent out is scrutinised in the same way as
our Indian films are censored in this
country ?

SHRI SURENDRA PAL SINGH :
Rules already exist, and the Ministry con-
cerned, the Ministry of Information and
Broadcasting, has now clarified the position
and I think they have taken steps to sce
that anybody who is making fiims in India
has to give an undertaking that once the
film has been completcd, it will be shown
either to us in India or to our representa-
tive abroad, beforc it is exhibited.

DR. RAM SUBHAG SINGH : There
has been a new chapter in this whole
cpisode because the hon. Minister has sta-
ted that there is nothing inaccurate in the
film, though it may not be balanced. So,
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on the basis of this reply, may I ask whe-
ther the Government of India think that all
the film-makers who come here should take
enly such films which are endorsed by the
Government, and do the Government want
to regiment our film industry on this pattern?
Because something wrong has been done
against these film-makers and also against
the BBC, because they themselves accept
now that there is nothing inaccurate in
that film, do Government propose to
rectify all those wrongs ?

SHRI SURENDRA PAL SINGH: 1
repeat that it is not a question ofginaccu-
racy. Whatever Louis Molle films show
about India, these conditions do exists in
our country .....(Interruptions).

DR. RAM SUBHAG SINGH : Who
are youin a free society to ask them to
show only that part of the picture which
you want to be shown 7

SHRI SURENDRA PAL SINGH :If a
film has to be taken of our life and it has
to be shown abroad
(Interruptionsy.

DR. RAM SUBHAG SINGH : India
is a democratic-country; it should not be .
controlled as is being done...(Interruptions).

SHRI SURENDRA PAL SINGH
While the freedom of the Press, etc. has to
be respected, under the modern concept
of that freedom, the Press and the TV
teams have a certain amount of responsibi-
lity and obligation to the country where
they are operating; it is their duty to
show a complete picture of a country
(Interruptions).

DR. RAM SUBHAG SINGH : What is
a completes picture ? Can you produce a
picture on behalf of the Government which
would be a complete picture ?

SHRI NATH PAI : May 1 know from
the hon. Minister what has done greater
harm to the image of India is the inept,
illiberal and intolerant handling of the
whole episode by the Government of India
and its bureaucrats or what Mr. Louis
Malle has to show in the film ? We get
the impression that it is not what Mr.
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Louis Malle has shown in the film that
nas done damage to India but definitely
the illiberal attitude adopted by the
Government of India. We get worried.
We may order foreign artistes now; it may
and up in ordering our own artistes.
(Interruptions). Is it not a fact that
Louis Malle, as disclosed by the special
correspondent of the Times of India in
an interview, has expressed shock that the
Government of India had never demanded
that the film should be first censored
by them and only later on had come up
with all this censorship demand ? Is it a
fact that he had disclosed that there were
no pre-conditions it was in the best tradi-
tions of India—imposed by the Govern-
ment of India and that this was an
afterthought ?Is it not a fact that because
of what the Government of India had
done—I think they are best advertisers
for the film—the film is now in great
demand throughout the world ? The film
would have met its own fate on its own
merit if all this was not done. Will the
Government do something to tell the
world and this country that artistes,
poets and writers are not regimented here;
that artistes and others would not be
ordered about by any Government, progre-
ssive, leftist or rightist ? May I havea
clear-cut answer from Government ?

SHR1 SURENDRA PAL SINGH :
It is not correct to say that Louis Malle
had not given any undertaking to t\he
Government of India.

SHRI NATH PAI : It is in the Times
of India ; Mr, Padgaonkar had written
it,

SHRI SURENDRA PAL SINGH :
When Louis Malle came to this
country and before he started his opera-
tions here, he met the officials of the
Ministry of Information and Broadcasting
who explained the whole procedure to
him.

SHRI NATH PAI : What was the
procedure ? Mr. Hussein produced a
wonderful film which you did not allow...
(Interruptions). 1 am not passing a Judg-
ment because I have not seen the film,
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SHRI SURENDRA PAL SINGH :
The officials told Mr. Louis Malle in
clear and categorical terms that he should
fulfil certain conditions before he could
make films in India. In verbal discu-
ssions Mr. Malle had infact agreed
to observe all those conditions. Later on
when the officials wrote to him a letter in
which all those conditions were enumerated,
no reply came from him......(Interruptions).

AN HON. MEMBER : What are those
conditions ; lay them on the table.

SHRI SURENDRA PAL SINGH : It
is a fact that we did not take the precau-
tion of sending anybody along with him
to see what he was doing ; we had hoped
that he would abide by the conditions
laid down and that he would fulfil his
part of the ‘bargain. Unfortunately he
deviated from them. He filmed many
thigns which we did not like. He did not
fulfil one main condition”; i.e. that he
would show the film to our representatives
abroad, as soon as he finished filming.
Now measures have bcen taken by the
Ministry to see that this kind of thing is
not repeated.

SHRI PILOO MODY : It is obvious
that no film can depict the entire life of
the country for the last so many centuries,
And that a film, in order to be topical,
must explain the conditions in the imme-
diate past years. May 1 know if the
Government is aware of the fact thatin
the last five years, the poverty levels in
this country have risen from 50 per cent
to 70 per cent and if any worthwhile film
is to be made about Indian conditions, it
must depict this enormous rise in poverty
levels in this country over the last five
vears, and therefore, the film, if anything,
was a very topical film, depicting the
present conditions of India and the direc-
tion in which it is going. The Minister
keeps on reiterating that he wants a
balanced picture,

MR. SPEAKER : Please ask the
question.

SHRI PILOO MODY : 1 will, T am
trying to think of one. The Minister keeps
on reiterating that this movie has to be
balanced. He has not for a moment sugge-
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sted what else Mr. Malle could have cone
to make the picture look more balanced.

SHRI SURENDRA PAL SINGH: Is it
the Hon. Member’s contention that during
the last five years or 10 years, or 20 years
the poverty level in this country has not
decreased, (Interruption) and that we have
no achievement to our credit ? Certainly,
in the last 10 to 15 years, we have accom-
plished something else. Anybody who wants
to depict the life in our country should
see the positive side also. (Interruption).

SHRI AMRIT NAHATA : It is true
that therc is appalling poverty in our
country of which we are all ashamed. But
we are not ashamed of our poor people
who are the noblest in the world, but if
any realistic film-maker were to depict
Indian poverty, the question is not whe-
ther heis depicting poverty or not; the
questlon is with what motive he is depic-
ting it; whether that motive is to
denigrate, to ridicule and bring down
the image of India.

MR. SPEAKER : Please put the
question.

SHRI AMRIT NAHATA : I am asking
the questjon. I am surprised that the Hon.
Members who were so touchy about this
map or that map are behaving as if they
are the illegitimate children and gutter
inspectors of Miss Mayo who denigrated
India. [ would like to kmow from the
Minister whether the would take stern
measures in future to see to it that in the
pame of art, India’s name is not
prostituted ? (Interruption).

SHRI SURENDRA PAL SINGH : 1
agree with the Hon. Member that in any
mass media like the TV, what is said is
less important than how it is said. I agree
with him entirely that the motive behind
the whole thing was not really very noble,
and we will see to it that anybody who
comes to India in future does not indulge
in this kind of thing again and we will
keep proper check and supervision.

MR. SPEAKER : Next question.
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Decree lIssued by the Revolutionary
Council of Zanzibar to Marry Forcibly
the girls of Indian origin

*127. SHRI N. K. SANGHI : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(@) whether Government's attention
has been drawn to the most uncivilised
decree of the Revolutionary Council of
Zanzibar by which girls of whatever creed
or community in the country are forced
to marry anyone who offers to marry
them;

(b) whether the said decree is against
Human Rights; and

(¢) the action which Government are
taking to get the decree annulled to save
the poor girls of whom some are of Indian
origin ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government are aware of Zangzibar’s
«“Presidential Decree No. 6, 1966-Marriage
(Solemnisation and Registration under
which it is illegal for a person to withold
consent to any intended marriage except
when either of the parties has been convi-
cted of theft, is suffering from certain
communicable diseases, or is suffering from
mental illness.

(b) The decree is in conflict with the
provisions of various United Nations
Declarations and Coventions on the subject
of marriage.

(c) Our High Commissioner in Dar-es-
Salaam personally to this matter up with
President Nyerere of Tanzania who
informed him that he had been assured by
the Zanzibar authorities that there would
be no more forced marriages.

SHRI N. K. SANGHI : It looks as if
what is happening in Zanzibar, which is
barbarous and most inhuman, is nobody’s
business. May I know from the Hon.
Minister if it is within his knowledge as to
what are the conditions imposed by this
decree and what are the penaltics for those
who do not conform to the decree ?
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SHRI SURENDRA PAL SINGH : 1
agree with the Hon. Member thai the
measures taken up by the Zanzibar
Government are not consistent with human
dignity and human rights. It has been
the belicf of the President of Zanzibar
that the best way to bring about’national
integration, both racial and political, is
through inter-racial marriage bstween
Asians and Africans, and in keeping with
this policy of his they have taken certain
steps in the last three or four years to com-
pel people of Asian and Iranian origin to
marry their girls with Africans. There have
been a number of cases in the past where
some Iranian girls were involved and 'a
girl of Indian origin was also involved.
This matter was taken up with President
Nyerere, and as a result of all these efforts
a change has come about in the attitude
and policy of the Zanzibar Government,
and now they appear to have given up this
policy of enforcing marriages between
various racial groups aud 1 think they have
assured President Nyerere that in future
their marriage laws will be modified to
fall in line with the existing marriage laws
on the main land of Tanzania.

SHRI N.K. SANGHI : Is it not a
fact that the Ambassador in Dar-es-Salam
has sent a report that many such marriages
have taken place and people of Indian
origin have been compelled to marry
Africans ? Yet, we have not taken it up
with the United Nations or the Human
Rights Commission to preserve the rights
of the people staying in that country from
those barbarous laws.

SHRI SURENDRA PAL SINGH :
The last incident took place in September
1970 when a girl of Indian origin was
forced to marry an African of Tanzanian
nationality. She was forced to marry him
and it is known to the whole House. But
before the marriage could be consummated
somehow she escaped from Zanzibar and
rcached the mainland of Tanzania. I do
not think any other incident has taken
place after that. As regards the question
of taking up this matter in the United
Nations, it is not our policy to take up
issues of a bilateral nature in the United
Nations because we are hopeful that as a
result of our talks and negotiations with
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the government there we will be able to
bring about a satisfactory solution and it
will not be necessary to take it up in the
United Nations.

SHRI N. K. SANGHI : Have you
made any efforts to recover all girls of
Indian origin from Zanzibar to the main-
land so that they could be saved from
this inhuman law ?

SHRI SURENDRA PAL SINGH :
Our main difficulty in this matter is that
a large majority of the people of Indian
origin in Zanzibar are Tanzanian nationals
they are not Indian nationals. Since they
are not our nationals, we cannot intervene
on their behalf directly with the Govern-
ment concerned. But on humanitarian
considerations we do take up such matters
with the Zanzibar and Tanzanian Govern-
ments whenever such incidents occur.

SHRI RAGNA I am glad the
Minister has said that on humane consj-
derations they would have to take up
this matter even though those people of
Indian origin happen to be Zanzibar
citizens. In view of the fact that this
Government has taken an active part in
the deliberations of the Human Rights
Committee of the United Nations and had
also chaired that Coramittee on a number
of occasions and made valuable contribu-
tions, why is it that the Government of
India now balks the issue and fights shy
of raising this particular issue of the
barbarous bebaviour and also barbarous
Jaw that has been passed there ? Also,
are our government not aware of the fact
that even though that government may
give some assurance, what they have done
is likely to be repcated again as long as
that law remains on the statute book ? I
do not know whether there is any statute
book there bec use this is not a law but
only a decree of a dictator. Here it is not
a question of one person or two persons
and in this particular case the girl was
fortunate enough to escape from the clut-
ches of that dictator there. But, is it
not the duty of the government here
to bring this matter to the notice
-of the United Nations as well as
the Human Rights Committee and see to
it that this particular government is char-
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ged with a censure of the United Nations
in the same way South Africa has been
sought to be censured up till now for its
policy of apartheid?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : In
this particular case the effort that we made
with the President of Tanzania has yielded
results. I would like to inform the House
that public opinion and President Nyerere
have persuaded President Karume to dilute
his original idea of inter-raciai marriages.
Addressing a youth rally in Zanzibar on

* 1st October, 1970 President Karume annou-
nced that inter-racial marriage would no
longet be a revolutionary issue. This
would mean that there would be no more
forced marriages. In fact, President Nyerere
has said that the Zanzibar Government has
agreed to remode) the Zanzibar’s controve-
rsial marriage decree of 1966 on the lines
of the marriage code intended for
the mainland, to be introduced in the
new National Assembly after the general
elections. The Tanzanian Marriage Bill
lays stress on the willingness of girls of
voting age to any marriage transaction. In
view of this, no useful purpose would be
served by raising it in the Human Rights
Commission.

WRITTEN ANSWERS TO THE
QUESTIONS

Demands of Delhi Chemists

*122. SHRI DHANDAPANI :
SHRI MAYAVAN :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether a token strike was held by
the Delhi Chemists on the 17th October,
1970 to protest against Government
decision;

(b) if so, whether most of the people
had suffered due to this strike; and -~

(c) how far the Union Government
have accepted the demands of the Delhi
Chemists ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : (a) Yes
Sir.

(by No, Sir as some arrangements were
made to keep some shops open.

(c) The demands of the Delhi Chemists
are under consideration with the Ministry
of Petroleum and Chemicals and Mines and
Metals.

Eradicatian of Maiaria Manace

*124. SHRIZN. K. SOMANI : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(@) whether the population of mosqui-
toes in the country has increased due to
the fact that no alternative measure has
been adopted in place of National Malaria
Eradication Programme aided by foreign
money;

(b) whether the Malaria menace
caused by |the bite of mosquito has
increased in the country and has proved
fatal in many cases; and

(c) what is Government’s decision to
have some measures adopted in this
regard ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHR1 K. K, SHAH) : (a) Itis
difficult to say whether the population of
mosquitoes in the country has increased.
In India, there are hundreds of species of
mosquitoes and these species show seasonal
fluctuations with the climatic conditions
and changes in 1he terrain ecology.

(b) Asa result of the National Mala-
ria Eradication Programme, the incidence
of malaria in the country has been brought
down from about 75 million cases in 1952
to about 0.35 million cases in 1969. How-
ever, there was a slight increase in the
number of cases during 1969, as compared
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to the year 1968. Deaths on account of
malaria are now very rare in the country.

(c) For the eradication of malaria, the
National Malaria Eradication Programme,
which is now a Centrally Sponsored scheme
with 100 percent assistance to the States
during the Fourth Plan period, is being
implemented with added vigour and the
progress of implementation 1s being closely
watched for removing deficiencies, wher-
ever necessary.

Reported Soviet Suggestion for Regional
Co-operation Among India, Pakistan,
Nepal, Afghanistan, Bhutan and Sikkim

*125. SHRI BHOGENDRA JHA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have come to
know about the furore made in Pakistan
against the suggestion reportedly made by
USSR for a regional co-operation among
India, Pakistan, Nepal, Afghanistan,
Bhutan and Sikkim; and

(b) if so, Government’s reaction
thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
(@) Government are aware of Pakistan’s
opposition to the proposal for regional
co-operation between the USSR, Afghani-
stan, Pakistan, India, Iran and Turkey.

(b) The Government of India wel-
comes, in principle. all proposals for
regional economic co-operation which, it
believes, benefit all participating countries.
The Government hopes that Pakistan will
find it possible to withdraw her objection
to India’s participation in tha proposed
economic co-operation amongst countries
of the region.

Neutral Group in U. N. O.

*126. SHRI R. K. BIRLA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :
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(a) whether itisa fact that tha non-
aligned conference recently held at Lusaka
has explored the prospects of a neutral
group at United Nations;

(b) if so, the details thereof;

(c) the names of the countries which
have supported the move; and

(d) whether India is taking a formal
move to form the group at the United
Nations in the near future ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
(a) to (d). The Lusaka Conference did
not set up a non-aiigned group either at
the United Nations or elsewhere. However,
the Conference decided that the non-aligned
delegations at the United Nations would
co-ordinate their policies on certain specific
issues before the Assembly and that the
meetings of the non-aligned countries at the
United Nations for this purpose will be
chaired by the Zambian representatives.
India is co-operating at the United Nations
with the Zambian delegation in this respect.

Geological Survey for Oil in Orissa

*128. SHR1 SRADHAKAR SUPA-
KAR : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government are conduct-
ing a geological survey of coastal area of
Orissa with foreign collaboration for dis-
covering petroleum; and

(b) if so, the country and the company
with which the collaboration is being
entered into and the financial implications
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
No, Sir.

(b) Does not arise.
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C. G. H. S. Dispensaries Functionix{g in
Rented Buildings in New Delhi

¥129. SHRI SHASHI BHUSHAN :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the names and number of dispensa-
ries under C.G.H.S. which are functicning
in rented buildings in New Delhi;

(b) the steps taken to construct their
own buildings to house such dispensaries;

(c) whether it is proposed to allot plots
of land for construction of C.G.H.S. dis-
pensary buildings in those colonies of New
Delhi where plots of land are being
developed by D.D.A. for auction sale; and

(d) if so, the time by which a decision
in this respect is likely to be taken in this
regard ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) to (d).
A Statement is laid on the Table of the
Sabha. [Placed in Library. See No. LT
4274/70)

India’s concern over Developments
in Jordan

*130. SHRIS. M. BANERJEE: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether India had expressed unha-
ppiness at the developments in jordan at a
time when there was need for unity of the
Arab people;

(b) if so, whether the decision of gove-
rnment has been made clear and their
unhappiness expressed regarding the infer-
vention by U.S.A. in the affairs of Arab
countries; and

(c) if not, the -easons for the same ?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH): (a)
Yes, Sir.

(bland (c). The Government of India has
consistently upheld, and suitably re-emp-
hasised from time to sime, the principle cf -
non-interference by any State in the
internal affairs of any other State.

Non-Utilisation of N. D. M. C. Hotel in
Chanakyapuri, New Delhi

*131. SHRI HARDAYAL DEVGUN:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the hotel
constructed in Chanakyapuri by the New
Delhi Municipal Committee is still lying
vacant;

(b) if so, the reasons therefor; and

(©) how many times tenders for
running this hotel were invited and what
was the amount of tender each time?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRIK.K. SHAH): (a) No
Sir. The building is being taken over by
Indian Tourism Development Corporation.

(b) Does not arise.

() The New Delhi Municipal Commi-
ttee have reported that they invited tenders
on five separate occasions for licensing of
the hotel building. A statement containing
details of the tenders received each time is
1aid on the Table of the Sabha. [Placed in
Librarv. See No. LT 42751701

Indo-Australian Talks

*132, SHRI S. K. TAPURIAH: Will the
Minister of EXTERNAL AFFAIRS be

pleascd to state:

(a) whether there were official level
consultations between India and Australia
in Canberra recently; and
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(b) if so, the subjects on which mutual
consultations were held and the significance
of these consultations?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIR
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. The discussions were held from
the 19th to the 21st October, 1970.

(b) Views were cxchanged ona wide
range of subjects of general international
concern and upon matters of bilateral
interest to India and Australia, including
the development of economic, trade, cult-
ural and scientific relations.

Periodical informal discussions of this
kind are very helpful in furthering mutual
understanding and co-operation.

Absencc of U.S. Diplomats at the Depar-
ture from New Delhi and Arrival at New
York of Prime Minister of India

*133. SHRI DINKAR DESAI;
SHRI H. N. MUKERIJEE;
SHRI N. R. DEOGHARE :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the U. S. Embassy officials
in New Delhi and at New York were
conspicuous by their absence at the depar-
ture and arrival of the Prime Minister
from New Delbi at New York to attend
the U. N. Silver Jubilee Session; and

(b) ifso, Government’s reaction in
the matter ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) 1
(@ U.S. Embassy officials were not
present at the Airport.

(b) Government have not attached any
significance to this as the Prime Minister’s
departure from New Delhi- was ‘private’
and her visit was to the United Nations
and not to the United States as such.
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Increasc in ground Rent charged for
land given to Refogees

“i134. SHRI DEVINDER SINGH
GARCHA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Governm:nt have taken
a decision to increase the ground rent
charged for the land given to refugees atout
20 years ago in Delhi; il so, the reasons
therefor;

(b) whether Government’s proposal to
charge ground rent on the basis of the
existing land prices would enhance the rent
many a time because of the increase in
the land price manifold si ce that of 20
years back;

(c) whether any representations have
been made in this regard to Government;
and

(d) if so, the details thereof and
Government'’s reaction thereto ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN [DEVELOP-
MENT (SHRI K. K. SHAH) : (a) The
ground rent is revised in accordance with
the terms of the lease. In some of the
cases, it is required to be revised after 20
years from the date of execution of the
leases.

(b) the land values to be adopted for
the revision of ground rent are yet to be
determined under the provisions of the
leases. It is, therefore, not possible to say
what the increase will be.

(c) and (d). Some representations have
been received, but action is proposed to be
taken in accordance with the provisions of
the lease deed.

Carrying of Suopplies and Personnel on
Moscow Hanoi Route via India

*135. SHRI PRAKASH VIR SHASTRI:
SHRI SURENDRANATH
DWIVEDY :
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SHRI JAGANNATH RAO
JOSHI :

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the recently opened
Moscow-Hanoi route via India had been
used to carry supplied and personnel for
help in the Vietnam war; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS ( SHRI SWARAN SINGH ) :
(3) The Moscow-Hanoi route flown by
Aeroflot is for civilian aircraft and does
not carry armed personnel or armaments.

(b) Does not arise.

Cases of Polio in the Capital

*136. SHRISHANKERRAO MANE :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of cases of polio
brought to the notice of the Central
Government during the last tow months
in the capital;

(b) whether it is a fact that no proper
facilities of medicines were provided to the
patients in Kalawati Saran Hospital and
Willingdon Hospital; and

(c) if so, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH) : (a) A state-
ment is placsd on the table of the Sabha.

(b) - No, Sir.
(¢) Does not arise.

Sratement

The number of cases of Polio brought
to the notice of the Central Government
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during the last two months in the Captal
is as follows :—

Name of the September, October
Hospital 1970 1970

Safdarjang Hospital 4 3

Willingdon Hospital 1 1

Kalavati Saran Chil-

dren’s Hospital 55 68

G.B. Pant Hospital 1 Nil

Irwin Hospital 4 (in September and
October together)
Delhi Corporation

Hospital 2 5

The figures include both in-door and
out-door cases.

Setting up of Radar Stations by China

*137. SHRI RAM CHARAN :
SHRI MANIBHALI J. PATEL :
SHRI SHIV. KUMAR
SHASTRI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government’s attention
has been drawn to foreign press reports that
China is going to set up a series of radar
stations to overlook parts of Nepal and
India; and

(b) if so, the reactions of Government
thereto ?

THE MINISTER OF DEFENCE
(SHRIJAGJIWAN RAM) : (a) Yes, Sir.

(by Due note is taken of such develop-
ments in formulating our plans.

Society of Nuclear Medicinc in India

*138. SHRI N. R. LASKAR :
HRI SAMINATHAN :

Will th - Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;
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(a) whether it is a fact that Nuclear
Medicine has made a great headway in
India; ’

(b) if so, whether the Society of
Nuclear Medicine was established in 1967
to set the guide-line for an effective growth
of this branch of medicine;

(c) whether it is also a fact that the
annual meeting of the Society was held in
October, 197(; and

(d) if so, the subjects discussed thereat ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K.SHAH): (a) Ifby
Nuclear Medicine is meant use of radioiso-
tope in diagnostics and therapy, it has
made some progress in India during the
last 3/5 years.

(b) Yes, Sir.
(c) Yes, Sir,

(d) The subjects  were

disscussed:—

following

Organ scanning

Radiopharmaceuticals

Scanning instrumentation

Radio Isotopes in Diagnosis and
treatment of thyroid disorders.

Radio Isotopes in kidney, liver and
blood diseases.

Health Physics.

Radio Isotopes in Experimental
Medicine, and

Biological Efforts of Radiation.

Setting up of Emergency Units by
Red Cross Society

*139. SHRI B. K. DASCHOWDHURY:
SHRI CHENGALRAYA
NAIDU :
SHRI G. VENKATASWAMY :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether the Red Cross Society
have proposed to establish emergency
units at various important places;

(b) whether Government propose to
provide the necessary financial assistance
in this regard; and

(¢) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K.K. SHAH): (2)to
(). A proposal to this effect is
under consideration of the Indian Red
Cross Society. The details of the scheme
are still to be worked out. The question
of giving financial assistance to the Society
at this stage does not arise.

Supply of Spares and Equipment by
U. S.S. R. to India

*140. SHRI MADHU LIMAYE : Will
the Minister of DEFENCE be pleased
to state :

(a) whether the Defence Secretary has
received any communications from a
Member of Parliament in regard to the
position in respect of Soviet supply of
spares and equipment for the Defence
forces;

(b) what is the present position in
regard to the supply of helicopter spares,
P. T. 75 tanks spares, MIG sub-assemblies
and spares, transport aircraft spares and
spare barrels for the guns supplied by the
Soviet Union; and

(c) how many helicopter squadrons
MIGs, transport planes, guns and P. T,
75 tanks are not operational bccause of
lack of Soviet spares ?

THE MINISTER OF DEFENCE
( SHRIJAGJIWAN RAM ) : (a) Yes, Sir.

(b) As stated in reply to Starred Ques-
tion No. 756 answered in the Lok Sabha
on 2nd September, 1970, the present posi-
tion in regard to the supply by USSR and
availability of spares for equipments
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received from Soviet Unionis not unsatis-
factory.

(c) Itis notin public interest to give
such details.
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Sapport to Land Grab Movement by
Radio Moscow

*143. SHRI V. NARASIMHA RAO:
SHRI D. N. PATODIA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Radio Moscow has suppo-
rted the land grab movement in India: and

(b) if so, the reaction of the Govern-
ment of India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) Radio Moscow has reported the
views of the CPI and an interview with its
General Secretary on the subject.

(b) Does not ariso.

Attack on Ghorpadi Police Station by
Mahar Regiment in Poona

*144. SHRI BABURAO PATEL : Will
the Minister of DEFENCE be pleased
to state :
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(a) whether 400 Jawans of the Mahar
Regiment attacked Ghorpadi Police Station
in Poona, broke shops, entered civilian
homes and assaulted women causing riot
and panic on the night of 8th Oectober,
1970,

(b) the number of policemen and civi-
lians injured by these Jawans with the
designations of the injured policemen;

(¢) the reasons why superior Army
officers arrived late on the scene in spite
of SOS from the police and many civilians;
and

(d) tbe disclplinary action taken against
the rioting Jawans ?

THE MINISTER OF DEFENCE (SHR1
JAGJIWAN RAM) : (a) No, Sir. Only a
scuffle between some Jawans and the rail-
way/civil Police took place at Ghorpadi
(Poona) on the 8th October, 1970.

(b) Two policemen, viz. one Head
Constable and one Police Constable were
injured in this scuffle. One Army personnel
was also injured. No civilian was injured.

(c) There was no inordinate delay on
the part of the military officers in arriving
at the scene of the incident.

(d) The disciplinary action taken agai-
nst the Army personnel involved in the
incident is indicated below :—

One JCO—was tried by a court martial
and awarded sentence of dismi-
ssal from service.

3 Jawans—Trial by court martial is in
progress.

20 Jawans—have been tricd summarily and
suitably punished. One Jawan
who is still in hospital will also
be tried summarily on discha-
rge from the hospital.

Caution on use of Aspirin

*145. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of HEALTH
AND FAMILY PLANNING AND
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WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government’s attention
has been drawn to a report appearing in
the Hindu dated the 18th October, 1970
under the caption ‘‘Caution on use of
Aspirin” ;

(b) whether the Aspirin is sold in
India without fmedical prescription and
that millions of pcople use it without
being aware of its bad consequenccs;

(c) whether Government have taken
steps to educate the layman in this respect
and if not, the reasons therefor; and

(d) whether any intensive study has
been made to analyse the implications of
free use of drugs like Anacin, Saridon,
Avedan, etc. which contain aspirin and
take necessary steps to prevent their
misuse ? ’

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) Yes, Sir.

(b) to (d). Preparations of Aspirin are
not required under the Drugs and Cosme-
tics Act to be sold on prescription and are
freely available over the counter. Aspirin
in small and occasional doses is a relati-
vely safe drug. Toxic effects result only
because of large or repeated doses.

Potential hazard of aspirin in causing
bleeding from gastro-intestinal tract parti-
culary from stomach has been well known
for a long time and as such, the drug is
contraindicated in cases of peptic ulcer and
other conditions with bleeding from gastro-
intestinal tract. No danger, however, exists
for normal subjects who take occasional
doses of aspirin and it is generally advised
that aspirin may be taken with food to
avoid its deleterious effects on the stomach
Hning.

Country-wide Strike by Retail Chemists

*146. SHRI KANWARLAL GUPTA:
SHRI SHRI CHAND GOYAL:
SHRI RAMAVATAR SHASTRI
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Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the retail chemists all over
the country observed token strike to
d d impl tation of the Tariff
Commission report on the profit margins
on drugs; and

(b) if so, the steps taken by Govern-
ment to remove their grievances ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : The
convention of Chemists under auspices of
the All India Federation of Chemists and
Druggists decided to observe the 17th
October 1970. as a protest day to highlight
their grievances arising out of the issue of
the Drugs (Prices Control) Order, 1970. It
is reported that some chemists kept their
shops closed on that day.

(b) The points made in the representa-
tions from the Federation are under the
consideration of Government.
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Un-Used Bombs of World War II Lying
near Dimapur

*148. SHRI P. VISWAMBHARAN :
Will the Minister of DEFENCE be pleased
to state :

(a) whether un-used bombs of World
War II are still lying near about Dimapur
in Kohima;

(b) if so, the numbers thereof; and

(c) the steps taken to remove and
defuse them ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (c). It
is possible that some bombs may be lying
buried in Dimapur area since the Second
World War, but their numbers and loca-
tions are not known. Following the explo-
sion of a bomb on 16th October, 1970 in
the Sugar Mills Project area at Dimapur,
a Bomb Disposal Party has been ordered
to comb the area and destroy any addi-
tional bombs that may be found.
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Need for Expansion of Medical Education
on Massive Scale

*149. SHRI MUHAMMAD SHERIFF :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(@) whether the Chairman of the
Uuiversity Grants Commission, stressed the
need for the expansion of medical educa-
tion on a massive scale to cope with the
need of doctors in the coumtry in the
Urology Sectional Conference held in
Jaipur on the 1ith September, 1970;

(b) whether employment be assured
to every graduate was also stressed by him;
and

(c) if so, the details thererof and the
steps taken by Government in this
regard ?

THE MINISTER OF HEALTH AND
EAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRIK.K. SHAH) : (a) Yes
Sir, The views expressed by him, however
as observed by him, were in his personal
capacity.

(b) The Chairman of the University
Grants Commission, Prof. Kothari, empha-
sised in his address at the Urology
Sectional Conference held in Jaipur on
the 11th September, 1970, that any scheme
for expansion of medical education should
be so devised as to assure employment to
every graduate.

(¢) He said that in his opinion the
country needed many more doctors and
para-medical persons than were currently
available or envisaged in the Plan. He
also stressed that this could be achieved
by re-organisation of medical education
without lowering standards and by making
it less expensive. He further elaborated
that if the cost of medical education is
substantially cut down, it would be reason-
able to expect doctors to accept appoint-
ments in rural areas with moderate salaries
and assist in giving' Community Health
Service.
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Government have already initiated
certain moves in the right direction so far
as the problem of medical education is
concerned. Government had appointed a
Committee to review this subject and the
reccommendations of this Committee were
considered by the Conference of Medical
Education held in July, 1970; in New
Delhi. These recommendations as endor-
sed by the Conference and subsequently
by the Executive Committce of the Central
Council of Health have since been accepted
by the Government of India and communi-
cated to all State Governments, Medical
Colleges, and Universities having medical
faculties for implementation. One of the
recommendations accepted by Govern-
ment is to gradually increase the number
of medical colleges and to increase the
number of medical admissions in existing
Medical colleges so asto expand medical
education on a massive scale to cope with
the growing need for doctors in the country
especially in the rural areas. Government
has also underscored the creation of
«-Basic” doctors who would render adequate
service to the Community.
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Protest to France regarding supply of
.Mirage Planes to Pakistan

80l. SHRI BABURAO PATEL:
SHRI RAMAVTAR SHARMA :

Will the Minister of DEFENCE be
pleased to state :

(a) the number and types of Mirage
Planes Pakistan is reported to be having
today;

(b) whether Pakistan has purchased 30
Mirage-5 fighter aircraft from the Marcel
Dassault Aircraft Manufacturing Co. of
France at Rs. 112 lakhs each;

(c) if sc, whether our Government have
sent any protest to the Government of
France; if not the reasons therefor; and

(d) whether we have any Mirages or
any other powerful fighter aircraft in suffi-
cient number to meet the challenge of
Pakistan ?

THE MINISTER OF DEFENCE
( SHRI JAGJIWAN RAM ) : (a) and (b)
Mainly the types of Mirages acquired
by Pakistan are Mirage 3E and Mirage V.
Government have information regarding
the numbers but it would not be desirable
to divulge the Government’s information
on this point.



49 Wrirten Answers

The price paid by Pakistan for Mirage-5
Fighter aircraft is not known.

() The Government of France have
been told that any incrcase in the armed
strength of Pakistan would constitute a
threat to thc sccurity of India and to the
peace and stability of the sub-continent.

(d) The equipment of the Indian Air
Force is being constantly reviewed to meet
the changing threat.

Setting up of oil refinery in each State
and Union Territory

803. SHRI ABDUL GHANI DAR :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that Govern-
ment are considering to set up a refinery
in each State and in each Union Territory;
and

(b) ifso, when these projects will be
started ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS ( SHRID. R. CHAVAN ): (a)
No.

(b) Does not arise.

Recruitment of Muslims and Harijans
in the Army

804. SHRI ABDUL GHANI DAR :
will the MINISTER OF DEFENCE be
pleased to state :

(a) whether Government have decided
to recruit Muslims in Military according to
their percentage;

(b) whether for the last 23 years Mus-
lims were not taken even 1 per cent; and

(e) whether the percentage fixed for
harijans will also be completed ?
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THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM ) : (a) and (b).
The recruitment in the Defence Services is
open to all qualified persons irrespective of
caste, creed, community and religion. All
recruitment is made on voluntary basis. It
is not possible to indicate communi'y-wise
recruitment in the Defence Services. But
it can be stated that in the recent past the
number of Muslim, who offered for recrui-
tment and were recruited, has significantly
increased.

(c) There is no fixed quota for Harijans
in the Defence Services.

Regional passport Centre at Trivandrum

805. SHRI MANGALATHUMADAM:
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether there is a proposal to open
a Regional Passport Centre in Trivandrum;

(b) if s0, the details of the Centre; and

(c) the areas likely to be covered by
the Centre ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
( SHRI SURENDRA PAL SINGH ) : (a)
No, Sir.

(b) and (c). Do not arise.

Plight of dental surgeons in various States

806. SHRI DEVINDER SINGH
GARCHA : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state &

(a) whether Government’s attention
has been drawn to the sad plight of dentai
surgeons in various States who are finding
it difficult to earn their livelihood with all
the qualifications;

(b) whether Government’s attention
has been drawn to the fact that the quali-
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fied doctors have been forced by the circu-
mstances i.e., lack of opportunities for
jobs and/or starting their own practice on
account of lack of funds and to shift to
other professions;

(¢) whether Government have carried
out or propose to carry out a survey of the
unemploycd dental surgeons in the country
and if so, the details thereof;

(d) whether the Indian Dental Associ-
ation has madc a request to the Govern-
ment to expand the dental health service to
liberalise imports of dental products and
control the prices of indigenous equipment
and give interest free long term loans to
fresh graduates to start practice; and

(¢) if so, the details thereof and the
steps Government propose to take in the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B. S. MURTHY) : (a) to (e). The informa-
tion is being collected from the State
Governments and will be laid on the Table
of the Sabha in due course.

Suicide by deputy adviser, Public
Health Engineering

807. SHRI SURAJ BHAN : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that one senior
Scheduled Castes Officer named Dr. S.
Radhakrishnan, Dy. Adviser,: Public Health
Engineering has committed suicide on the
28th October, 1970;

(b) whether it is also a fact that he had
been superseded by his juniors fer the last
8 years ;

(c) how many of his juniors had supe-
rseded him and what were the specific
reasons for this supsrsession;

(d) how many and to -whom he had
_submitted his representations and how
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many of them still remain undecided; and

(e) whether the denial of promotion
is the main or one of the causes of his
suicide ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(e). The matter is under investigation by
the Police. Enquiries made so far by the
police have revealed that this was a case
of suicide and the motive has been found
to be domestic troubles.

(b) to (d). The requisite information
is being collected and will be laid on the
Table of the Sabha.

Non.practising allowance to doctors in
Rural and Urban areas

808. SHRI MANGALATHUMADAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the rules applicable for the doctors
in respect of their non-practising allowance
in the rural areas and urban cities;

(b) whether there have been a growing
demand from the doctors in the rural areas
for the increased non-practising allowance;
and

(c) whether this aspect has been refe-
rred to the Central pay Commission for
their examination ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) In so far as persons
appointed to the C. H. S. are concerned,
they are not allowed private practice of any
kind whatsoever, including consultant and
laboratory practice. They are entiled to
non-practising allowance at the rates indi-
cated below irrespective of the fact whether
they are working in the rural areas or
urdan areas :
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(i) Officers appointed to general duty
officers grade I, specialists’ grade
and supertime grade 1 & II.

50% of pay subject to a maximum
of Rs. 600/- per mensem;

(fiy O fficers appointed to G.D. O. Gr.
11 (Graduate O fficers and licentiate
officers) :

33}% of pay subject to a minimum
of Rs. 150/- per mensem;

(b) The question of giving a special
Medical Allowance of Rs. 150/- per mensem
to C. H. S. Officers working in Category
‘D’ stations where modern amenities of
life are lacking, is under consideration. A
proposal for the grant of a special allowa-
nce of Rs. 150/~ per mensem to Medical
Officers posted in Primary Health Centres
located in the disadvantaged areas is also
under consideration.

(c) No.

C.P. W. D. Engineers Deputed on
Foreign Training

809. SHRI S, D. SOMASUNDARAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of Engineers working
in C.P.W.D. who have been deputed on
foreign training, subject-wise;

(b) the number of Engineers working
on the same type of works, for which they
had training; and

(c) if all of them could not be posted
on the same type of works, the reasons for
the same and the action proposed to be
taken in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) A statement

KARTIKA 25, 1892 (SAKA)

Written Answers 54

giving the information for the last 5 years
is enclosed.

(b) and (c). The number of Engineers
working in the same type of works for
which they had foreign training, is not
readily available. As far as possible, the
knowledge gained by the officers in their
training is utilised by engaging them in the
same type of works for which they have
been trained. Even if they are posted to
other type of jobs, efforts are made to
shift them to the right job at the earlicst
opportunity, subject to exigencies of work.

Statement
L cCivil

L. Building Construction/Modern 2
Technique of Construction.

2. Prestressed concrete Construc- 4
tion/bridge Construction,

3. Development Cycle of Constru- 3
ction.

4. Seismology/Eénhquake Engnee- 3
ring.

II. Electrical

1. Bulkstorage  and Mechanical
handling of Food grains.

2. Mechanical Construction equip-
ment,

3. Runway Lighting and Airport
Equipment.

4. Preventive maintenance of 2
Enternal Electrical installation
in large buildings.

5. Electrical Services
Buildings,

6. Maintenance and Running of
Automatic  Vcte Recording
Equipment Installed in the
Parliament House.

—

-

in M. S. 1

—

N. B.—The above information is con-
fined to the last five years.

Setting up of Forum for C. P. W. D,
Engineers

810. SHRI S.D. SOMASUNDARAM:
Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether there is any forum existing
at present to settle any differences between
the C.P.W.D. Engineers’ Association and
the Government;

(b) if so, the functions of the same;
and

(c) if not, the reasons for not setting
up a such a forum ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS; HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) No, Sir.

(b) Does not arise.

(c) The C.P.W.D. Engineers’ Associa-
tion consists of Class I and Class IT Engi-
ncers of the C.P.W.D. Althogh there is no
forum as such for settling outithe differences,
yet the representatives of the Association
can and do represent their problems and
difficulties to Government from time to
time and these are given due consideration.
There is no necessity for having a perma-
nent machinery for sorting out the
differences between the C.P.W.D. Engineers,
Association and the Government.

Allotment of used Jeeps to Ex-M.Ps.

811. SHRI S.D. SOMASUNDARAM:
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government propose to
allot used jeeps to Ex-Members of Parlia«
ment as is being done to the M, Ps. and M.
L.As.; and

(b) if so, the terms and conditions
under which they will be allotted ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a)
No, Sir.
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(b) Does not arise.

Off-shore search for minerals

812. SHRI R.K, BIRLA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that Govern-
ment are launching an intensive off-shore
search for minerals other than oil by land,
air and water over vast area extending from
Himalayan thrusts to the continental shelf;

(b) if so, the details thereof: and

(c) the achievements, if any, as a result
of the programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS  (SHRI NITIRAJ SINGH
CHAUDHARY) : (a) and (b). Yes, Sir. A
Marine Geology Unit has been set up in
Geological Survey of India in 1965 to
explore entire continental margin and
collecting samples and other data by cruises
totalling about 26,500 km. The Unit will
also explore for minerals other than oil and
Indian continental shelf and prepare maps
showing geology distribution of economic
minerals sediments, tectonics etc. It is
proposed to equip the Geological Survey
of India with their own research ship.

() As a result of the work so, far
done, sixteen million tonnes of high grade
calcareous sand have been proved in two
lagoons in Laccadive islands, Study of
phosphorite off north Andaman cost has
been taken up recently. Sediment move-
ment in the approaches to Calcutta,
Mangalore. Paradeep and Tuticorin ports
and Kavaratti lagoon has also been
studied.

Setting up of air-borne Geophisical
Suarvey Unit

813. DR. RANEN SEN : Will the
Minister of PETROLEUM AND CHEMI-
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CALS AND MINES AND METALS be
pleased to state :

(a) whetner Government have decided
to set-up their own air-borne geophysical
survey unit to intensify the search for
minerals in the country;

(b) if so, the estimatcd cost for sctting
up such a survey unit;

(c) wkether any steps have been taken
to acquire the necessary equipments for the
survey unit; and

(d) when the unit is expected to be set
up?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY): (a) to (d). An integrated
Airborne Geophysical Unit is being set up
in Geological Survey of India. Equipment
for the Unit is being obtained under Cana-
dian Development Loan costing approxi-
mately 168730 Canadian Dallors. Under
this scheme, survey will be conducted in
Gujarat, Rajasthan and Madhya Pradesh
in the first instance. This Unit will start
functioning as soon as equipment is
received, tested and fitted on suitable
aircraft.
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Setting up of Nylon Plant in Andhra Pradesh
with Japanese Collaboration

815. SHRI V. NARASIMHA RAO :
SHRI NARAYANAN :
SHRI HIMATSINGKA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the Andhra Pradesh Gove-
mment have sought Japanese collabration
in setting up a Nylon plant in the public
sector;

(b) if so, the place where this plant
is likely to be located;

(c) whether the Central Government
have approved the establishment of this
plant; and

(d) the amount of foreign exchange
involved ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
The Government of India is not aware
of any such proposai.

(b) to (d). Do not arise.

Proposals for Setting up Fertilizer complex
by M/s. Hindastan Lever

816. SHRI S. R. DAMANI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to State.

(a) whether any proposals are pending
for the settiug up of a fertilizer complex
by M/s. Hindustan Lever; and

(b) if so, the nature of the proposals,
since how-long they are pending and the
reasons for delay in taking a decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN) : (a)
No.

(b) Does not arise.

Settiug np of copper smelting plant with
British collaboration

817. SHRI B.K. DASCHOWDHURY:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state.

(a) whether a massive copper smelting
plant which will also produce sulphur for
fertilisers is to be built in the country by a
a British firm; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHR1 NITIRAJ SINGH
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CHAUDHARY): (a) and (b). Presumably
the reference is to the Copper Smelter
being set up at Khetri Copper Project
by the Hindustan Copper Limited.

The Smelter at Khetri Copper Project
will be adopting the patented flash smel-
ting process of M/s. Outokumpu Oy of
Finland. The patent rights for the process
along with general technical details about
plant layout, broad cpuipment specificat-
ions etc, pertaining to the flash furnace
area of the plant were purchased from M/s.
Outokumpu Oy under an agreement ente-
red in to with them in 1965. In june, 1970,
a contract was awarded to M/s. Power Gas
Corporation, Bombay, a U.K. incorporated
Company, for the detailed design
engineering including detailed specifications
of equipment, detailed civil engineering
design, project management and supervi-
sion of construction and mechanical com-
missioning of the fiat furnance area of the
Smelter Plant. The area outside the battery
limits of flash furnance are not covered
by the Agreement with the Power Gas.
The value of the contract for detailed
design engineering for the Flash Furnace
Area entered into with M/s. Power Gas
is Rs.38.78 lakhs including foreign
exchange element of Rs.3.96 lakhs.

The total cost of the Smelter Plant
being set up at Khetri Copper Project is
estimated at about Rs. 9.19 crores inclu-
ding a foreign exchange element of Rs.
2.75 crores. The capacity of the smelter is
about 31,000 tonnes of Fire Refined Copper
per annum. The smelter gases will be used
for the manufacture of Sulphuric acid
which will in turn be used for the produce
tion of about 1,94,000 tonnes of Triple
Super Phosphate fortilizer per annum for
which a scparate  Acid-cum-Fertilizer
Plant is being set up at Khetri.

Proposals accepted at the Conference of
International Law Association held at
Hague

818. SHRI P. C. ADICHAN: Wil the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the outcome of the biennial confer-
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ence of International Law Association held
in August this year at the Hague with
regard to the rules and regulations relating
to the uses of International rivers ; and

(b) the specific proposals of India
which were accepted at the Conference ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
( SHRI SURENDRA PAL SINGH) : (a)
The Committce on International Water
Resources Law of the International Law
Association submitted its second progress
report to the Biennial confernce of the
Association. The resolution which approved
the progress report also request the commi-
ttee to continue its work with a view to
presenting a final report at the next
Biennial conference. The progress report
did not contain any of the subjects dealt
by this committee. Hence, there were no
concrete conclusions of the conference .

(b) Mr. Justicc Sikri of India, who
is a member of the Committee, proposed
a resolution as mentioned above. This
resolution was abopted by the conference.

Alleeged adverse effect of Tuticorin Ferti-
lizer on production pattern of Joint-sector
project of Gujarat State Fertilizer
Corporation

819. SHRI S. C. SAMANTA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS be pleased to state :

(a) whether the letter of intent issued
to the Tamil Nadu Industrial Development
Corporation/Southern Petrochemical Cor-
poration for Tuticorin Fertilizer also
includes projects to produce Malamine
resin and Malamine Formaldehyde: and

(b) whether additional licensing of
these two products will adversely affect
the joint-sector Gujarat State Fertilizer
Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
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METALS SHRI D. R. CHAVAN):
(a) and (d). The letter of intent dated
7-10-1969 granted was for the establisment
of a fertilizer factory at Tuticorin. M/s.
Sonthern Petrochemical Industries Corpo-
ration Ltd., Madras, however applied in
June, 1970 for an Industrial Licence for
the manufacture of Malamine for a capa-
city of 4800 tounes per annum. This
application alongwith applications received
from other parties for the manufacture of
the same item in different States was consi-
dered by the Licensing Committee. Persu-
ant to the recommendations of the
Licensing Committee, a prima facie
rejecticn letter has been issued on 2-11-1970
to M/s. Southern Petrochemical Industries
Corporation Ltd.

Investment by public sector Institutions in
Southern India Petro-Chemical Industries

820. SHRI S.C. SAMANTA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) wheter the Chairman of the Tamil
Nadu Industrial Development Corporation
and Chairman of private sector Southern
India Petro-Chemicals Industries is the
same person; and

(b) the percentage of investment in
this privately managed fertilizer plant
which will come from public sector institu-
tions etc ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CAVAN) : (a) No.

(b) The financing plan of the project
has not yet been approved by the
Government.

Proposal for Allowing AbortionbyJ. & K.
Government under certain conditions

823. SHRI MUHAMMAD SHERIFF:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Jammu & Kashmir
Government have considered to allow
abortion under certain conditions; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). A Bill for
medical termination of pregnacy, on the
lines of the Medical Termination of Preg-
nancy Bill, 1969, which was introduced in
the Rajya Sabha, has been introduced in
the Jammu & Kashmir State Assembly, It
has been referred by that Assembly to a
Joint Select Committee.
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B. B. C. Relations with the Government
of India

825. SHRI MUHAMMAD SHERIFF:
SHRI SHANKARRAO MANE:
SHRI SAMINATHAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the British Government
have shown eagrness for a new chapter to
be opened in the relations between the
B. B. C. and the Indian Government; and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH ) 1

(a) and (b). The British Government are
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in touch with the Government of India on
the subject. '

Proposal to Imposc ceiling on urban
property

827. SHRI YOGENDRA SHARMA :
SHRI N. R. DEOGHARE :
SHRI LOBO PRABHU :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the proposal to impose a
ceiling on urban property has been
finalised; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH) :
(a) No, Sir.

(b) Does not arise.

Production of Automic weapons by India

828. SHRI CHENGALRAYA
NAIDU :
SHRI R. BARUA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government's attention
has been drawn to the press reports that
most of the defence experts in the country
are advocating the production of automic
weapons by India;

(b) if so, whether Government have
considered their views; and

(c) if so, the details of the decision
taken in this regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM) : (a)to (c).
Government are aware that views have
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been expressd in the Press advocating the
production of nuclear weapons by India.
The Government's policy in this regard,
as already explained in the Housc remains
unchanged.
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Demands raised by the Mayor of Calcutta
Corporation

830. SHRI JYOTIRMOY BASU
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state the reaction
of Government to the demands raised by
the Mayor of Calcutta Corporation in
the Press Conference held on the 3rd
October, 1970.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (SHRY
B. S. MURTHY) : The details of the
demands raised by the Mayor of Calcutta
Corporation in the Press Conference held
on the 3rd October, 1970 are being obtained
from the Government of West Bengal.
On receipt of the details it will be examined
by this Ministry.

Pull out .of U. S. Forces from Vietnam

831. SHRIISHAQ SAMBHALI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether he, in his speech in U.N.
General Assembly urged the U.S.A. to fix

a firm date for the pull out its forces from
Vietnam; and

(b) if so, the details of the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)

and (b). The Foreign Minister stated as
follows :

“In our view these (Paris) talks can
progress if there is an indication that all
foreign forces will be withdrawn from
Vietnam. The United States Government
have already withdrawn some troops and
we believe that a firm timetable together
with a date for final withdrawal will help
the negotiations in Paris.”

Law and Order Situation in Nagaland

832. SHRI HIMATSINGKA : Wil

the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the latest law and order situation
in the State of Nagaland;

(b) whether the Assam Affairs Special
Powers Act is proposed to be withdrawn
or abrogated in the light of the latest
situation; and

(¢) if not, by what time and in what
circumstances it would be abrogated ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Law and Order situation in Nagaland
has improved considerably over the past
many months. The State Government are
in conrol of the situation. Underground
Nagas in large numbers have been surren-
dering themselves in recent months.
Efforts of the Underground Nagas to extort
money and rations and to get recruits are
proving increasingly unsuccessful due to
the resistance offered by the villagers who
desire peace and are fed up with the
Underground Nagas. Naga leaders have
continued their informal contacts with the
Underground Nagas to bring them to the
path of peace and reason.

(b)and (c). The Hon’ble Member is
probably referring to the Armed Forces
(Special Powers) Regulation, 1958 whose
validity has been extended by the Armed
Forces (Special Powers) Continuance Act,
1969 upto the 5th April, 1972. This Regula-
tion confers Special Powers on the Armed
Forces operating in areas which are
declared by the Governer to be disturbed.
At present only a three-milc wide belt
along the International frontier with Burma
continues to be declared as disturbed
area with the object of controlling the
traffic of Underground Nagas across the
frontier. The need for the Regulation
would remain till normalcy is fully restored,
so as to deal effectively with any extra-
ordinary situation that might develop in
future necessitating the exercise of Special
Powers by the Armed forces.

Entry of Pakistani-trained Naga Repels
into Nagaland through Ukhrul
(Manipur) from Pakistan

833, SHRI B.K.DAS CHOWDHURY:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that some
Pakistani-trained Naga rebels had entered,
during the month of September, into Naga-
land, through the Ukhrul area of Manipur
from Pakistan; and

(b) if so, the details thereof and the
steps taken by Government in this regard ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH; : (a)
and (b). There were reports that some
Underground Nagas trained in East Paki-
stan would try to gain re-entry into the
country through Manipur. Our Security
Forces have been vigilant. There is no
corroboration so far of these persons hav-
ing entered Nagaland through Ukhrul
during September, 1970.

Demand of Local Bodies Employees in
Delhi

834. SHRI RAMAVATAR SHASTRI:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) what were the demands of the
employees of the local bodies who were on
strike in Delhi from the 17th September,
1970; and

(b) the steps that Government had
taken to settle the issues ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) There was no strike
of employees either in the Delhi Municipal
Corporation or the Delhi Municipal
Committee from the 17th September, 1970.

(b) Does not arise.

Forced Collection of Money by Under-"
ground Nagas in Nagaland and Manipur

835. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the underground Nagas
have been collecting lakhs of rupees by
forcing and terrorizing the villagers of
Nagaland and Naga areas of Manipur
during the last one year;

(b) whether in view of this anti-social
activity, Government have arrested any of
the top underground Naga leaders recently;
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(¢) ifso, when, and their names; and

(d) steps taken by Government to
c!:cck these Nagas from terrorizing innocent
villagers, and if not, reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government are aware of the attempts of
the Underground Nagas to extort money
from the villagers.

(b) No, Sir,
(¢) Does not arise.

(d) Government have established addi-
tional Security Posts in the Hill Areas of
Manipur and additional Police posts in
Nagaland. The Petrolling has been increa-
sed. The attempts of the under-
ground Nagas to extort money are proving
increasingly unsuccessful due to the non-
co-operation and resistance of villagers and
the vigilance of the State Administration
and the Security Forces.

Prime Minister’s visit To Foreign
Countries

836. SHRI S. M. KRISHNA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Prime Minister visited
many foreign countries during the months
of September and October, 1970;

(b) if so, the names of the countries
visited by her;

(c) the nature of talks
Heads of the States; and

held with

(d) the results achieved and foreign
exchange involved in these tours ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(d). The Prime Minister visited Lusaka
(Zambia) to participate in the conference
of Non-aligned countries held there in
September, 1970, She also visited New
York (USA) in October, 1970, to attend
the Special Communerative Session of the
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U.N. General Aisembly called to celebrate
the 25th Anniversary of the U. N. On her
return from New York the visited Cairo.
In cairo the Prime Minister beld talks
with the Head of State of the U. A. R.

During the two visits which were made
in connection with meetings of interna-
toinal bodies, the Prime Minister met a
number of Heads of States who were also
present on the occasions.

The Prime Minister briefly stopped
over at Nairobi & Moscow and held discu-
ssions with the President of Kenya and
with the Prime Minister of the USSR
respectively.

The Prime Minister discussed with the
leaders concerned, matters of mutual
interest, with a view to strengthening good
relations.

The  estimated expenditure  was
Rs. 74,000 in foreign exchange; the actual
expenditure incurred is being ascertained.

India’s proposal for bringing peace
in Vietnam

837. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whetherit is a fact that India is
proposing to take some fresh initiative to
bring peace in Vietnam; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Government are in touch with
all concerned parties and Governments. We
believe that if all parties are sincere
a peacefully negotiated settlement can be
achieved within the framework of the
principles of thec Geneva agreements. This
could be donc by exploring and expanding
the area of common ground between the
various proposals. The withdrawal of all
foreign forces beginning with those of the
U. S. within a reasonable time-table and
the formation of a broad-based government
in Soath Vietnam, comprising all elements,
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would facilitate progress towards serious
negotiations.

Recommendaion of Lusaka Conference
Regarding Increased Trade and
Economic Co-operation

838, Dr. RANEN SEN : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whetber she recently held Lusaka
Summit Conference of the non-aligned
countries had recommended immediate
steps for increased trade and economic
co-operation amougst the non-aligned and
developing countries;

(b) if so, what follow-up action has
been taken on this recommendation; and

(c) what role India is playing in this
respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) and (c). The Economic Resolution
passed at the Summit Conference of the
Non-Aligned at Lusaka is being examined
in detail by the Government of India. The
Resolution, being of a very comprehensive
long-term and farreaching nature, requires
a thorough examination and the various
Ministries have been asked to make the
necessary studies in their respective fields
with a view to assessing the areas of co-ope-
ration and increased trade possibilities.
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Army Personnel Killed and Injured by
Under-Ground Nagas Near Phek

840. SHRI J. AHMED : Will the
Minister of DEFENCE be pleased to
state

(a) whether one Army man was killed
and several others injured by the under-
ground Nagas near Phek about 150 krh.
from Kohima on the 14rh October, 1970;
and

(b) if so, the details of the incident ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM) : (a)and (b).
A convey consisting of four vehicles was
ambushed by underground Nagas on 14th
October, 1970 near Phek. Our troops retur-
ned the fire and attacked the hostile
positions. The underground Nagas, how-
ever, managed to escape. Three of our
troops were wounded in this incident, one
of whow subsequently bed to his
injuries.
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Boycott of Ensuing Commonwealth Prime
Ministers Conference by African Countries

842. SHRI A. SREEDHARAN :
SHRI S. K. TAPURIAH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether several African countries
are likely to boycott the Commonwealth
Prime Ministers Conference to be held in
January next in Singapore; and

(b) if so, the reasons therefor and
Government's reaction thereto; and the
steps taken to persuade them to attend
the Conference ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
( SHRI SURENDRA PAL SINGH): (a)
There is strong disapproval among a
number of African and other Common-
wealth countries, including India, to the
proposed British move to sell arms to
South Africa. 1f the UK Government go
ahead with this proposal, it is possible that
some countries may not attend the Confe—
rence. It is, however, reported that the
British Government have not yet taken a
final decision.

(b) Does not arise.

Loss suffered by Fertiliser Plant at Barauni

843. SHRI K. P. SINGH DEO : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS be pleased to state :

(a) whether the Fertilizer Plant at
Barauni has been incurring a daily loss
to the extent of rupees one lakh for the last
few months;

(b) if so, the period for which the
plant has been running heavy losses;

(c) the reasons therefor and the esti-
mated loss suffered so far by the Plant;
and

(d) the steps taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
and (b). No; the plant is under const-
ruction.

(c) and (d) Do not arise.

Film Produced by Mr. Louis Malle

844. SHRI K. P. SINGH DEO :
SHRI MOLAHU PRASHAD :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :
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(a) whether attention of Government
has been drawn to the Press Report appea-
ring in the Hindustan Times dated the 13th
September, 1970 regarding denial by the
French film maker Mr. Louis Malle of any
undertaking given by him about censorship
by the Indian authorities contradicting the
statement made by the Deputy Minister for
External Affairs in Parliament both regar-
ding censorship and cuts effected by the
French Government to the portions objec-
ted to by the Indian Government; and

(b) if so, the reaction of Government
in regard thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The reported statement of Louis
Malle is not correct. There is nothing to
add to what the Deputy Minister in the
Ministry of External Affairs has already
said on this point in the last session of
Parliament.

Comments of Indian High Commissioner
in London on A Film Directed by Mr.
Louis Malle

845. SHRI M. H. GOWDA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government advised the
Indian High Commissioner in London to
attend a Press showing of a fiim produced
by thc French Film Director, Mr. Louis
Malle;

(b) whether tbe Indian High Commiss-
ioner has forwarded his comments on this
controversial film; and

“(c) if so,Swhether a copy of his com-
ments will be laid on the Table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SHINGH) :
(@) No, Sir.

(b) and (c). Do not arise.
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Broadcasts made by the Moscow
Radio About India

846. SHRI HIMATSINGKA : Will
the Minister of EXTERNAL AFFAIRS
be pleased to statc :

(a) whether an M. P. has pointed out
to his Ministry that the All India Radio
dose not criticise any of the Soviet Leaders
and their policies like the Moscow Radio
which criticises the Indian leaders and
policies and has also demanded that Mos-
cow Radio should be asked to supply all
such scurrilous broadcasts; and

(b) if so, Government's reaction

thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) We consider those broadcasts on
different foreign radio stations objectiona-
ble which criticise our Constitution, official
institutions or Government decisions and
policies. Since we have our own monitoring
arrangements for foreign broadcasts, we
do not conslder it necessary to ask Moscow
Radio to supply transcripts of their
broadcasts to us.

Deliberations at Chief Ministers Conference
on Ceiling on Urban Property

847. SHRI DEORAO PATIL : Will
the Minister of HEALTH AND FAMILY

PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be
pleased to state :

(a) whether there were any delibera-
tions at the Chief Minister's Conference of
various States recently in Delhi regarding
the introduction of ceiling on urban prope-
rty; and .

(b) if so, the details thereof?
THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH : (a) No.

(by Does not arise.

Setting up of Bitumen Drums and Oil
Barrels Plant at Madras by Indian
Oil Corporation

848. SHRI S. M. BANERIJEE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Starred Question No. 179 on the
3rd August, 1970 rejarding supply of oil
barrels and Bitumen drums to the Indian
Oil Corporation and state the progress
made by the Indian Oil Corporation to set
up their plant at Madras and when it is
likely to be commissioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN) : The
plant is expected to be commissioned by !
the end of February, 1972,

Financial assistance to Haldia Refinery
Project by Indian Oil Corporation

849. SHRI K. HALDER : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the Indian
Oil Corporation had decided to extend
financial assistance to the Haldia Refinery
Project; and

(b) if so, the details of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND MET-
ALS (SHRI D. R. CHAVAN): (a) and (b).
Haldia Refinery Project is a part of Indian
Oil Corporation Ltd. and its financing is
being done presently from out of the inter-
nal resource of Indian Oil Corporation as
well as from out of French suppliers Credit
1966-67. If and when the internal resou-
rces of Indian Oil Corporation are found
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to be inadequate, the Company will appro-
ach Gevernment for necessary loans. In
the year 1970-71 the Company does not
propose to ask for loans from Government,

Bhutan’s Entry Into U. N,

850. SHRT LAKHAN LAL KAPOOR :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether the Indian Delegate Repre-
sentative attending the 25th Session of the
U. N. General Assembly. formally moved a
resolution for membership of Bhutan;

(b) whether Government have tried to
obtain support from other member nati-
ons; and '

(c) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(b) and (c). India is informally sceking
support for Bhutan’s membership of the
U.N. the result will be known when
Bhutan’s application comes wup for
consideration.

PM’S Rejoinder to - Pak President in
UN on Kasbmir

851. SHRI DANDAPANI :
SHRI NARAYANAN :
SHRI N.R. LASKAR :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whetheritis a fact that Pakistan
President suggested at U. N. General Ass-
embly that India and Pakistan should
withdraw their troops in 'ammu and Kash-
mir and have a fresh election; and

(b) if so, the Prime Minister's reply
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDF.A PAL SINGH) : (a)
The President of Pakistan in his statement
before the UN General Assembly on Octo-
ber 22nd, 1970, made a suggestion to India
““for holding discussions about the with
drawal of forces of both India and Pakistan
from Kashmir so that its people are
enabled to decide their future without any
constraint or coercion from outside”.
Jammu and Kashmir is a part of India.
The question to be scttled about Kashmir
is the withdrawal of Pakistani forces who
are occupying parts of Indian territory in
violation of international law. If Pakistan is
serious about a settlement, it should with-
draw its forces from Kashmir. We have
offered our readiness to settle all our diffe-
rences with Pakistan, including Kashmir,
bilaterally through peaceful negotiations.

(bY The above stand of India is well-
known to the UN and the whole world.
The Prime Minister did not, therefore,
consider it necessary to reply to the sugge-
stion of the President of Pakistan. However
our spokesman at the United Nations made
a short statement on the very day of the
President’s statement expressing amazement
that Pakistan should suggest that India
should withdraw its forces from its own

territory.
’

Use of Durba Grass for Medicinal
Purposes

852, SHRI BHOGENDRA JHA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have come to
know of the claim made by the All India
Homeopathic Association about the vari-
ous medicinal uses of Durba grass
(Cynodon dacsylon);

(b) if so, Government’s reaction there-
on; .

(c) whether about 800 plants in India
are believed to have the rapeutic qualities;

(d) if so, whether Government propo-
sed to establish big herbariums to scienti-
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fically experiment and utilise these plants
for medicinal purposes; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes.

(b) Preliminary studies on the Pharma-
cological activity of the plant Cynodon-
dactylon carried out under the Composite
Drug Researh Scheme at Haffkin's Insti-
tute, Bombay, have revealed that both the
Alkaloidal and Glycosidal fractions of this
plant had no action against the growth of
Entamoeba Histolitica in vitro, However, the
alkaloidal and the glycosidal fractions redu-
ced the blood sugar level in the rabbit to
some extent.

The research work is still continuing.
Hence it is premature to give ady definite
opinion.

(c) About 1800 plants are recorded in
the ancient Indian medical literature as
containing tharapeutic qualities.

(d) and (¢). The Central Council for
Research in Indian Medicine and Homo-
eopathy set up by the Government of
India have 10 Units for the Survey of
Medicinal plants in various parts of the
country. Each Unit has a herbarium. The
Survey, collection and experimental culti-
vation of Medicinal Plants is expected to
get a fillip in the coming years.

Provisional Revolutionry Government
of South Vietnam as an Observer
at Lusaka Conference

853. SHRI BHOGENDRA JHA :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether it is a fact that the Provi-
sional Revolutionary Government of South
Vietnam sat as an observer at the recently
held summit conference of non-aligned
countries at Lusaka;

(b) if so, whether Government propose
to permit some sort of representation of
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the Provisional Revolutionary Government
in India; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) and (c). Government’s stand remains
as already explained to this House that no
1m‘mediate change appears necessary in
this regard.

Differences with foreign Firms
over Off-Shore Drilling

854. SHRI MEETHA LAL MEENA :

Will the Minister of PETROLEUM
CHBMICALS AND MINES 2{:{8

MBTALS be pleased to state :

) (a) whether there are some differences
with the foreign firms over off-shore driling;

(b) whether programme for off-shore
drilling has suffered a set back because of
the attitude of the foreign firms; and

(¢) if so, the details thereof and the
action Government propose to take in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS & MINES AND METALS
(SHRI D. R. CHAVAN) : (2) and (b) No.

(¢) Does not arise.

Move for a separate Homeland for
Indians in South Africa

855. SHRI R. K. BIRLA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether there is a move in Natal
in South Africa for a separate homeland
for Indians there;

(b) if so, the details thereof; and
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(c) the reaction of Government of
India thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF BXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Government have seen a press
item stating that a professor of the Univer-
sity nf Natal favours the formation of a
homeland for South Africans of Indian
origin living in Natal.

Government are, however, not aware of
any official moves to establish such a sepa-
rate homeland, apart from the South
African Group Areas Act, under which
South Africans of Indian ofigin, as other
non-Whites, are being moved out of urban
centres into remote rural areas.

(c) The Government of India’s position
on the policy of apartheid is well-known.
We have consistently and unequivocally
condemned it at the United Nations and in
all other international forums.

Recovery of loss incurred by Indian Oil
Corporation in dealing with Hind Gal-
vanising and Engineering Co.

856. SHRI GEORGE FERNANDES;
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to refer to the reply
given to Starred Question No. 313 on the
9th March, 1970 regarding loss to Indian
0il Corporation in dealing with M/s. Hind
Galvanising and Engineering Co. and state:

(a) whether the Indian Oil Corporation
have consulted their legal advisers and
claimed necessary compensation from Hind
Galvanising and Engineering Co. for their
withholding supply of barrels and claimed
back excess price of barrels charged by
the latter from the former;

(b) if so, the details of compensatory
amount on each count claimed;

(c) whether such compensatory amo-
unts have been realised; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) to (d). As already stated in reply to
the Lok :Sabha Unstarred Question No.
6151 answered on 13-4-70, the matter is
still before a Court of law. It will, there-
fore, not be in the interest of the Indian
il Corporation to disclose any information
on the subject.

Ofl Prospecting undertaken by oil and
Natural Gas Commission

857. SHRI DHIRESWAR KALITA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES & METALS
be pleased to state :

(a) the areas where oil prospecting has
been undertaken by Oil and Natural Gas
Commissjon in the past three years; and

(b) the results obtained so far in
respect of those areas ?

THE[MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) During the period from April 1967 to
September 1970 oil prospecting work was
done in various parts of Jammu & Kash-
mir, Punjab, Himachal Pradesh, Haryana,
Uttar Pradesh, Bihar, Orissa, West Bengal
Assam. Tripura, Nagaland, Gujarat, Raja-
sthan, Andhra Pradesh, Tamil Nadu, and
the Andaman Islands.

(b) Oil was discoverd in the Sobhasan,
Vasna and South Kadi areas of Gujarat,
and in the Galeki and Borholla areas of
Assam. Natural gas was discovered in
Hazira area of Gujarat and the Manhera
Tibba area of Rajasthan.

Reorganisation of Air Headquarters

858. SHRIMATI SUCHETA
KRIPALANI : Will the Minister of
DEFENCE be pleased to rgfer to the
reply given to Starred Question No. 1291
on the 29th April, 1970 regarding Reorg-
anisation of Air Headquarters; and state :
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(a) whether the scheme under consi-
deration 1o reorganise the Air Headquar-
ters has since becn finalised; and

(b) the time by which its implemen-
tation will be over ?

THE MINISTER OF DEFENCE
( SHRIJAGJIWAN RAM) :(a) and (b).
The reorganisation of Air Headquarters

has already been implemented except for,

the manning of certain civilian posts which
are to be filled through the Union Public
Service Commission.

Disposal of India’s Share of Rostam Crude
from off—shore concessions in Iran

859. SHRI N. K. SANGHI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS
be pleased to state :

(a) what is Indja’s share of Rostam
Crude in the off-shore concessions in Iran
so far accrued; how much of it has been
disposed of and at what rate;

(b) how the rate compares with that
of other crude;

(c) whether Government have been
able to find out a buyer for the balance
stock; if so, at what rate; and

(d) whether Government propose to
use the Rostam Crude in one of our own
refineries, if necessary, with some adapta-
tions and changes in the present plants so
that we may fully and profitably utilise
our share of crude ?

THE MINISTER OF STATEIN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN ) : (a)
and (b). Upto 1-11-1970 the equity share
of Hydrocarbons India Private Limited
(HIPL) was 3,593,524 barrels. In addition
to this, under the terms of the Agreement,
HIPL was obliged to purchase 1/3rd of
the equity share of the National Iranian
Oil Company (NIOC). The total quantity
available to HIPL for lifting was thus
7,187,049 barrels. Against this, HIPL
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could so far lift and dispose of a total of
964,215 barrels. Selling price of crude oil
varies accordng to its quality and location
of the oilfields. The price of the Rostam
crude sold by HIPL compares favourably

_with the market price of similar crudes

from the Middle East. However, it is not
in the financial interests of HIPL to dis-
close the prices of Rostam crude sold by
it

(¢) Not yet, except for some quantity
being sold to one buyer.

(d) Rostam crude was tried in Cochin
Refinery but without success. Studies are
underway for possible use of Rostam crude
in other refineries in the country.

Economic recession in United State of
America Affecting Indian Immigrants

860. SHRIMATI SUSHILA
ROHATGI ;
SHRI V. NARASIMHA RAO :
SHRI RAM KISHAN GUPTA :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether the reported economic
recession in the United States of America
is hitting the Indian immigrants hard,
and

(b) if so, the exact position and the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The recent recessionary trends in
the United States have, through reduction
in employment opportunities and availabi-
lity of scholarships, 1o some extent, affe-
cted Indian students and Indians holding
immigrants visas.

qifieerr w1 i@ Al qan
&t #} qoord
861, wit T fag wraTme :
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§frw-era warea § 3T wa (R
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Financial crisis faced by Coal Industry

863. SHRI R.K. AMIN: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS
be pleased to state :

(@) whether coal industry is facing
crisls for want of finances etc;

(b) if so, whether his attention in this
regard has been invited to areport in the
Times of India of the 10th October, 1970
(page 13); and

(c) if so, the reaction of Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
AND MINES AND
METALS (SHRI NITI RAJ SINGH
CHAUDHARY) : (a) The Industry have
brought to the notice of the Government
about the Crisis faced by them for
want of finance etc.

(b) Yes, Sir.

(¢) The Reserve Bank of India have
advised all the Public Sector Banks func-
tioning in Bengal-Bihar that they may like
to take a sympathetic view in considering
requests for financial assistance from
coilieries. The Ministry of Railways have
assured that if the conditions in West-
Bengal-Bihar remains normal, they would
be able to move all the consumer demands
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of coal in full during the busy season which
has just commenced. The Government are
also trying to help in all other possible
ways to sort out the difficulties facd by the
Industry.

Hindi and Foreign Languages knowing
Indian High Commissioners and
Ambassadors

865. SHRI DEORAO PATIL : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state the number of Indian
High Commissioners/Ambassadors who
know Hindi and the number of such other
employees in the embassies who know the
language of the country to which they are
attached ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
Twenty-six Heads of our Missions know
both Hindi and the language of the country
where they are posted.

All directly recruited I. F.S. Officers
are required "to qualify in Hindl prior
to confirmation in the service. All other
personnel, who had not attained the age
of 45 on 1-1-1961, are also required to learn
Hindi, for which necessary facilities are
being provided. The majority of our per-
sonnel know Hindi, and, as far as
administratively possible, persons knowing
the language of a country, are posted to our
Missions there. Those who do not know
the language of the country concerned are
encouraged to learn it, and they generally
acquire a working knowledge of it within a
year of joining their post.

Rgrise § @ fA@at & fag aderor

866 =it Ik mfewr : Far
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Survey for Copper Deposits in Bhandara
District of Maharashtra

867. SHRI DEORAO PATIL : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the Geological Survey of
India has submitted a survey report about
the possibility of rich deposits of copper
in the Pular-Par Sodi area of Bhandara
district in Maharashtra; and

(b) if so, the details thereof and the
action taken by Government thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES & METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) and (b). Investigations that are being
carried out by the Geological Survey of
India on Pular Parsori Copper deposit in
Bhandra district of Maharashtra indicate
mineralized zone, 2000 metres long and 3
metres wide, established for 100 metres
depth. The work is in progress. Final
report will be received from the Geological
Survey of India on completion of the
programmed work.



91 Written Answers

Scheme of Group Practising by Doctors in
Rural Areas

868. SHRI DEORAO PATIL: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to statc :

(a) whether a scheme of “Grou;)
Practising” by doctors in rural areas was
approved in the seminar organised by the
Indian Medical Association in New Delhi
on the 25th September, 1970; and

(b) if so, the nature of the assistance
proposed to be given by Government to the
doctors who want to serve the rural areas?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) At the Workshop
Seminar on ‘Rural Medica | Relief-Future
Pattern” organised by Indian Medical Asso-
ciation in New Delhi on the 25th and 26th
September, 1970 a recommendation was
made to encourage private practitioners to
settle down in rural areas. They could set
up practice individually or in groups. Parti-
cular stress was laid on encouraging group
practice which could provide comprehensive
medical care in a more satisfactory way.
The seminar also recommended that, to
encourage such an enterprise by private
practitioners, loans on easy terms and other
facilities may be made available to doctors
who volunteer to work in rural areas.

(b) The Indian Medical Association
have yet to forward the formal reccom-
mendations of the seminar to the Govern-
ment, which, on receipt, will be given due
consideration.

Fi S A i for Housing P!
in Kanpur

869. SHRI S. M. BANERJEE: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :
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(a) whether it is a fact that the Mayor
of Kanpur Nagar Mahapalika has request-
ed for a special financial assistance of Rs.
50 crores for housing programme in
Kanpur;

(b) if so, the steps taken in this regard;

(c) whether any assistancc has so far
been given to them; and

(d) if not, the rcason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) Yes, Sir.

(b) to (d). The Social housing schemes
of this Department are in the State Sector.
In the 4th Plan, Central Assistance fqr all
the State Sector Programmes taken to-
gether is released to the staff Governments
in the shape of ‘Block Loans’
and Block Grants’ without being tied
to any particular schemc or head of
development. The State Goveraments are
free to determine the amount to be utilised
for any of the State sector programmes
and the area in which such amount is to be
utilised, according to their own order of
priorities and local requirements.  The
Mayor of Kanpur has been informed
accordingly.

It has also been suggested to the Mayor
that if the Kanpur Municipal Corporation
can formulate and forward through the
State Government economically  viable
projects having quick regenerative features,
they could be considered by the Housing
and Urban Development Finance Corpo-
ration for suitable assistance.

Explanation Regarding United States
Ambassador’s absence at the Airport at
the time of Prime Minister’s Departure

§70. SHRI S.M. BANERJEE: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether United States official bad
sought to send a jumior diplomat to the
airport to explain away Mr. Keating's
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failure to turn up at the airport at the time
of Prime Minister’s dcparture;

(b) if so, the reaction of Government
thereto; and

(¢) whether any protest has been lodged
by the Govrrnment of India to this effect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government -is not aware of this.

(b) Does not arise.

() No, Sir.

Death of Prem Kumari in Willingdon
Hospital, New Delhi

871. SHRI S. M. BANERJEE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether itis a fact that the death
of Miss Prem Kumari occurred on 23rd
April, 1970 due to the carelessness of the
doctors in the Willingdon Hospital, New
Delhi;

(b) whether the Departmental inquiry
which was proposed to be instituted as
stated in reply to Starred Question No. 704
on the 31st August, 1970 has concluded; if
s0, details thereof’;

(c) whether itis also a fact that the
father of the deecased was also called in
the course of the inquiry and if so, the
nature of the discussions;

(d) the names of the doctors who
examined Miss Prem Kumari; and

(¢) how many complaints were lodged
by the father of the deceased and what was
the action taken thereon ?

THE MINISTER OF STATEIN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
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MENT (SHRI B. S. MURTHY): (a)
A preliminary Inquiry has been conducted
by the hospital authorities into the circum-
stances leading to the death of a nine year
old child named Prem Kumari in the
Willingdon Hospital on the 23rd April,
1970.

(b) The question of holding at further
Departmental Inquiry is being considered
in the light of the available evidence.

(c) Itis not known whether the father
of the deceased was examined by the Eng-
uiry Officer in the preliminary inquiry.
However, he will, no doubt, be called for
evidence during the Departmental} Inquiry,
if held.

(d) Itis not in public interest to
disclose the names of the doctors at this
stage.

(¢) Only one complaint has been rece-
ived from the father of the deceased child
through various channels.

Allotment of Land to Ford Foundation for
opening a Nursery in Lodhi Gardens, New
Delhi

872. SHRI HARDAYAL DEVGUN :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the New
Delhi Municipal Committee has given land
to the Ford Foundation for opening a
nursery in the Lodhi Gardens, New Delhi;

(b) if so, its acreage; and

(c) the basis on which it has been
given ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S, MURTHY) : (a) Yes.

(b) One acre.
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(¢) The New Delhi Municipal Commi-
ttee had felt the need for a modern nursery
for its Horticulture Department and the
offer of the Ford Foundation in this
connection was therefore accepted.
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Requirements Doctors for Raral
Areas During Fourth Plan

875. SHRI HEM RAJ : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the number of doctors that are
needed for the Rural Areas during the
Fourth Five Year Plan;

(b) the number of doctors that come
out from the Medical Colleges yearly;

(c) how many of them stick in India
and how many go out to foreign countries
and the number of doctors who bhave
migrated from india to foreign countries
from 1968 to tke end of October, 1970.

(d) thc number of applicants that
offered for rural service during the years
1968 to October, 1970; and

(e) the number of such doctors who
were selected by the Public Service ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) There are 5,217
Development Blocks in country and 5,044
Primary Health Centres functioning at
present. During the Fourth Five Year Plan
Primary Health Centres will be set up in
339 more blocks thus bringing the total to
5,383 Primary Health Centres by the end
of the Fourth Plan. At the rate of 2 doctors
per Primary Health Centre 10,766 doctors
will be needed for these 5,383 Primary
Health Centres. Out of this 6,219 doctors
are in position at present. Therefore, 4,547
more doctors are needed for the Primary
Health Centres in the rural areas during
the Fourth Five Year Plan.

(b) About 9,000 doctors pass out from
medical colleges annually.

(c) to (e). The information is being
collected from State Governments and will
be laid oo the Table of the Sabha in due
course.
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Pay Scales of Vaidyas in Punjab and
Himachal Pradesh

876. SHRI HEM RAJ : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state @

(@) whether the Punjab Government
has equated Vaidyas of three-year course,
four-year course and five-year course into
one category for purpose of grades of pay
and promotion;

(b) whether their pay scales have been
revised by the Punjab Government first in
the grade of Rs. 130-380 in 1967 and then
in the grade of Rs. 200 to 300 ‘from Ist
February, 1968;

(c) whether the Himachal Pradesh
Government has allowed these scales to
the five-year course Vaidyas but has denied
them}to the four years course Vaidyas; and

(d) whether their case has been reco-
mmended by the Himachal Pradesh Gove-
rnment to the Central Government and
if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT. (SHRI
B. S. MURTHY) : (a) Yes, on account
of a ruling given by the High Court in
this matter.

(b) The pay scales of vaidyas were
first revised to 150-10-200/15-275/15-380 in
1967 by the Punjab Government. Their pay
scales have been further revised to Rs.
200-15-380/20-500 with effect from 1st
February, 1968.

(c) The Himachal Pradesh Government
has not allowed the revised Punjab Grades
to any Class of Vaidyas so far.

(d) The Himachal Pradesh Government
have recommended the case to thc Govern-
ment of India, which is under considera-
tion.
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Arrest of China-Trained Nagas

877. SHRI HEM RAJ : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of Naga hostiles
(trained in China) arrested so far;

(b) whether any documents of instru-
ctions have been found in their custody;
and

(c) if so, the gist thereof ?

THLE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) It
is not possible to give very precise figures.
However, according to the information
available with the Government, the Secu-
rity Forces have taken into custody 276
persons trained in China.

(b) Yes, Sir.

(c) These documents show that under-
ground Nagas received some military
training weapons and ammunition in
China,

Unified Code for Army, Air Force
And Navy Acts

878. SHR1 HEM RAJ: Will the
Minister of DEFENCE be pleased to
refer to the reply given to Starred Question
No. 498 on the 19th August, 1970 regar-
ding unified code for Army, Air Force
and Navy Acts and state ¢

(a) whether the examination of the
draft unified code prepared by the Special
Committee has been completed; and

(b) if so, the time by which a compre-
hensive Bill on the subject will be brought
before the Parliament ?

THE MINISTER OF DFFENCE
(SHRI JAGJIWAN RAM) : (a) and (b).
The examination of the draft unified code
for the three Services has not yet been
completed and will take some more time.
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Allegations against Soviet Consul
General

879. SHRI S. K. TAPURIAH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state : |

(a) whether the attention of Govern-
ment has been invited to a news item in
the Current Weekly of the 17th October
saying that the Soviet-Consul General in
Bombay was declared persona-non-grata
in Mexico in 1959 for undesirable activi-
ties and was asked to jleave that country
within 24 hours;

(b) whether several Members of par-
liament have also written to him in this

regard;

(c) the details of procedure followed
by the Government of India before acccp-
ting a particular individual as a representa-
tive of a foreign country; and

(d) whether any investigations into
the allegations against the Soviet Consul-
General in Bombay have been made and
if so, the details thereof ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Yes, Sir.

(¢) In the case of the Head of a
Consular Post, prior concurrence or agree-
ment of the Receiving State to his appoint-
ment is not required.

(d) The matter is receiving attention.

Exodus of Indian Nurses to Foreign
Countries

880. SHRI DINKAR DESAI :
SHRIMATI ILA PALCHOU-
DHURI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the large-
scale exodus of Indian nurses to Europe
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and the U.S.A. has created an acute
shortage of skilled staff in the several
hospitals in Delhi and elsewhere; and

(b) if so, steps taken to stop this
mass exodus and to provide adequate
number of trained nurses ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). Government are not aware of any
large-scale exodus of Indian Nurses to
Europe and U.S.A. No such problem has
been reported so far by any of the major
Hospitals in Delhi. Hence no necessity
has been felt to put any special restriction
on the Nurses going abroad.

The present output of trained nurses
from various institutions in the country is
5,000 per annum and it is proposed to be
raised to 6,600 in the 4th Plan period.

Factors responsible establishing Second
Oil Refinery in Assam
881, SHRI DEVINDER SINGH
GARCHA :
SHRI V. NARSIMHA RAO:

_Will the Minister “of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the factors responsible for Govern-
ment’s decision to establish another oil
refinery in Assam;

(b) whether it is against the reccom-
mendation of a 12-member group of experts
who have favoured expansion of the
Gauhati Refinery by a million tonnes
capacity;

(c) whether Government have agreed
to the Assam Government'’s request to hire
a foreign consultant to decide the economic
and technical feasibility to use the entire
output of second refinery for high priced
petro-chemicals;

(d) whether Government have also
decided to release foreign exchange worth
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Rs. 50,000/- for the hiring of the consult-
ants; and

(e) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN) : (a)
and (b). The important factor in this
context is the availability from the Assam
fields of adequate quantity of crude oil on
long term basis, its specifications, mode and
cost of transportation to refineries and
the sale ability of the products to markets,
including the North-eastern region of the
country. Negi Committee Report indicat-
ed that it was possible to sustain an addi-
tional refining capacity of about 1 million
tonnes on Assam crudes and to establish
certain lines of petro-chemical production,
which would be beneficial to economic
development of Assam. In pursuance
of the Prime Minister’s  announce-
ment on Sth  December, 1969, a
Working Group of Experts was constituted
whose report has showed that the expansion
of the Gauhati Reflnery was feasible and
economical. Since Assam Government
was insisting on a separate refinery, it is
now proposed to establish a grass root
refinery of 1 million tonnes capacity at
Bongaigaon together witha IMT/polyester
fibere petro-chemical complex and utilise
the RFO (LSHS) from the refinery as
feedstock at Sindri. This alternative was
also suggested by the Working Group.
The main factors leading to this decision
are that since Bongaigaon has both BG
and MG connection, no track conversion is
involved; as such railway investment will
be much less in this case as compared to
that for Gauhati expansion and well-head
refinery. The cost of movement of white
products and LSHS will be minimum in
this case and overall investment is the
lowest. On the basis of refinery and pipe-
line economics alone, both well-head and
Bongaigaon locations are less favourable
than Gauhati expansion, but taking into
account the improvement and increased
profitability that the Sindri Fertilizer Plant
will have on using LSHS as feedstock in
replacement of the presently used feedstock
of coke and coke oven gas, Bongaigaon
has been sclected as the location for a
grass root refinery on overall considerations
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in preference to expansion of Gauhati
Refinery.

(¢) No.
(d) No.

(¢) Does not arlse.

Import of basec Lubricants through Indiaa
Qil Corporation

882. SHRI DEVINDER SINGH
GARCHA : Will the Minister of PETRO-
LEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state :

(a) whether Government have drawn
a scheme for canalising the import of base
lubricants  through the Indian Oil
Corporation;

(b) if so. the details thereof; and

(c) the names of the countries from
which the base lubricants have generally
been imported during the past two years
and the value thereof;

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN) : (a)
and (b). The scheme to canalise the import
of base lubricants through the public sector
is currently under finalisation.

(c) Base lubricants have generally been
imported during the last two years 1968
and 1969 from the USA, Rumania and
Yugoslavia. The total quantity imported
during these years was 6.6 lakh tonnes,
and the value thereof was Rs. 43.1 crores.

FFREAT FY AT ATHTC R AHTAAT IV

883. =t wwEIMAIT WRA : AT
Fifas-v W a7 aq W FOFA
fF -

(%) #m &oFTX & FEafsar H
wfeq 7€ G KT AHATL A
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Proposal for Formulating 10-Year Plan for
Mineral Development

884. SHRI SITARAM KESRI: Will
the  Minister of PETROLEUM AND
CHEMICALS, AND MINES AND
METALS be pleased to state :

(a) whether suggestions for formulat-
ing a2 10-year Plan for mineral develop-
ment were made at the Western Region
Mineral Development Convention held at
Ahmedabad in October, 197¢;

(b) whether Government have consi-
dered the suggestions; and

(¢) if so, the reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEM|CALS, AND MINES AND
METALS (SHRI NITI RAJ SINGH
CHAUDHARY) : (a) Conclusions of the
Western Mineral Development Convention
have not been intimated to Government.

(b) Suggestions will be considered

when received.

(¢) Does not arise at present.
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KExpert Committee Report on Cost and
Feasibility of establishing Second
Refinery in Assam

885. SHRI N. R. LASKAR : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-

ALS be pleased to state :

(a) whether Government have asked
the Expert Committee to have a second
look on the cost and feasibility of establis-
hing a Second Refinery in Assam;

(b) if so,the view of the expert comm-
ittee; and

(c) when the final decision in this
regard is likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, ‘AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Yes, the experts have since submitted their
further report.

(b) The Group has rcported after mak-
ing a further study of the comparative in-
vestment, cosrs and returns that expansion
of the Gauhati réfinery was still the more
preferable alternative; but on overall con-
sideration, particularly advantages to be
derived from the improvement in operation
and profitability and increased production
of the Sindri Ferilizer Plant with the use of
RFO (LSHS) as feed stock will achieve, a
sparate refinery could be agreed to.

(c) On the basis, the Government of
Assam has been informed that a grass-root
refinery of 1 miliion tonnes capacity at
Bongaigaon could be supported provided
the RFO (LSHS) from the refinery is
taken to Sindri to be used as feed stock
in the fertilizer plant there. The final
decision will be taken, taking into
cosideration the reply of the Government
of Assam.

Plan to Manufacture Military Freighter
Planes at Kanpur.

886. SHRI N. R. LASKAR :
SHRI SAMINATHAN:
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SHRI NARAYANAN :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Hindustan Aeronau-
tics Limited plans to manufacture a mili-
tary freighter version of H. S. 748 aircraft
at its Kanpur division; and

(b) if so, whether in pursuance of
the recommendation of the Aeronautics
Committee, it is proposed to set up a
helicopter factory ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DEFENCE
PRODUCI'ION) (SHRI P.C. SETHI):
(a) A proposal for the manufacture of frei-
ghter version of HS 748 aircraft is under
consideration. No decisian has bees taken.

(b) A decision has been taken to set
up a unit at the Bangalore Division of
HAL for the manufacture of light aircraft
and helicopters.

Scheme drawn up for Improving Sewerage
and Drainage in Culcutta
Metropolitan Area

887. SHRI INDRAJIT GUPTA : Will
the Minister of HEALTH AND FAMILY
PLANNING, AND WORS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(@) whether any schcme has been
drawn up for improting Sewerage and
drainage in Calcutta Metropolitan Area;

(b) if so, the details thereof; and
(c) the estimated cost thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) :(a) Yes.
35 Sewerage aud Drainage Schemes have
been draw up for implementation during
the Fourth Plan.

(b) and (c). The required information
is given in the statement laid on the Table
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of the House. [Placed in Library. See
No. LT-4276/70]

Export of Granite stone by National
Mineral Development Corporation

888. SHRI MANIBHAI J. PATEL :
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether there are indications that
the limitless reserves of granite stone in
India would in the near future prove to be
a forenig exchange earner;

(b) whether the National Mineral
Development Corporation has made efforts
to explore possibilities for its export and
if so, the results achieved so far; and

(c) whether a delegation has been
recently sent out to other countries by
the National Mineral Development Corpo-
ration and whether the delegation has
submitted their report and if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY) : (a) Even now granite
and similar ornamental stones are being
@xporjed to Western Europe and Japan.
There are possibilities and prospects to
step up the exports.

(b) As a result of the efforts made by
the National Mineral Dcvelopment Corpo-
ration, in this connection, a trial order for
200 tonnes of specified varieties of granite
from West Germany was received with the -
understanding that long term firm order
for substantial quantities would follow, if
the present trial supply is found satis-
factory.

(c) No delegation was sent out speci-
fically for this purpose. However, another
delegation including reprcsentatives of the
National Mineral Developtment Corpo-
ration which went to Western Europe
recently in another connection had discus-
sions with reputed importers of granite in
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West Germany and U. K. and the associ-
ations of granite importers in France.
This delegation found cosiderable scope
for export of both raw and polished granite
to Europe.
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Euquiry into operation of Eastern
Branch (Calcutta) of Indian Oil
Corporation

891. SHRI B. K. DASCHOWDHURY:
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether Government have consi-
dered to have an impartial inquiry into the
operation of Eastern Branch (Caicutta) of
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the Indian Oil Corporation as urged by
the Marxist leader: and

(b) if so, the details thereof and if not,
the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R.CHAVAN) : (a)
and (b). A complaint has been receivefl
on 3-10-70 and the matter is being enqui-
red into.

Loss suffered by Neyveli Lignite
Corporation due te strikes

892. SHRI B. K. DASCHOWDHURY:
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the original estimate for Neyveli
Lignite project and the total investment
made up to date for the same since its
inception;

(b) the number of persons employed
and whether the existing numbers are
justified to be on the rolls; and

(c) whether the loss Laffered by this
Project is due to labour troubles, riots etc.
and if so, the number of such strikes and
the mandays lost, year-wise since its
inception ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY) :(a) The sanctioned Pro-
ject cost of Neyveli Lignite Corporation is
Rs. 176.13 crores. The Capital investment
as on 31st March, 1970 was Rs. 168.65
crores consisting of Rs. 80 crores in equity
and the rest in loan.

(b) At present Neyveli Lignite Corpo-
ration have about 17,000 employees on
their rolls. Studies made by the Corpora-
tion have revealed certain surpluses which
are being suitably redeployed.

(c) No, Sir.
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Enquiry into Haldia-Barauni Pipeline

893, SHRI MADHU LIMAYE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS be pleased to state :

(a) whether his Ministry has punished
the Officers involved in the Haldia-Barauni
Pipeline scandal and who were found guilty
by the Committee on Public Undertakings

(b) whether Government have decided
to order a fresh inquiry follwing the Nattur
Shrinavas Rao inquiry to kill time and
enable the Officers involved to retire; and

(c) if not, the reasons for not taking
firm action against the Officers concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVYAN) : (a)
No.

(b) It is incorrect to suggest that the
Inquiry Commission has been appointed to
kill time and enabls the Officers involved
to retire. The findings of the N. S. Rau's
Report and that of the Committee on
Public Uudertakings’ Rcport being at
variance with each other on those issues
which were examined by both of them.
The Committee itself had suggested further
investigation on most of the other major
points. It was, therefore, necessary to
determine beyond reasonable doubt whe-
ther officials connected with these projects
have actually been guilty of lapses and to
take suitable follow-up action if negligence
or other malufide motivation is substan-
tiated. Accordingly, the Commission of
Inquiry has been appointed.

(c) Further action, if any, will ensue
on receipt of the Report of thc Commission
of Inquriry.

Outbreak of Cholera and Famine
Condition in Bihar

894. SHRI MADHU LIMAYE : Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be
pleased to state :

(a) whether Government/Prime Mini-
ster has received copies of letters written
by an M. P. to the Chief Minister of Bihar
about the outbreak of cholera in Tarapur
and other parts of Monghyr District
(South);

(b) whether Government are aware
that acute famine conditions prevail in
Jammu Sub-Division of Monghyr District
and also in other parts of South Bihar and
the likelihood of epidemics breaking out in
those parts;

(c) if so, what special steps were taken
are being taken by the Centre and the State
of Bihar to deal with the Cholera epidemic
in Monghyr and to prevent such cpidemics
in Jammu Sub-Division and other famine
affected areas; and

(d) whether Central assistance was
sought by the State or offered by the Centre
to deal with the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

(b) The Government of Bihar have
reported that on account of erratic distri.
button of rainfall in the months of July
and August, 1970, 181 Blocks falling within
13 districts have been affected by drought.
The drought conditions obtaining in
these 181 Blocks have affected a popula-
tion of 15.13 million.

Information has also been received that
during the year 1970 upto the end of
October, 111 cases with 36 deaths due to
cholera have occurred in Jammu Sub-Divi-
sion of the Monghyr District.

() Necessary preventive measures to
combat the spread of cholera such as, anti-
cholera inoculations, disinfection of water
supplies, isolation and treatment of cases
and health education etc. are being taking
by the State Government. Adequate qua-
ntity of cholera veccine, disinfectants and
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essential drugs have been, provided and
additional staff appointed.

(d) The State Government have not
asked for any Central assistance for the
control of cholera. However, the State
Government is reported to have requested
the Planning Commission Team who
visited the State during Octobcr, 1970 for
an estimated amount of Rs. 40.00 lakhs
for providing preventive health measures
in the drought and flood-affected arcas of
the State against which the Team has
recommended assistance of Rs. 20.00 lakhs
under this item.

Pr ion of Infiltrati
Elements

by Pakistan

895. SHRI MADHU LIMAYE ; Will
the Minister of DEFENCE be pleased to
state :

(») the steps which Government pro-
pose to prevent infiltrations from across
the cease—fire line by the Pakistan elements
or open violations of this line by the
Pakistan forces;

(b) whether Government have under
consideration a proposal to mine the
portions adjacent to the cease-fire line or
erect barriers along the lines to prevent
violations of Indian held territory or
infiltration into it; and

(c) if not, the reasons for considering
the proposal ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM): (a) to (c).
The Security Forces deployed on our side
of the Cease Fire Line have taken necess-
ary steps to meet the threat of infiltration
or open violations of this Line by the
Pakistan Forces, Various measures have
been adopted, having regard to their
effectiveness in relation to terrain and other
factors.

Housing needs in Urban Areas

896. SHRI MADHU LIMAYE : Will
the Minister of BEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether Government have made
an estimate of the housing needs of
the urban population at the end of the
Fourth Plan period;

(b) if so, the details thereof;

(c) the proposals formulated by
Government for meeting the acute housing
shortage on an annual as well.as five year
basis; and

(d) whether the co-operation of the
State Governments is being sought in tack-
ling this vast problem ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) and (b). Itis
pot possible to give dn estimate of the
housing shortage at the end of the Fourth
Five Year Plan. A rellable assessment of
the position should be * available after
the 1971 Census.

(¢) The various social housing schemes.
at present in operation, are belng conti-
nued. A total provision of about Rs.
242.00 crores has been made ih'the Fourth
Plan under the head ‘Housing and  Urban
Development’. ’ =

Apart from the programmes mentioned
above, Government of India have now set
up the Housing and Urban Development
Finance Corporation which'is expected to
build up a corpus of about Rs. 200 crores
over a period of about 4 to 5 years and
utilise it in the manner “of a revolving
fund for financing housing and urban
development programmes on an increa-
singly larger scale.

(d) Almost every year, Conference of
State Ministers for Housing and Urban
Development are being held to discuss the
problem, review the progress of social
housing schemes in the different States/
Union Territories and to suggest adequate
measures to step up the programmes.
Besides, States are being persuaded to give
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a higher priority to housing by providing
more funds in their Annual Plan apnd to
avoid diverting the funds provided for
housing, to other heads of development.
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Absorption of Qualified Medical
men in various services

900. SHRI JYOTIRMOY BASU :
Wil} the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) number of qualified medical men at
present State-wise;

(b) how many of them are employved
by the State Government and how many
by semi-official organisations in each
State;

(c) whether the Indian Medical Asso-
ciation bad complained that the Public
Service Commission had selected only 300
doctors for 700 rural postings in 1968
though there were enough applications to
fill vacancies;

(d) the number of posts lying vacant
in various medical and Public Health
institutions under State Governments in
each State at present; and

(¢) whether these vacancies are not
being filled up: and if so, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY : (a) to (¢). The in-
formation is being collected fromjthe State
Governments etc. and it will be laid on the
Table of the Sabha in due course.

Survey for Minerals in West Bengal

901. SHRI JYOTIRMOY BASU Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS be pleased to state :

(a) whether any survey for potential
minerals resources in the Districts of
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Midnapur, Bankura and Purulla (West
Bengal) was made by the Geological Survey
of India, if so, the details thereof;

(b) whether there is any programme
of exploration of these minarals resources
during the Fourth Plan period if so, the
details thereof; and

(c) if the reply to part (a) above be in
the negative, whether Government conte-
mplate to conduct such survey in the near
future ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
MEATLS (SHRI NITIRAJ SINGH
CHAUHARY): (a) The Geological Survey
of India is carrying out investigations for
potential mineral resources in the districts
of Midnapur, Bankura and Purulia, West
Bengal. The work is in progress.

(b) The Fourth Plan programme of
Geological Suryey of India includes the
investigations for copper, lead, manganese,
and iron ores and ochres clay, soapstone
in Midnapur district; for copper, lead, zinc,
Tungsten and iron ores and china clay,
limestone and Vermiculite and Ochre Mica
low grade limestone clay and Moulding
sands in Purulia district.

(c) Does not arise-

Production and Import of Non-ferrous
Metals

902. SHRI JYOTIRMOY BASU :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the installed capacity, production
and import of non ferrous metals year-wise
from 1967-68 to 1969-70;

(b) the share of public sector plants in
the total installed capacity and production
during this period;

(c) the projected demand for each non-
ferrous metal at the end of the Fourth Five
Year plan in 1973-74;
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(d) how the demand at the ¢nd of the
Fourth Five Year Plan is going to bc met;
and

(¢) the estimated share of the public
sector plants in the total installed capacity
and production of non-ferrous metals in
1973-74 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY): (a)and(b) A statement
is laid on the Table of the House. [Placed
in library. See No. LT-4277/70].

(c) to (e) ‘Aluminium :

The demand for aluminium by 1973.74
is estimated at 2,74,000 tonnes. The present
fnstalled capacity is 168,850 tonnes.
Anditional schemes to the extent of
261,000 tonnes (of which 150,000 tonnes
will be in Public Sector) have been licensed/
approved for realisation during Fourth/
Fifth Plan. Sclf-sufficiency is likely to be
achieved at the end of Fourth or beginning
of Fifth Plan.

Copper :

The demand for copper by 1973-74is
estimated at 124,500 tonnes. The present
installed capacity 9,600 tonnes. Additional
schemes to the extent of 47.500 tonnes (of
which 31,000 tonnes will be in Public Sector)
have been licensed /approved for realisation
during  Fourth/Fifth Plan. The balance
requirements may Have to be met from
imports.

Zinc :

The demand for zinc by 1973-74 is esti-
mated at 1,42,700 tonncs. The present
installed capacity is 38,000 tonnes. Additio-
nal schemes to the extent of 38,000 tonnes
which will be by way of expansion of the
existing units (of which 18,000 tonnes will
be in the Public Sector) have been licensed/
approved for realisation during Fourth
Plan. It has also been decided to set up
anew Zinc Smelter in the public sector at
Vishakhapatnam of 30,000 tonnes per
annum capacity based on imported conce-
ntrates during the Fourth/Fifth Pian period.
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The balance requirements may have to be
met from imports.

Lead :

The demand for lead by 1973-74 is
estimated at 97,400 tonnes, The present
installed capacity is 5,400 tonnes. New lead
deposits are being proved and proposals to
exploit them are under consideration. The
feasibility of modernising the existing lead
smelter is also being studied by a Technical
Team.

Nickel :

Tne demand for nickel by 1973-74 is
estimated at 6,000 tonnes. As no economi-
cally workable nickel ore deposits had been
known in India, the requirements are being
met by imports. As a result of Investigation
undertaken bv the Geological Survey of
India, nickel are deposits have been located
in Sukinda (Cuttack district, Orissa). The
reserved are estimated at 15 million tonnes
with a metal content of 0'8%. Though
the metal content is low, itis reported that
it should be possible to recover the metal
by a chemical process. A feasibility
report is accordingly being prepared at an
estimatedfcost of Rs. 2.75 lakhs (excluding
laboratory testing costs) by the Hindustan
Copper Ltd. through the agency of Chemi-
cal and Metallurgical Design Company (P)
Limited, New Delhi. This will be the first
indigenous production of this metal.

Revolving Fund for Housing Schemes

903. SHRI JYOTIRMOY BASU :
SHRIMATI SUSHILA
ROHATGI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether a revolving fund of Rs.
200 crores has been created to assist the
States in implementing their housing
schemes;

(b) if so, the details thereof ; and
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(c) the progress made in various States
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH) :
(a) to (¢) The Housing and Urban Develo-
pment Finance Corporation, which has
been registered as a government company,
will endeavour to build up a revolving
fund of Rs. 200 crores over a period of
time for financing approved housing
and urban development projects in the
country. The housing and urban develop-
ment projects received so far from a
number of States are under scrutiny with
a view to determining their suitability for
being financed by the Corporation.

Rupees one-crore loan to be Floated by
Delbi Development Authority

904. SHRI V.NARASIMHA RAO :
SHRI DEVINDER SINGH
GARCHA !
SHRI VALMIKI CHOUDHARY :

Will the Minister of HEALTH AND
» AMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state ;

(a) whether Government have permit-
ted the Delbi Development Authority to
float a loan of Rupees one crore for house
buildiag;

(b) the total borrowing of the D.D.A.
and their sources; and

(c) the total number of houses pro-
posed to be built with this loan under
various categories ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI1
PARIMAL GHOSH) : (a) Yes, Sir.

(b) Rs. 7.43 Crores—Rs. 3.43 crores
loaned by Central Government and Rs. 4
crores by the Life Insurance Corporation.
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(©) The money to be realised by
floating bonds, referred to in part (a), is
intended to augument the existing resources
of the Authority for financing construction
of about 16000 houses of various
eategories.

Visit of Indian Oil Corporation’s Delegation
to Foreign Countries for Import of
Petroleum Products

905. V. NARASIMHA RAO : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS be pleased to state :

(a) whether a delegation of officers of
the Indian Oil Corporation recently visited
several countries to establish sources of
supply of certain petroleum products
which might fall short of India’s require-
ments in 1971;

(b) if so, the cemposition of the
delegation;

(c) the countries visited by the delega-
tion and sources established; and

(d) the likely total import of petro-
leum products during 1971 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Yes.

(b) Shri Kamaljit Singh, Managing
Director and Shri J. Jayaraman, Commer-
cial Manager.

(¢) Rumania, Switzerland, France, U.
K. and USA. Itis not in the eommercial
interest of the Corporation to disclose the
sources established.

(d) About 1.5 miilion tonnes.

Progress [ at 3rd unit of Barauni Oil
Refinery

906. SHRI YOGENDRA SHARMA :
SHRI RABI RAY :
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Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state when the
third unit of the Barauni oil refinery is
expect.d to go on stream ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHR! D. R. CHAVAN):

Government are currently studying ways
and means of putting the third million
unit of the Barauni Refinery on stream as
quickly as possible. No firm date can be
indicated at present, but the neccssary
modifications are expected to be completed
by the end of 1973.

Grant of Indian Oil Corporation’s Dealership
to Unemployed Gradw: and Engi

907. SHRI YOGENDRA SHARMA :

Will the Ninister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the progress made so far in imple-
menting the Indian Oil Corporation’s
scheme for providing dealership to the
unemployed Graduates and engineers; and

(b) the terms on which the dealership
is granted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICAIS, AND MINES AND
METALS (SHRI D. R. CHAVAN):
(a) Till the cnd of September, 1970,
appointment letters have been issued in
respect of 106 dcalersl_ﬂps.

(b) Copies of the standard terms on
which the various dealership arrangements
are made, are being obtained from the
Indian Oil Corporation and will be laid
on the Table of the House.

Expansion of Panna Diamond Mines

908. SHRI YOGENDRA SHARMA:
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:
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(a) whether any scheme has been pre-
pared for the expansion of Panna diamond
fields in Madhya Pradesh;

(by if so, the details thereof; and

(c) the estimated cost of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CAEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHOUDHARY) : (a) to(c) The Natio-
nal Mineral Deviopment Corporation
Limited has prepared a feasibility report
for expansion of the annual productian of
diamonds in the Majhagawan mines from
12,000 carats to 45,000 carats. The estim-
ated cost of the scheme is Rs. 148 lakhs.
Detailed Project Report in respect of this
scheme is now under preparation.

rotest lodged with the Government
of Zanzibar against forced marriages
of Girls of Indian origin

909. SHRI BABURAO PATEL :* Will
THE MINISTER OF EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government lodged a
protest with the Zanzibar Government for
indulging in inhuman and cruel practice
of forcible marrying the girls of Indian
origin to the black leaders of the Zanzibar
Revolutionary Council in violation of Uni-
ted Nations Declaration on Human Rights;

(b) if so, the nature of protest made,
and if not, the reasons therefor;

(c: whether Government have the
knowledge of the present whereabouts of
Hansa and her parents; and

(d) the names of other girls of Indian
origin who have met with a similar fate ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b) Our High Commissioner in
Dar-es-Salaam personally met President
Nyerere in this connection. President Nye-
rere informed our High Commissioner
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that he had been assured by the Zanzibar
authorities that there would be no more
forced marriages.

(c) Miss Hansa Pratap Singh is at
present in Dare-es-Salaam under the
charge of the Guru Singh Sabha of Dar-es-
Salaam. It is understood that her parents
are still in Zanzibar.

(d) No other such cases have come to
notice.

Strikiag capacity of Air Force

910. SHRI VIRENDRAKUMAR
SHAH : Wil the Minister of
DEFENCE be pleased to state :

(a) whether the capacity of an Air Force
to strike back at hostile bases is greatly
influenced by the strength of its fighter-
bombers fleet ;

(b) whether India still depends upon
foreign suppliers for the above type of
aircraft;

(c) whether the need for self-sufficiency
in this respect has incseased further
because of the recent U.S. decision to
resume supply of arms to Pakistan which
would increase Pakistan’s striking capa-
city; and

(d) if the answers to the above ques-
tions be in the affirmative, the steps ta-
ken to manufacture fighter bombers in the
country and when we are likely to become
self-sufficient in our requirements ?

THE MINISTER OF DEFENCE :
(SHRI JAGJIWAN RAM) : (a) Yes Sir.
The performance characterstics of fighter

bomber aircraft also have a direct bear-
ing on the potential of an air force.

(b) India depends to some extent on
foreign supplies for the above types of
aircraft.

(c) The need for self-sufficiency is
given very high priority and is being
increasingly achieved.
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(d) Certain steps have been taken to
manufacture fighter bomber aircraft for
the Indian Air Force within the country.
Our objective is to become as self-reliant
as possible in our requircments.

Sino-Indian Talks

9;i1. SHRI KANWAR LAL GUPTA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the
Government of India is ready to hold talks
with the Chinese Government even without
fulfilling the conditions laid down in the
Bandung Conference;

(by if so, the reasons tnerefor;

(¢) whether Government have written
any letter to the Chineses Government in
the last one year; and

(d) if so, the details and dates thereof ?

THE DEPUTY MINISTER IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : No,
Sir. As far as Government is aware, the
Bandung Conference did not lay down any
conditions regarding talks with China.

(b) Does not arise.
(c) No, Sir.

(d) Does not arise.

Snake Found in Water Tap in Jhilmil
Colony, Delhi

912. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HEALTH
AND FAMILY PLANING AND WORKS
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whetheritis a fact that an eight
inches long snake appeared in a water tap
in Jhilmil Colony, Delhi;

(b) if so, the details theof;
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(c) whether Government has asked
the Delhi water Supply Undertaking to
give an explanation about this incident;
and

(d) if so, the details of their explana-
tion.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (THRI
B. S. MURTHY) : (a) to (d) No such
complaint has been received by Govern-
ment. The Delhi Water Supply and Sewage
Disposal Undertaking who were asked to
furnish information in this reagrd have
stated that the matter was investigated and
that no snake or worm was shown to the
officers of the undertaking when they
visited the site. The Undertaking has fur-
ther stated that the supply of water to the
Jhilmil Colony is through a tube-well
known as tub-well No. 9in Dilshad Garden
and that the possibility of any snake or
any worm entering the tube-well or finding
its way into the pipe life is ruled out.

fagx mfe aftag %t faselt ® dow
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(%) WIRT a<FT F¥ 37 a1% § |1
sfafsar & ?

Fafere-ord Warerw # gus (s
greaar fag ) : (7)< gt

() T AN T SE-STE FHTAS
fam T a1 i W ArawE @ ar
ZAFT 9 973 e wwar &

(m) § (3) T ¥ W AT AT
g R IR e g & wadem §
fom & a0 ¥ ofiw F &
e foFm mm a7 ) s F1 fawa-
wrify afveg & tar #18 sg=fn gt
7% fren & fomd @ wftw #1 &R
e g

ToRl-Aa & fag aferer famaama &
wifa-asn

914, st TEIEAR ATEAT ;¥
ffrs-sd @t 7@ T I FAOT
FQr

(%) 1 a8 @9 & f5 sfaw foua-
am # e wifaErd g A
fe=ir-9 gwe & guae & fag o
T ST e G g

(@) afx g, @1 #&T W@ TR
I FEATT ¥ AT 25

(w) afe &, @ SgFT =T F;ATE;
IR

(9) 3@ avag ¥ g @ AT
sfaferg ?

fre-wrd Ao § ga-war (s
g fag): (F) w=em fag &, 17
faqwas, 1970 #Y faumemq  geawy
g e § oF TEqer fear o4,



131 Written Answers
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Fow F frem § s A A
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More Hostel Accommodation for Workiog
Girls in Delhi

916. SHRI K. M. MADHUKAR :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOP-.

MENT be pleased to state :

(a) whether it is a fact that hostel
accommodation for working girls in Delhi
is quite inadequate; and

(b) if so, whether Government have
any proposal to construct new hostel for
working girls in the capital ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PRIMAL GHOSH ) : (a) There are 170
seats in the Working Girls Hostel under the
Directorate of Estates, besides 209, suites
reserved in the Curzon Road Hostel for
lady officers. There are a couple of other
hostels also e.g. the Y. M. C. A., which
too fulfil this need.

(b) No, sir. *

Recruitment of British Nationals as Flight
Directors in Hindustan Acronautics,
Kanpur

617. SHR1 P. VISWAMBHARAN :
Will the Minister of DEFENE be pleased
to state :
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(a) Whether Government have under
consideration applications from the British
national to work as Flight Directors with
Hindustan Aeronautics, Kanpur.

(b) if so, the number of such applica-
tions; and

() whether Government have appro-
ved them ?°

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE, DEFENCE
PRODUCTION ( SHRIP.C. SETHI) :
(a) No, Sir.

(b) and (¢) Do not arise.

Australian and British Warships
in the Indian Ocean

918. SHRI P. VISWAMBHARAN :
SHRIMATI ILA PAL-
CHOUDHARY :

Will the Minister of DEFENCE be
pleased to state :

(a) whether a large number of Austra-
lian and British Warships are being
invited to Indian Ocean;

(b) if so, the reasons therefor; and

(c) how long they would remain in the
Indgian Ocean ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MADHIA): \a)
No, Sir. .

(b) and (c) ¢+ Do not arise.

Recognition of indigenous systems
of Medicine

919. SHRI MUHAMMAD SHERIFF:
SHRIJANESHWAR MISHRA

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Govermment had decided to
give recognition to the indigenous systems
of medicine by amending its policy deci.
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sion on National Health services in the
country; and

(b) if so, the details thereof;

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (B.S.
MURTHY): (a) Yes.

(b) The Government of India have
modified the 1949 decision relating to the
development of the National Health Ser-
vices in the country as follows :

«“The Union and State Governments
should decide that modern scientific
medicine (Allopathic) and Ayurvedic,
Unani and Homeopathic systems of
medicine should contribute towards the
development of the National Health
Services in the country.”

Reactivisation of intermational Control
Commission in Cambodia

920. SHRI G. Y. KRISHNAN : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it is a fact that foreign
government have requested India to take an
active part in reactivising the International
Control Commission in Combodia: and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government of India continue to remain
in touch with all the concerned parties
and Governments about the possible
reconvening of the ICC in Combodia.
However, there is still no agreement
among them.

(b) Does not arise.

Slam Clearance in the Country

921. SHRI G. Y. KRISHAN : Wil
the Minister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether the Government have deci-
ded for the slum clerance in the country
during the Fourth Five Year Plan; and

(b) if so, whether there will be any
consideration of rural areas to be covered
under the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) A scheme, viz.
the Slum Clearance/Improvement Scheme,
which was introduced by this Ministry in
1956, is being implemented by the various
State Governments during the Fourth Five
Year Plan also.

() No, Sir; the problem of housing
in the rural areas is being dealt with
scparately.
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Admission of Provisional Revoloutionary
Government of South Vietnam to
Non-Aligned Group

923. SHRI KEDAR NATH SINGH :
SHRI P. C. ADICHAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether at the recent meeting of
the non-aligned countries held at Lusaka
an applicantion of the provisional Revolu-
tionary Government of South Vietnam
was processed for admission to the mem-
bership of the non-aligned club;

(b) whether Government’s representive
supported it and if not, the reasons there-
for; and

(c) the precise stand taken thereat by
the Indian delegation ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) and (c) It became evident at the
Conference that general agreement could
be secured on granting observer status to
the Provisional Revolutionary Government
of South Vietnam, and the Conference
decided by consensus to do so on the pro-
posal of the Indian delegation.
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Post of Surgical Specialist Attached to
the General Hospital, Manipur

925. SHR1 M. MEGHACHANDRA:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the post of Surgical Spe-
cialist attached to the General Hospital,
Manipur has been abolished;

(b) if so, the reasons therefor; and

(c) if the reply to part (a) be in the
negative, whether arrangement is being
made for the appointment of a full-time
surgical specialist or appointment by pro-
motion for the Hospital concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND  URBAN  DEVELOPMENT
(SHRI B. S. MURTHY) : (a) No.

(b) Does not arise.

(c) An offer of appointment to the
post of Surgeon, General Hospital, Mani-
pur, in the Specialist’s Grade of the Cent-
ral Health Service was made to a UPSC
nominee who has declined the offer. The
UPSC is being approached for suggesting
another candidate from their reserve list
for appointment to the said post.

Appointment of ENN.T. Pathologist Spccia-
lists in the G 1 Hospital, Manip

926. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :
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(a) whether the... .....specialist posts
in the General Hospital, Manipur namely
of B.N.T. Pathologist, are duly filled in
and appointed;

(b) if not, the reasons for the delay
in the appointment to the posts although
the posts are lying vacant for some time;
and

(c) whether Government have made
arrangement to appoint Junior Patholo-
gist and Anaesthetist (Specialist) for the
Women’s Hospital, Imphal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSIND
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) to (c) For the post
of E. N. T. Specialist, an offer of appoint-
ment was made to a candidate on ad hoc
basis who has subsequently been selected
by the UPSC for appointment to the post
which has been accepted by him. He is
expected to join the post shortly. '

The posts of Pathologist, Anaesthetist
and Junior Pathologist will be filled as
soon as they are included in the Central
Health Servicc.

Treatment Facilities for Cancer in Manipur

927. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to part (c) of the Unstarred Question
No. 1145 on the 3rd August, 1970 and
to state :

(a) whether Government have since
taken up consultations with the Govern-
ment of Manipur regarding treatment
facilities in Cancer;

(b) if so, whether the Government of
Manipur have sought for such faciliiies;
and

(¢) the action taken thereon ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WOKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY] : (a) to (c) The Govern-
ment of Manipur were addressed in the
matter several times but no reply has been
received from them so far.

CBI Investigation into the Case of Former
Director of Health and Medical
Services, Manipur

928. SHRI M. MEGHA CHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Questioa No. 7646 on
the 27th April, 1970 and to state the result
of the CBI investigation into the case of
former Director of Health and Medical
Services, Manipur ?

THEB MINISTER OF STATE IN THE
MINISTRY OF HEATH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : The report of the
Inquiry by C, B. L. is awaited.
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Indian Doctors not allowed to practise
in Africa

931. SHRI RAJDEO SINGH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:
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(a) whether itisafact thattwo Doc-
tors of Indian origin in Mortizburg, Natal
were not allowed to remain in their
practices in African Areas;

(b) if so, the reasons thereof; and

(c) the reaction of Government

thereto ? :

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The Government of India have seen Press
reports to this effect. The doctors, who
are South African nationals of Indian origin
are being moved out of African areas
under the notorious Group Area Act; -

(b) In accordance with the inhuman
system of apartheid, the South African
Government wishes to prevent them from
tending to people other than those of
Indian origin.

(¢) The Government of India’s position
on the policy of apartheid is well-known.
We have consistently and unequivocally
condemned it at the United Nations and
in all other international forums.

Meeting of Prime Ministers of India and
U.S.S.R.

932. SHRI S. M. KRISHNA :
SHRI SHIVA CHANDRA JHA:

Wili the Minister of EXTERNAL
AFFAIRS be pleasad to state ;

(a) whether the Prime Minister met
the Soviet Prime Minister on the 20th
October, 1970 in the Moscow on her way
to New York;

(b) if so, the nature of  discussions
held; and

(€) the decision arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b)and () The two Prime Ministers
400k the. onnarinnity to review Indo-Sovjet.
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relations and International gquestions of
common interest.

Increase in Pakistan Air Force Strength

933. SHRI SHRI CHAND GOYAL:
SHRI SAMAR GUHA :

Will the Minister of DEFENCE be
pleased tu state :

(¢) whether Pakistan is increasing the
strength of its fighting planes equal to the
Indlan strength; and

(b) if so, the reaction of Government
thereof ?

THE MINISTER OF DEFENCE
(SHR1 JAGJIWAN RAM) : (a) and (by
There has been substantial increase in the
strength of the Pakistan Air Force in the
last few years. Taking this into considera-
tion, the equipment of the Indian Air
Forces is being constantly reviewed.

Common flats for the rich and the poor

934, SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether there is a proposal to
construct mixed flats for the rich and the
poor before Government instead of present
pattern of allotment of big bungalows to
the rich; and

(b) if so, the steps taken to implement
the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH) : (a)
and (b) Presumbly, the Honourable
Member is referring to the proposed deve-
lopment of the bunglow area in New Delhi.
Government had set up a Technical
Committee to make suitable recommenda-
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tions in this matter taking into consideration
the higher densities of population provided
in the Delhi Master Plan. The Committee
has submitted its report. 1n accordance
with one of the principal recommendations
made by the Committee, a Special Cell is
proposed to be set up to go into this
matter in detail.

Achievements of Family Planning targets

935. SHRI SHRI CHAND GOYAL:
Will the Minister of HEALTH AND
FAMILY PLANNING, AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the progress made in the achieve-
ments of family planning targets; and

(b) whether there is adequate progmss
in the rural areas also ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a)
Under the Family Planning Programme
upto the end of the year 1969-70, 5.202
million births have been averted. The birth
rate has come down from 41.7 in 1960-61
to 38.3 per thousand of population in
1969-70. The percentage achievement of
operational targets for sterilisation, IUCD
and conventional contraceptive users for
the years 1966-67 to 1969-70, are given in
the statement (Annexure I) laid on the
Table of House. [Placed in Library.
See No. LT—4278/70]

(b) A statement (Annexure II) showing
the progress made in the rural areas from
the year 1966-67 to 1969-70 is laid on the
Table of the House. [Placed {in Library.
See No. LT—4278/70)

Indo-Australia talks on Vietnam

936. SHRI HEM BARUA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether itis a fact that the qnes-
tion of Hanoi’s desire to negotiate on the
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Vietnam issue was discussed between the
Government of India and the Australian
representatives at the latter’s visit to India;
and

(b) if so, the reaction of Government
of Australia thereto ?

THE DEPUTY MINISTBR IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). The Vietnam issue was one of the
topics discussed at the Indo-Australian
bilateral talks held in Canberra from
October 19th to  2Ist; 1970. The details
of such talks are confidential. '

Phizo’s Meeting with Chinese Leaders
for Arms

937, SHRI M. L. SONDHI :
SHRI RABI RAY :

Will the Minister of EXERNAL AF-
FAIRS be pleascd to state :

(@) whether his attention has been
drawn to a news report that the Naga
rebel leader Shri Phizo met the Chinese
leaders in an Asian country and pressed for
more arms for rebel Nagas to intensify
their fight against the Indian army; and

(b) if so, his reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government have seen press reports
to that effect. There is, however, no con-
firmation of these reports.

(b) The State Government and the
Security Forces are in control of the situa-
tion and able to deal with the situation as
it develops.

Allotment of two Room Quarters to Allottees
of Thyagaraj Nagar, New Delhi

938. SHRI M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :
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(a) whether it is a fact that the Sudhar
Samiti, Thyagaraj Nagar (Prem Nagar),
New Delhi has submitted a representation
to Government requesting that the allottees
of Thyagaraj Nagar quarters may be allo-
tted 2-roomed newly constructed quarters
in Thyagaraj Nagar;

(b) whether it is Government’s policy
to prevent unnecessary disruption of social
integration in such colonies; and

(c) if so, whether the representaion
would be accepted in the interest of the
bonafide welfare of class IV employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Yes, Sir.

(b) and (c). All applications for change
received upto the 19th day of each calander
month are included in the waiting list in
the succeeding month. The officers whose
names are included in the waiting list in
earlier months are senior en block to those
whose names are included in the list in the
subsequent months. The change is offiered
in order of seniority on the change waiting
list and having regard to the officers prefe-
rences as far as possible. The allottees of
single-room quarters in Thyagaraj Nagar
(Prem Nagar), New Delbi, who have sub-
mitted their applications for the ehange to
two-roomed quarters will be considerad
according to their seniority on the change
waiting list. The offieers can, however,
change their preferences given in the appli-
cation submitted by them earlier without
affecting their position on the change
waiting list. The Samiti has been informed
that such of the allottees as have already
submitted applications for change can sub-
mit their applications for changing their
preferances to the newly constructed two-
roomed quarters in Prem Nagar and change
in preferences will not affect their position
on the change waiting list. The allotment
of two-roomed quarters will be made onm
the basis of the position of the allottees on
the change waiting list.
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Deterioration of Standards in Public Health
and Sanitation in Government Colonies
in New Delhi

939. SHRI M. L. SONDHI : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(@) whether he is aware of the sharp
deterioration in standards of public health
aud sanitation in Government colonies in
New Delhi like Netaji Nagar, Naoroji
Nagar, Sarojini Nagar, Laxmibai Nagar,
Seva Nagar and Tyagraj Nagar;

(b) whether there are higher incidcnces
of disease resulting from the fall in public
health standards;

(c) whether the dual responsibility of

the New Delhi Mubicipal Committee and
the Central Public Works Department in
“respect of environmental services in the
Government colonies is responsible for
administrative negligence in the matter of
public health; and

(d) the steps proposed to be taken to
improve the condition in the Government
colonies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING"
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (d). Informatton
is being collected and will be laid on the
Table of the Sabha.

Central Assistance for Fluorspar
Project in Gujarat

940. SHRI M. L. SONDHI : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS be pleased to state :

(a) the Central assistance provided for
the Fluorspar Project of Gujarat State
keeping in view the importance of the raw
material; and

(b) the Central assistance provided for
the development and utilisation of bauxite
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deposit of Kutch and Jamnagar Districts
in Gujarat State?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS (SHRI NITIRAJ SINGH CHAUDH-
ARY) : (a) Fluorspar Project of Gujarat
is a State venture and no central assistance
has been provided.

(b) Geological Survey of India has
recenty prepared a scheme of exploration
for coastal and ncar coastal Bauxite depo-
sits which includes parts of Jamnager
district in Gujarat. A token provision of
rupees one crore has been indicated as
central share for Gujarat Alumina project
in Fourth Five Year Plan.
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Indian Proposals at U. N. Silver
Jubilee Session

942. SHRI SHIVA CHANDRA JHA :
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :
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(a) the del who repr d India
in the Silver Jubilec session of the U, N,
General Assembly;

(b) whether the Indian representative
made any specific proposals for world
peace, and

(c) if so, the details thereof and the
reaction of the participating nations
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRAPAL SINGH) : (a)
The Indian delegation was led by the
Prime Minister.

(b) and (c). No, Sir. Prime Minister’s
speech which has been widely repored
with Prees contained an analysis of some
of the basic problems of international
relations. It evoked very warm response.

Financial aid to West Bengal for constuction
of houses destroyed in Floods

943. SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether he recently made a perso-
nal survey of the extent of destruction of
houses in the recently flood-hit areas of
West Bengal;

(b) if 8o, his assesment of the situa-
tion;

(c) the steps proposed to be taken in
regard to construction and repairs to
houses destroyed and damaged in rural and
urban areas; and

(d) the financial assistance proposed to
be given to West Bengal Government to
meet the situation created by destruction
of houses by recent rains and floods ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) and (b). The
Minister and the Minister of State of
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Health and Family Planningand Works,
Housing and Urban Development visited
some of the flood affected areas of West
Bengal particularly of Midnapure area.
The extent of damage there was very
heavy.

(c) and (d). On the basis of a dctailed
study of the situation in the flood affected
areas, a Central Study Team has recomm-
ended various measures including house
building grants for those persons who have
lost their homestead. A maximum grant
of Rs. 250 per house, subject to an overall
ceiling of Rs. 75.00 lakhs has been recomm-
ended. Taccavi loans, (including house
building loans) to the extent of Rs. 100.00
lakhs have also been recommended.

The Ministry of Finance have already
released Central assistance of the order of
Rs. 3.00 crores for flood relief measures
(including housing) to the Government of
West Bengal during the current financial
year and further assistance will be consi-
dered depending on the progress of expe-
ndjture to be reported by the State Govern-
ment. Apart from this special relief
indicated above, the State Government
can also arrange to construct houses under
the various social housing schemes in those
areas to the extent possible, within their
plan provisions.

Inundating of Ankleshwar Oil Fields

944. SHRIMATI ILA PALCHOU-

. DHURI : Will the Minister of PETRO-

LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state:

(a) whether the Ankleshwer Oil fields
were inundated follwing heavy floods in the
river Narmada in Septenber, 1970 and that
the Oil and Natural Gas Commission had
to seal 30 oil wells;

(b) whether it is a fact that -about 3000
people living in Ankleshwar and Jhalod
areas were affected and had to be
evacuated;

() ifso, the details thereof ; and

(d) the action taken in regard thereto ?
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THE MINISTER OF STATE IN THB
MINISTRY OF PETROLEUM AND
CHEMICHALS, AND MINES AND
METALS (SHRI D.R. CHAVAN,) : (a)
Certain low-lying areas around the Ankles-
hwar oil field were flooded making the oil
field unapproachable. However, the oil
field itself was not inundated except in
parts. Asa precautionary measure, a
number of wells werc temporarily shut off.
No well was permanently sealed.

(b) to (d). Flood relief and evacuation
being a state subject, this Ministry do not
have details on these points.

NMDC’s Joint Mining ventures in
Diamonds in African Countries

945. SHRIMATI ILA PALCHOUDH-
URI: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether following the recent pur-
chase by the National Mineral Development
Corporation of diamonds from Ghana
worth Rs. one crore, opportunities for
joint mining ventures in African countries
have been opened; and

(b) if so, the details about the new
opportunities ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI NITIRAJSINGH CHO-
UDHARY) : (a) Opportunities for estab-
lishing joint miming ventures in African
countries are being explored. However,
no concrete negotiations have been under-
taken in this regard so far.

(b) Does not arise.

Fi ial Assist: to Voluntary organi
sations to participate in Family
Planning Programme

946. SHRI YASHPAL SINGH : Will
the Ministar of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleasod to state :
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(a) whetheritisa fact that Govern-
ment have recently asked all the State
Governments to encourage greater partici-
pation of voluntary organisations in the
Family Planning programme and provide
them maximum facilities;

(b) if so, the facilities proposed to be
given to these organisation; and

{c) the financial assistance, the Centre
has proposed to give to these organisations
during the current financial yeat ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a) and (b).
Yes. The voluntary organisation are paid
1009, financial assistance for non-recurring
and recurring expenditure for running
family planning centres and other activities.
Release of grants-in-aid to the voluntary
organisations for family planning progra-
mme has been decentralised and grants are
now released by the respective State Gove-
roments. The grants are given not only
for running Urban and Rural Family
Welfare Planning Centres but also for
reservation of beds for sterilisation, establi-
shment of sterilisation units, training, hol-
ding Orientation Training Camps, or even
for motivational purposes. While for such
activities special patterns of central assis-
tance are laid down, special schemes from
certain voluntary organisations which do
not conform to the pattern laid down by
the Government of India, are also consi-
dered on adhoc basis. Further, to remove
all possible financial difficulties, the proce-
dure for release of grants has also been
suitably liberalised. At present 259 of
the estimated expenditure for a year can
be released by the State Family Planning
Officer it the beginning of a financial year
simply on a written assurance from the
orgaanisation that it will continue to func-
tion during the year. Another 259% of
the estimated expenditure is released after
receiving a progress report for the work
dope during the previous year supported
by an unaudited statment of aecount signed
by a responsible officer of the organisation.
The balance of grants-in-aid for the remai-
ning 6 months is released after receiving a
statement of accounts duly audited by a
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Chartered Acountant and a Utilisation
certficate from the Accountant General
concerned.

In addition to financial assistance these
organisations are provided other facilities
like training of their staff, supply of
literature on Family Planning etc.

Further, recently instruction have been
issued to the State Governments that in
order to encourage the voluntary organisa-
tions and toassure support to voluotary
organisations on a continuing basis i.1 rural
and urban areas so that they can plan their
work on a long range bassis and mot
merely to function from year to year, the
following addittonal facilities may be
provided to them:—

(i) If a voluntary body wishes to
work in a Primary Health Centre
area, it should be assisted to do
so with a clear demarcation of
the area of its operation.

(ii) A voluntary body should be ass-
isted in becoming mobile through
adequate transport facilities whe-
rever necessary.

(iii) Voluntary bodies should be
encouraged to plan for the IV
Plan period with assured conti-
nuity of support. They should
also make annual plans:

(iv)  Assi toa vol y body
need not be cut off for failure
to attain targets in & single year,
and that there should be flexibi-
lity in the matter since such
bodies need time to build up
which they should be encouraged
to do.

(v)  Programmes for the training and
orientation of the employees and
leaders of these organisations
should be chalked out so that
they are kept abreast of new
developments and techniques of
the Programme; and

(vi) Votuntary organisations should
be helped through continuous
flow of information and periodic
reviews of work to improve their
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functioning and also assisted in
organising 8 proper system of
accounting.

(¢©) A sum of Rs.5 lakhs has been
proposed to be given to voluntary organi-
sations by the Government of India during
the current finaneial year for carrying out
the Family Planning Programme.

Statement of Pakistan President in
London regarding securing Arms

947. SRI BENI SHANKER SHARMA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether his attention has been
drawn to the statement made by the
Pakistan President in London on the 18th
October, 1970 that he would secure arms
from all sources for the defence of his
country;

(b) if so, the reaction of Government
thereto; and

(c) The steps proposed to be taken in
the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Government’s views on the supply
of arms to Pakistan have been made
known to all friendly foreign Governments.
It has been fully explained to them that
any accretion to the Military strength of
Pakistan poses a threat to India’s security
and accentuates tension in the sub-
continent.

() Developments in regard to any
accretion o Pakistan’s armed strength are
taken into account in making our own
defence arrangments.

Production of Petroleum Coke

948. SHRI HIMATSINGKA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS
be pleased to state :
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(a) the break-up of petroleum coke
production at each refinery in the country
during the past three years and also the
expected production during the current-
year; and

(b) how much of it was utilised within
the country and how much was exported
and the foreign exchange earned thcreby ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a)
Refinery-wise production of petroleum
coke is as under:—

‘000’ tonnes

Year A.O0.C. Gauhati Barauni Total

1967 12.9 43.7 58.9 115.5
1968 139 48.v 64.5 126.4

1969 14.1 46.1 89.7 149.9
1970 13.8 36.1 95.9 145.8
(Bstimated)

(b) Figures for internal oonsumption
and export af petroleum coke and value of
quantity exported are given below year-
wise:—

Year Quantity Quantity Value of
consumed exported  exported
quantity
(“000’ tonnes) (Rs. lakhs)
1967 100.5 29.8 18.90
1968 123.4 10.7 8.58
1969 1423
1970 143.0
(Estimated)

. Shortage of Bricks in the Capital

949. SHRI HIMATSINGKA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether with a view to hadling the
brick shostage for constructions in the
Capital any proposal was made by the
Delhi Administration’to set up brick kilns
in the public sector under the major
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construction agencies like the D.D.A.,
Delhi Municipal Corporatian, and the
CPWD;

(b) if so, the precise nature of the
proposal and the decisions taken in that
regard indicating the capicity of brick
productign to be installed under each
proposal; and

(c) whether for the same object,
prices of bricks had also been raised; if
so, to what extent and how the supply of
bricks to genuine builders is regulated
at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) No, Sir.

(b) Does not arise.

(c) The Dethi Administration in acce-
ptance of the recommendations of a
Committee under the chairmanship of the
Mayor of Delhi, increased the prices of
bricks with effect from 15th September,
1970 and in addition withdrew the control
over the distribution of bricks. Before the
increase, the prices of brick for various
categories were as under :

Brick tiles . Rs. 48.50 per thousand
Brick Ist Class... Rs. 47.50 »
Brick 2nd Class... Rs. 42.50 v
Brick 3nd Class... Rs. 31.00 4
Brick bats .. Rs. 26.00

The prices fixed with effect from 15th
September, 1970 are as under :

Brick tilles .. Rs. 54.50 per thousand.
Brick Ist Class... Rs. 53,50 per thousand.
Brick 2nd Class... Rs. 48.50 »

Brick 3rd Clgss... Rs. 30.00

»

At present, as stated above, there is
no control over the distribution of bricks.
The consumers can obtain bricks from
the kiln owners direct on the rates fixed.
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Aerial Survey of Minerals in Gujarat,
Madhya Pradesh, Rajasthan and Mysore

950. SHRI JAGESHWAR YADAV:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES & METALS
be pleased to state :

(a) whether there is any proposal before
Government to conduct aerial servey of
minerals in 80,000 squarse Kilometres area
in Gujarat, Madhya Pradesh, Rajasthan
and Mysore;

(b) if so, the details thereof; and

(c) whether any foreign collaboration
is sought for this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY): (a) to (c). A contract for
conducting aerial survey of certain parts of
the country has been signed by the Govern-
ment of India with a French Government
organisation viz. BRGM (BUBRAU DE
RECHERCHES GEOCOGIQUES AND
MINIERES), Paris. The Survey under this
Contract is expected to cover selected areas
in Rajastan, Gujarat, Madhya Pradesh and
Mysore to a total extent of about 80,000
sq. kms.

Birth and Death Rates in the Country

951. SHRI N. R. DEOGHARE :
SHRI JAGESHWAR YADAYV :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN. DEVELOP-
MENT be pleased to state :

(a) the birth and death ratesin the
country’s population during the last three
years;

(b) the rate of increase in the country
during the last three years;

(c) whether Government propose .to
adopt some other measures in addition to
the present measures, to check the increa-
sing population; and
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(d) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) On the basis of the
birth rate of 41.7 in 1960-61 and taking in-
to consideration the number of births ave-
rted under the Family Plannig programme,
the birh and death rates for the last 3 years
are as follows :
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Years Birth rate Death rate
1967-68 40.0 14.6
1968-69 39.0 14.0
1969-70 38.3 13.5

(b) The estimated population of India
and the percentage increase during the last
three years in as follows :

Years Population 9, increase
(in millions)
1967-68 514.4 2.55
1968-69 521.5 2.55
1969-70 540.7 2.50

(©) and (d). A statement showing the
steps taken or proposed to be taken to
check the increasing population is attached.

Statemeat

Various steps taken proposed to be
taken by the Government

The following steps have been taken for
intensifying and popularising the Family
Planning programme in the country:—

1. Intensification in the programme in
17 populous districts and 1 selected area in
Uttar Pradesh (Varanasi Divison). It is also
proposed to extend the scheme to 17 more
districts and 1 division during the current
year.

2. Post-partum Services through 59
important medical institutions in the cou-
ntry. It is proposed to extend it to 150
institutions.
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3. Extension of the supply of Nirodh
(condoms) through commercial channels
throughout the country and through Depot
Holders (through Post Offices) in Selected
Rural areas.

4. Supply of sterilisation equipment
to abouth 2,000 selected hospitals’including
Voluntary and private hospitals where
medical officers are willing to undertake
vasectomy/IUCD insettions but are not
able to do so for want of equipment.

5. Involvement of private medical
practitioners, homoeopaths and practiti-
oners of indigenous system of medicines on
a larger scale in the Programme by giving
them orientation training.

6. Establishment of Rural Family
Welfare Planning Centres with the Primary
Health Centres wherever not yet establi-
shed and opening of Sub-Centres. Provision
of vehicles to selected Primary Health
Centres with a view to increasing mobility
and services.

7. Immunisation of infants and pre-
school age children with triple antigen;
immunisation of mothers against tetanus;
prophylaxis against nutritional anaemia;
and nutritional programme for control of
blindness due to vitamin ‘A’ deficiency—
these? schemes are being taken up to make
the family planning programme a truly
family welfare programme to provide direct
evidence to convince the community of the
interest of the family planning programme
in the general health and welfare of chil-
dren and mothers.

8. A sheme of Basic Health Services
in about 400 distant and disadvantaged
blocks in the country with an allowance of’
Rs. 150/~ per month to the doctors to
be posted in these areas is proposed to
be introducted shortly and extra facilities
like approach road, electricity, portable
water supply for a total of 100 disadvan-
taged centres only are also proposed to be
provided.

9. The seope of involvement of volun-
tary organisations in the programme is
being extended and expanded and the
procedure for grants has been made easy.
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10. Improvement of Maternal and
Child Health Services.

11. Improvement of training of
personnel.

12. Bio-medical, social and demogra-
phic research and evaluation.

Malpractices in Medicines and meals
sapplied to patients in Irwin and
G. B. Pant Hospitals in Delbi

952. SHRI N. R. DEOGHARE 1
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that malprac.
tices in medicines and meals supplied to
patients are rampant in the Irwin and G.
B. Pant Hospitals in Delhi and to this
effect some paintings have been put up
outside thess hospitals; and

(b) if so, the action Government
propose to take in this regard ?

THE MINISTER OF STATE IN
{THE MINISTRY OF HEALTH AND
RAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No
such complaint is reported to have been
received from the patients or their relatives.
A poster exhibited to this effect seems to
have been motivated by some vested
interest.

(b) Does not arise.

Capacity, atilisation and actwal production
in Fertilizer Factories in Public and
Private Sector

953. SHRI S. R. DAMANI :
SHRI DEORAO PATIL :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the capacity, utilization and actual
production in the fertilizer factories in the
country during 1969;
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(b) the capacity required at this rate
of realization to be created by 1973-74 to
meet the demand estimated at 54.70 lakh
tonnes by then; and

(c) the plans to create this capacity
which are under consideration of Govern-
ment both in the public sector and the
private sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES, AND
METALS (SHRI D. R. CHAVAN, : (a)
The required information is given below :

(1€00 tonnes)

Installed Atutaina-  Actual

capacity ble produc-
capacity tion in
1969-70

(@) Interms of
Nitrogen 1344 978 715.6

(b) Interms of

P20s

(Phosphatic) 421 400 2215

(b) and (c). The Fourth Plan envisages
minimum capacity and production targets
of 3 million tonnes and 2.5 million tonnes
of nitrogen for 1973-74. In regard to
phosphetic fertilizer, a minimum capacity
of 1.2 million tonnes and production of
0.9 million tonnes is envisaged for 1973-74.
The estimated demand (consumption tar-
gets) of *nitrogenous and phosphetic fertili-
zers is respectively 3-2 million tonnes and
1.4 million tonnes for 1973-74.

The present status of the fertilizer pro-
gramme, in the public & private sectors,
is given below :

(Million tonnes)

Nitrogen P20;

Existing capactty 1.344 0.421
Capacity under

construction 1.210 0.431
Capacity approved but

yet to be firmed up 1.256 0.516
Capasity approved

in principle 1.158 0.555

So far as potash is concerned, there is
po indigenous production. Entire require-
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ments have to be met by imports. The
consumption target for 1973-74 is 0.9 mil-
lion tonnes.

Setting up of Zinc Smelter Plant of
Visakhapatnam

954. SHRI S.R. DAMANI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether a decision has been
reached with regard to the setting up of a
Zinc Smielter at Visakhapatnam;

(by if so, the cost of this project; its
capacity and the availability of raw-
material; and

(c) when the work will commence and
when the plant will go into production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY): (a) Yes, Sir. Government
have decided to set up a new Zinc Smelter
at Visakhapatnam in the public sector.

(b) The estimated cost of the project
is Rs. 21.24 crores and it will have a

capacity to produce:—

.
Tonnes per annum

(i) Eleclrolytic Zinc 30,000
(ii) Sulphuric Acid 45,540
(iiiy Cadmium Metal 1,147
(iv) Refined Lead 2,130
(v) Zinc dust 1,%00
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Hindustan Zinc Limited, a public sector
undertaking under the Department of
Mines and Metals, will be taking steps to
finalise the long term arrangements for
import of zinc concentrates for the smelter
over and above utilising the sludge (pre-
sently waste material) arising in the
existing smelters in the country.

(¢) These will be worked out after
finalising the financial and other arrange-
ments.

Written Answers . 164

Discontentment among staff of T. B.
Hospltal, Mehrauli, Delhi

955. SHRI ONKAR LAL BERWA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether a letter dated the 10/16th
July, 1970 has been written by the general
Secretary of Hospital Karamchari Pancho-
yat to the Medical Superintendent of T.B.
Hospital, Mechrauli (Delhi) in connection
with the district and uniform policy regar-
ding the Provident Fund, medical facility
and leave for the staff of the hospital
specially in the cases of the union members
who are the employees of the said
hospital;

(b) if so, the detalls thereof and the
action taken by Government in the matter;
and

(c) whether Government are aware
about the discontentment of the employees
of the said hospital; and if so, the steps
taken by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes.

(b) and (c). The General Secretary of
the Hospital Karamchar! Panchayat had
stated that there was discontentment among
the staff on account of not following a
uniform policy in matters relating to provi-
dent fund, medical facilities and leave. The
matter was also discussed by the General
Secretary, Hospital Karamchari Panchayar
with the Secrctary General, Tuberculosis
Association of India and the Medical
Superintendent of the Hospital. The T.B.
Hospital, Mehrauli is run by the Tubercu-
losis Association of India which is a
registered body and the Government have
no direct control over the affairs of the
hospital. It is understood that Provident
Fund, medical care and leave facilities are
provided to the staff of the haspital in
accordance with the prescribed rules and
regulations of the Association.
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Rules and Regulationt and Service
Conditions for the Employees of
T. B. Hospital Mehrauli (Delhi)

956. SHRI YASHPAL SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether there exist no rules and
regulations and service conditions for the
employees inthe T.B. Hospital, Mehrauli,
Delhi;

(b) if so, the reasons thereof and if the
reply be in the affirmative whether the
same has been circulated in the staff of the
Hospital; .

(c) whether even some of the staff who
are in service there for tho last 10-14 years,
are not given appointment letters/orders:

(d) if so, the reasons therefor and the
steps to be taken by the authorities to
do needful; and

(e) the action taken against the mana-
gerial staff for these anomalies ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). The T.B.
Hospital, Mehrauli is run be the Tubercu-
losis Association of India which is
registered under the Societies Registration
Act, XXI of 1860, The Association follows
the Government of India rules in regard to
allowances, T.A.. Leave etc. subject to
approval by the Bxecutive Committee of the
Association. The terms and conditions of
service with the Association and its insti-
tutions are given in the appointment letters
issued to the employees.

(c) and (d). There were some casesin
which appointment letters were not issued.
Steps are understood to have been taken by
the Association to issue the letters to those
who were net given smeh letters earlier.

(e) Does not arise.
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Supply of Atomic Warhead/Weapons to
Pakistan by China

957. SHRI D. N. PATODIA : Will
the Minister of DEFENCE be plcased to
stato :

(a) whether China has supplied atomic
warhead/weapons to Pakistan;

(b) if so, Government’s information
in this regard;

(c) whether the incident calls for a
complete review of Government’s view on
manufacture of atomic weapon; and

(d) if not, how Government propose
to deal with the situation ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM) : (a) Govern-
ment have no such information.

(b) to (d). Do not arise.

Setting up of Naphtha based
Fertilizer Units

958. SHRI D.N. PATODIA : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that four ferti.
lizer units Scheduled to go on stream in
1974 will be based on Naptha;

(b if so, the names of these plants;

(c) whether the indigenous sources of
Naptha would be sufficient to meet the
requirements of the plants; and

(d) if not, on vhat consideration the
projects have been approved keeping in
view Government's ban on import of
Naptha ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MLT-
ALS (SHRI D R. CHAVAN) : (a} and (b)
The fertilizer projects at Talcher, Rama-
gundam, Cochin (Phase II) and Haldia
and Exransicn cf Trom.tay are expected to
be commissiemed in 1974. These are not
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based on Naphtha as feed -stock. The
fertilizer project at Mangalore, if finally
approved, is expected to be commissioned
in 1974. This is based on Naptha as feed
stock. 1n addition, a fertilizer project at
Tuticorin, if finally approved, is expected
to be commissioned in 1974. No decision
has been taken regarding the feed stock
for this project.

(¢) and (d). Indigenous sources of
Naptha are not expected to be sufficient
to meet the requirements of future Naptha
based fertilizer plants. Imports of Naptha,
wherever neccessary, fwill however be allo-
wcd on merits of each case.

Change in Law for Grant of Citizen-ship
to Indians in Ceylon

959. SHRI D.N. PATODIA : Will
the Minister of EXTERNAL AFFAIRS be
plessed to state :

(a) whether if isa fact thata Ceylo-
nese Minister at a Press Conference held
at New Delhi in September, 1970 had
stated that the Government of Ceylon
was contemplating to change the law for
the grant of Ceylonese citizenship to
Indians; and

(b) whether Government have ascerta-
ined from the Ceylonese Government in
what manner the change is sought to be
made and how it will effect the present
arrangemnent and the Indians there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRAPAL SINGH) : (a)
Governmant have seen the Press reports and
it seems that the statement by the Ceylon
Minister for Housing .and Construction
was to the effect that Cey'on wanted to
link the grant of Ceylon nationality to
those repatriatcd to India in terms of
Indo-Coylon Agreement of 1964 as against
the system of relating the former to those
actually granted Indian citizenship.

(b The question is of the implementa-
tion of the Indo-Ceylon Agreement of
1964 and any amendment made by the
Ceylon Government in their enabling legi-
slation is within their domestic jurisdiction.
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In so far as th‘ implementatioa of the
Indo-Ceylon Agreemcat of 1964 is concer-
ned, it has already been stated on many
occasions in this Housc that both the
Governments have expressed their desire
to implement it fully.

Complaints regarding Khetri Copper
Project

960. SHRI RAM SWARUP VIDYA-
RTHI: Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(@) whether some complaints of
mismanagement and embezzlement have
been recelved regarding Khetri Copper
Project; and

(b) if so, the nature of complaints
and [the action taken or proposed to be
taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES, AND
METALS (SHRI NITIRAJ SINGH
CHOUDHARY) : (a) and (b). The infor-
mation is being collected and will be laid
on the Table of the House.

Unhealthy living conditions in Dev
Nagar Quarters, Delhi

961. SHRI RAM SWARUP VIDYA-
RTHI :Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether some complaints have
been received regarding the unhealthy
living conditions of the residents of
Double storeyed Government quarters in
Dev Nagar, Delhi and the single storeyed
Government quarters behind Liberty
Cinema, Delhi; and

(b) if so. the steps Government have
taken or propose to take to better their
lot ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Yes, Sir.

(b) The CPWD, who are responsible
for the general cleanliness of the double-
storeyed quarters in Dev Nagar, have
taken steps to improve the insanitary
conditions within the compound of the
colony.

As regards the single-storeyed quarters,
the Delhi Municipal Corporation have
constructed public latrines in the centre
of the square and as this is a source of
nuisance, the Corporation have been asked
to remove these latrines.

Abolition of Lease Money for Plots
in Delhi

962. SHRI RAM SWARUP VIDHYA-
RTHY : Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether representations have been
received from the residents of lease-hold
plots in Delhi and New Delhi regarding
abolition of lease money;

(b) the criteria for fixing the Iease
money and the maximum period for which
it is leviable; and

(©) the reaction of Government in
this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI PARIMAL GHOSH) : (a) Yes,
Sir. ¢

(b) and (c). Except for rehabilitation
properties where concessional treatment
has been allowed, the ground rent is
recoverable at the rate of 23% of the
premium during the entire period of the
lease. Government do not propose to
abolish the levy of ground rent.
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High Cost of Chloramphenicol and
Antityphoid Drug

963. SHRI K. P. SINGH DEO : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the price of Chloramphe-
nicol, and antityphoid drug, shot up to
Rs. 660 per Kg. as against the controlled
price of Rs. 330 per Kg. and that the
drug has been in acute short supply;

(b) whether it is also a fact that the
position is likely to deteriorate further
as two of the three indigenous manufac-
turers have virtually suspended their
production and the State Trading Corpo-
ration through which imports are canalised
have failed to import adequate quantity;
and "

(c) if so, the steps taken by Govern-
ment to meet the shortage of the drug
and to hold the price-line ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR1I D. R. CHAVAN):
(a) Chloramphenicol is in short supply in
the world market as some units have
suspended production as a precautionary
measure following a serious explosion in
one of the units. The control (pooled)
price of this drug is Rs. 330/- per Kg.

(b) The position is gradually impro-
ving as out of the two indigenous units
which had suspended production, one has
since (October 1970) resumed production
and the other is expected to do so in the
near future. The State Trading Corpora-
tion had some difficulty in locating supplies
in view of the world shortage but the
situation is showing signs of improvement.

(c) The State Trading Corporation has
been authorised to locate supplies from
whatever source these may be available.
Licences have also been issued to indige-
nous units for import of pen-ultimate
intermediates for production of Chloram-
phenicol within as short a period as
possible.
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Piling up of Coal-Stocks at
Pit Heads :

964. SHRI K. P. SINGH DEO : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(ay whether it is a fact that while the
production of coal is increasing consider-
ably, the internal consumption has not
been keeping pace with the roduction with
the result that pit-head stock of coking and
non-coking coal amounted to about 7
million tonnes in April last;

(b) if so, the total production of coal
during 1968-69 and 1969-70 as against the
internal consumption and exports;

(c) the surplus quantity expected to be
left over with the industry at the end of
1970,

(d) the manner in which Government
propose to assist the industry in disposing
of the surplus stock; and

(e) whether Government would review
the canalisation of coal export through the
Minerals and Metals Trading Corpora-
tion ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) :
(a) Though the production and internal
consumption increased in 1969-70, the
consumption increase was about 4,69, as
against 5.89, increase in production.

(b) Year Production Internal Export

(million consum- (m.t.)
tonnes) ption
(m. t.)
196869  71.41 70.45 0.53
1969-70  75.57 73.71 0.44
(provisional)

(c) It will be difficult to forecast what
the surplus quantity with the Industry
would be at the end of 1970. The normal
level of stocks, which is about one month’s
production, is about 6.3 million tonnes.
The stock level in April, 1970, was 7.0

million tonnes i.e. 0.7 million tonnes more
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than the normal level. In August 70, the
stock level was 7.85 million tonnes.

(d) The accumulation of coal stock
has been mainly caused by poor offtake by
steel plants whose production had been
affected by strikes etc. and also strikes in
the Railways, particularly in the Eastern
region. Efforts are bcing made to ensure
that steel plants lift more coal. With the
situation in the Eastern and South Eastern
Railway returning to normal, they are
expected to move more coal in the busy
season which has commenced. As an
ad hoc arrangement, to give relief from
mounting stocks export of limited quan-
tities of coking coal has been permitted.
As a result of these measures, the stocks
are expected to fall.

(¢) No, Sir.

Proposal to take away off-shore
Drilling Projects from Oil and
Natural Gas Commission

965. SHRI K. P. SINGH DEO :
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(8) whether Government propose to
take away offshore drllling projects from
the Oil and Natural Gas Commisslon and
entrust them to a more experienced and
expert team; and

(b) whether any decision has been
taken in the matter and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) :
(a) No, Sir,

(b) Daes oot arise.

Productien target at Noonmati
Refinery

966. SHRI HEM BARUA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND ,METALS
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be pleased to state :

(a) the annual production target of the
Noonmati Oil Refinery and whether this
target has any monthly break-up; if so, the
details thereof; and

(b) whether of late the annual target
of production is not reached in this
Refinery; if so, the reasons therefor ?

THE MINISTER OF STATE IN THB
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRID. R. CHAVAN): (a)
The target of 0.8 million tonoes crude
through put for Gauhati Refinery for
1970-71 was planned on the basis of
monthly throughputs after considering the
shut-down schedules of various units for
overhaul.

(b) Yes; mainly due to following
reasons:—

(i) Unstable power supply.

(ii) Restricted upliftments of products
ex-Siliguri in July 1970 due to Railway
difficulties/strike.

Housing schemes for Lower Income
Groups in West Bengal h

967. SHRI SAMAR GUHA : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) whether Government have under-
taken housing schemes for lower income
groups;

(b) if so, the details of the schemes
undertaken and thosc executed in West
Bengal during the last three years and
proposed for the future;

(c) whether there are acute housing
problems in West Bengal, particularly in
Greater Calcutta area and in refugee
colonies;
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(d) if so, whether Government would
make any special provision for the State;
and

(e) if so, the details thereof and if not
the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI PARIMAL GHOSH): (a)
Yes, Sir. The following schemes were
introduced by this Ministry in the years
noted against each for the benefit of persons
belonging to lower income groups:

(i) The Integrated Subsidised Hou-
sing Scheme for Industrial
Workers and  Economically
Weaker Sections of the Commu-
nity. 1952

(ii) The Low Income Group Housing
Scheme. 1954

(iii) The Subsidised Housing Scheme
for Plantation Workers. 1956

(@v) The Slum Clearance and Improve-
ment Scheme. 1956

(v) The Village Housiug Projects
Scheme. 1957

(vi) The Land Acquisition and Deve-
lopment Scheme. 1959

(b) All these Schemes are being imple-
mented by the State Governments in the
areas - within their jurisdiction (including
the Government of West Bengal). These
Schemes are being continued during the
Fourth Plan period.

() Yes, Sir.

(d) and (e). The various Social Housing
Schemes mentioned above are included in
the State Sector. From the beginning of
the Fourth Plan, Central assistance for all
the State Sector programmes taken together
is released in the shape of ‘block loans’
and ‘block grants’ without being tied to
any particular development head or pro-
gramme. It is entirely for the State
Government to allocate adequate funds for
the implementation of these schemes in
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accordance with their own priorities and
requirements.

In the Fourth Five Year Plan, the
Governments of West Bengal have made
the following provisions for Housing and
Urban Development :

(Rs. in lakhs)

Housing 672.00

Town Planning and Urban
Development 149.83
821.83

Apart from this, the State Government
have also provided a sum of about Rs,
4345 lakhs for the development of the
Calcutta Metropolitan District. Some
portion of this provision may also be uti-
lised by them for Housing.

In addition, a special provision of Rs.
800 lakhs is being made available to the
State Government outside their Plan celling
as grant assistance, specifically for their
Bustee Improvement programmes during
1970-71 and 1971-72.

Fees charged and Books supplied to
Students by Sainik School,
Kapurthala

968. SHRI A. SREEDHARAN : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the Sainik School, Kapur-
thala is charging Rs. 2000 per annum per
student as fees;

(b) whether the supply of books to the
students is the responsibility of the Sainik
School and the expenditure on books is to
be met from the annual fees charged from
students;

(c) if so, whether all the required
books are supplied to students in time and
whether old and torn books as well as
those in which pages are missing are re-
issued to new students;

(d) whether any complaint has been
received by the School authorities in this

NOVEMBER 16, 1970

Written Answers 176

connection, and if so the action taken
thereon;

(e) whether English to Hindi and Hindi
to simple Hindi dictionaries are being
provided to students; and

(f) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM) : (a) Yes, Sir.

(b) Yes, Sir.

(¢) All the required books are generally
supplied to students in time. Old books
withdrawn from the students are re-issued
in the following year provided they are in
good condition.

(d) A complaint regarding the non-
issue of some of the books to a studemt had
been received at the begining of the last
session. The parent had purchased some
of the books and had claimed re-imburse-
ment. Since the School rules did not
permit such re-imbursement, a suitable
reply was sent to the parent.

(¢) No. Sir.

(f) Supply of thes- dictionaries is not
considered necessary. Sufficient number of
English to Hindi and Hindi to English
dictionaries are available in the library for
use by the students.

Supply of Note-Books to Students
by Sainik School, Kapurthala

969. SHRI A. SREEDHARAN : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the supply of note
books to the students of Sainik School,
Kapurthala is the responsibility of the
school and expenditure on this item is
to be met from Rs. 2,000 per annum per
student charged by the school;

(b) if so, the number of note books for
each subject issued to each student in
1968-69 and 1969-70, year-wise:
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(c) whether note books issued are
sufficient for the normal study of the
students and whether school provides
note books to the students for doing
their hometask; and

(d) if not, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a)
Yes, Sir.

(b) The number of note books for
each subject issued to each student in
1968-69 and 1969-70 is given in the
enclosed statement.

STATEMENT

Supply of Note-Books to the Students
by the Sainik School, Kaphurthala

Classes Classes
VII to XI V to VI
Subject  1968- 1969- 1968-  1969-
69 70 69 70
English 6 6 5 5
Mathematics 8 8 7 7
Physics 5 5 2 2
Chemistry 5 5 — —
Hindi 2 2 2 2
History 3 3 2 2
Punjabi/ 1 1 1 1
Sanskrit
Graph 2 2 —_ —
Practical 2 2 — —_—
(Class (Class
X 1X
only) only)
Geography — — 3 3
Total : 34 34 2 22

(c) and (d). The matter is being ascer-
tained and a reply will follow.

Quality of Diet given to stadents of
Sainik School, Kapoorthala

970. SHRTI A. SREEDHARAN : Will
the Minister of DEFENCE be pleased to
state :
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(a) the quantity of milk, butter,
eggs, meat and fruit given to each stu-
dentina week in the Sainik School,
Kapoorthala;

(b) the quality and fat contents of the
milk given to students;

(c) whether the purity or otherwise of
the diet is ever checked by any competent
authority and if so, by whom and when;

(d) whether many times rotten food
particularly eggs, are given to students,
and mostly the pig-meat and not mutton
is served to the boys; and

(e) ifso, the reasons therefor and the
action taken or proposed to be taken to
improve the quality and quantity of diet ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA): (a) The
quantity of milk, etc. given to each student
in a week in the Sainik School is given
in statement as an enclosure,

STATEMENT

Quantity of Diet given to the Students
of Sainik School, Kapoorthala

The quantities are as follows :—

(i) Milk 3.250 kg. per boy
per week
(ify Butter es Nil (due to non-
availability)

(iiiy Eges « Five per week.
(iv) Meat - Approvimately 300
gms. per weck
(Paneer is issued in
lieu to the vegeta-

rians).

(v) Fruit .. Approximately 300

gms. per week.

(b) Fat content of milk given to
students is 69.
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(¢) Yes. The quality of the diet is
checked by the duty Master every day and
by the Principal and the Registrar
occasionally.

(d) No, rotten food or eggs are given
to the students. Mutton is served twice a
week and pork once a week.

(e) Does not arise.

Pocket Expenses of stadents of
Sainik School, Kapoorthala

971. SHRI A. SREEDHARAN :
Will the Miuister of DEFENCE be
pleased to state :

(@) Whether the Sainik  School,
Kapoorthala is charging Rs. 100 from
each student to meet his pocket expenses;

(b) if so, the total amount collected
during 1969-70 on this account and the
broad items on which this amount was
spent;

(c) whether proper account of such
money is being maintained in the school
and if so, by whom;

(d) whether the accounts of pocket
money are being got audited regularly;
and;

(e) if not, the reasons therefor ?

THE NINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NIARENDRA SINGH MAHIDA) : (a)
Yes, Sir.

(b) The total amount clollected as
pocket money during 1969-70 was Rs.
48,940 -. The money is given to the
students in cash as pocket money every
month. The students spend the money
on sundry items like soap, hair oil, boot
polish, tooth paste, etc. They also spend
some money on light entertainment.

(c) Yes, by the school authorities.
(d) Yes, Sir.

(¢) Does not arise.
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Proposed Hunger Strike by Employees
of Mathura Ordnance Depot

972. SHRI S. A. AGADI : Will the
Minister of DEFENCE be pleased to
state :

(a) whether certain employees working
in the Ordnance Depot, Mathura have
threatened to go on hunger strike w.e.f.
the 3rd November, 1970 if the demands
were not met by that time;

(b) if so, what are the demands; and

(c) the steps  which Government
propose to take in this regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM) : (a) to (c).
Shri C. B. Pachlag, Supervisor (Fire),
Grade ], serving in the Ordnance Depot,
Mathura, threatened to go on strike on
3-11-70 in view of the time taken to
deal with the question of refixation of
his pay and claim to arrears of pay.
Efforts are being made to finalise his
claims speedily.

Public Sector Corporations under Minister
of Petrol and Chemical and
Mines and Metals

973. SHRI K. M. KOUSHIK : Will
the Minister of PETROSEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the number of public sector
corporations under his Ministry;

(b) when each one of them was started
and with what capital;

(c) the total amount of loss incurred
by each from the year of start upto 1970;
and

(d) the measures Government are going
to take to improve the situation so that
the said undertakings might run on profit ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : (a) 23
(Twenty three).
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(b) to (d). The requisite information
in respect of the Undertakings under
the Department of Petroleum and
Chemicals Is given in the statement
laid on the Table of the House. [Placed
in Library. See No. LT—4279/70]

The information in respect of the
undertakings under the Department of
Mines and Metals will be laid on the
Table of the House.

Incidence of Filaria in Mangalore

974. SHRI LOBO PRABHU : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(@) the expenditure to date on the
Mangalore Water Supply and what part
of it has been financed by the Central
Government;

(b) the total length of main (pipes)
laid and what length of them has been
brought into use; and '

(c) considering the high incidence of
Filaria, why should not the covering of
these drains be part of the Central
Expenditure on the control of Filaria ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). Information is being collected from
the State Government and will be laid on
the Table of the Sabha when received.

(c) National Filaria Control Programme
is concerned with the  Anti-larval
measures for the control of Filaria and
coverage of open drains cannot forma
part of this Programme.

Recruitment of Fishermen to
Indian Navy

975. SHRI LOBO PRABHU : Will
the Minister of DEFENCE be pleased to
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refer to the reply given to Unstarred Ques-
tion No. 574 on ihe 29th July, 1970 and
state :

(a) whether the qualifications of living
on and by the sea, particularly in respect
of swimming and sailing are not important
for recruitment to the Navy, as aptitudes,
if not as heriditary occupations; and

(b) if recruitment to the Army can be
made on caste basis, the reasons why the
recruitment of the community of fisherman,
who have the added qualification of apti-
tude, cannot be made by the Navy ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM) : (a) and (b).
Recruitment in the Nevy is open to all
individuals, who satisfy the educational
qualifications, age, the prescrived physical
requirements and are suitable for enrolment.
Aptitude for sea life is given due considera-
tion at the time of sclection for recruitment
in the Navy.

The Government do not consider it
necessary to alter the present arrangement,
under which recruitment in the Navy is
open to all, irrespective of caste, creed or
regional considerations. The above policy
has also been introduced in some units on
the Army side and class compsition when
recruitment is restricted to persons of
particular castes is continuing due to histo-
rical reasons or on grounds of traditions.

Unsbated Refugee Influx from
East Pakistan

976. SHRI RAM  AVATAR
SHARMA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether the influx of Hindu refu-
gees from East Pakistan to India continues
unabated;

(b) if so, the total number of refugees
who have migrated to India so far;

(c) whether Government propose to
raise the matter in the United Nations and
take it up with Pakistan also; and

(d) the other steps proposed to be
taken for the safety of Hindus in Eas
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Pakistan in order to check their "influx to
India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) ; (a)
There has been some <decrease in the influx
lately.

(b) The total number of persons who
have migarated to India from 1-1-70 upto
6-11-1970 is 2,38,343,

(¢) Ttis the assessment of the Govern-
ment that agitating the issue in the U. N.
will not serve any uscful purpose. How-
ever, the Forcign Minister referred to  this
matter in his address to the U. N. General
Assembly on 29th September, 1970. The
matter has alrcady been taken up with
Pakistan Government.

(d) Government of Pakistan have been
urged to fulfil the solemn obligations under-
taken by them under the Nehru-Liaquat
Agreement of 1950 and the Tashkent
Declaration of 1966 to take all necessary
measurcs for the protection of their
minoritics, and thus to check their
exodus.

Propagation of Family Planning
Programme in Tripura

977. SHRI KIRIT BIKRAM DEB
BURMAN :Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the amount sanctioned for propa-
gation of family planning programme in
Tripura during the last three years, year-
wise;

(b) the success achieved thereunder in
each ycar, indicating tha number of sterili-
sation operations, done, the TUCD (Loop»
insertions, and the number of other persons
using family planning devices in Tripura
and their percentage to the total population
of that state; and

(c) the targets fixed under the progr-
amme in Tripura for the current year and
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how far the same have becn fulfilled in the
first half of the year ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
The amount sanctioned to Tripura for
Family Planning Programme is as follows:-

1967-68 Nil
1968-69 Rs. 3.49 lakhs

(includcs Conventional
Contraceplives worth  Rs.
44 540/- supplied by Medical
Store Depots)

1969-70 Rs. 4.71 lakhs.

(inciudes Conventional
Contraceptives worth Rs.
5741/- supplied by Medical
Store Depots).

(b) and (c). A statement showing the
required information is laid on the Table
of the House. [Placed in Library. See No.
LT—4280 170].

Forced Marriages of Girls of Indian
Origin in Zanzibar

978. SHRI MRITYUNJAY PRASAD:
Will the Minister of EXTERNAL AFFA-
1RS be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the forced marria-
ges of girls of Asiatic origin in Zanzibar
and the inhuman treatment meted out to
them and their guardians;

(b) if so, whetber Government propose
to raise this issue not only with the Zanzi-
bar Government but also at the United
Nations Organisation and other internati-
onal forum.

(¢) how many girls of Indian parentage
or Indian origin are involved in or threat-
ened by this attack on human rights; and

(d) the action which Government
propose to take to help them and their
families.
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURLENDRA PAL SINGH) : (ay
Yes, Sir.

(¢) Anlindan girl of Tanzanian nati-
onality and wom I in Zanzibar was
forcibly removed from her house in Scpte-
mber, 1979, aud a forim of marricge was
performed wiih an ofiiciai of the Zunzibar
Government. Howover, defors the marricee
could be consumazed, shie was brought over
from Zanzibar to the mainland.

(by and (d). Our High Commissioner in
Dar-es-Salaam called on President Nyvrere
of Tanzania in this connection, and was
informed that the President had been
assured by the Zanzibar authorities that
there would be no more forced marriages.
Government are following the situation
closely.

Protest’ Against Supply of Russian
Arms to Pakistan

979. SHRI MRITYUNJAY PRASAD :
Will the Minister of EXTERNAL AFFA-
IRS be pleased to state when and how,
many times he protested against the
supply of Russian arms, military equip-
ment and other matcrials to be used by
the army of Pakistan and their
reactionaries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
When the USSR supplied arms to
Pakistan in 1968-69 we protested to them.
At that time, the USSR government had
assured us that their arms supply to
Pakistan was not intended to hurt India
but might help in persuading Pakistan to
normalise relations with India. We did not
agree with this statement. We, therefore,
took up this question with them at cvery
possible opportunity through diplomatic
channels and at the highest leval. We are
glad that the Soviet government have
given considcration to our representations
and informed us that they have not supp-
lied—and do not intend to supply—any
military hardware to Pakistan in addition
to that already supplied in the past.
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Demand for Financlal Assistance for
Development of Bombay

982. SHRI GEORGE FERNANDES:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

_ _.(a) whether the Central Government
‘have made any special study of the pro-
blems facing the city of Bombay;

(b) if so, the details thereof;

(c) whether Government would consi-
der making available to the Bombay Mu-
nicipal Corporation special financial assis-
tance as made available for Calcutta; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) and (b). The
Government of India have not undertaken
any such study.

(c) and (d), The problems of Calcutta
Metropolitan area have had to be tackled
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on a special footing due to their large
dimensions which have bsen further aggre-
vated by the influx of refugees from East
Pakistan, bringing in its wake attendant
socio-economic problems.

Constructionof Twin City Across
Harbour of Bombay

983. SHRI GEORGE FERNANDES :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING* AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Mabarashtra Govern-
ment bave approached the Central
Government for resources to build a twin
city across the harbour of Bombay;'

(b) if so, the scheme put forward by
the State Government; and

(c) the reactions of the Central Govern-
ment to this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) to (c). The
Government of Maharashtra propo:e
to establish a twin metro centre across
the harbour in Bombay. The project
envisages a city with a population of 10
lakhs and a total investment of Rs. 200
crores over 20 years. The State
Government had initially forwarded, intcr
alia, a tentative project proposal in respect
of this twin city for being financed by the
newly formed Housing and Urban Deve-
lopment Finance Corporation. As the
project did not conform to the guidelines
envisaged for financing by the Corpora-
tion, the State Government have been
requested to revise their proposals suitable
for further consideration,

Investigations into the issue of Passport
to Cooli Mastan of Bombay

984. SHRI GEORGE FERNANDES:
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :
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(a) whether Government have invest-
igated into the circumstances in which
Cooli Mastan alias Haji Mastan Haji
Mirza, a notorious smuggler of Bombay,
came to get the passport;

(b) whether in view of the Statement
made by Shri Nityanand Kanungo that the
certificate recommending a passport to
Cooli Mastan allegedly given by him isin
fact a forged document, Government have
impounded the passport given to Cooli
Mastan;

(c) whether any criminal prosecution
has been launched against Cooli Mastan
and his accomplices for securing the pass-
port by using forged documents; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Haji Mastan Mirza’s passport was
in fact, impounded under section 10 (3) (e)
of the Passport’s Act, 1967, following a
report from the Directorate of Revenue
Intelligence that progedings against him
were pendig before a criminal Court in
India. In this connection, the Hon’ble
Member’s attention is invited to part (c)
of his Question No. 4794, which was ans-
wered in the Lok Sabha on April 1, 1970.
Shri Nityanand Kanugo’s statement about
" the certificate in  question being a forged
document was a subsequent development.

(c) and (d). Not yet, Sir. The case is
under further investigation in consultation
with the Government of Maharashtra.
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(n) afz &, @ feafa & gae am
& fay 77 s g @ & ?

e q afeny fadem sk
frato, snaw @ar anda faww wew
§ v At (WY qo go ghA): (F) T
feeeft quT arfesr &= 7 aafady TR,
qTaR 3, FTHT T afeadl & T AR
# dtow %7 § @A A ® Wwew
T e

(@) AT WX FeOETe a9t
MNFAT A q@ @G § qEG A
faar g & wed SR 9T faa d
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qa AT wg § F-HA qgi qEAy
wfee ara FaE | oy 5 frewa &
ST R | ey g § AT ane &
g3 W { A QT T FiEE
T 20

() aferm freeft A afeqai § o=
afd # feafs 71 gavy 5 fo7 foafy
AT Ao § Fener wAMT A AT
Frgg ¥ foar @ sz = Foaar X
FTH G G T AFA F QW Al
13 & afgw feset #7 afaat g w4
qf # feafs & g g o3 A
TF AT {97 mar qer ww yfawy
soeg fagd 1T Tz oqeq @@ d
qrAATT AT W QU LT AL 0T =l
wEy & =17 w¢ fzar quar o sy
= I&T & qrAT FY qUAT 7 S0FAr

37 afedi § g arat F1, @iz
qTHT & FAY FANT FT AT 3, AAIF
ggmar wa w3 & Ay af faeer
ax arfasr g freafafes svar-
AT FIT IS 77 F:—

(F) a1y & mwr F gler w37 27
DT F Y ary 7A{ 97 8 gEET @i
SuicKci

(=) 400 goz aeq T X T

@) w7 gfd % afex ¥ fag w2y
9 T FAC T § )

() ast ¥ o7 qfF § afsw w33
¥ fa for Oz § 939 T & A
A AT 24" Fw w5 afpfrw v
qm g g

Geological Survey for iron ore deposits
in Calicut (Kerala State)

987. SHRI E. K. NAYANAR : Will
the Minister of PETROLEUM AND
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CHEMICALS AND MINES AND MET-
ALS be pleased to state;

(a) whether Government have comple-
ted the geological survey of iron ore
deposits in Calicut (Kerala State) :

(b) if so, the result of that survey; and

(c) if not, the recasons thereof and
when it will be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CH-
EMICALS, AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY):
(a)to (c). Investigation of Cheruppa deposit
in Kozhikode district hias been completed.
Total reserves in  Cheruppa deposit is
estimated to be 10,72 million tonnes of
which unoxidised ore is 7.48 million tonnes
of 30.7°; iron grade. Ficld work in Eliye-
ttimala deposit has alsno been completed
and report is under prepartion.  Work in
Nanminda and Naduvaliur blocks is in
progress. Work in these deposits is expected
to be completed by the end of 1970.

Rock Phosphate and Pyrite Deposits
in Rajasthan
L d
988, SHRI G.Y. KRISHNAN : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased ro state:

(a) whether it is a fact that huge
deposits of rock phosphate and pyrite have
been found in Rajasthan; and -

(by if so, whether any scheme has been
formulated by Govarnment to establish any
industry to make the proper use of these
minerals near the mines ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY) : (a) Yes, Sir. Substan-
tial reserves of rock phosphate and pyrites
are available in Rajasthan for commer-
cial exploitations.

(b) Government of Rajasthan have
commenced mining of rock phosphate on
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a limited scale of about 500 tonnes per
day and have also formulated a scheme
to step up the production to 2,000 tonnes
per day by end of next year. Pyrites
Phosphates and Chemicals Ltd., a Govern-
ment of India Undertaking, are currently
working an exploratory mining programme
in the pyrites deposits in Saladipura in
Rajasthan. The possibility of securing the
assistance of experienced international
agencies for drawing up schemes of large
scale integrated mining from these two
areas of rock phosphate and pyrites with a
view to meet the existing needs in the
country as also for the development of a
fertillzer complex based upon these raw
materials is under examination.

Reasons for Lifting Embargo on Arms
supplies to Pakistan and India by
USA

989. SHRI INDRAJIT GUPTA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state the reasons given by the
US. authorities for deciding to lift the
embargo on arms supplies to both Pakistan
and India since September, 1965 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : The
US Government have informed us that they
were making a ‘‘one-time exception*> , the
ban on supply of arms to Pakistan and
Jodia in order to meet Pakistan’s Defence
readirements and enable her to replace some
equipment supplied by USA which had
become unserviceable with use and time.
Government have pointed out to the US
authorities that they are unable to accept
these arguments.

Report of Indian Ambassador in
Washington on US Arms to Pakistan

990. SHRI LOBO PRABHU : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether U.S.A. has stated or imp-
lied that its resumption of arms supplies to
Pakistan is related to our policy against it
in Vietnam and our Government’s action
against their Information Centres; and
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(b) whether any such impression has
been reported by our Ambassador ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) Does not arise.

Production of Synthetic Rubber at
Bareilly Factory

991. SHRI LOBO PRABHU : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the reasons for double standards
followed in the Bareilly factory in respect
of prices and type of synthetic rubber
between big companies like Bata and small
produeers as stated in a letter published
in the Economic Times dated the 9th June,
1970;

(b) the cost of production of synthetic
rubber and the average sale price at
factory level; and

(¢) the factors which prevent expansion
of the factory as alcohol and butadeine are
easily available ?

THE MINISTERJOF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHR! D. R.CHAVAN) :(a)
Government have no knowledge of the
allegations made in the letter referred to.

(b) The ex-works cost per ton of the
type of synthetic rubber under reference,
excluding return on capital employed and
selling commission was found to be Rs.
5,823.75. The ex-works sale price of grade
S-1958 synthetic ruber, including profit and
selling commission, is Rs. 6,800/- per ton.

(¢) This synthetic rubber plant has a
licensed capacity of 30,000 tonnes year and
as per the revised licensing policy of the
Government they can produce upto 25%
more than the licensed capacity,
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The major difficulty in further increase
in production of synthetic rubber manufac-
tured by this Company is the uncertain
availability of alcohol. There was consi-
derable fall inthe production of alcohol
during the years 1967 and 1968, with the
result the Company had to import 30,000
tonnes and 10,490 tonnes of alcohol respec-
tively during these two years to meet their
requirements.

Manufacture of synthetic rubber based
on imports of alcohol is not viable. In
order to assess the future requirements
of all types of synthetic rubbers, a feasi-
bility study has already been undertaken.
The final report has just been received, and
is at present being studied.

Techno-Economic Study of Kundremukh
Iron-Ore Project in Mysore State

992. SHRI LOBO PRABHU : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the progress made, so far, on the
examination of the techno-economic report
on the Kudremukh Iron Ore Project and
when the decision of Government is
expected ;

(b) whether it is a fact that the foreign
collaborators have offered to subscribe 49
per cent of the capital and have assured
an estimated annual iron ore export of
Rs. 25 crores:

(c) if so, whether Government are
offering participation in the remaining
capital to the State Government and to
the public; if not, the reasons therefor;

(d) whether the Mysore Government
have approached the Centre for assistance
in the construction of the road, if so, the
reasons for not offering a grant by the
Central Government; and

(e) whether Government propose to
make available loan for the purpose in the
meanwhile ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS, AND MINES AND
METALS (SHRI NITIRAJ SINGH
CHAUDHARY) : (a) The Techno-econo-
mic feasibility report has been examined
and the preparation of the Detailed Pro-
ject Report has been commissioned. This
is expected to be received early next year.
The investment decision on the project can
be taken only after the examination of the
Detailed Project Report.

(b)Y The foreign collaborators have
offered to subscribe 499 of the capital.
The value of the annual iron ore exports
when the project is fully commissioned
will be over Rs. 25 crores.

(c) The details of the investment and

the pattern thereof has not yet been worked
out,

(d) and (e). Presumably the reference
is to the road connecting Kudremukh to
Mangalore vig Malleswara, Bhagwati, etc.
The State Government had sought a
Central grant for the construction of this
road but it has not been found possible to
accede to this request because there is no
provision in the Central Sector in the
Fourth Five Year Plan concerning road
for giving grant-in-aid for roads serving,
iron ore mines etc. The matter has now
been taken up with the Planning
Commission.

Medicines Indented for Local Purchase
for South Avenue Dispensary,
New Delhi

993. SHRI SHIVA CHANDRA JHA:
Wilt the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state

(a) whether it is a fact that the
medicines indented for local purchase by the
South Avenue Dispensary Doctors are held
up by the concerned higher authorities;

(b) if so, the reasons therefor; and
(c) if not, the types of medicines inden-

ted for local purehase between the last
week of September, 1970 and the first
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week of October, 1970 and the patients
who were supplied these medicines at the
Dispensary ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) No, Sir.

(b) Does not arise.

(c) A Statement containing the requi-
site information is laid on the Table of
the House. [Placed in Litrary. See No.
LT--4281/70)

Rules and Cond tions For Admission in
Medical Colleges

994, SHRI DHIRESWAR KALITA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING, AND URBAN DEVELOP-
MENT be pleased to state :

(a) the previous and the present rules
for admitting students in the Post-graduate
study in Medicine and Surgery under
Delhi University;

(b) whether Goverment have approved
any preferential treatment in post-graduate
admission to one who has passed MBBS
from Delhi University;

(c) whetoer students who applied ful-
filling all previous rules and conditions
from Safdarjung Medical Institute belon-
ging to Manipur are deprived of the
facility to get the a ,.nission in post-gradu-
ate study under the present rules; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) In the previous
rules for admitting students for post-gradu-
ate study in Medicine and Surgery under
the Delhi University, a weightage of upto
59, marks was being given to students who
had done their House jobs in the Maulana
Azad Medical College and Lady Hardinge
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Medical College and recognised hospitals/
Institutions, for the purpose of preparing
the merit list.

The present rule which has been intro-
duced from this yeer lays down that seats
should be reserved for students who
passed MBBS Examination from Delhi and
other Universities on the following basis :

(1) 25% of the total seats available in
an academic year should be made
available for the September
Session and 75% for the March
Session.

(2) Out of the 259 seats for the
September Session, 509, should be
offered to students who passed
their MBBS Examination from
the Delhi University and 569,
should go to students from other
Indian Universities.

(€]

<

Out of 75% seats for the March
Session, 75%, should be offered to
students ‘who pass their MBBS
Examination from the Delhi
University and 25% to students
who pass their MBBS Examination
from other Indian Universities.

(b) The Delhi University, being an
autonomous body, is competent to make
necessary rules for post-graduate admi-
ssions, without approaching the Govern-
ment of India for approval. Therefore, the
question of the Government approving the
University’s preferential treatment in post-
graduate admission for MBBS candidates
of the Delhi University does not arise,

(¢) No. Sir. The merit list is prepared
in respect of States and Union Territories
subject, however, to the present rules of
post-graduate admissions as detailed in
apswer to part (a) of this question.
Admissions are made strictly in order of
merit out of the merit list,

(d) Question does not arise,

Drinking {Water for Urban and Rural
Areas in the Country

995. SHRI H.N. MUKERIJEE : Will
the Minister of HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING"
AND URBAN DEVELOPMENT be
pleased to state :

(a) the present position regarding the
provision for drinking water for our
population in the urban areas and in the
rural areas of India;

(b) what,if any has been the quantum
of improvement in this regard during the
Gandhi Centenary year; and

(c) by what time adequate provision
of drinking water for our people will be
made ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) (a) Out of 2452
towns and cities in the country, 1153 had
drinking water facilities on 31-3-1969.
According to the information received
from the States, out of 5.6 lakh villages,
about 10,839 villages had piped water
supply as on 31-3-69.

(b) The requisite information is not
available and being collected from the
various States and Union Territories.

(c) It is not possible to indicate any
definite period for adequate provision of
drinking water in the whole of the country
as it depends upon the resources availa-
ble.

e geareq N ‘fafas daam’
% ® & ar & d@ifa

996, = @y qoiA : Fa7 SfaRan
w0 sfaen gareq ¥ fafae daaa
19 grat Aifg F aR & 12 serq,
1970 & artife¥a gww d=ar 371 &
IaT F gFE § qg TN FY FA
FO 5 gumfas gar s & gfa
3z 9T Fu7 favig faarmar g & 5
T fa=ranef= ar ?

NOVEMBER 16 1970

Written Answers 200

afaeen gaeu & wea qay  (afa
AT TEARA) (5 9. F.4D) : ToTEAE
GER AMAT Y 30 FA, 1970 ¥
o R F fear g wwarat ¥
FTw g ew feafs § 7 a1 fr 99
g Tarfag <&t ATAST F AU e
F= FY e qeag fa=re s<ar | w@r
ST H GfTH ATAT F FA qIAT
dify oz swmafrE gu mEw §
weqaq g% & fawfed g Em &
fa=endt & 1

Examination for thc Registration of
Foreign Medical Graduation USA

997. SHRI RHOGENDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that 750 Indian
doctors are sitting in this year’s examina-
tion at Colombo, Ceylon, conducted by
the Education Foundation for the Registr-
ation of Foreign Medical Graduation,
U.S.A., as reported in the daily Parrior
dated the 19th September, 1970; and

(by whether this is being done in viol-
ation of the ban imposed by Government
of India to prevent brain drain: and

(¢) if so, the manner and method of
those doctors going to Ceylon and Govern-
ment’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Government have
no information in this regard.

() Yes.

(c) Because of the liberalisation in
travel to foreign countries, any Indian can
travel abroad without ‘P’ form if he has
not so during the last three years. Parti-
cularly for Ceylon, there were, even before
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this liberalisation, resgulations permitting
persons to book their passages without ‘P’
form if the travel was undertaken from
Madras, Tricharapali or Trivandrum.
Moreover exchange facilities of Rs. 3,000/-
are also provided to Indians travelling to
Ceylon for bonafide specified purposes
like pilgrimage, attending to business, etc.
The Doctors sitting for any examination
at Colombo could have travelled without
any specific approval for the examination
alone. In the context of the present
regulations, there is no method of knowing
whether a particular person is going for
the examination as also of preventing him
from going to Ceylon.

C.P.W.D. Staff Quarters

998. SHRI ESWARA REDDY : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the names of the places (excluding
airports) where the C.P.W.D. has its own
staff quarters;

(b) the number of quarters according
to each type of quarter at such places;
and

(c) the names of places where the
C.P.W.D. is constructing or proposes to
construct its own staff quarters ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) to (c). The
information is being collected and will be
laid on the Table of the House

DA and other Allowances Admissible to
work Charged Staff in NEFA Circle
I and II of C.P.W.D.

999. SHRI ESWARA REDDY : Wiil
the Minister of HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the total number of work-charged
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staff in N.E.F.A. Circle 1 and in N.E.F.A.
Circle IT of CP.W.D. according to each
category of post;

(b) the scale of pay of each category
of post; and

(c) the rates of Dearness Allowance
and other allowances admissible to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND RBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) to (c). The
information is given in the statement laid
on the Table of the House. [Placed in
Library. Sece No.LT—4282[70]

Transfer Rule for work Charged
Staff of C.P.W.D.

1000. SHRI ESWARA REDDY :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS.
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that there exists
a transfer rule forwork-charged staff of
C.P.W.D. in Delhi that they should be
rotated one in five years from one place of
duty to another strictly in order of length
of stay in the same place; and

(b) if so, the number of staff in Dethi
Central Electrical Circle No. IV according
to each section, who are continously work-
ing at the same Enquiry Office for more
then five years and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) The workcha-
rged staff posted in Delhi are required to
be rotated within their unit of seniority as
frequently as administratively necessary
and in any case, once in five years.

(b) A statement showing the number
or staff in the various Enquiry Offices
under Delhi Central Circle No. IV, who
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are working for more than 5 years, is laid
on the Table of the House. /Placed in
Library. See No. LT—4283/70).

Long distance transfers are resented by
the workers on account of extra expenditure
on conveyance and the dislocation caused
in the studies of their children, However,
steps are being taken to transfer the staff,
who are due for transfer, according to a
phased programme, subject to adminis-
trative convenience.

12 brs.

PARLIAMENTARY DELEGATION
FROM FEDERAL REPUBLIC OF
GERMANY

MR. SPEAKER : As is our convention,
I welcome the President of the German
Bundestag Mr. Kail-Uwe voc Hassel, and
Dr. Volker Hauff, Mrs. Antje Huber,
Mr. Wilhem Helms, Mr. Wilhelm Rawe,
Dr. Guenter Rinsche and Botho Prince zu.
Sayn-Wittgenstein-Hohenstein, members of
the Bundestag, Dr. Helmut Schellknecht,
Secretary of the Bundestag and Dr. Peter
Scholz and Mr. Heinrich Kilian, Officers
of the Bundestag. 1 welcome them and
extend to them our very very hearty
welcome.

12.01 brs.

REFERENCE REGARDING CYCLONE
IN EAST PAKISTAN

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI): Sir, we are shocked and grieved
by the news of the tragic natural calamity
which has struck East Pakistan. A cyclone
has devastated vast areas and has taken a
heavy toll of lives. The full extent of the
damage will be Known only later. As soon
as I got the news I sent a message conveying
our deep sympathy to the Government and
the People of pakistan. I also announced a
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contribution of Rs. 5 lakhs as a very small
token of our concern. I am sure that all
secitons of the House will join me in sharing
the sorrow of the People of East Pakistan.

DR. RAM SUBHAG SINGH (Buxar):
It is shocking that over three lakhs of
people have died by cyclone. The people of
East Pakistan, in fact of the whole of
Pakistan. are our kith and kin. I would not
have said anything had this little amount
not been mentioned. We should liberally
go out to help them with medicine, blan-
kets, foodgrains and money, Sir, I would
request you to convey to the Government
of Pakistan the feelings of the Parliament
of India.

SHRI H.N. MUKERJEE (Calcutta
North East): I would like to say a few
words, if you do not mind, because I come
from a part of the country which feels a
very special link of friendship with East
Pakistan. Whatever our differences in
juridical status may be and whatever may
be the controversies which are pending
between India and Pakistan, we in West
Bengal have fellow feeling for our friends
in East Pakistan. We speak thc same lang-
uage which we learnt at our mother’s kness.
At this moment of anguish it is particularly
necessaty that we associate ourselves as
closely as possible in the tasks of relief. I
wouid suggest to the Prime Minister that
immediate efforts are made to send medical
missions and that sort of thingand I am
sure a large number of Volunteers would
come forward to take up this job.

The quantum of assistance might also
be considerably increased. You will for-
give me, asa Bengali I feel agonised and
anguished at what has happened and
would like myself, my party and every-
body else to be associated with this.

SHRIMATI INDIRA{GANDHI: There
is a general wish of the House that we
should help to the greatest extent possible.
We are in touch with the Pakistan High
Commission here. We will give all that
we can give. The contribution we sent was
an initial token grant from a relief fund.

SHRI S. M. BANERIJEE (Kanpur) :
We should all contribute one day’s
allowance.
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MR. SPEAKER : Iknow that all the
.eaders of the various parties are very keen
to express their sympathies. The Leader
of the Opposition has already done so and
Professor Mukerjee, as a Bengali, has
already extended his sympathies. I will
convey to the Pakistan Government and,
through them, to the people your sympa-
thies in their distress. Whatever be the
political partition, we are the same people
and the same race. We speak the same
language. We bhave been brothers for
centuries and we will continue to be
brothers. In their distress we feel it as
our own distress and we will do whatever
is possible.

12.07 brs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

REPORTED ENCIRCLING OF THE TOWN OF
MEKHLIGUN) IN  COOCH-BEHAR,
WEST BENGAL, BY THE PAKISTANI
ARMED  FORCES

MR. SPEAKER : Shri Atal Bihari
Vajpayee.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) rose—

MR. SPEAKER : I communicated it
to you that there can be no substitute for
any Member.

DR. MAITREYEE BASU (Darjeeling) :
It is his constituency; he should be
allowed.

MR. SPEAKER : No. Shri Vajpayee.

it stewt fagrdt arwdt (TerrAye):
sreaet ugieg, § sfaweay AN-age
& freafafes faer & it -1
w5t 1 eqiA fremar § A< srdar s<ar
¢ {5 a9z 29 a1t ¥ q% awew I—

CqrfpeaTt amed 8AT gTRI g
fagix, afvadY qma, § gueliae qac
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Armed Forces (C. A.)

F A M F GT fqar wA &
qaErR A’

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : Sir, On 31st October, 1970,
objections were raised by the personnel of
the East Pakistan Rifles to the construc-
tion of hutments, meant for the rehabilita-
tion of some tribal families. in the Indian
village of Dhakuatari within the jurisdiction
of Mekhliganj Police Station in the district
of Cooch-Behar in West Bengal. Immedia-
tely, the officer-in-charge of the patrol taken
out by the B. S, F. contracted the East
Pakistan Rifles porsonnel and asked them
not to take any step that will build up
tension in that area. In spite of it, the
East Pakistan Rifles started concentrating
their troops in that area without any pro-
vocation. Therefore, protests were
immediately lodged on 1st November, 1970,
by the Border Security Force Sector
Commander and also the 1nspector General
Border Security Force, Eastern Frontier,
with their counterparts in the East Pakistan
Rifles.

2. In the meeting of the Sector
Commanders, arranged on 3rd November,
1970, an agreement was reached between
the Indian and Pakistani Sector Comman-
ders to the effect that status quo in regard
to the hutments would be maintained and
that troops would be pull:d out from the
forward areas on both sides by the morning
of 4th November, 1970. The above agree-
ment was implemented.

3. However, again on 7th November,
1970, the East Pakistan Rifles brought
fresh reinforcements, including heavy
weaponry, to the Pakistani border out-
posts at Kaliaganj and four other places.
Precautionary measures were consequently
taken by the Border Security Force on our
side and the Pakistani authorities were
asked to withdraw their reinforcements
immediately. It has, however, been learnt
that these troops which were moved in on
and subsequent to 7th November, 1970,
were being withdrawn from areas opposite
to our own territorv of Jhersingheshwar,
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[Shri K. C. Pant]

Permekhliganj and Samlibas and that the
situation was returning to normal. Another
meeting of the Sector Commanders was
arranged on the 14th November, 1970 and
they agreed to remove the concentration of
troops on the border and reiterated their
desire to end the tension in that area.

W wed fagtdt awoddr o sreas
wereg, 3l g g oifeem & fAer-
fagt oz wxfy Fr 5 wRIq gar & 9w
Frgey § A9 AgEafd wwE Fa
AfFr Aa gw ==t ax g § fF e
% A AT I IFA AT JT TF A
FY 1 FEf AT A R A AT
(AT AT qFAT AT 3T a9Tq F1 dar
foar | & Wt 7 HTa § F=AT 17T 2
fFag ¥ oFT FE F1 oFAT FAA
@ar a1 fF ga ey afa #wgzrd §
fraifaal & faw @rrfegt gar @ ¥ 99
9T 3T A7 @ a1 AGAT FRT g7
a1 & ¥ qgrmw § gard wfw #r 37-
QT FIF AT JAT XA AR £y
wgt Avafeat ag v ag T@A A
&1 39 qx wfeat aard 9T arfseaE
1 a0y 37 F1 M afawre 9FH
g2 3fFr  gEA fadw e
wEqa Hag A e N A fR @
QEATH § AqAT JATT AIX &1 FA
FTIE T T 57 AR F At W HIT A
qar A F1 AT fwar g ?

g s agg 5oz aaa
argrary & feafa Far § ? % I
e # wify gardr &, ¥ gEw it
qrfEedtT #1 @Y @ A€y 3 AfwA gAR
FHITA g7 T & 399 THEST TGN
FTGFT §, TR ¥ gIgEH eriad
FA FTAFT 1 @ gag ¥ g@E
q ArvargA fRar 91 fF qEE™ Faqy
g @Y F fag gr a3 wam #3T)
& wt ot & wrAar wgan § fFoagt
%1 feafg 1ar § 7 s wfgey & orfe-
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W 39 I & A7 aF A F<F aq19
41 9 T, 39 qEI ¥ FY9 7 g A
IR E?

St FOW AT o5 : FT AT ZART
T g% 8 IAF FIEIC A A gEAEH
FAMQ TQ JWF F A gEEvg qifEemA
AATHIOTTF IR 1 97 &
¥ fedeg Trradorq A8} & ey WY avg
¥ Ifew 57 X8 ) TAJHIAY 2T AT
g\ @Y T AT FT FIIO FAT ]
TATEZAT A ag 1T WE § fF oF
sy ifEEaTT ®1 9AT g% AR argl-
H F ANEF FOIA A AA § IAS
TH-q17 A 47 3T BfFa fr.ua os.
§T g AFHT AT, FE AE qBAE AG
75 &1 gard 9w 9 wifeeaE A
R F A TG A Fwwar g 5
T FZ AT IR fF a@aegst ¥ ag
i g€ o QA G wwar W g AT
57 agi 9T feafy grarg &y A€ g Qv
zaHY 71T wEfama Agf & =fEd

w2t a% wfgsr #Y a@ & a1 999
TaES S qar & 5 gard S A
g U%. F RS §ag A9% @ J9 %
qa% @1 & % ogf #&1 @aw qar Qv
¥ ENTA FAAE FI

st seEw fagr awdd @ 97 g
go1 o fF qrgrm @ feafy qm § 7
FAT ITY FATT g & 7 7 9 G
0 & fag srasy P aifs gara
T qeas w12 foat 7T )

=it gew @7 qq : ITETATH FT I
feafs & TR & A g@ #9g A aq
qFAT FAIF 98 T4 IqF gracg A TEY
qn)

SHRI P.K. DEO (Kalahandi) : The

narrow and the strategic corridor that
connects Assam, Meghalaya, Tripura,
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Manipur, Nagaland and NEFA adminis-
tration to the rest of India has become a
trouble spot for India. All the troubles
have started from there. Naxalberi is there
and we know the Naxalite activities have
got inspiration from Red China. At the
same time, we find that unlike the last war
with Pakistan, when we expected danger
from West Pakistan and that except a
sporadic raid on Kalaikunda from East
Pakistan to which they got adequate reply,
we now see Pakistani guns being pointed
to useven from East Pakistan and that
too in that narrow and strategic corridor.

Taking all these facts into consideration,
in case there is a collusion between China
and Pakistan, I would like to have an
assurance from the Goveroment that
they will adequately safeguard that
corridor so that there will be uninterrupted
communication between the eastern part
of India and the rest of the country. Itis
a matter of great concern that all skirmi-
shes start with small beginnigs. So, a cite-
gorical assurance is needed and I hope
the Government will give that assurance.

SHRI K. C. PANT : Certainly the
Government is aware of the dangers in
that area and is taking all steps to safe-
guard the security interests of the country.

SHRI SHRI CHAND GOYAL
(Chandigarh) : The Hon. Minister has
stated that normal conditions have come
again. Our Inspector-General of the
Border Security Forces, Mr. Basu, had
demanded immediate withdrawal of con-
centrated forces. Sir, it has also been
reported that incidents of arson were
taking place in Dahagram enclave and
that machine guns had been set up on
the border. 1 would like to know when
the Minister says that normaley has come
again whether the Pakistanis have with-
drawn this concentration of forces and
whether the machine guns which were
visible on the 11th of November have
been removed ? What is the position with
regard to those machine guns ? What is
the position with regard to the incidents
of arson which were reported from the
Dahagram area ?

1 would also like to know whether the
Government has tried to find out whethcr
it was just a solitary iucident and whe-
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ther it was an isolated incident or it is
one of the chain of incidents by which
the Pakistan is are trying to create a con-
dition of tention in this area uptill the
time when elections come because the posi-
tion is that in East Pakiasan the popu-
lation is greater than the population of
West Pakistan. So they are anxious that
East Pakistanis do not secure a majority
and weaken their hold on Pakistan. There-
fore, by all possible means they are trying
to reduce the number of people in East
Pakistan whether they are Hindu minori-
ties or others, so that in the next clections
they can have a majority of the West
Pakistanis and are thus in a position to
retain their hold over Pakistan.

SHRI K. C. PANT : I said that nor-
mal conditions are being restored. The
concentration of troops had taken place
at certain points. I have mentioned some
of those points, I have also mentioned the
particular points from which these troops
have been withdrawn. There are some
other points where some of the troops
reamain. But, on the 14th November when
the Sector Commanders met, they agreed
that there would be a complete withdra-
wal of troops and the old position would
be restored and that tenstion would end
in that area. It is on that basis
that I have said that the situation is
returning to normal.

So far as Dahagram goes, the Daha-
gram enclave belongs to Pakistan and I
am not aware of incidents of arson within
that enclave. I am not in a position to
give any information in that regard.

So far as the nature of this incident is
concerned, whether it is an isolated
incident or part of the chain of incidents...
(Interruptions).

SHRI B. K. DASCHOWDHURY :
What is it that the Minister is saying ?

SHRI K.C. PANT : There is an
enclave. It is a narrow ncck. There is an
enclave which belongs to Pakistan, and the
other side is Pakistan. In between there is
a narrow strip of Indian territory. It is
an isolated incident. There have been no
other incidents of late. Nothing has come
to my notice that suggests that this is a
part of tke chain of incidents. Thisappcars
to be an isolated incident,
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“HRI B. K. DA3CHOWDHURY :
Max I seek a clar ication from the
Mir ister because I knc w that problem ?

MR. SPEAKER : 1 explained to you
in ray Chamber. Then you again get up.
You sec when a Member is absent, you
cannot substitute anotl.er Member's name
in Lis calling attentica motion. That is
the rule. You can chaige the rules any
time. That is in your 1ands. So long as it
is there, 1 cannot deviate from it.
(Intcrrupttons). No ba: precedent please,
This is not to be treate.l as a precedent.

SHRI B. K. DASCHOWDHURY :
Let the record be straight; he has not
stated the position correctly. I will state
the position correctly in a minute.

MR. SPEAKER : No, I am not allo-
wing you.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : 1 gave notice under Rule 377.

MR. SPEAKER : About that state-
ment I am ghelpless; I cannot allow; so
far as the other thing is concerned, I
will think over it.

SHRI JYOTIRMOY BASU: I gave
notice under Rule 377......

MR. SPEAKER : Please wait for your
turn.

=it Wy femd (97%) o srsA9 AgEa
& oS F@T§ IR TW AW g
AferT | Jgar #3F Q1 fase giadan
AT T F AN qIG T VAN AHAT
A AT H 95 FTSW , A1fE ST 4
e &Y faat ar @y &1% faar o
fagr TgY 41 | AR ¥ 48 OF AET
wear g€ & fF waTisg #1 waETO
gx sfaw At 1 T W T@
3w & zfagra #§ Yar g & ? meme
¥ fagm oW F WGFEN 8T FY
Teqdr <@ AT | G FT I
T FSATA HT JoIg & 59§ TATE |
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MR. SPEAKER : I am not allowing
you.

it T v (19) @ uF gafaw g

Y | Tt A7 ggaTT F F-
w@ey garaT faaga o g @ g )
AR faurd gwr & awrey
FT qeqdr TG AT § | F 70T FY AR
I8 WA § FgAr Avgar § 5w
F Frgearw 1 feafy & 99 gy aam
T AT SN e FY | WA WG,
¥ T AT gIATH agA KA TG gd
ot | T g w1 &7 @ W
g1 AT W wdET #y %8 fr g @F
M R......

FEqS WY AT §5 A |

ot 7fr T : wewe W A, A9
256 gro 2Mad R AN @ W
#g¥ f& ag 3o § 1 wgEsg A A
STUTET 37 & TAT ] )

A ayfawd : 256 % frar 2 5
afqgm & srpare FA AT Afed |
fagm g F1 FzF gars T o 174
o7 & qgd SaF 915 ¥ ffgd FRar
MTaeeeee

Mr. SPEAKER : I would request the
House that we all to gether should see
that we do not encourage such statements

about State matters to be brought up
every time in this House.

SHRI RABI RAY : It is not a State
matter exclusively, Sir.

=it mrg formd : gad 47 forar &
IR TS FT FIAAR 39 & 7471 o0

eqer WERT | F AT FV gATST
76 ? g ¢ afwa ag g e S ww
ar@En
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=it ofa g ; Ay WEEE, HIN-
g faerT At 1 @7 qeaEr § T
21 98 o adt AT AT A
IIAZ T I GEFT  TARA H 3¢9
grmar g

st ag famd : ggre ¥ 234
Fafoem & w0 Qaragigm
AYTIA F qF 7 37 qVG § TELAAT
FT fRar AT ...

MR. SPEAKER : 1 am not going to
encourage this practice of bringing in State
matters every time in this House. So far

as Delhi is concerned, I can say, I will be
admitting some Motion on that.

ot wy foe® @ 9T A0 9
qT g3 a AN g2 NIfeg a9a §
>fFT agica axg ¥ mwar xR &9 fear
WE autww FuAE Afew ouwi
HT a9 Ntfaa g7 i §

MR, SPEAKER : Mr. Kalita, so far
as your letter sending the telegram is
concerned, on that matter, I am sending
it to the Railway Minister. He is not
here today. But I am sending it to him
to make a statment at the earliest possible
opportunity.

=t wg famd © agt AN g
FW § 9K agi ag g7 aT Swfes
T AT &oueee

ooy w@ET ¢ AR}, WEY, #
HIT FT FATST 74} X W E | A9 &3
SR |

=t ngfowy ;. sreaw wEiEw, @9
IATIHT TIHAIT TZS g9 Ik A famr
gaT & AT 1 qF & @r A g
ot afe ' sma 7R i gaan wed
gafed T & 2 v 1)

SHRI DHIRESWAR KALITA : He
should make the statement today.
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MR. SPEAKER : I have already sent
it to the Railway Minister.

SHRI RANGA (Sri Kakulam): May I
bring to your notice an earlier convention
which has not been broken so far? No
intimation has been given to the country so
far about the successer to the present Chief
Justice of the Supreme Court of India.
We had raised this question once before in
this House, and it was raised in the other
House also, but we did not get any satis-
factory reply either from the Prime
Minister or the law  Minister or
anybody else concerned. May I request
you, therefore, to take an early
opportunity of asking the Govern-
‘ment to make a statement in the House
about how soon they are going to name the
next Chief Justice, and whether they would
conform to the earlier practice of appoin-
ting the next senior most Justice as the
Chief Justice ?

MR. SPEAKER : As regards Shri
Jyotirmoy Basu’s notice, I have already
said that I am sending- it to the Railway
Minister.

SHRI JYOTIRMOY BASU : I am not
pow on that matter, but I am on another
matter now. Shri A. K. Sen had kicked
the assistant secretary of the union of
workers of the Basumati paper. It is a
serious mater. He had kicked the urion
assistant secretary ir. Calcutta in the otfice
premises, and the n an has been hospital-
ised. I have received a telegram about it.
It has come out in the papers already. It
is a serious matter. You must take note
of it, and the Hon. Minister must be
asked to make a statement and tell us
what the position is.

MR. SPEAKER : The Hon. Member
should resume his seat. Every time he
cannol get up anc make a noise atout
something or the ot..er.
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12.26 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER NAVY AcCT

THE MINISTER OF DEFENCE
(SHRIJAGJIWAN RAM) : I beg to lay
on the Table a copy of the Naval Cerem-
onial, Conditions of Service and Miscella-
neous (9th Amendment) Regulation, 1969
(Hindi and English Versions) published in
Notification No. S.R.O. 435 in Gazette of
India dated the 24th October, 1970, under
section 185 of the Navy Act, 1957. [Placed
in Library. See No. LT—4265/70]

PASSPORTS (SECOND AMENDMENT) RuLEes

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI SWARAN SINGH): I
beg to lay on the Table a copy of the
passports (Second Amendment) Rules 1970
(Hindi and English Versions) published in
Notification No. G. S. R. 1267 in Gazette
of India dated the 29th August, 1970, under
sub-section (3) of section 24 of the Pass-
ports Act, 1967. [Placed in Library. See
No. LT—4266 | 70].

OIL AND NATURAL Gas CCMMISSION
(AMENDMENT) RULES

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN):
I beg tolay on the Table a copy of the
Oil and Natural Gas Commission (Amend-
ment) Rules, 1970 (Hindi and English
versions) published in Notification No.
G.S. R. 1776 in Gazette of India dated the
17th October, 1970 under sub-section (3) of
section 31 of the Oil and Natural Gas
Commission Act, 1959. [Placed in Library.
See No. LT—4267—70]

NOTIFICATION UNDER MINES AND MINE-
RALS (REGULATION AND DEVELOPMENT)
ACT, AND ANNUAL REPORTS OF
HinpusTAN COPPER LTD.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS (SHRI NITIRAJ SINGH CHAU-
DHARY) : (1) ) beg to reslay on the
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Table a copy each of following
Notifications (Hindi and English versions)
under sub-section (1) of section 28 of
the Mines and Minerals (Regulation and
Development) Act, 1957:—

(i) The Mineral Concession (Amen-
dment) Rules, 1970, published in
Notification No. G. S. R. 1116 in
Gazette of India dated the Ist
August, 1970,

(ii) The Mineral Concession (Second
Amendment) Rules, 1970 publi-
shed in Notification No. 1117 in
Gazette of India dated the 1st
August, 1970. /Placed in Library.
See No LT—4107|70].

(2) T begto lay on the Table:—

(i) a copy of each the following
papers under sub-section (1) of
section 619 A of the Companies
Act, 1956:—

(a) Revicw by the Government on
the working of the Hindustan
Copper Limited for the period
November, 1967 to March, 1968
and for the year 1968-69.

(b

~

Anuual Report of the Hindustan
Copper Limited for the period
November, 1967 to March, 1968
along with the Audited Accounts
and the comments of the
Comptroller and Auditor Gene-
ral thereon.

&

(¢) Annual Report of the Hindustan
Copper Limited for the year
1968-69 along with the Audited
Accounts and the comments of
the comptroller and Auditor

General thereon;

(ii) a stat 1t showing for
delay in laying the above docu-
ments.

[Place in Library. See No LT4268
70]
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ANNUAL REPORT OF DEPOSIT INSURANCE
CORPORATION, AND AUDIT REPORT
(CiviL) 1969 AND APPROPRIATION
AccounTs (CiviL) 1967-68
(HINDI  VERSIONS)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (I) I
beg to re-lay on the Table a copy
of the Report (Hindi and English
versions) on the working of the Deposit
Insurance  Corporation, Bombay, for
the year ended the 31st December,
1969 along with the Auditcd Acco-
unts, under sub-section (2) of section
32 of the Deposit Insurance Corpora-
tion Act, 1961. [Placed in Library.
See No. L.T.-3893/70

(2) 1 begtolay on the Table—

() A copy of the Audit Report
(Civily 1969 (Hindi version) under
article 151(1) of the Constitution
read with sub-section 3 (ii) of
section 3 of the Official. Langu-
age Act, 1963.

(ii) A copy of the Appropration
Accounts (Civil) 1967-68 (Hindi
version). [Placed in Library. See
No. LT—4270/70;

——

12.27 hrs.

COMPTROLLER AND AUDITOR-
GENERAL'S (DUTIES, POWERS
AND  CONDITIONS OF
SERVICE) BILL

(i) REPORT OF JOINT COMMITTEE

SHRI S.S. KOTHARI (Mandsaur) :
I beg to present the Report of the Joint
Committee on the Bill to determine the
conditions of service of the Comptroller
and Auditor General of India and to pres-
cribe his duties and powers and for matters
connected therewith or incidental thereto.
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(if) EVIDENCE

SHRI S. S. KOTHARI: I beg to lay
on the Table a copy of the Bvidence given
before the Joint Committee on the Bill to
determine the conditions of service of the
Comptroller and Auditor-General of India
and to prescribe fis duties and powers and
for matters connected therewith or
incidental thereto.

12.27} hrs.

PETITION RE. INCLUSION OF
CERTAIN CASTES IN THE LIST OF
SCHEDULED CASTES OF
ANDHRA PRADESH

MR. SPEAKER : Now, presenlation
of petition. Shri Tenneti Vishwanatham.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : I beg to present ...

SHRI S. M. BANERJEE (Kanpur) :
May I inake one submission ?

MR. SPEAKER : This is presentation
of petition. Is the honourable member
opposing it ?

SHRI S. M. BANERJEE : I am not
opposing it. Kindly hear me.

MR. SPEAKER : Kindly allow him to
present it.

SHRI TENNETI VISWANATHAM :
At the outset, I would like to submit that
there is a correction to be made in the
Order paper; instead of the word ‘tribes’
it should be ‘castes’.

I beg to present a petition signed by
Shri Nollu Appala Raju and others for
inclusion of certain castes in the list of
Scheduled Castes of Andhra Pradesh.

SHRI S. M. BANERJEE : May I
submit that ;..

MR. SPEAKER : He fhas presented
the petition. What does the Hon. member
want ?
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SHRI S. M. BANERJEE : Kindly hear
me. My submission is connected with
this ..

MR SPEAKER : I am not going to
allow every little thing. Let him sit down.
Nothing that he says will go on record,
because he is not spcaking with my
permission.. ... .

SHRI S, M. BANERJEE : Without
hearing me, how fcan you decide ?......

MR. SPEAKER : I am not going to
allow him.

SHRI S. M. BANERJEE : He has pre-
sented a petition. A Bill on that subject
is coming up before us...

MR. SPEAKER : I cannot allow him
on everything every time—

SHRI S. M. BANERJEE : There is a
Bill coming up...

MR. SPEAKER : He could meet me
in my Chamber and tell me what objec-
tion he has. He cannot get up in this
manner and go on speaking...

SHRI S. M. BANERJEE : My sub-
mission is perfectly relevant. I do not
know why you are showing your anger
towards me for nothing...

MR. SPEAKER : Everybody has ‘to
conform to the rules.

SHRI S. M. BANERJEE : [ riseon a
point of order. Kindly hear my point of
order...

MR. SPEAKER: No point of order
now.

SHRI S. M. BANERJEE : Kindly read
the Bill. But you never read it; you never
read the Order Paper...(interrupiions)

SHRI P. K. DEO (Kalahandi): He
should withdraw the remark ‘You never
read the Order Paper’. It is an aspersion
on the Chair. If he does not withdraw it,
it should be expunged.

SHRI RANDHIR SINGH (Rohtak) :
This is most objectionable.
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oft Wfa wa () : wemw wgay,
Wz e § o T gy AHfar
= # faw o= wfFar &1 a3 & gafag
AT & g A | SHar G5 Far
za# grer wfwar w1 @09 2.,

MR. SPEAKER : 1 am not allowing
him. The Hon. Member’s bchaviour is so
rude. I am not allowing him. This is
very rude behaviour.

SHRI P.K. DEO : The offensive remark
he has made is not just against you,itis
against the House. It should be expunged

SHRI S. M. BANERJEE : On a point
of order.

MR- SPEAKER : 1 am not going to
allow it, whatever be the procedure.

SHRI S. M, BANERIJEE : Rising to a
point of order is my right.

SHRI RANDHIR SINGH : The Chair
must be obeyed.

MR, SPEAKER : Unless he withdraws
it, I am not going to listen to his point of
order.

SHRI S. M. BANERJEE : What have
Isaid ?

SHRI P. K. DEO : He said *“You
never read the Order Paper”.

SHRI S. M, BANERJEE : “You have
not read the Order Paper”—that was what
1 said.

MR. SPEAKER : Unless he withdraws
it, there is no question of allowing him to
raise any point of order.

it Fawa ;A9 3T T FAW
T #, afpq g a7 & 1| Tt
qx A0 | g g § BF 919 wSer
qq F7 10 TR FT AT3EH 3@ 7 |
st fagaaraT A o fafewna Ao frar &
Iq% qarfeas = qadAf 1 qg @R



221 Petition Presented

a7 5 19 g7 A g9 9T My TR
§ fr Imges zre AT Aggee wrew
i FA @ zrew A S m
@ &1 zafad fafema a7 38 v
9 &Y S

SHRI S M. BANERIJEE : That was my
point.

MR. SPEAKER : Let me know which
Order Paper 1 have not studied. He must
withdraw it or withdraw from the House.

SHRI K. N. TIWARI
Otherwise, it must be expunged.

(Bettiah) :

SHRI S. M. BANERIJEE : I have with-
drawn that word. Now please hear my
point of order.

MR. SPEAKER : The gtneral practice
is that in such cases at the introduction
stage of Bills and so on, we normally give
their names, as ShriS. C. Jha sometimes
had wanted to make some points thereon.
When papers come to me, Office always
writes about these things. This is just a
presentation of petition. No such practice
has been followed here. If there is any-
thing, the Hon. Member could write to the
Speaker later on and then we can lay down
a procedure. Or he should have informed
me earlier on this subject so that I could
have come prepared for it. This is just
presentation of a petition. No member has
ever raised any objection. If any member
wanted to, he should have given advance
notice.

SHRI S. M. BANERJEE : On a point
of order.

MR. SPEAKER : I am not allowlng it.

SHRI S. M. BANERIJEE : 1 have with-
drawn whatever 1 have said; I have
withdrawn my remark ¢You have not read
the Order Paper’ which had been wrongly
interpreted to you by this ex-Maharaja.

MR. SPEAKER : If any Hon. Member
invitess my attention to something which
has happened, no member can decry him as
an ex-Maharaja. After his withdrawal of
that remark, I thought it was cleared up;
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but now he is casting aspersions on him. T
do not like it—what is his point of order ?

SHRI S. M. BANERJEE : My point of
order relates to item [0—presentation of
petition. I never wanted to object to that.
I only wanted to say that by item 10 he is
presenting ajpetition for inclusion of certain
castes in Tthe list of Scheduled Castes in
Andbra Pradesh. There is already item 12
and Sbri Hanumanthaiya is to move
the Bill to provide for inclusion
in, and cxclusion from, the lists
of Scheduled Castes and Scheduled Tribes
certain castes and tribes. Once petition
goes to the Petitions Committee, they will
take their time; meanwhile, this Bill will be
moved and passed and the castcs suggested
in the petition will be omitied'from the Bill.
So I wanted to suggest that the Petitions
Committee should straightway suggest its
inclusion or the Government should include
the castes mentioned in the petition in the
Bill.

SHRI P. K. DEO : I oppose the point
of order. When a point of order is
raised, it*’is the property of the House
and any other Tmember has the right to
oppose it. The submission of a petition
to the supreme legislative body of the
country is the fundamental right of every
citizen. How can his right to be exercised
through his representative here be denied ?

SHRI ;S. M. BANERIJEE : I never
objected to that.

SHRI P. K. DEO : Heis opposing it,
In the USSR, it may be possible. But in
this country, so long there is a democracy,
you will have to uphold the fundamental
right of every citizen to present a petition
to Parliament.

You will thave to recognise the funda-
mental right of a citizen to present a peti-
tion. Mr. Viswanatham should be given
full right to present his petition. Irrespec-
tive of time, when:ver petitions come,
they have to be presented.

Ty wERT - W1 AT AT AR A
ay Fag iR @ a9 guedt = §
o wg¥ & fF agy wwded qifame
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By the presentation of the petition,
heavens have not fallen. Itis a petition,
they have the right to present it. To that
you object and then you change your
objection to a point of order, and you
accuse the Speaker also on these minor
matters. You try to intimidate the
Speaker.

& o agrdis v § fs 30 Aw
Agoadt @Y & fee i agt der g0 &
ey W=t § ..

it s fagrdy A (FATAAGR)s
gt a wfgd

AR AGET ¢ ATIN WA T
fas fewes aar fem § s JwI
Y, AT g aga gQ aa &
faaay welf o A1 Hgar Far I 65
AT qg ALY 9T, ATYN I gt oy
> faq s 34 qE@ ¥ FF WA

The dignity and decorum of the Chair
are your own, not mine.

12,37 hrs.

TAXATION LAWS (AMENDMENT)
BILL—contd.

SHRI S.S. KOTHARI (Mandsaur) :
On account of the rise in prices and
inflationary conditions, the common people
in this country and the middle classes have
been very hard hit. With every Budget,
fresh taxation is added, and it becomes
more difficult for them. Therefore, I
would submit that the tax-free limit should
be-increased to Rs. 6,000. This is an emi-
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nently rcasonable proposal, and 1 hope
that the Government and the Minister
will very seriously consider it. Its prices
continue to rise, the real value of the
tax-free limit goes down; the limit, there-
fore, should be increased to Rs. 6,000.

Because of the large number of small
cases that the ITOs have to deal with, they
are not able to devote sufficient time to the
bigger cases. Therefore, if the exemption
limit is increased, the ITOs would have
more time to concentrate on the bigger
assessecs, among whom probably evasion is
more prevalent than among the smaller
assesses,

Besides, in the case of the small asse-
sses, the ITOs make disallowances indis-
criminately and add say Rs. 200 on one
item and Rs. 500 on another item. The
consequence is that unnecessarily the asse-
ssee’s burden increases. In view of this, I
believe that instructions should be issued
to the ITOs that additions should not be
made unless they are actually justified.

I would like to refer to one clause in
this Bill where the Select Committee has
provided that the ITOs may not call the
assessee, but may just make the assess-
ment on the basis of his return.
Probably the idea is to give power to
the ITO to dispose of cases without referr-
ing to the assessee. If the ITO is given
power to disallow certain items without
referring to the assesseeit is great injustice
to the assessee; I think there should not
be any add-backs to which the assessee
may have any objection.

In another provision, the penalty pro-
vided for non-filing of income-tax returns
is rigorous imprisonment. Suppose some
colleagus of the Hon. Minister forgets to
file a return, is he going to prescribe
rigorous imprisonment ? This is not
fair; failure to file a return should not
entail this punishment. If a petty trader
or some other person with an income of
Rs. 6,000 or Rs. 10,000. not conscious of
all these liabilities does not file a return,
according to this provision, he is liable to
rigorous imprisonment. This is a barsh
provision. This punishment may bc justi-
fied in the case of those who evade large
amounts, not for failing to file the return.
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Only in the case of those persons who
evade payment of tax amounting to Rs.
10,000 or more this provision could be
made to apply. Personally I would prefer
that in civil laws there should be no provi-
sion for rigorous imprisonment. Fines
would meet the ends of justice.

Committee after committee is appointed
every year. Has some committee enquired
into the entire tax structure ? Some basic
realisation must dawn on the Government.
The tax structure should be such that
society thinks that it is fair and reason-
able and it is a duty to pay those taxes.
Otherwise you can pever evasion. Human
nature is such that if you tax 80 per cent
or 93.5 per cent or 100 percent that a
person  earns, most persons who
earn money at that level are not going to
pay it. Government’s taxation policies
had turned many honest persons in the
country who paid their taxes normally into
dishonest persons. Let us have a rational
and good tax structure and then it people
evade taxes, you can levy hersher penalties.
I say that tax evasion must be punished
but I also say that tax structure should be
such that people in general feel that it
is a rsasonable tax and that they should
pay.

With regard to the attack on the Hindu
undivided family from the taxation point
of view, it is necessary that the whole
concept of Hindu undivided family should
not be destroyed and denigrated. There
are many dependents-widows, minor chil-
dren and others who are supported by
this institution. If you destroy this con-
cept or restrict it you will be doing harm
to our society.

The Board is given the power to
publish only those instructions which it
thinks nceessary to publish in the public
interest. If the Board gives any instruc-
tions with regard to the mode of assess-
ment, why should not the assessees know
them ? There must be some change in
the attitude of the Goverement. The
assessing officer or the Central Board must
consider itself as a quasi judge and dispense
justice in respect of tax. They should
not try to favour the revenue and should
not collect more than what is due to
revenue; they should also penalise the
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assessees and should recover no more than
what is due from them. Just as the court
dispenses justice, so also the incom-tax
department must be just. If that is the
attitude, there is no reason why the Central
Board should not give publicity to its
directives and instructions to the officers.

The last point, with which I shall con-
clude, is this, With regard to amortisation
of preliminary and pre-operational
expenses of limited companies, there has
been a long standing demand and I think
that the Government has given a reason-
able concession. But what the Select
Commitiee has provided, I think, is not
sufficient. It has excluded lump sum pay-
ment technical knowhow, expenditure on
amalgamation or merger, pre-production
administrative expenses and so on. 1
think these expenses are all reasonable
expenses which a company has to incur
and I think these should be allowed. Eiiher
they should not be limited, or the limit
should be five per cent of the project cost,
or whatever is actually incurred should be
allowed. 1 think the provision is in the
right direction.

Finally, I would again emphasise that
with regard to smaller assessees, they
should be given a fair and better treatment,
and the exemption of limit should be raised
to Rs. 6,000, and the authorities should
adopt a reasonable attitude in the matter
for the dispensation of justice as beiween
the assessee and the department.

MR. SPEAKER : May I bring to the
notice of the Hon. Members that the
balance time for discussion is only 25
minntes which are now left, and that the
time we had fixed for the clauses and the
third reading was two hours out of the
total of six hours. So, we have tried to~
splititin the following order : DMK 9.
CPI 7, PSP 6, BKD 3, out of the time
left now. Already, there is still some more
time for Congress (O). 19, and Unattached
nine. The Jan Sangh has taken more than
its share, I think. This is the approximate
time, and I hope you will be able to keep
the time, so that we may " finish the Bill in
time.
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MR. SPEAKER : When the Minister
finishes his reply to the general discussion

and the motion that the Bill be taken into
consideration is passed.
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MR. SPEAKER : 25 minutes are left,
and I have divided the time partywise.
That is all. You will have to take it as it
is. Mr. Nambiar.

SHRI NAMBIAR (Tiruchirappalli): Mr.
Speaker, Sir, 1find from the proceedings
that on the main feetures of this Bill, many
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SHRI NAMBIAR ; You will follow
where I differ with you. The last speaker
said that the amortisation granted should
be raised to five percent. This question of
amortisation is a new feature in the Indian
taxation law, It was in 1955 that the develo-
pment rebate was started, and it still
continues. Amortisation is another tax
concession that is given to the corporate
sector, the big companies and there is no
justification whatsoever to do so. After all,
this Bill has come out of the report of Mr.
Boothalingam and the Adminastrative Re-
forms Commission. In Mr. Boothalingam’s
report, the key-point raised by him was
this: that if there is to be a better taxation
method, there must be a change of policy
involved. I shail quote what he said in so
many words so that there may not be
any misunderstanding:

“At the outset, I must repeat that
any worthwhile rationalisation or simp-
lification will be possible only if
certain changes in Policy are made.’’

There is no attempt to make any change
in Policy. Under the cloak of simplification
and ‘improvement, they have brought
in stealthily this amortisation clause, giving
another concession. That is my main obje-
ction to this Bill. The policy change must
be progressive, for the benefit of the
common man. Wh hear so much about their
socialist pretensions from the ruling clique
and the Prime Minister. In ber last budget
speech, the Prime Minister said that the
concentration of wealth in fewer hands
must be discouraged and abolished. Ever
since 1961 when the Income-tex Act was
codified, there have been several reports
saying that there should be a better method
of collecting taxes fully and avoiding
concentration. But in these 10 years, noth-
ing has been done.

We had several committees and commi-
ssions like the Monopolies Enquiry
Committee, Committee on Income Distri-
bution, Licensing Committee, Hazari
Commission, etc. All their reports show

Hon.Members have supported the e,
and eminent Members who are supporters
of the vested interests have hailed this Bill
as a boon, and the last speaker said.

SHRI N. K. P. SALVE : Your party
has supported it.

that in India there is rapid development of -
monopolists at the cost of the common
man and tax evasion is of a high order. If
Government wanted to do something
towards establishing a socialist society,
they could have changed the entire taxation
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s'ructure and brought in a policy that
wou'd go along with their professions. 1f
vou go through this Bill carefully, you will
find that it is not doing anything for the
common man, but it is doing everything
to help the monoppolists to get more and
more income by way of profit.

In the early fifties, Prof. Kaldor stated
that there was tax evasion to the tune of
Rs. 200 crores every year in this country.
At that rate, for z0 years, it comes to
Rs. 4000 crores, which exists in the form
of tlack money. The total money circula-
tion in the country is about Rs. 5000 crores.
Black money is Rs. 4000 crores. That
means they are running a parallc] economy
in this country, leading to all kinds of
economic evils like high prices etc. The
common man’s income is being hit very
much. This Bill was introduced in 1969
and after that, thc Prime Minister made
her budgeet speech in 1970. Even after
that, this Government is pursuing this
retrograde and reactionary policy and
giving further concession in the form of
amortisation to the corporate secter.

In February 1970, the Prime Minister
had given figures. The total tax collected
from excise duties alone came to Rs.
1679.34 crores whereas the total tax collec-
ted from the corporate sector was only Rs.
342 crores, collected from 26,000 compnies.
This shows that the indirect taxes on the
people are very high but tax on compa-
nies is shrinking and the gap is on the
increase. In 1948 the total indirect taxes
came to only Rs. 499 crores. During these
20 years, it has gone up five times. This
Government is always hitting the common
through excise duties and indirect taxes and
giving concessions to the companies, so
that the companies can have more of black
money through tax evasion. This
is the tragedy. I accuse the government
of being partial .and favourable to the
companies.

Then I come to the question of allowing
this amortisation which is unreasonable.
What are the items which the corporate
sector gets from the government at the
cost of the exchequer ? The corporate
sector is getting loans from the government
and public institutions, under-writing of
shares by LIC, Finance Corporations,
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State Bank and other institutions, export
incentives, development rebate since 1955,
depreciation at abnormal rates and import
of foreign machineries and know-how on
credit. Who pays for all this ? Of course,
the tax-payer through indirect taxation and
the benefit would accrue to the manage-
ment of monopolies. They cheat the
people and save more money through many
malpractices to which the government is a
party today. This amortisation is going to
be a premium on wasteful expenditure
and it should be allowed.

1f Covernment say that they are following
the recommendations of the Bhootha-
lingam, Commission, T would say that
Commission has made some other recom-
mendations also. Why is it that
Government is not following them ? For
instance, on page 38 it has stated that deve-
lopment rebate has to be scrapped for
which notice of three years has to be given.
It says:

«“It appears to me therefore that the
present is the most opportune moment
for giving clear notice, as Government
have already contemplated, that the
development rebate will cease after three
years.”

Even though that report was submited
in 1967 till now that notice has not been
given. Over and above this development
rebate now this concession of amortisation
is given which is not justified.

Similarly, on page 29 there is reference
to export incentive rebate. For want of
time I will not read it. Nothing has been
done on that recommendation either.

Bhoothalingam is not a socialist. He
is a bourgeois economist who served the
ruling clique of the present monopoly
government. He is a bureaucrat as well
and I have no soft corner for him. When
an economist like him has made such a
recommendation, government could have
blindly accepted it because he is nota
socialist. But it was not done.

Then, Bhoothalingam Committee had
recommended a ceiling of Rs. 7,500 for
income tax. It had stated that the mony
collected from the lower income group is
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very little and the work involved in collect-
ing it is too much. He says :

““For both economy and on practical
administrative grounds 1 would, there-
fore, strongly recommend a substantial
raising of the exemption limit and
would suggest that the limit may be
fixed at Rs. 7,500 for individuals and
Rs. 10,000 or 11,000 for Hindu
undivided families.”

Government could have accepted this
recon mendation.He further adds that while
the loss by this measure would be Rs. 10
crores or 12 crores the expenditure on
collection would also go down because the
number of tax payers in the register will
be reduced by about 1.7 million.

13. hrs.

Therefore, according to Shri Bhootha-
lingam, the ceiling should have gone up to
Rs. 7,500. He says :

“by expeditious disposal of appeals,
better investigation etc., will lead to
increase of tax collection by Rs. 100
crores for some years besides an imme-
diate increase of about Rs. 200 crores
merely by finalisation of pending
assesments.”

This is a benefit that the Government
would get to the extent of Rs. 200 crores if
it gives up Rs. 10 crores and saves the
lower income group. This is the better
aspect of Shri Bhoothalingam’s report.
This was not accepted. Nothing beneficial
to the people or socialistic pattern is
accepted. Therefore 1 oppose this move and
1 would request the Government to come
forward with a consolidated ,Taxation Bill
and not press this Bill.

Mr. SPEAKER : 1 have sent Shri
Kalita’s request to the Minister to make a
, statment at the earliest.

SHRI DHIRESWAR
(Gauhati) : Thank you, Sir.

KALITA

13.01 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock
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The Lok Sabha re-assembled after Lunch
ar seven minutes past Fourteen of the Clock.

[SERI SHRI CHAND GOYAL in the Chair)

SRIE. K. NAYANAR (Palghat) : Mr.
Chairman, Sir, I have received a telegram
from my constituency that even now the
P & T officials are taking repressive action.
The telegram reads :

‘‘Palghat Co-ordinating Committee
of P & T Union records emphatic pro-
test against Government’s repressive
measure  in compulsorily retiring U,

Ramaunni Nair. Sub-Postmaster
Nemmara.”

Sir, not only here, but fn other towns
also some of the employees who took part
in the 1968 strike are even now being want
only transferred to other distant places and
the officials are taking Tevenge against the
employees. Even now the P & T Officials
in Kerala have prepared a scheme to reduce
the number of postal delivery systems. 1f
this scheme is implemented, 309 of the
8500 extra-departmental employees will be
retrenched. I want to know whether the
Government is aware of this and the com-
pulsory retrenchment affair and I appeal to
you, Mr. Chairman, to convey this to the
concerned Minister.

SHRI JYOTIRMOY BASU : Mr.
Chairman, Sir......

Mr. CHAIRMAN : It should not
become the practice that 2 O’clock is trea-
ted as a Zero Hour. I can understand
cases of exceptional importance but let
this not becomes a routine. Since you have
already had an opportunity in the fore-
noon, there is no justification for you to
rais it now.

SHRI JYOTIRMJY BASU : May I
make a submission, Sir, If you look into
the records during this session, you cannot
find that even one session where in the
afternoon I had an opportunity to speak.
You have already allowed one member.

I have given a notice under Rule 377 to
raise an important issue which has come in
the Press involving a member of this House,
Mr. Ashok Sen, the former Law Minister.
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MR. CHAIRMAN : That matter you
raised in the morning.

SHRI JYOTIRMOY BASU: What a
seriouse matter, Sir, itis !

A map was repeatedly kicked and as
a result he was shifted to hospital for treat-
ment. It is a shameful thing.

MR. CHAIRMAN : You raised this
matterin the morning. What is it you have
got, Mr. Jha ?

= fomeeg o (Fya) @ awmfy
S, gT9¥ qgT AT AR ¥ f T
F WA AR A AWM ST AW Y 0F
g ¥ omar & gefo as gd §)
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T qAN AL & A @ g e T
AR T 0T FA {1 THEE QTR g AT
2 fr 3@ wearera faege gAqRfATTE
2 e = fF geEr & qeTqTdT
qT oY I@F AT E, T FIA A
afes ®fegre e gaediR, % I
1 g Wy gefafreEaa sz d
veen. (OEETA) L

SHRI JYOTIRMOY BASU : 24
Catering Employees are served with notices.
The whole Railway Administration is
going to dogs.
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MR. CHAIRMAN : Please resume your
seat, Mr. Jha.

Mr. Jha, there are two matters which
have been raised.

Such matters cannot come up like this
at this hour. You seem to be under some
misapprehension, that this two O’clock is
the Zero-hour. You may be thinking that
you can raise any matter. It is not so.
You are, I think, already aware that Five-
year Plan is coming up for discussoin in
this House. 15 Hours have already been
allotted for this discussion. So, there is
absolutely no occasion for you to raise
this matter again and again in this House.

So far as the observations of Mr.
Nayanar are concerned, the Hon. Minister
Mr. Parthasarathy, has takens note of
what all you have said. Since Mr. Basu
had raised the metter in the forenoon,
there is no need to raise it just now.

SHRI JYOTIRMOY BASU : Would
you be kind enough, Sir, to direct the
Minister to make a statement ? Let him
enquire into the matter and tell us what
remedy he is going to take.

MR. CHAIRMAN : Shri Vidya Charan
Shukla. You may reply to the Debate now.

TAXATION LAWS (AMENDMIINT)
BIIL Contd.-

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : Mr.*
Chairman, Sir, I am very thankful
to the Hon. Members who tool part in
this Debate and who have made valuable
points.

As Isaid in my introductory remarks,
while moving this Bill for consideration,
the Select Committee went into this Bill
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[Shri Vidya Charan Shukla]

very thoroughly and they have made
certain very important changes.

We have accepted most of them and
they are before the House now.

Sir, before I commend this Motion for
consideration of the House, I would like
to touch upon a few points which were
made by Hon. Members during the consi-
deration of this Motion.

The Hon. Member, Shri Dandeker and
some others pleaded for raising the limits
that we have allowed tax-free for foreign
technicians from Rs. 4,000 to at least Rs.
7,000 or Rs. 8,000. Sir, the Hon. Members
know that this limit that has been
given only to import  technology
and to import know-how in such fields
where it is absolutely not available in this
country. And, it is as a matter of encou-
ragement that this provision has been made
in the Bill. ’

1t is not as if anybody who wanted to
import a technician who cost more than
Rs. 4,000 cannot do so. If any company
wants to manufacture some sophisticated
equipment or some equipment which is
not available in the country, the technical
know-how for which cannot be found in
the country, that company can get a
foreign technician and pay him Rs.7,000 or
Rs. 8,000. There is no bar to that. The
only difference is, they will not be able
to get that tax-concession which is admi-
ssible under this Clause of this Bill. But
they will be definitely entitled to deduct
that salary that they give to the technician
as their legitimate business expenses.
We have  carefully calculated this
matter, and we have seen that if in a
widely held Indian company, a technician
is imported and he has to be paid Rs.7,000
or Rs. 7,500, the net incidence of tax to the
company would came to about Rs, 500
p. m. and not more than that. So, there
is not much force in saying that we want
to limit the technical know-how or the
technical feasibility or the importation of
such technical know-how to only Rs. 4000.
Rs. 4000 is only given as a matter of
encouragement, and it does not put any
ceiling on the salary that is to be paid to
the people who have to be imported for
such purposes.
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Another point on which many Members
spoke was about amortisation of expenses.
As has been rightly observed, this is a new
concept that we are introducing in our
taxation law for the first time, and, there-
fore, we want to go rather cautiouslv in
this matter, and we want to see how it is
utilised. If it is utilsed mainly for the
purpose of development of new industries
in a better way and to further rapid indu-
strial growth without concentrating unduly
economic power in a few hands, and with-
out misutilisation of this provision, then
we can consider further items and other
items of expenditure in this respect later
on in future years. But if this is utilised
as a tax shelter by companies here or by
such people asare inclined to do things
like that, then we shall have to see how
we can counteract that kind of misuse of
this salutary provision that is being made.
Since it is being introduced for the first
time, I would rather be cautions, and I
would appeal to Hon. Members to allow
this experiment to go on for a year or two
and see whether this meets the object for
which it has been introduced, and if it
does, then we shall be able to consider
further matters and items in this respect.

The third point which many Members
made was about the approval of the Board
of Direct Taxes of the concerns which
would qualify to periorm the functions
regarding sophistication, expenses on
project reports, feasibility reports etc. It is
not as if the Board itself either rejects or
approves of such companies. We in consul-
tation with the concerned Ministry which
deals with these technical matters will be
deciding the issue; for instance, ifit is a
matter relating to petroleum and chemi-
cals, we shall consult the Ministry of
Petroleum and Chemicals, and if ijtis a
matter relating to mines and metals, we
shall consult the Ministry of Mines and
Metals; we shall consult the relevant
Ministry and with their concurrence, we
shall decide upon the approval or disapp-
roval of these concorns. This approval
provision has to be kept. Actually this
matter was debated upon inthe Select
Committee at great length, and it was felt
there also that it should not be left comp-
letely free. Otherwise, there could be an
unholy collusion and this provision could
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be misused. To prevent this kind of
misuse, this provision has been introduced
and I think the House should support the
provision that has been made.

Some Hon. Members have criticised in
the course of their speeches as well as in
their minutes of dissent that instead of 21
per cent of amortisation, we should raise it
to 5 per cent. The argument that I gave
earlier holds good in this particular matter
also. Let us see how it operates, and then
we shall consider this, and for the time
being, as far as I can study the matter and
the effeet of this on our taxation,I think
2% per cent is a very fair limit that has been
put, and we should give it a trial.

SHRI NAMBIAR : Does he want to
increase it to 5 per cent later on ?

SHRI VIDYA CHARAN SHUKILA :
We have nosuch intention ...

SHRI NAMBIAR : Let him not yield
too much to these iudustrialists.

SHR1 VIDYA CHARN SHUKLA : We
have no such intention. I have said that
this is a thing that we consider fair and
reasonable, namely 2} per cent, and I want
that we should see how it goes on and
then we can consider other suggestions by
no means am I making any commitment or
giving even a promise to consider the
question of raising it to 5 per cent.

SHRI NAMBIAR : I am for not giving
it at all while he Is indirectly giving another
loophole.

SHRI VIDYA CHARAN SHUKIA :
We have no closed mind on any subject.

Another point made was that the bene-
fit of amortisation of expenditure should be
given to foreign companies also which
distribute their dividends in India. I explai-
ned while moving for the Motion for
consideration that this would not be fair
and we do not want to encouroge foreign
compnies by such tax concessions, even
though they distribute their dividends in
India. Therefore, I am unable to accept it.

Very many members, particularly Shri
Salve, Shri K. L. Gupta, Shri Dandeker
and others including Shri B. S. Sharma,
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have appended notes of disscnt regarding
cl. 16 about HUF. This is a question
which will have to be considered in its
totality; it cannot be considered in a very
narrow manper. Here the loophole we
want to plug is this ; whenever anybody
wanted to divide his tax liability or reduce
its quantum, he would not directly transfer
it to his or her spouse or to a minor child
but put it in the hotch-potch of joint
family and then partition it. To prevent
this kind of thing, we have introduced
this new provision. But it has been
pointed out by Shri Salve and others ; if
you want to prevent this partition, why do
you want to tax the preperty or the income
which is transferred to the hotch-potch of
joint family and not partitioned at the end
among the transferees ? The simple answer
is that to make this provision completely
fool proof we have to do this. Otherwise,
there can be instances where the property
is transferred to the HUF and it is not
immediately partitioned. It can stay there
for several yoars, and after some years the
thing gets so very badly mixed up with the
rest that it is very difficult to find out
which property has been partitioned and
which has not been. There can be partial
pariition; there can be complete partition;
there can be all kinds of things. Therefore,
I feel that in case we want to make this
provision completely foolproof, we will
have to keep it as we have put it here.
This was discussed in the Select Committee.
Hon. members who are forceful advocates
of the point did their best to convince the
Committee, but the majority of the
Committee, did not feel convinced, and
they have retained the provision as it ijs.
1 would cominend this provislon as recom-
mended by the majority in the Committee
to the House.

The Select Committce also went at
great length into the provision of providing
amortisation for expenditure  of
shifting an industrial undertaking from one
State to another. This point was also
touched on by me while moving the motion
for consideration. The Select Committee
in its report has also gone into details as
to why it did not agree with this. . In short,
if this is allowed, it will Jead to unhealthy
trends in industrial development. There-
fore, I do not think, I am in a position
to accept any amendment in this behalf.
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Shri N. K. Sanghi and several others
made the point that it is anomalous that
there should be punisment of rigorous
imprisonment for failure to file return in
time when there is no such provision for
such imprisonment for a person who has
filed his return but has cancealed his
income in such return. This is not true
state of affairs.

SHRI N. K. P. SALVE : He has with-
drawn that statement.

SHRI VIDYA CHARAN SHUKLA :
If he has withdrawn that statement is all
right, but Hon. Members know that there
is a provision of such punishment, and
therefore, this provision that has been
kept here is perfectly in keeping with the
scheme of things of the parent act.

Some comments have been made, and
some Minutes of Dissent have been appen-
ded to the Report of the Sclect Committee
regarding the new procedure of summary
assesment. In this particular matter we are
considering certain amendments that have
been moved by Hon. Members, and when
the clause by clauuse discussion is taken up,
1 shall be able to give the standpoint of
the Government.

About benamidars, certain Members
said that in certain laws, the institution of
benamiders has been recognised. It may be
so, but in the taxation law we do not wish
to encourage this institution of benamis at
all, and, therefore, it would not be possible
for us to accept the amendment regarding
permitting henamidars or allow firms to
register themselves as registered firms even
though they have benami partners.

There are many other observations that
have been made by Hen. Members, butl
find that these Hon. Members have also
moved amendments regarding these points,
and so. instead of taking up the time of
the House, I shall explain our stand when
the amendments are taken up.

1 commend the motion to the House.

MR. CHAIRMAN : The quesstion is :
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“That the Bill further to amend
the Income-tax Act, 1961, the Wealth-
taxt Act, 1957, the Gift-tax Act, 1958
and the Companies (Profits) Surtax Act
1964, as reported by the Select Commit-
tee, be taken into consideration. ’

The motion was adopted.

Clause 2—(Amendment of section 2 of
Income-tax Act, 1961.)

SHRI N. DANDEKER (Jamnagar) : I
beg to move :

Page 2,—line 4,—

for ““in clause (1),"”— substitute—
‘“(a). in clause (1),—* (58)

Page 2,—
after line 37, insert—

“(b) after clause (23),the following clause
shall be, and shall be deemed always to
have been inserted, namely:—

*%(23A) ‘Hindu Undivided Family’
includes any group of Hiudus deemed to
be joint family under section 16 of the
Decree promulgated on 16th day of
December, 1880, by the then Govern-
ment of the erstwhile Portuguese territo-
ries of Goa, Daman and Diu, and in
force immediately before the 20th day
of December, 1961, in the Union
Territory of Goa, Daman and Diu.”

(59)

SHRI BENI SHANKER SHARMA
(Banka) : 1 beg to move :

Page 2, lines 23 to 26,—

Omit <(whether known asa municipality
municipal corporation, notified area
committee, town area committee, town
committee or by any other name)” (87)

Page 2, line 27,—
For “‘ten” substitute “fifty” (88)
SHRI N. DANDEKER : There are

two amendments in my name. The first
one is purely a formal one, the object of
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which is t> convert the present Clause 2
into sub-clause (a) of clause 2, and the next
amendment, which is the imrportant part,
inserts a sub-clause (b) to the effect that
the concept of the Hindu undivided family
should include the particular type of Hindu
undivided family that prevails in Goa
within cartain limits.

Before I go into this, 1 would like to
explain the context of this amendment.
Under the Indian Income-tax Act, a person
is defined as including a Hindu undivided
family, but the Hindu undivided family
itself is not defined, and it is not defined
for good reasons. Thre is a variety of
Hindu undivided families recognised by
law, and all of them are also in practice
recognised by the incoms-tax authories, the
two main branches of the Hindu undivided
family being the Dayabhaga and the Mita-
kshara. The Mitaksharah as several schools
and sub-schools.  Also, there are some
forms which, by custom, usage or some
other situation, are impartible familes stand
soon.In that context attempts were made by
me personally commencing nearly two years
ago to suggest this to the Central Board of
Direct Taxes that the form of Hindu undi-
vided families prevalent by the Acts in force
in Goa should also in practice be recogni-
sed as Hindu undivided family unit for the
purpose of assessment, thereupon, actualy,
any amendment of the law would have been
unnecessary. They have been dithering
about this. I do not think their minds are
very clear on the subject as to whether they
should accept them as Hindu undivided
family or perhaps they zre a little reluctant
to accept this particular concept because of
the consequences it might have in compli-
cating the law relating to Hindu undivided
family assessments a little further. The
fact remains that so long as a person under
the Income-tax Act includes a Hindu undi-
vided family and, as I shall presently show,
so long as the Hindu undivided family
concept prevalent in Goa under the laws in
force in Goa is also there, it seems to me
utterly unjustifiable that particular form of
H.U.F,, that is the Goa Hinduj undivided
family, should not be recognised.

I shall begin by a technical exposition
of this amendment by bringing to the
notice of the House and of the Minister,
though I hope he is alredy aware of it, that
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the present position as regards the laws in
force in tic Union Territoy of Goa,
Daman a.d Diu is countained i1 the
Proclamati mn, from which I shall only read
one paragr::ph, 4(1). The Proclamation was
issucd in March 1961 aad it says tha: : All
laws in force immediately before the appoi-
nted day in Goa, Daman and Diu or any
part therecf shall continue to be in force
until amen led or repealed or replaced by
a competert legislature or other competent
authority.

The poxition therefore is this. A nume
ber of our aws, either Central laws, or for
convenienc: various provincial laws like
those of th: Maharashtra Government and
so on, have from time to time been made
applicable to that Territory. To the extent
that they had been made so applicable, the
existing laws had been displaced. Among
the laws so applied are the Income-tax Act,
Wealth Tax Act, Gift Tax Act and so on;
but the law prevalent in Goa in relation to
H.U.F. of Goa has not yet been displaced
by any lagislation passed in this country.
That law is contained in a Decree of the
erstwhile Portuguese Government from
which I shall read only one particular
provision section 16. It is a decree issued in
1880. The particular clause of the decree to
which I shall refer and which is still the law
in force in Goa is clause 16 which reads:
For all judicial and civil purposes, a group
of gentile Hindus—gentile means non-
Christians,—of either sex who dwell in the
same house and live in the same domestic
economy shall be deemed to be a family
or a joint family. Section 17 goes on to say
that the properties, rights and powers
possessed by such a family and everything
acquired by its members shall be under the
control of the respective head of the family.
There are exceptions; I shall not go into
them, because the point I wish to submit is
this. It is now seven years since the Income
-tax Act, Gift Tax Act, etc. have been in
force in these territories.

But the position about the assessment
of the Hindu undivided families in Goa
still remains in the melting pot, altogether
uncertain. My amendment secks merely to
put in a definition of an inclusive character
to the effect that the H.U.F. shall include
any group of Hindus deemed to be Joint
family under section 16 of the Decree to
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which I have referred. Assessments are
pending from the assessment year 1963-64
onwards. To protect revenue from the
time-bar against these assessments, if they
had been made in the name of H.U.F., so
called “‘protective’” notices had been issued
to re-open those assessments in the name
of individuals; or if they had been assessed
in the .namc of individuals, “protective
notices’’ have been issued to re-open them
in the name of families. And vyet,
to this day, nobody knows just
exactly what is the position there about
Hindu undivided families. The general law
about the Hindu undivided families in so
far as the taxation department is concerned
is quite clear, namely, that there canbe a
Hindu undivided family of the Dayabhaga
type or the Mitakshara type; and these
prevail to the extent that the law relating
to Hindu undivided families has not been
modified by a statute. For instance, the
Married woman’s property Act or the
Hindu Succession Act and various laws of
that kind have modified the Hindu law even
in India. Similarly, there exists in Goa and
in operation today, this Decree of the
erstwhile Portuguese Government dealing
with certain aspects of the Hindu joint
families in Goa, The general Hindu Law
subject to this decree is still applicable;
and it is because the people concerned in-
cluding myself have been unable to get any
answer that is definitive from the Central
Board of Direct Taxes, itis because the
assessments are pending or have been
reopened in order to keep them pending
and so as to get over the time limit, that
this amendment has been brought by me.
It does nothing more than to say that these
types of families shall also be recognised
in addition to thc families who arc already
recognised.

hope in this way that an end will be
put to the period of uncertainty. All kinds
of assessments arc pending and have been
reopened and so on; and it is most desira-
ble that this period of suspense should be
ended. I hope, therefore, that the Minister
would be good enough to accept the
amendment which I have proposed.

SHRI BENI SHANKER SHARMA :
Mr. Chairman, Sir, from what Mr. Shukla
has just now stated, one may gather the
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impression that whatever has come out of
the Select Committee was as a result of
majority decision. I would humbly submit
that it is not so. In fact, so far as this
provision is concerned this is an example
wherein we tried our best to put things a
right, and the Select Committee was of
one opinion on this issue, but unfortuna-
tely, we were pushed in such a corner that
we could not do it. Rather, we came to a
blind lane wherefrom we could not find
any way out.

In this clause, agricuitural income has
been defined. Before this, I may remind
you, that while introducing the Finance
Bill, in 1970, by clause 3 of that Bill, section
2 (14) (iii) was amended, amendirg the
definition of “agricujtural land in India.”
Now, the difficulty beforec us was that we
could not amend or make any change in
the clauses which were not before us.
Sir, Thisis a glaring example of what )
had stated in my opepning submissions that
the Income-tax Act has been amended so
often and so haphazardly that Commissions
after Commissions, committees after
committees and Judges after Judges, had
pointed out that so far as the substantive
provisions of the income-tax law are con-
cerned, they should not be amended by any
Finance Bill.

After the introduction of this
Bill. Some time in 1969 the Finance Bill
1970 was introduced in February, 1970 and
by clause 3 of that Bill, the definition of
«agricultural land” was changed. Now, we
had no other alternative but to fall in line
with the definition while defining agricul-
tural income in this Bill.

But Sir, so far as this Parliament is
concerned, I would submit that asitisa
sovereign body, it can, if it so likes, change
the definition of *‘agricultural land” as will
and in keeping with that, also change the
definition of *‘agricultural income.”

After all, what is tax incidence and what
is the revenue effect of these changes ?
These provisions have tried to bring in here.

Sir, thisis a little complicated clause
and I will explain it in just two minutes.
The amendment which I have sought to
make is this. It is to the proviso (A)at
page 2.
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Section 2 (1) (c) remains as it is but
the proviso which is sought to be substitu-
ted by a new one is as follows ‘‘Provided
that—

the building is on or in the immediate
vicinity of the land and is a building which
the receiver of the rent or revenue or the
cultivator, ur the receiver of rent-in-kind,
by reason of his connection with the land
requires as a dwelling house or as a store-
house or other out-building.”

The only exemption allowed by this
proviso, was for the use of the building
which the cultivator or peasant may require
as a store-house or dwelling house for the
purpose of cultivation. I admit that there
may have been some cases, when some
unscrupulous people might have taken
recourse to some evasion of tax. There may
be a gentleman living in Delhi or Calcutta
growing some vegatables—some cabbage or
potatoes in the lawns of his Bungalow and
claiming that his b low was meant to be
used as a dwelling house for the purpose
of cultivation. Such thiags should be pre-
vented by all means, but for that purpose
we should not take recourse to a provision
which will affect adversely so many pea-
sants and cultivators in the country.

Then, sub-clause (ii) (A) says :

«in any area which is comprised
within the jurisdiction of a municipality
(whether known as a municipality,
corporation, notified area committee,
town area committee, town committee
or by any other name)...... ”

In this clause all the notified area
committees, town area committee, etc. have
been roped in. I come from a village viz.
Banka where there is a notified area
committee. It is a small sub-divisonal town
in Bihar. In order to claim the benefits of
a notified areca committee, the population
should be 15,000. But the population of
my village Banka is hardly 6,000 or so.
As such sarrounding villages at a
distance of 5 or 6 miles have been roped in.
In between these villages and Banka there
are stretches of agricultural Jands which
will be affected by this provision. As such
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this clause will act very adversely in the
case of these peasants and cultivators.

Therefore, Sir, 1 have suggested that all
these words within the brackets-viz, notified
area committee, town area committee,
town committee, etc.—should be taken out.
So for as municipalities and corporations
are concerned, I have no quarrel. But other
things should be taken out. Sir, as I said,
if we do it the revenue effect will be not
very substantial. But if we retain it, it will
add to the difficulties of the peasants and
cultivators and also to the difficulties of
the departmeat, without any corresponding
benefits to the revenue. Therefore, these
words should be excluded.

Sir, if that is not possible, in the
alternative, the populotion limit which is
fixed at 10,000 should be increased to
50,000. That will take away from the ambit
of this provision many small towns and
villages where there are notified area
committees and other committees.

SHRI N.K. SOMANI (Nagaur) : I
would like to make a brief submission in
respect of amendment No. 59, which has
been covered comprehensively by Shri
Dandekar. I think it is a lacuna due to
some oversight that these territories of Goa,
Daman and Diu have been left out, as far
as  the definition of <joint family’ is
concerned. As an erstwhile Home Minister
Shri Shukla should know that there is no’
particular reason why the laws or acts that
prevail in other parts of the country should
not prevail in the acquired territories
unless there is a specific reason for that.

At the time of the Select Committee
when we raised this question and moved
this amendment we were over-ruled on the
technical ground that it goes beyond the
scope of the Bill. I submit that this is not
so now, and the President has
also been picased to give us permission to
move this particular amendment. In view
of fact that government have not done
what they could have done, ip my opinion,
by an executive order to extend the scope
of the cnactment to the families staying in
this territory, since they have not chosen
to do so, this is the proper time, because
both the sides are being tackled by this Bill
and there is no reason at all why at that
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time or now it is dismissed on purely
technical grounds.

Another point I would like to assert is
this, that a largc number of cases are pend-

ing for further want of a clear directive, -

either at the Central Board level or a level
above that. One such case has already
been put before you. Because of this parti-
cular lacuna the cases are re-opened.
Therefore, both on grounds of justice and
equity, as well as on grounds of adminis-
trative efficiency and disposal, they should
see that this particular amendment is
accepted as a part of the Bill.

SHRI VIDYA CHARAN SHUKLA :

These amendments moved by Shri Dandeker
and Shri Somani, Amendment Nos. 58 and
59, propose to add a new definition to the
expression of ‘‘Hindu undivided family” in
the definition clause of the Act so asto
include any group of Hindus or Joint
Hindu family which are described
ia  section 16 of the decree
promulgated on 16-12-1880 by the erstwhile
Portuguese authorities in Goa, Daman and
Diu. I have no quarrel with the spirit of
the amendment that has been moved by the
Hon. Members. But our difficulty has been
mentioned to Shri Somani. When we
consulted the Law Ministry, who drafted
. this Bill, for advice they told us that this
amendment is clearly outside the scope of
this amending Bill and it cannot be included
in this Bill. We have referred this matter
again to the Law Ministry and we are try-
ing to asceriain their views as to how we
can improve upon the situatio:, because I
conce le this situation does require change.
This situaticn should not contiirue as it is,
but in what manner wc can by ng about a
change, in what ways the chang: should be
brought about, 1 would like to get the
consicered opinion of the Law Ministry
before we issue this order. So. 1 would
beg of the Hon. Members to be patient
with me. Let us find out what exactly we
can do so that we can tackle this matter in
a proper way.

SHRI N. DANDEKER : How long is it
going to take ?

SHRI VIDYA CHARAN SHUKILA :
We will hurry it and as quickly as possible
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we will find out from the Law :Ministry
what exactly can be done in this matter ?

Amendment No. 87. moved by Shri
Beni Shankar Sharma, seeks to amend the
definition of ‘‘agricultural income’”. Under
this Bill the income attributable to the farm
building will be treated as agricultural
income subject to the condition that the
building is situated on or in the immediate
vicinity of the land which is assessed to land
revenue, or on local rates, or in the
alternative it is situated on a land outside
any municipality, whether known as munici-
pality. municipal corporation, or notified
area committee or town area committee.

In India all these local bodies are known
by various names and, therefore. it has not
been said by which name such limit will be
prescribed. We want to bring the concept
of urban areas in the definition of
‘agricultural income’ in line with the
provision made through the Finance Act,
1970, and the Wealth-tax Act in the
definition of ‘‘capital assests”. Therefore
this provision has been added here. If we
accept Shri Sharma’s amendment, the
entire matter will be thrown open to con-
fusion and we will not know how to define
that particular area and how in relation to
that area we should define that particular
capital asset. Therefore I would be unable
to accept that amendment,

SHRI BENI SHANKER SHARMA :
What would be the tax cffect of the
provision ?

MR. CHAIRMAN : No crossquestion-
ing please.

SHRI N. DANDEKER : In view of
his assurance I will not press my amend-
ments, Nos, 58 and 59.

MR. CHAIRMAN Has the Hon.
Member the leave of the House to with-
draw his amendments, Nos. 58 and 59 ?

SOME HON. MEMBERS : Yes.

Amendments Nos. 58 and 59 were, by
leave, withdrawn.

MR. CHAIRMAN : Now Iam putting
amendments Nos. 87 and 88 to the vote of
the House.
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Amendments Nos. 87 and 88 were
put and negatived.

MR. CHAIRMAN : The question is :

“That clause 2 stand part of the Bill”.
The motion was adopted

Clause 2 was adde. 10 the Bill

CLAUSE 3--(Amendment of Section 10
s of Income-tax Act, 1961)

SHRI SHIVA CHANDRA JHA : 1~
beg to move :

Page 4, line 35,—
Sor ““four” substitute <‘two” (1)
Page 5, lines 11 and 12,--

after ‘farming” insert ‘‘poultry far-

ming” (2)

SHRI KANWAR LAL GUPTA : I beg
to move :

Page 4, line 35,—
Sor “‘four” substitute ‘one’’ (42)
Page 4,—

after line 42, insert—

“Provided that in case of technicians,
other than the technician who has a spe-
cial knowledge and experience in industrial
or business management technique whose
stay in India doesnot exceed sixty days in
all commencing from the date of his arri-
val in India, condition (2) aforesaid shall
not apply;” (43)

Page 5, lines 8 and 9,—

omit “constructional or manufacturing
operations, or in”" (97)

Page 5, lines 11 and 12,—

omit ‘‘agriculture, animal husbandry,
dairy farming,” (98)

SHRI N. DANDEKER : 1 beg to
nove o
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Page 4, lipe 35,—
Jfor “four thousand rupees” substitute—

“seven thousand five hundred rupees”
(60)

Page 3,—

omit lines 27 to 33 (75)
Page 3, line 39, —

after ““passage” insert—

‘“or any travel concession or assis-

tance” (76)
Page 3, line 42,—
after “proceeding” insert—
“on leave to any place in India or” (77)
Page 3, line 46,—
after “India’’ insert—
““or to any place in India” (78)
Page 5, line 10,—
after “power” insert—

¢or in the technology of electronics,
telecommunications or computers” (79)

Page 5,—
after line 12, insert —

«(iii) scientific and industrial resear ch
and development,” (80)

Page 5,—

after line 33, inseri—

“(31) in the case of an assessee who
carries on the business of coal mining in
India, the amount of any subsidy recei-
ved from or through the Coal Board
under any such scheme concerning sand
stowing operations or difficult mining
conditions as the Central Government may,
by notification in the Official Gazette,

specify:

Provided that the assessee furnishes to
the Income-tax Officer, along with his
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return of income for the assessment year
concerned or within such further time as the
Income-tax Officer may allow, a certificate
from the Coal Board as to the amount of
such subsidy paid to the assessee during the
previous year.

Explanation.—In this clause <¢Coal
Board” means the Coal Board established
under section 4 of the Coal Mines (Con-
servation and Safety) Act, 1952 (12 of
1952)”. (81)
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U JY gmww g fF gt 9.
Efwfaaa 37 § el &1 Sad a8
Fg4§

““*Technician’ means a person

having  specialised knowledge and
experience in—

constructional or manufacturing opera-
tions, or in mining or in the genera-
tion of electricity or in other forms of
power, or agriculture, animal husban-
dry, dairy farming, deep sea fishing or
ship building,”

gt AU ©F SE-ar gaaT 2 fw
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6 g91T # BT gr 10 g9 FT AT,
BATT ®FT 48 ] fF o greewa e
FE g gz A @ wWfgw . ww
Fag gAF Arvd gt i faay wra
faag § 393 75 9732 qfews A2
A1 g F g0 Ar3 § faRe
Efmfagait & fF gg 2 faafaaw aug
g FTAT 1 =BT a1 9g gIar fw sr0
g faqwt fe qrepre WY faem @,
ITF SY arg grafeee oaqY g8 WA |
JfeT ag #at argx W@ ag ? FifE
I OF T agr Ag fasdy, @ & at
AE F AW FEW F IT ogA &
T & fo 99 @000 &1 SAQr -
Iadiz g | gafae dF gwmed fear
gfe 4 g Framg 1 g gEr
=rfey | 3=T wawa g % faege qaa.
& ¥ 7 amar £ FE oA &
[w, Aq gwaT g3 & fF feet avg &1
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Yaura Y AT AfEgw 1 R SAET
fasga &8 Fma 42 &A1 Tfgw |
zdifqe #F 1 gArT &1 gwEs & g
FifE 1 gar & &1 w7 Sfmfaaa
¥ g

ET U dOgT ag g fF a7
fReft wreand § #1§ Q3NET &Y v §
I+ form s w18 age & i
gmT 92 A1 §3 a7 sqae fEav @,
3IqFT guedrg 91 fEAt W @ A
39 I AT e A &, ar IaA
€9 A9 FT T § |

15.00 hrs,

A7 A gueT g & fF dF-
forgest &1 &7 ofowmar Y 1€ 3, 9EN
FET AT & i FegEnAs, FgRTAia-
FfqyaE, THiHedY, TR gEAE,
TyT-HifaT- - g7 AF SFfoa=w §
At &1 R w1 I FT @EEEE
AT, AT AN, FE BT FT
AT AT IFFT A FAGN AW GG
&1 AT, IFHT H FAET | AT FgAT
ag & f fergeam @7 @@ el § w1or
T 7 4T 8, T fadfoai # aw@
g g, w5 JEw@ g W, A
fergeanfaat wr atge W faetr faaw
afsd, FFaar g9 IHT FT GF oHE
agt faar sran =nfew o

9 ) gwvaw faar § fF Fega-
ad, Aegdaaiea aiga, CiFedy,
eAIad geasy, SHA-Hrigw - ¥ ol g9
¥ ¥ger 3t =ifgd afsga &= &
Faw fgrgear) &1 & $3) § @@
g &% goT Y 59 a19 ¥ Ffawe w9
f fgegeara & @wil &1 g1, @i @
FAFIBITHE §, A SATAT { gIET
S3Tar 3T F1fgy AR 98 THRIT FAUT
ST w1 34t fear &, ag Al =
afgd
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SHRI N. DANDEKER : My amend-
ments Sir, I would take in four groups.
First of all, amendment No. 75 is concer-
ned with the omission of a proviso rcla-
ting to travel concessions, during leave and
on retirement, to Indian personnel employed
by assessees. The proviso that I said should
be deleted is this :

“Provided that the amount exempt
under item (a) or item (b) of this sub-
clause shall in no case exceed the value
of the travel concession or assistance
wich would have been received by or
due to the individual in connection with
his proceeding to his home-district in
India, on leave or, as the case may be,
after retirement from service or after
the termination of his serviee.”

The short point is this. These are some
of the difficulties : On the one hand, the
Government has to be coagratulated on
allowing travel concessions to the emplo-
yees in this country. In these hard days
some good employers give travel conce-
ssion when you go on leave. They aiso
give certain travel facilitics when you
retire. Those facilities will not now be
regarded as your income and they will be
exempt from your total income for
taxation. But, Sir, instead of stopping
there, in relation to a very scusible pro-
posal, the Government go on chiselling it
down and the chisel that is applied here is
this. For instance if I am employed in
Bombay, I may wish to go on leave to
Kodaikanal but my home town may
happen to be next-door at Ratnagiri.
Although my employer is perfectly willing
to pay my travel fare to Kodaikanal, I
shall only get a miserable sum of Rs.10
that would be the amount of fare from
Bombay to Ratnagiri. That is the short-
point.

Similarly, when 1 retire, if 1 am an
employee of an Indian concern in Bombay
and T wish to settle down in Bangalore,
not in Ratnagiri, and my employer is good
enough to say, *Look. It will be very nice.
You are retiring. 1 will give you travel
concessions and pay the full fares
of your self and your family even if you
want to settle in Bangalore”. But under
this Bill Iwill get only so much free of
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tax as will be required to take me from
Bombay to Ratnagiri, may bc, Rs. 100/—
whereas I will have to sperd Rs. 1000/—
to go to Bangalore and I will have to pay
income-tax on the difference. This, Sir,
seems to me a very trivial thing from the
Government's point of view as also from
the employee’s point of view,—namely the
practice of thinking out of a good thing
and then chiselling it down again to non-
sensical dimensicns. This is what I object
to. T hope the Minister would be good
enough to see the point and agree that that
proviso which is the limiting factor ought
to be deleted.

The next three amendments, Nos. 76, 77
and 78 are concerned with the grant of
similar tax-free facilities to expatriate
employees of concerns. Here, the situation
is the reversed. If an expatriate wants to
go on leave to England, Germeny or
Timbuctoo or wherever he comes from and
the employer is willing to pay his passage,
etc., that will not be trcated as part of his
income. And quite properly so. But if,

“instead of going to England or America or

wherever he comes from, he chooses to
spend a month or two in Darjeeling or in
Simla or in some place down-south, the
Niligiris, he would not get this. He will
be allowed,—if he speads Rs. 9,000 per
head, for himself, his wife and his children
_ his return fares to London, and that will
not be taxed as his income. But the
moment he says, I would like to sec India;
I am jdue to retire in 5 or 6 years, “he
will not be allowed. I am quoting an
actual case which is within my knowiedge
He savs, myself and my wife and children
would like to go to Simla, in the next
year; or two years later, to Nilgiris or
Mahabaleswar or some other place in
India. The employer says ‘Fine, I will give
the travel expenses of that to you.’ But
that will be added on to his income. But,
if he says, I will go to England or France
or New-York, wherever he comes from,
that will be allowed as a concession !

The amendment that 1 have given notice
of is to the effect that if he wishes to avail
himself of his leave in India he should get
that, too, free of Income-tax.

Conditions abroad, in America and
England and other places, for retired
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people are becoming really very difficult.
The cost of living is very high; domestic
help is difficult to be obtained, and the
weather can be very rigorous. I happen to
know of one example where a person is con-
sidering to settle in India, become an Indian
citizen, pay all our taxes and so on and
so forth. But while we shall concede all the
passage for him, his wife and his children
tax free if he wants to 80 on retirement to
the foreign country, we do not allow that
if he wants to settle in Wellingdon, near
Coonoor, or at the foot of the Darjeeling
Hills, or in Assam or in any part of India,
Even these small amounts will be added on
to his income,

These are the some of the ridiculous,
nonsensical examples of chisclling down of
a single good concession and I do suggest
that the Hon. Minister should look at
this and say without hesitation that he
agrees with me.

Next, Sir, Tam concerned with Amend-
ments Nos. 60, 79 and 80. These are
rsspectively concerned with Technicians,
technology of clectronics, telecommuni-
cations or computers and Scientific and
industrial research and development,

I would like the fullest scope of deve-
lopments in the field of technology to
come to this country in the fields where
they are urgently gneeded. I am suggesting
that in the Clause which reads—¢Construc-
tional or manufacturing operations or in
mining or in the generation of electricity
or any other form of power” we may add:
‘or in the technology of electronics,
telecommunications or computers.”

In the second clause after «agriculture,
animal husbandry, dairy farming, deep sea
fishing or ship-building I want to add *(iii)
scientific and industrial research and
development.” 1 would like to take a few
minutes on this point. Electronics, tele-
communications and computers are the
things of the immediate future. We talk
about the ““Luna” going to the Moon, there
are various developments of nuclear
technology and all kinds of technological
progress in these fields is going on in the
world. Thatis why I wish to add the
technology of electronics, telecommunica-
tions or computers. The field should not
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be so restricted as to exclude these very
essential things.

And, as I said, I wish to add the words
‘scientific and industrial research and deve-
lopment’ after line 12, page 5. Various
debates are going on today regarding
research and development accusations are
flung with considerable justification, that
many Indian concerns do not devote
enough money on scientific research and
development. It is true. The reasons are
twofold. One reason is, on the one hand
a number of concerns cannot bear the cost
the cost of technological research and
development is colossal; but equally there
is also the lack of personnel to give the
necessary guidance and direction as to how
to go about this business of scientific
research and development. It s not
just fiddling about with a testtube
or with tubes and retorts and things
like that. There has got to be a guiding
hand, an experienced guiding hand that
teaches people how to go about organising
a research and development laboratory,
organising research and development work,
and giving guidance about what sort of
problems to take up and what problems
not to take up, and what particular
problems of applied technology they should
investigate and so on. It can take quitea
long time merely to talk about these things.
But this is one of the things that would

_in fact reduce the field in which we shall

in fature require technology, and, therefore,
I have ventured to suggest that it be
added.

I have said enough in my general
speech that the field of technology for the
import of tax-frec technicians should be
restricted; but having restricted the field,
for heaven’s sake, let us not get second
raters as we shail most certainly get by
saying that we sh:ll pay them a tax free
salary of only Rs. 4000, equal to £ 2600
per annum in Engiand. The limit kat I
have sugges\ted, namely Rs. 7500 would be
£ 5000 per annum in England. The Hon.
Minister has only to take up the acver-
tisement page of ‘he Times or the Daily
Telegraph or any leading newspaper in
England, and he will find that second-ievel
people arc being of'ered salaries of £ 6000
per annum. So either we mean business by
this concession or we do not. It is no
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use the Hon. Minister’s saying that nothing
prevents one from paging him more. 1
presume the object of this is to facilitate
the bringing of technologists within the
admitted fields of technology specified here.
But again this chiselling Government says:
if you want to pay him Rs. 7500, only
Rs. 4000 will be tax-free as far as the
Government is concerned and the remaining
Rs. 3500 will be taxable. but the employer
should pay the tax on it. The Minister
said that it was only Rs. 500 p.m. or
Rs. 500 per annum or something like that.
If that is so, then what arc we talking
about ? Surely, we are talking about big
things, technological development, scienti-
fic research and development and things
of that kind. Or are we fiddling around
with Rs. 4000, that is, ¢ 2600 per annum
or £ 5000 or ¢ 6000 per annum ? Do we
want competent men even within the
restricted field of technology in which we
are prepared to accept them ?

Finally, Sir, amendment No. 81. It
contains a proposal to insert a new exemp-
tion clause at page 5. There is a new
exemption that is being now introduced in
the Income tax Act, in section 10, by new
clause (30) which relates to expenditure
under any scheme of replantation or
replacement of tea bushes in tea-growing
business and so on; and exactly parallel to
that, is the problem in this country of coal-
mining. In fact, a far more serious
problem in this country is that of coal
mines runnirg down. The coal mines
require to be modernised. There are diffi-
cult conditions of coal-mining, and difficult
conditions of sand-stowing so that the
mines do not collapse. My amendment No.
81 is exactly on parallel lines and it says:

“In the case of an assessee who
carrles on the business of coal-mining in
India, the amount of any subsidy recci-
ved from or through the Coal Board
under any such scheme’concerningfsand-
stowing operations or difficult mining
conditions as the Central Government
may. by notification in the Official
Gazette, specify....”

and then there is the proviso which says:

«Provided that the assessee furni-
shes to the Income-tax Officer along
with his return of income for the
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assessment year concerned or within
such further time as the Income-tax
Officer may allow, a certificate from the
Coal Board..... ”ete.
It is exactly on the same lines asis now
proposed in relation to the replantation
and replacement of tea bushes. 1 hope the
Hon. Minister will be pleased, having heard
my cxplanation, at least at this stage, to
accept these amendments.

SHRI N.K. SOMANI : 1 would like
to begin with the income-tax-frce ceiling
of the technicians. My Hon. friend Shi
Kanwar Lal Gupta said that this wou(d
run contrary to the interests of cur own
young technicians in this country. T must
make it clear that L am not with him in this,
1 do not think that we should mix the two
issue, one relating to the gencral level of
unemployment of our own boys, technici-
ans and engineers in this country and the
other relating to the desirability of a small
number of experienced and trained people
coming from abroad. These are two
distinct issues and have gotto be settled
and treated 3 such.

Shri N. Dandeker had given you figures
about the szlary level of ordinary techni-
cians prevailing in England. Only yesterday
Iread a letter from an Indian resident in
New York who says that a!l those Indians
who are occupying good positions in the
USA are getting an annual pay between
15,000 and 40,000 doliars. These are the
salaries and perquisites that our Indian
boys are now carning in the USA. If we
are thinking of importing on a very restric-
tive and clearly defined basis, which isin
the interests of our country’s development,
technicians, then the level of exemption of
the salary of the technicians will lave
to be on a par with what is prevailing
elsewhere,

Otherwise, as Shri Dandekar had poin-
ted out, we would only be importing or
allcwed to impert second-class or third-
class technicians which will not be of any
scrvice at all. Government has already
taken a positive step, in thc past, there
used to be a “‘free for all”” for importing
any Tom, Dick or Harry; there used to be
no restriction at all. As Shri Gupta
pointed out, Government itself by its con-
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duct in the public sector has given this
kind of shelter to foreign technicians by
importing them into that sector indiscri—
minately. Not only that, they used to
bring them times without end. Now that
period is also reduced from 36 to 24
months.

1 would like to inform the House that
managers, technicians and engineers are
getting obsolete today at the rate of, let
us say, once every three years, unless they
keep in touch with the latest theories and
practices in the particular spheres of pro-
duction or technology they specialise in. I
include managers also in this. We are
very much likely to be obsolete otherwise.
Therefore, in the ficlds in which we have
avacuum and where we have absolute
basic needs, we will have to be sensible
and practical about this aspect.

As far the particular definition under
the explanation paragraph, ] for one stand
for the view that Government has been
too sweeping or general about it. We
pointed to distribution of electricity and
at our instance, this has now been taken
out. This is the Government which is
prepared in its definition to bringin tech-
nicians for generation of electricity, for
which of course as far as the conventional
method is concerned, this country has
enough cnginzers. On the one bhand, it
is preparcd to bring all these kinds of
people that you will nced only in very
specialised fizlds; on the other, it would
not see reason as far ay ihe salary levels
are concerncd.

As for the cmploycecs’ leave, either
annual leave or leave on retiremant, apart
from the factors menticned by Shri Dande-
kar as to why they should be allowed to
go to any part of India for holiday or
leave as approved by the employcr, there
will be administrative delay in the calcu-
lation of these things and  the whole in-
come tax department would be sitting and
doing nothing else but calculating  the
railway fare and the coclic charges; if
they were to go on heme leave, what
would be the amount, if they were to go
another  station, what  would  be
the amount involved. They would
be doing nothing clse, 1 this principle is
accepted and rcvenuc considerations are
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not so as to upset the Finance Minister, I
do not see any reason why he should ask
his department to be loaded by these tri-
vialities which are not likely to result in
any substantial thing. Therefore, I would
plead for a reconsideration of this, than
there should be absolutely no limit as far
as Indian citizens travelling to any part
of India with their families after con-
currence of the payment from their em-
ployers.

SHRI VIDYA CHARAN SHUKIA :
I explained in my reply to the debate on
the motion for consideration that whenever
we give any limit, whether it is Rs. 4,000,
Rs. 5,000 or Rs.2,000 or Rs.1,000, it is only
as a matter of encouragement for getting
foreign technical knowhow in matters
where it is not indigenously available. I
would draw Shri Gupta’s attention parti-
cularly to this. - It is not a question of desi
technicians or desi engineers and $o on.
We always scrutinise every application for
foreign technical know-now. Whenever
any particular concern wants to get a
foreign technician in India, we do not just
allow it straightway; the administrative
ministry in consultation with other bodies
has to satisfy itself that such expertise is
not available in the country. Only then
people from outside are allowed to come
in and this concession given. It is not
a question of there being lakhs and lakhs
of engineers here available to do work;
even if there are only a few Indian engineers
capable of doing that work and they have
no job, just for the sake of white skin we
do not got foreign experts here and give
them jobs here.

Itis never donc like that. To the best
of our ability we satisfy ourselves, and 1
think that the Indian manufacturers and
Indian employers themselves also take
precautions to find out whether such techni-
cal help is available here or not, and only if
it is not available they ask for permission
to get the foreign technical help in such
matters and then we do give it. This point
must be absolutcly clear that it is not done
as a matter of fancy for any particular
thing and that it is not dopc when the
technical knowhow is available in the
country. li is done only when it is not
available here. ’
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Sari Jha wants this I:mit to be reduced
to Rs. 2,000, As I exp.ained earlier, itis
pot & question of reducing or increasing.
We have fixed a fair qaantum which we
think is midway betveeen a very good
exemption and a very bad exemption. This
excmption has been giv:n only as a token
encouragement to get certain knowhow
which is not available in the country and to
develop our own knowhow by such
importing. In two ycars time our own
knowhow can jbe developed with the help
such people who might be brought into the
country. And this exemption will be given
notwithstanding the salary paid to the
foreign technicians. Sometimes, as Shri
Dandeker pointed out, it may be that the
technicians may have to be paid Rs. 8,000
or Rs. 10,000 or even 12,000 and on the
rest of the salary there would be no such
tax concession as provided in this clause,
but the employers would be entitled by
deduct the tax borne by them as a legiti-
mate business expenditure on the amount
that they pay as salary to the technician,
So the ultimate tax burden on the company
may not be as heavy as it is sought to be
made out. And it is not as if we want
that only the foreign technician who can be
paid upto Rs. 4,000 can be brou:ht into
India. People who get paid even Rs. 12,000
or Rs. 14,000 can be brought in, but the
extra amount will have to be borne as a
legitimate business expenditure by the
company which imports them here. There-
fore, there is not much force as far as
these amendments go.

1 concede that there is some force in
what Shri Dandeket says regarding the
-expenditure of these foreign technicians
when they went to spend their holidays in
India. If the foreign employees want to
spend their time in India and for go their
visits to their home country, then there is
some force in what he says. If a foreigner
who is serving in India does not wish to go
to his home country and wants to spend
that leave here, we shall definitely examine
whether these concession can be given to
him for meeting that expenditure here.
Whatever we are able to do ultimately on
this point—I am making no promise-~we
shall be able to do it only prospectively and
not retrospectively.
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As far as the expenditure for the Indian
employec regarding the home town visit is
concerned, this limit has been kept only to
avoid the misuse of this provision. Some-
times the kind of difficulty which Shri
Dandekar has pointed out may arise that
where a person comes from Bombay or
Ratnagiri and wants to spend his time in
Kodaikanal or somewherc else, he will get
a paltry sum and the rest will have to be
borne either by him or by the employer.
This is a thing which has been kept as a
safe-guard and this is a new feature that
has been introduced, and I am a little
hesitant to accept any amendment on this
at least for the time being.

Therefore, I request the Hon. Member
not to press them.

MR. CHAIRMAN : 1 shall put
amendments 1 and 2 of Shri Shiva Chandra
Jba and Nos. 42, 43, 97 and 98 of Shri
Kanwar Lal Gpta.

Amendments Nos. 1,2, 42, 43, 97 aud
98 were put and negatived.

MR. CHAIRMAN : Shall I put
amendments 60, and 75 to 81 of Shri
Dandeker to vote ?

SHRI N. DANDEKER : They do not
all go in a group like tbat 60, 79 and 80 are
one group and I press them,

MR. CHAIRMAN : I put these
amendments to vote.

Amendments Nos. 60, 79 and 80 were
put and negatived.

SHRI N. DANDEKER ; I am also
pressing 75.

MR. CHAIRMAN : I put this
amendment to vote.

Amendment No. 75
negatived.

was put and

SHRI N. DANDEKER : I am not
pressing 76, 77 and 78.

MR. CHAIRMAN : Has the Hon.

Member lcave of the House to withdraw
them ?
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Amendments  Nos. 76 to 78 were, by
leave, withdrawn. .

SHRI N. DANDEKER : I am pressing
81.

MR. CHAIRMAN ; 1 oput this
amendment to vote.

Amendment No. 81 was put and
negatived.

MR. CHAIRMAN : The question is :
“That clause 3 stand part of the Bill.”
The motion was adopted
Clause 3 was added to the Bill,

Clause 4—(Amendment of section 23
of Income-tax Act, 1961)

MR. CHAIRMAN: We take up clause
4 of the Bill. Shri Shiva Chandra Jha may
move amendments 3 to 9.

SHRI SHIVA CHANDR JHA : I move:
Page 5; line 46,—

Jor “six” substitute ““five” (3)

Page 6, line 2,—

Jor “six” substitute ““five” (4)

Page 6, line 3,—

Sfor «six” substitute “five” (5)

Page 6, line 12,—

omit *‘two hundred” (6)

Page 6, line 14 and 15,—

omit “two hundred” (7)

Page 6, iine 15,—

omit “two hundred” (8)

Page 6, line 31,—

omit +‘eight hundred”’ (9)

T fadgs & ¥ 4 T A

A Qe ¥ giedz e s @
forrit feram gam @ 5
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(a) in sub-section (1), for the second
proviso, the following proviso shall be
substituted, namely :—

““Provided further that the annual value
as determined under this sub-section shall—

(@) in the case of building comprising
one or more residential units, the
erection of which is begun after the
1st day of April 1961 and completed
before the Ist day of April, 1970
for a period of three years from the
date of completion of the building,
be reduced by a sum cqual to the
aggregate of —

(i) in respect of any residential
unit whose annual value as so
determined does not exceed six
hundred rupees, the amount of
such annual value;

T gfve AT A Ffae ar z@d samEr
gfieq % wF FEafaat g o
g w2 AT & 5 us ehemw faw
grm R IEF deY 3 & WA aF
2 &1 SET T @Y T a5 A gEd
STAAY 1 B: &Y § SATT Seq gy AfET
TG &Y § sa73r AF SN0 @Y @AYy
#Fge d J@M ) FRUF § SaATRM
Gigaa gfazg g A 9w a1g |
¥ SATET NN AT FIE /Y WA qF A
ge & St |

¥ gz aa ar a8 § 5 9g arw
agt far Tt § 5 foa srare ax ok
fFa W7 9T g8 9 §Y T o -
Fua afae ¥ @ e § 1 A2 dR
o gfqe FY T FT I @ 09T ]
ag areT 931 &1 AfEa oa weqfaat
THIT FAEMN 4T IGN qgT 47 AHA-
forar R0 T B2 @Y T ST AT
T 9 WY T9T FT W ONERM faar
a1 € 98 g s ox fRar o g,
ag W% g § 1 o7 awe Y fawr § AR
g At ¥ Afus S & Y s AAT R
fa aTeg &Y &1 ge T 1 e FF W
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[ Shri Shiva Chandra Jha )

2 frga fagms & SIf@ @1 @lvax
Frgdtare 1 agrar fearsr g y
AT AL qT FT A aw oW
TOd o &) w9 g3 guyeA frar
f szt 93 © &Y w9¥ 7 gy gt
sqFY qiF &Y HT far sy, w3t 9T NG
oY #1 ge g agr Q7 ITT FI TF AT
& faar @1 35 swrwa F AN o
f s A adar s g 5 w
TRFR FT AT AT 1 7T T AERT
AR TNFIT I FT FFT A I AT
1 Farq frgFT g W@HT TN e
it ug fofge @ & oo ag varad
FT§ § O A 37 guwraAl §v g A9
q

SHRI VIDYA CHARAN SHUKLA:

Sir, this exemption that has been pointed
out is being done mainly to encourage the
construction of houses for self-occupation
and it will also encanrage the construction
of houses in the low-income sectors, If the
quaotum of this exemption is reduced, as
Mr. Jha wants, then this salutary purpose
which has been aimed at by this exempticn
which is being increased, will be defeated.

Therefore, I would request Mr. Jha not to
press his amendments.

MR. CHAIRMAN : T shall now put
amendments Nos. 3 to 9 to the vote.

Amvindments Nos. 3 to 9 were put and
negatived.

MR. CHAIRMAN : The question is ;
““That clause 4 stand part of the Bill.”
The r;xorion was adopted.
Clause 4 was added to the Bill.
Clauses 5 to 7 were then added to the Bill.
Clause 8—(Insertion of new sections

35 D, and 35E in Income-tax
Act, 1961).

MR. CHAIRMAN : The amendments

may now be moved.
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SHRI SHIV CHARAN JHA : I beg
to move: —

Page 8, lines 28 and 29,—

for  “one-tenth”  substitute  ‘“‘onc-

twentieth”’ (10)

Page 11, line 22,—

for “one-tenth”
twentieth” (11)

substitute  +‘onc-

Page 12, line 5,—

for “‘one-tenth’’
twentieth”  (12)

substitute ¢ one-

Page 12, line 6,—

for  ‘‘one-tenth”
twenticth” (13)

snbstitute  “one-

SHRI KANWAR LAL GUPTA : I beg
to move :

Page 9, line 18,-—

for <‘such” substitute “‘any” (44)
Page 9, line 20,—

omit *“‘as may be prescribed” (45)
Page 9, lines 22 and 23,—

Jfor “calculated at two and one-half per~
cent.”

snbstitute—
“calculated at the following rates:—

(1) upto a total value of rupecs five
lakhs—five per cent.

(0]

R

over rupees flve lakhs to rupees
twenty-five lakhs—four per cent.

(3) over rupess twenty-five to rupees
fifty lakhs—three per cent,

(4) over rupees fifty lakhs—two and a
half per cent, (46)

Page 11; line 14,—

adid at the end.

“(7Ty Where an assessee owning an

industrial undertaking in India shifts such
undertaking or any part thereof without
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violating any law, from the placc where it
is situated to any other place in India at
any time afier the thirty-first day of March,
1969 and with intimation of such shifting to
the Income-tax Officer, the assessce shall in
accordance with and subject to the provisions
of this section, be allowed for each of the
ten successive previous years commencing
from the previous year in which such shift-
ing is completed, a deduction of a sum
equal to one-tenth of the amount of the
expenditure  incurred in  shifiing the
machinery and plant other effects of the
undertaking or part thereof and transferring
its establishment to such other pluce.” (47)

SHR1 LOBO PRABHU (Udipi) : T beg
10 move (—

Page 8,
after line 43, insert—

«(v) Administrative services;” (61)

Page 9, lines 2 and 3,—

Sfor “for the time being approved in this
behalf by the Board.”

substitute—

“not disqualified as irrelevant and
incompeteat” (6)

Page 11, line 15,—

for <:an Indian” substituie *a” (63)

SHRI N. DANDEKER : 1 beg to
move :

Page 8 and 9,—

omit lines 44 to 46 and 1 to 3
respectively.  (70)

Page 9,—

for lines 21 to 27, s ubstitute—

«(3) Where the aggregate amount of
the expenditure referred to in sub-section
(2) exceeds the larger of the following
amounts, namely—

(a) two lakhs rupees, or

(b) an amount calculated at five per
cent—

(i) of the cost of the project, or
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(ii) whether the assessee is an Indian
Company at the option of the
Company fof the capital emp-
loyed in the business of the
Company,” (71)

Page I, line 15—
for “an Indian Company’’ substitute—

““a domestic company,” (72)

Page 11,—

after line 2°, insert—

“Explanation—In  this  sub-section
‘domestic company’ shall have the same
meaning as is Clause (b) of sub-section (6)
of Section 2 of the Finance Act, 1970 (No.
19 of 1970).” (73)

Page 13,—

after line 13, insert—

- {“Amortisation of expenditure on
shifting of industrial¥ undertaking.”’)

35F. (1) Where any assessee owning a1
industrial undertaking in India shifts such
undertaking or any part thereof from the
place where it is situated to any other place
within the same State in India, at any time
after the 3Ist day of March, 1970, the
assessee shall, in accordance with and
subject to ‘the provisions of this section,
be "allowed, for each of the five successive
previous years commencing from the
previous 'year in which such shifting is
complcted, a deduction of a sum equal to
one-flfth of the amount of the expenditure
incurred in shifting the machinery and
plant and other effects of the undertaking
or part thereof and transferring its establi-
shment to such other place.

(2) Where an assessee to whom gny
deduction has been allowed under
sub-section (1) for any year in
relation to the shifting of an indus-
trial undertaking, or part there-
of, owned by him, sells or other-
wise transfers such undertaking or
part within a period of two years
immediately following the previous
year in which the shifting was
completed,—
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(i) no deduction under sub-
section (1) shall be allowed
for the previous vear in
which such sale or transfer
is effected or for any sub-
sequent year; and

(ii) the amount or the aggregate
of the amounts allowed as
deduction under sub-section
(1) shall be chargeable to in-
come-tax  as the income of
the assessee of the previous
year in which such sale or
transfer is cffected :

Provided that—

(a) this sub-section shall not
apply in a case referred to
in sub-section (3);

(b) the provisions of clause
(ii) shall not apply where
such undertaking or part
thereof is sold or other-
wise transferred to the
Government, a local
authority, a corporation
established by a Central,
State or Provincial Act
or a Government company
as defined in Section 617
of the Companies Act,
1956.

(3) Where the undertaking of a com-
pany which is entitled to the
deduction under sub-section (1)
is transferred, before the expiry of
a pariogzgof two years immedia-
tely following the previous year in
which the shifting was completed,
to an Indian ccmpany in a scheme
of amaigamation,—

(i) no deduction shall be admissi-
ble nunder sub-section (1) in the
case of thefamalgamating com-
pany for the previous year in
which the amalgamation takes
place;

(ii) the provisions of this section
shall, as far as may be, apply
to the amalgamated company
as they would have applied to
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the amalgamating company if
the amalgamation had not
taken place.

(4) Where a deduction under this sec-
tion is claimed and allowed for any
assessment year in respect of ex-
penditure referred to in sub-section
(1), deduction shall not be allo-
wed in respect of such expenditure
under any other provisions of this
Act for the same or any other
assessment year.”” (74)

Page 9,—
after line 6, insert—

“‘(bb) lump sum payments, whether
in cash or otherwise for tech-
nical know-how;

(bbb) pre-operational  expenditure,
that is to say, administrative
and management expenditure
incurred before the commen-
cement of business operations
other than expenditure directly
attributable to the construc-
tion and erection of buildings,
plant, machinery and equip-
ment;” (82)

Page 9, line 12,—
after ‘“fees” insert—

“including stamp duty” (83)

Page 9, line 16,—

for ““and cbarges for drafting” subs-
titute—

‘<auditors fees and legal and other
charges for preparing, auditing, draf-
ting,” (84)

Page 9,—
after line 17, insert—

“(v) in cc ction with 1
tlon or merger of two or
mare companies;” (85)

Page 10, line 34,—
for “seven years”  substitute—

““five years’ (86)
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SHRI BENI SHANKER SHARMA :
I bag to move :(—

Page 8, lines 21 and 22,—

omit “‘specified in sub-section (2)” (89)
Page 8,—

line 26, add at the end—

“which is not allowable as a deduction
asa revenue expenditure or otherwise
under any other provision of the Act.” (90)

Pages 8 and 9,—

owit lines 34 to 46 and 1 to 20,
respectively. (91)

SHRI N.K. P. SALVE: I begto
move :—

Page 9,—
after line 6, inserr—

*“(bb) payment for technical know-
how;” (116)

Page 9,—
after line, 17, insert—

“(v) prior to incorporation of a
company not covered in items
(i) to (iv) above;

(vi) on amalgamation or merger of
the company;” (117)

-SHRI S. KOTHAKI : Sir, there are also
my amendments: 99 to 105.

MR. CHAIRMAN : They are the same
as those standing in the name of some
others. For instance, 99 is the same as 50;
100 is the same as 91; 101 is the same as 71,
and so on. Amendments to that effect
have already been moved by others. But
you can speak on the amendments.

st foaaez @1 : AWB ATIT FH
Fors § A 9 ¥ ATg % AWET § 0
It #Y FEIA 1T FY AT IS AV FS
AMHET TF ) AT GE D AT QR
IgY 9g 1T TE &) AN s FER-
arg ¥y agrar feur @it @r v ogEH
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uretma & e § 1 3g =
AL a8 TH TG FFarn g fa
ag 7€ e w4 N 1 @ L s
SFATE AT IET )

‘““Where an assessee, being an
Indian company or a person (other than
a company) whois resident in India,
incurs after the 31st day of March,
1970 any expenditure.........the assessee
shall, in accordance with and subject
to the provisions of this section, be
allowed a deduction of an amount
equal to one-tenth of such expenditure
for each of the ten successive previous
years..eee..”?

farqar @t Frodt &1 =R W= ¥ g
ge #gar g A1 AT A A fafwdg
@ A YF -g€ ¥ gar & guF
ar & #3114 § 5 fo™ agare a1
fegma AT @M 1 A8 T @19 wY
arq A9 frm g9g @ W@ @, A% A
g Fa1g | T G AT FAT €T g
3 aow govaT & g7 § & wgi srew
aw 29 fq@r §; I9%) wIg 9% A9 F9
Zéfeaa F T 1 A9 9@MA § fF ge-
fe7a feqomiz 30 § ag adf wrd
X ITF agA F faQ swigq gArelz-
Stor &1 rear fasrar & srg wafaq
FT P IWT AT AGET  AIEd
g0 gz g AR § uz wEd
1 |@uigar #1 §, 29F awg 1 F W0
ATRAT & % D1z giAEF 1, QEITATT 1
A19 WIF1E, ITH AT TGAT & | AF
A qAST I3 A4 & {F UG F9F as-
g3 &l #1 o FEafaat 21 9 owig
gz g\ gafag § guaar & af ang
Frafaat 1 gz I ART £, QaI-
=S F1 GE AT A1 & T INF 99
1 g 919 &1 fzarg g &, sEAAy
amu 3fFa a7 &g ) 978 = FIEgar
g f5 a3 cdfeay sawmed  ad
1€ gg NT AR /JAF AR R |
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=t gET W g ¥ IR W-
g9 44, 45,46 AR 47 qraT F § 1
g TF TW A H @A §, g
TR OEF =S AT 1S oAf F ™
& v F@T 1 TEY SEEEE &Y
werar favar | qrys § ag sared
TR ¥ T AT M| FT @S O
B E &1 R A awmEA § F
fasa A & 1 I A |l I 9%
&g @A &1 g9 @dl &1 afdew
oFdE=T & fT &3 99 9% fefufauaa
o= ST @ o) F@ A ¥ ¥ @9 W
FraeH ¥ § fasa a@ § 1 9T A
FEQAT 47 G €& FIT & HR -
g€ ¥ 9 IaF1 @S grav a1 ag af
aF e # § T8 fAwer s a
A T & 39 9 fefufaumm faar rar
o1 | 9g 9gAr HIFT T I A g
e @ g sf E e sEvE
FITE |

#Y ga¥ Faq A1 gmaa fag )
@ § faar @ g
«*(d) such other items of expenditure
(not being expenditure eligible for any
allowance or deduction under any other
provision of this Act) as may be
prescribed.”
Ay qq¥ gHeHe A wgrd f5 oo @
§axrgee’’ &1 gar feam 9 | FEAT A
S A W @ fem g, S S A
sfaorer gmddER fmar @, fagsr
Sisawa g1 fFHEY g seig Y faar
2, g1 DFwma fear smr =ifga
g R 7 wF fagr@ Aw feoar g,
A ag usgr adf & 5 SER @A
g6 giiesy § Br| AT AU FE
ar far s o Fgr A A fem
AR A HIQAT A P FAfad @b
fear &, d1 sgwr feewmw fawan
=1z |
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W d Fgr T g A
ot &d qrf X ST v, at
Sreqe F § ST QAT Y TR
fom smam | 918 set Al w1 qeAE
AR &9g7 FATA @, F1E 9T AT@ TYAT
qET & 7R FE FO€ Al # A<
N I qmamT A wgr nar & &
IT g% A9 W I qW@T § UMM
1 T R S | gB qEEsET
Y E S B EIW T W FE
T3q § ;T a7 reEAT 9T oA T
Faear § fom B sreediq w1 Hfgea
ST &, IAFT 1 a9 g @< W
SreFNA A1 SF A1 ST gRY
FAT GIFI BIET SFSHIA §1 agrET
AT ARST &, q1 SAF! B FAYWT I
T | §4 g gmyA w@r § 5 qiw
JTE T4 qF > I, 9T A §
Je4lg A T qF 4 qI@eE, geA
g ¥ 50 A1 T99 JF 3 IWE ]
99Td A1 ¥7q § I 3¢ WET |}
Srequw &1 sy 1 7Y fAgw @ s faa
SIS FFEEIS 9T TSGR 4T 94919
AR &1 AT §, SAFI Faa 5
qYgee 93 SISHRA AT IqF q19 ST
g1

99 G Feqr 47 F gIRT A At
aifastqa g8 FAST § X@AT ARAT §, T
wifeforae fawr & ofr g1, afeq gaw!
qifefess daa & g far mw@r g
WL F715 QETET AOAT 3SET H1 fgegeata
& s fge ¥ goe fgeq 7 @ v,
a A% Ig @9 X ST fasarar |
i g1 7 99 aifawd § fqags
ger faar @ —fFar g wafasom ar
z-2fegae qreand A FAfgsiuT & T8,
gfer qifafera Fafasem ar qEr-
fe®e FUT F) I9G | FR FE AR
FAT greedt &1 fHEy gEd W A

ST 2, @ 9g W ¥, 09 ¢ qEX ATH
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o, ¥gT A FE@r g1 T Ewa g fF
IaH qgf U ddfgs 7 faear @),
a1 3@ FE R ferwa &, a1 g@Q
STE IR SATIAATA E1 1 A Faraa
ag & 5 @ ux fFd 9w T @ a3
g1 SeFe faeaT Tifge | e ag
FAA F faeg ot o= 71 @ 9
A AT &, @Y IFFT SreFwA A ey Iy,
afrT 9T 98 FET F FIAR OF @
Y gEdr w3z, AT OF w2 A & qF g
¥ gaQ wg, Aot TR A v
g @ gEd Y A e
farerar =nfze

SHRI LOBO PRABHU : I may make
it quite clear that I am not a big income-
tax payer, nor do I hold a single share in
any company. Still, I am speaking in favour
of the company because I regard the
company oOr corporate organisation as
really a co-operative organisation. I would
like to stress this point to those who talk
of companies as collection of rich men. At
least 60 per cent of the shares in the comp-
nies are help by small people. Then LIC
and Unit Trust hold another 20 per cent.
So, if we have a clear conception that
company is not the collection of very rich
men but itis a co-operative organisation,
the hostility to many of these provisions
would vanish,

This particular clause relates to amorti-
sation on which there has been a lot of
bitter comment by our good socialist
friend. I am not concerned with the actual
rate. 1 am concerned with the question
whether you should not include in this list
of four items under clause (2) another item,
namely, ‘administrative services”’.
You have the feasibility report or a
project report, a market survey and engi-
neering services but you still have not
considered the administrative services
which go with a big project. They are not
included in the project report. I would,
therefore, suggest to the Minister to make
up this little deficiency and include the
administrative services also as one of the
items.
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The next amendment concerns about
concerns, which are to qualify for this
amortisation, which are to be employed.
The provision here is that they should be
approved in this behalf by the Board. It is
rather a tedious process, where there may
be 2,000 or 3,000 or more concerns, that
the company should go first and get the
approval of the Board. Why not follow
the ordinary procedure of income-tax that
where a genuine firm is employed it should
be allowed and where it is an incompetent,
irrelevant or a fraudulent firm it can be
disallowed ? It is part of the ordinary
procedure for income-tax that you disallow
fraudulent or unnecessary expenditure. My
amendment simply says, ‘‘concern not
disqualified as irrelevant or incompetent”.
I think, itis a very simple amendment. It
clarifies the position and helps to reduce
the legwork and other work which will be
involved if every time a company has to
get the approval of the Board.

The last is a very important amendment
in my view. In this country we have been
doing extremely badly in mining, particu-
larly mining of non-ferrous metals. You
want zinc, lead, copper etc., for which you
have to pay so much. I think, the total
import bill every year adds up to about
Rs. 200 crores. You have to encourage
not only our own people but foreigners
also to come in. I think, the Minister can
contradict me but there has not been one
single foreign company in this field of non-
ferrous metals. [ am told. there is one
Indlan Copper Corporation; but it is an
amalgameted company as far as may infor-
mation goes. I am only proposing this—
and this is also consistent with the struc-
ture of this clause—that you omit the word
“Indian’ and just say ‘‘a company” and
“a firm". If a company can be non-Indian
or any kind of national, why not a company
be allowed, even if it is a foreign
company ?

I may add that this is not going to
make a very big breach in our principle of
Indianisation because we want foreign
capital. Whether it comes as aid or as
loan, it is better that it comes as a concern
which has an interest in the country.

1 do hope, the Minister will not
regard himself as quite imprevious, We



279 Taxation Laws

[Shri Lobo Prabhu]

are here to propose these amendments not
in the spirit of making light of his work
but to improve on that and to make it
more consistent and more suitable to the
interests of the country.

SHRI N. DANDEKER : I think, I
must point out that this particular clause 8
covered 5% printed pages unlike the other
clauses which are often one quarter of a
page. Consequently it is going to takea
considerable amount of time if I am to do
at least some justice to these amendments.

First of all, I will deal with my amend-
ment No. 70, which is concerned with
deleting the proviso which requires that the
various technical reports must be under-
taken either by the assessee himself—which
is perfectly fair,—or by a concern whicb is
for the time being approved in this behalf
by the Board. I did make quite a point
about this in my general speech on the
motion for consideration of the Bill, but I
would like to reiterate that this sort of
thing is really making this country a laugh-
ing stock. When an application for
approval is made, this is yet another thing
which will go around like the proverbial
round robin along the ministerics. When
someone wants to undertake a market
survey and says, “Could such-and-such
firm please undertake it for me ?”’', and
applies to the Central Board of Revenue, it
will become the round robin. There
will be committees, rulings, noting,
inquiries and so on and nothing will come
out of this grinding mill for six months to a
year. That adds to the reasons that I gave
for objecting to this.

Iam glad, the Minister clarified that
tis not the Central Board of Revenue
which is going to decide. It is going
to go from Phillip drunk to Phillip
sober. It has to go round the secretariat
where all sorts of things are’going to be
decided about techmical competence of a
particular person, to do a particular job,
and not the person who will be paying
him—he is of no consequence at all—and
it is all the other persons who are going to
decide about technical competence. I will
not be prepared altogether reject to this if
the Central Board nf Direct Taxes alone was
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going to do that. They have, at any rate,
assessment records. If a consultancy firm
were such that it was not even an assessee
in the books of the Department, I could
understand the Central Board of Direct
Taxes raising its eye-brows saying, “Who is
this person who is going to do market
research ?* Butif this red robin procedure
is going to come, it adds to the objections
that I have. It is really an impossible
provision.

Then, Amendments No. 82, 83, 84 and
85 ralate to adding certain specific items
of preliminary expenditure for amortisation
to the list already contained in the Bill.
The reason why I am adding there is
that although I am aware there is a kind
of residual provision, that is, such other
items of expenditure not being expenditure
eligible for any allowance or deduction
under any provision as may be prescribed,
nevertheless knowing the disposition of the
Central Board of Direct Taxes to chisel
down anything that is good and to expand
everything that is bad I would like to put;
in some of the things as specific items.
Therefore, I have suggested in so far as
all assesses are concerned, lump sum pay-
ments, whether in cash or otherwise for
technical know-how; preoperational expen-
diture, thatis to say, administrative and
management expenpiture incurred before
the commencement of business operations
other than expenditure directly attributable
to construction and erection of buildings,
plant machinery and fequipment because
that will rank for depreciation, and further
1 have suggested, fees, including stamp duty;
auditors fees and legal and other charges
for preparing, auditing, drafting; and also
expenditure in connection with amalgama-
tion or merger of two or more companies.

Here again, Sir, is an example of good
mntentions ruined by an aweful fear
complex. They are aftraid of their own
shadow. Instead of saying, that they would
like to be as reasonable as they can and
that if assessees are going to take a mean
advantage or going to exploit on advantage
and so on, they will chisel it down then,
they begin by saying, *“We will chisel it
down. We will see how dare you get any
concession.”
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Amendment Nos. 71 and 86 will be
dealt with by my Hon.friend, Shri Somani.
They are concerned with the question of
limit on amortisation of expenditure. |
will deal with Amendment Nos. 72 and 73
which relate to the definition of “‘domestic
company”. I find that expression “domestic
company” is not only in the Finance
Act for the purpose of not discriminating
between Indian companies and those
foreign companies which conform to
certain conditions but’I also find that in
relation to a whole series of concessiong

cotained in chapter VI—A of the Income-
tax Act, there is a definition of *“‘domestic

company’’ in Section 80-B of the Act. Itis
the same definition as the one to which I
have referred in the Finance Act. The
defininition is there. Tt isno use for the
Minister to say that that is not intended.
The intention really of having the concept
of a j*domestic company” is this, that
so long as foreign companies wil! conform
to the prescribed rules and regulations,
they shall not be discriminated against
either in regard to rates of taxation in the
Finance Act or in regard to numerous
concessions that are contained in Chapter
VI—A. In Section 80B, there is a defini-
tion of “domestic company’’ which is as
follows :

“domestic company means an
Indian company or any other company
which in¥respect of its income liable
to taxfunder this Act has made the
prescribed arrangements for the decla-
ration and payment within India, of the
dividends (including dividends on pre-
ference shares) payable out of such
income;”’

What I am suggesting is therefore not
new. What I am sugeesting is this, that
wherever for the encouragement and deve-
lopment of growth of particular types of
industries, a series of tax concessions, tax
rebates, reductions from gross total in-
come etc., are given, these are being given
today both to Indian companies and
domestic foreign companies; and my sug.
gestion is very very strongly to urge that
this particular concession ought also to be
given to them. Mr. Lobo Prabhu pointed
out that in so far fas prospecting, proving
and exploiting of non-ferrous metals was
concerned, the effort in this country is
puerile. There is, I know. now a Govern-
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ment concern which too is not producing
good results. What one ought to be able
to find is that people willing to
take the risk and yet conforming to Indian
requirements about taxation should be
allowed to come from anywhere. It does
not matter that they are foreign because
their taxation position is exactly the same
asin the case of Indian companies.

Sir, I come now to the final and in
some respects, 10 a very important mafter
which the Minister dismissed with just one
argument. My amendment No. 74 is con-
cerned with the restoration of the provision
regarding amortisation of expenditure on
shifting industrial undertakings. First, I
will niot troukle the House by pleading in
extenso the economic justification for this.
1t has been applicably put at page 23 of
Mr. Bhootha'ingam’s report and it was
precisely in pursuance of the Government’s
determination to implement all the recom-
mendations that were acceptable to them
that they themselves, in the Bill before the
Select Committee, had included a provision
which would insert a new section 35 E
(Now I am calling it 35-F) and I will read
the government’s own justification for it.
Tam astonished when the Minister says
that there is no justification. Here I have
got the brief which was presented to the
Members of of the Select Committee by
the Government themselves in justification
of amortisation of this particular expendi-
ture which I am now seeking, namely,
expenditure in the movement of industrial
units from one place to another. This,
Sir, is the justification :

*The proposed new section 35-E secks
to make a provision for amortisation,
against profits, of expenditure incurred
by any assessee on the shifting of an
industrial undertaking situated in India
from the existing location to any other
place in India. The expenditure quali-
fying for amortisation will be that
which is incurred in shifting the machi-
nery and plant...”” and so on.

«It is also proposed to provide for the
denial of the benefit of amortisation in
a case where the assessee sells or
otherwise transfers an industrial under
taking...””
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It is further proposed to provide that
where the industrial undertaking of a
company entitled to amortisation of
its expenditure on shifting is trans-
ferred to an Indian company in a
scheme of amalgamation...”’

the amalgamating company will not get
and the amalgamated company will get the
amortisation allowance.

1 know of no better justification than
that which has been put here. This was,
as I said, the final brief given to the
Members of the Select Committee for
reference. There is only one reason and I
know of no other reason and the only
rcason why the Select Committee said that
they would drop this proposal—I will read
out as to why this provision has been
dropped—is this : —

“The Committee have decided that the
provisions in respect of this should be
omitted from the Bill...... ’

Now, Sir, the reason is this :

« ..as it is felt that shifting of
factories from oge State to another
with a view to avoiding the application
of the local laws should not be encou-
raged through the grant of a tax
concession.”

This is a proposition with which 1, Sir,
entitely agree. I don’t think this sort of
concession should be available to pzople
who move an industrial unit from one
State to another, say, from out of Bengal or
out of Kerala or from out of Ahmedabad
into Rajasthan or some such thing. That
would be wrong; no tax concession of any
kind either by the receiving State or by the
giving-out State or by the Central
Governmet ought to be admissible. But
it required the simplest of amendments,
and 1 have incorporated that here, to get
rid of that one defective feature.

16.00 hrs.

In respect of change of ‘location’ I have
provided in my amendment ‘from the place
where it is situated to any ‘other place
within the same State in India’. 1 say :
Where an assessee owning an industrial
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undertaking in india shifts such underta-
king or any part thereof from the place
where it is situated to any other place...”
The original clause read ‘‘any other place
in India”. My suggestion is to make it
read ‘‘any other place within the same State
in India.”

Every State is interested today in giving
incentives to industrial units not to be
concentrated in certain areas, to move out
to backward areas, to less-cocentrated areas
etc. and to areas were there ought to be
greater development. I know what is
happening in Orissa; I know what is
happening in Maharashtra; T know what
is happining in Gujrat and Mysore. Every
State Government is anxious, and rightly
anxious, that no new industrial units
should be allowed to concentrate in indus-
trial  conglomeration areas; and that
existing industrial units should be encoura-
ged to move out from out of Bombay,
from out of Bangalore, from out of
Ahmedabad and so on, to other regions.
They give various tax concessions, cheap
water, power etc. and every facility and
encouragement for them to move out from
congested to non-congested areas and from
congested to undeveloped areas and so on.
In the Select Committee 1 said, this is going
to be the largest single factor in helping
that process. And we could remove that
particular objection by thz insertion of
the words that I have indicated.

Secondly, Sir, I wish to substtiute the
world ¢«31st March, 1970" to ““31st March
1969”. I will not go into any smaller
details.

The basic suggestion that I make is
so much in conformity with Mr. Bhootha-
lingam’s proposal, so much advocated by
this Govenment’s own brief handed to
the Select Committee, so much welcomed
by the varions States concerned, and <»
much necessary now. that I do hope t ¢
Hon. Minister will agree to it and to incor-
porate that in the amending Bill.

SHRI N. K. SOMANI : I wish to dea
with 35D, Amortisation of certain prelimi-
nary expenses. This is with reference to
last 3 lines on page 8, which seeks to give
power to the Central Board of Direct taxes
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or a body created for this specific purpose
of providing recognition to chartered acc-
ountants, or professional people or market
surveyors or technicians etc., who, in the
eyes of that particular body, are competent
to this kind of professional or technical
service. My basic objection to this kind of
approach is that no single body in India,
Jeast of all, any body attached to the
Ministry of Finance or the Central Board
of Direct Taxes, is equipped to go into the
merits or demerits of a particular partner-
ship firm or a consulting agency and find
out whether they are competant or not. In
addition to the fears that have been expre-
ssed by Shri N. Dandeker in respect of
red-tapism, I suspect that another branch
of favoured babis in respect of architects
or chartered accountants or market surave-
yors will branch off from this body which
. will give it patronage.

Secondly, what is going to happen to
our young people who come out fresh from
the universities, from abroad and from
here, who have gone into a
partnership  (firm for the) first time
and who would like to do this
kind of professional work, but who have
not come within the patronage of the
Central Government or its constituted
authority who know nothing about these
people ? After all, every general and pro-
fessional firm in India is peither M N
Dastur & Co. orfor that matter, Shri
N. K. P Salve’s firm, that kind of eminence
is not easily achieved. But then we would
like more and more young people to come
up to stature, and if an employer is willing
to give them a chance and take them and
give them this challenging assignment, I
see no reason to equip _this Government
or any department of it with the authority
to be able to say that a particular firm is
more superior than another or better
equipped to be able to do a certain job.
This is the chierti responsibility.

Coming to the question of amortisation,
once again a lot of misgivings on an ab-
solutely wrong basis have been expressed in
this House by some Hon. Members as if it
is some concession which has been given
for the first time in the world, and espe-
cially as if something unjustified has happ-
ened and it is being given as a gift to the
Indian corporate sector.
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Shri Bhoothalingam has made it abun-
dantly clear that this was a particular
injustice which was sought to be undone
far a long time, and he has been very clear
at page 23 of his report that all legitimate
expenses in the matter of installing a parti-
cular unit should be allowed as capital ~
expenditure and the balance should be for
revenue, but, so far, this particular item
was not being allowed, which nobody was
claiming as if it were an illegitimate of
a bastard child or as something hanging in
the air. this particular item was not allowed
so far. Therefore, in this behalf,a very
seusible and a very good point hds been
conceded by the Government. But I
would not call it any concession at all.

Now. let us look atit, as far as the
ceiling of this expenditure ata paltry 23
per cent is concerned.  Here again, they
think that they show generosity, but at the
same time they deny a lot of other avenues
of this kind by limiting this expenditure to
just 23 per cent. Unfortunately, a great
deal of wrong information is prevailing in
Tndia that several emplyoers or companies
go into all kinds of unnecessary  expendi-
ture when a pew company is given shape
to. After all, this is the only area and this
is the only period in which each compauy,
whether it is limited company or private
limited or even a partnership firm is, in a
very good sense of the term, in short supply
capital funds, and it wou!d like,to complete
its performance andr try to see that every
rupee streches the farthest possible. It is
only during the period when some com-
pany is makiog fabulous profits that it
is likely to indulge in a little bit of laxity
as far as expenditureis concerned. But in
this initial nebulous period which is pre-
oprative and therfore, in which no question
of profits arises, I cannot see how any
particular company will 20 out of its way
squander way for unnecessary expenditure.

I am not quoting either the employers
or the Government in this regard, but I
would like to quote the statistics given by
the Institute of Chartered Accountants of
India, based on a factual survey made by a
publication of the Government’s own
department. It shows that during the period
1966-67, the average cost of raising capital
which now is sought to be puta ceilling
of 23} per cent on, in the case of companies
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issuing shares. has been 6.4 per
cent  in the case of existing companies
which have been issuing shares, the
cost has been 5.7 per cent, and in the case
of existing . companies which have been
issuing debentures, it has been 5.3 per cent.
In the issue dated 1st August, 1968 of
this publication Company News and Notes
which has been issued by the director,
Department of Company Affairs, Mini-
stry of Indrustrial Development, these same
figures are given for the year 1967-68 as
5.8 per cent, 6.2 per cent and 4.9 per cent.
These are data based on actual statistics
compiled by their own department. which
shows that even in this matter of raising
capital, the cost has beeen such, and when
yon add all this expenditure that is propo-
sed to be allowed within the definition and
scope of the proposed new clause 35D, it
will be seen that this 21 per cent is absolu-
tely inadequate, and, therefore, what we
find is that while Government want to
grant, and very rightly so after such a long
period of time, something with one hand,
they by the stroke of the other hand wish to
withdraw it or deny it.

Then if at all a ceiling is proposed to
be levied, we have said that it should be
as suggested in our amendment No. 71,
Again as pointed out by the earlier speaker
by this particular ceiling two kinds of
injustice will be done. One is that small
scale and middle scale industries—this
was a point repeatedly made in committee
will be directly hit. May be some grant
companies with a capital of Rs. 50 crores
may find it all right, but when you think
of smaller companies, the kind of areas in
which you want new entreprencurs to come
up and new activities to be generated, these
are the people against whom this 21 per
cent will very much go.

The second objection would be that by this
ceiling which you calculate based on capital
you put a premium on inefficiency. It will
discriminate against those companies which
finance expansion out of their own reserve
as well as against those who make more
economic and efficient use of their capital
and borrowings because of the scope of the
definition.
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Lastly in line 34 on page 10 a period of
not less toan 7 years is provided under the
definition of long term borrowings’ in case
of deferred payment. Normally deferred
payments used to be, and may stillin a
large number of cases, upto 7 years. But
there are many cases where companies and
managements are in a position. to obtain
loans on deferred payment for a period
of 5 years and not. 7. Those would be the
people who are now uying to be more
efficient, who have taken upon themselves
the responsibility of repayment these
borrowing in a shorter period of 5 years
instead of 7. They are going to be denied
the benefit of amortisation under the
definition. These are the areas which
injustice is going to be generated.

To sum up, the anomalies that have
been pointed out are these : first, in
respect of allowing a ceiling at 2 per eent;
secondly, from the point of small scale
industry, they would be directly hit; thirdly,
this is] going Jto be against the efficient
companies who by means of better utili-
sation of their own capital or by securing
loans on a deferred payment basis for a
period of 5 years want to show a bettcr
performance. On these grounds, 1 plead
for a reconsideration on the lines of the
amendment suggested by us.

SHRI BENI SHANKAR SHARMA :
In the Select Committee we cougratula-
ted the Government for introducing this
new section. I again take this oppor-
tunity of thanking the Ministry for this
innovation. But as usual, the Government
whenever jit does a good thing it does
half-heartedly and hesitatingly. I have no
quarre! with the Ministry on the question
of allowance of 2} per cent for the time
being or a little more or less. Sir, the
cumulative effect of the three amend-
ments we have put in is this : I do not
want that our ITOs should always be
spoon-fed and kept on Horlicks for their
life. My friends have suggested certain
more items of expenditure which should be
allowed. On the other hand, other friends
want that some items of expenditure
shoutd not be allowed. Itis very difficult
to specify what should be allowed and what
not. Therefore, Sir, why not leave it to
the judgement of the ITO ? After alls
he is a competent man. selected after care-
ful scrutiny and trained properly. Why
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he should not be relied upon, I fail to
uuderstand. I have a quarrel with the
Ministry on this score. Why not rely on
your own tools ? Instead of enumerating
the items, why not leave it to the good
sense of the ITO, to his judgment whether
the type of expenditure claimed are to be
amortised or not ?

Sir, so far as expenses in a business are
, concerned, generally they are of three
kiads : Either it is a revenue expenditure,
which should be allowed against the
income; or is a capital expenditure on
which depreciation is to be allowed; or of
the nature described here which is to be
amortised.

Sir, you may go on adding items to this
list, but you will never be exhausted,
Therefore, in the end, by sub-clause (d) it
has been provided that ‘‘such other items
of expenditure may further be allowed...as
may be prescribed.” Prescribed by whom ?
Prescribed by the Board of Direct Taxes,
Sir, you know that this Board of Direct
Taxes isa very slow moving machinery,
not because that they are not sufficiently
intelligent or efficient but because they
are so overloaded with work that they are
unable to move in the manner they would
like.

Just to quote an example, in the Finance
Bill of 1970 we made certain changes in
the matter of investments by charitable
trusts. Inthe Tax Advisory Committee
certain points were raised and the Board
gave an assurance that they would be con-
sidered, but up till now they have not
been considered. The target date of 31st
December is nearing, and I do not know
what the assessees are to do. Therefore,
whenever there is a question of adding
some item here and there, the matter has
got to be sent to the Board and it will take
its own time. For that my submission is
that you leave it to the good sense of the
Income Tax Officer.

As I said the ITOis a competent offi-
cer. He is reliabls and trustworthy. Once
you appoint a man, you must believe in
him to do the job properly. When he has
the power to make assessments on crores
ofrupees, certainly he can be given the
power to decidz the items which ueed
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amortisation. Therefore, my submission
is that all these items of expenditure
should not be enumerated andl want the
omission of the words “specified in sub-
section (2)”. Secondly, I want the omi-
ssion of the whole sub-section (2) of 35-D.
Thirdly, after line 26 in page 8 I want
add the words :

«which is not allowable as a deduction
as a revenue expenditure or otherwise
under any other provision of the Act”

Therefore, instead of burdenning the Board
with the y task of dcciding each
item, it should be left to the discretion,
good sense and judgment of the Income
Tax Officer himself.

t  SHRIS.S.KOTHARI : I would like to
strike a different chord from what we have
listened to from some of my Hon.
Colleagues. 1 feel that the Board of Direc-
Taxes, in indicating that concerns of this
nature should be approved, has broably in
its mind the fact that the consultancy pro-
fession should develop along the right lines,
The consultancy services dealing w.ith
feasibility report, project report, engineering
services, technical services, management
accounting services etc., have to be deve-
loped in this country. I remember the days
about 30 to 40 years ago when we had what
we called discriminarary protection, and
infant industry protection, to develop
industries in our country. In foreign
countries, the consultancy profession has
developed and gone far ahead of us, but in
our country I find that practically there is
nothing like a consultancy profession in the
real sense of the term except for one or two
firms. That has to be developed and in
order to develop it, the Central Board of
Direct Taxes would have to provide proper
rules and proper guide lines so that it comes
up in the right manner. But they also have
to nurse it from the income-tax point of
view. Unfortunately somehow the incidence
of taxation upon the consultancy compan ies
is far more than other companies—65 per
cent compared to 55 per cent ot manufactu-
ring companies, which do not have to
distribute their profit. Copsultaucy firms
have to dmstribute their profit under section
104. It means that the consultaney profe-
ssion cannot actually come up. It may be
in any form, say, partnership firms, But the
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there also the incidence is high, There is
the tax, and there is surcharge and then
super surcharge. This profession is bowed
down with tax in India. The Central Board
of Taxes should easc this burden by provid-
ing suitably in their rules and regulatlons; it
has a reciprocal obligation. It must assist
in the development of the consultancy pro-
fession in the country so that the firms are
able to render efficient service to industry,
not only during the planning stage or
comstruction stage but also after the gesta-
tion period is over and the company or
industry is actually working. At that stage
also consultancy services such as quality
control and other engineering and technolo-
gical services are needed to improve the
working of industry; such is the case in the
United States and other countries where
professional people have come up but in
this country such persons are practically
non-existent. I have also written to the
hon, Minister and I hope he would
consider it. My submission is that consul-
tancy profession should be developed in
this country.

This is the first year when the Govern-
ment had accepted the principale that pre-
operation or preliminary expenditure should
be amortised. Itis a good beginning. Why
has the Central Board of the Government
forgotten their own favourite phrase ;
wholly and exclusively incurred for the
purpose of [company’s business ? That
could have been applied here also. If bona
fide expenditure had been incurred wholly
and exclusively for the purpose of
company’s business before it commenced its
operetion and if the department is satisfied
that it is to, I think it should be allowed. It
appears to be a reasonable plea. But there
is no hurry about it; we can pass the Bill as
it is now and subsequently on the basis of
experience, let the Government take the
initiative and gradually liberalise if it feels
that it would be in the interest of the
development of a healthy corporate sector.

The rules framed by the Central Board
should be reasonable and practicable so
that déserving and efficient concerns and
professional p:oplc are not excluded from
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the scope. If they are not recognised by
the Central Board, obviously no company
would like to take their services because
the charges paid to them wouldnot be
allowed for amortisation. The Board would
have to take into consideration all these
factors and the rules should be liberal.
Ifeel that this is agood beginning and
this is a welcome clause.

Shri N. K. P. SALVE : I have no inten-
tion of waxing eloquent because I have
realised that the Minister has been very
unresponsive and  unsympathetic to the
oratorial talents and the facade of scholar-
ship. TIshall adopt the commonsense
approach and I hope he and you will be
indulgent. My first submission is this. 1
am speaking with reference to amend-
ments 115, 116 and 117.

Mr. CHAIRMAN : Only 116 and 117,
115 is the same as 70.

Shri N.K.P. SALVE : My argumerts are
entirely different. Can I agree with Mr.
Somani ? He says Mr. Salve might be
accepted by the Board. How is that fair,
Sir ? Can I accept that argument?
(Imterruptiony : 1 am entire agreement
with what the Minister stated the other
day, that a cautious approach is necessary.
This concept of amortisation isan inno-
vasion utterly novel to the law of taxation.
Therfore, so far as the cautious appoach
is concerned, we are entirely with him
out the cautions approach is
well taken carc of, once he has fixed
the quantum, a ceiling, beyond which
one cannot go. The amendment that I
am contemplating in 115 is this. In fact,
my quarrel is with vesting the Board of
Director Taxes the power and authority
to distribute what might be patronage and
favour. The Minister said that such
authority must be vested in the Board of
Direct Taxes to approve the professionals
who may be making the feasibility report,
projeet report and market survey report
and so on. They must seek the approval
of the Board of DirectTaxes and
only when such approval is
sought, the expenses incurred on them
wou'd be allowed for the purposes of
amortisation. The Minister stated that
this is necessarv  because otherwise it



293 Taxtton Laws

might be unholy collusion. To that extent,
I appeal to the Minister’s sense of logic
and reason only. Do I understand the
Minister to say that someone has approved
inthe CBDT, it means thereafter there
is going to be no abuse? The contemplated
provision, and the object which the Mini-
ster says is being achieved with that, have
absolutely no nexus. After all, it is the
ITO who will have to determrine and
judge whether the expenses claimed for
feasibility expenses, project report expenses,
market survey expenses are genuine and
bonafide or not. The Board’s approval is
absolutely no guarantee against collusion,
against conspiracy. )

The secondly, — this is very much more
important-aspect is this. The CBDT is
already overloaded with work. There are
other squares in which they canact and
act efficiently and lesson the burden on the
tax-payer. Why are you addingto it?
(Interruption). If Mr. Dandeker approves
of what I say, the Minister will not accept
it.

Sir, my respectful submission is, the
CBDT is already overloaded, It has the
statutory authority in terms of section 116
of the Income-tax Act. In one of ihe
recent cases in the Delbi High Couri, a
notice issued under section 147 for reopen-
ing an assesment was stuck down as ultra
vires and invalid, because the Chairman
of the Board had not himself sined the
satisfaction which was necessary, a sine
qua none. They do not have the time to
do the work vers satisfactorily, the  duty
cast on them. I know their lot. They are a
hard-worked pe>ple. They are working very
hard. Therefore, we are unnecessarily vest-
ing these duties on them. Who will sit in
judgement as to whether a  particular
consultancy cr professional has the requisite
expertise or not? on whether one should
be approved or not? My submissson is,
do not nnnecessarily make the law cumbe-
rsome; do not make the system more
cumbersome and onerous for the Board
of Direct Taxes.

Then I come to 115and 116. 1 submit
that in terms of 116, kindly allow amor-
tisation for technical knowhow. In terms
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of 117, I am submitting that you should
allow amortisation on  pre-incorparation
expenses of the company’s amalgamation
or merger. My reasons are veey simple.
Firstly, wbat was the object? If one went
to the object, one would see the position
from the marginal notes in the Act himself.
This is a new section which are going to
insert. It says:¢Section 35-D ; amorti-
sation of certain preliminary expenses.”
“Preliminary expenses” is something
which will not be amortised. I do not be
amortised. I do not for a moment suggest
to the Minister that he should give up the
cautious approach. But where the very
genesis, colour and charactor of the
expenditure are such that they are on a
par with feasibility reports, project reports,
market survay reports, etc., what is the
rationale behind their exclusion? That ther
are all of the very same genesis and they
should have been included was also
impliedy d by the c itee. For-
tunately, the Chairman is not present,
To assuage its concience, the report of the
committee says : :

“While considering the amendments
given notice of by members to this clause
for inclusion of further items of qualifying
expenditure for the purpose of this provi-
sion, the committee was informed that the
case for lump inclusion of item such as
lump sum payment for technical knowhow
and expenditure incurred in  connection
with amalgamation or merger of two or
more companies, would be examined
while prescribing further items of qualifying
expenditure in the income-tax rules ..”" etc.

Where is the warrant for  this differential
treatment ? Are these expenses not of the
very same nature as those which are sought
to be amortised ? If they are so, what is the
warrant not to leave the decision in the
hands of Parliament itsclf but to leave it to
the Central Board of Direct Taxes, which is
as I said, hardly worked already?

SHRI VIDYA CHARAN SHUKLA:
Taking Mr. Jha”s amendment first, if his
amendment is accepted, whereas the
period of ten years would be retained,
the preliminary expenditure would be
amortised within a period of 20 years. That
is the effect of saying ‘‘one-twentieth”.
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This would create a great deal of difficulty
because only half the expenditure in a
period of 10 ;ears would be amortised.

I do not claim, as Mr. Somani put it,
that this is something being done for the
first time in the world. But thisis being
done for the first time Inthe country.
Therefore, a very cautious approach is
necessary in all directions, If some more
items bave to be allowed, they can defina-
tely be allowed in future. We should have
some experience of  the working of this
particular provision first and then we can
see what further items could be allowed.
It is not corrcct to aay that once we allow
amortisation, we should allow as many
items as cometo our notice or as seen
necessary at the first look. We will have
to be a little careful.

The question of approval by the board
bas exercised certain members. I quite
understand their objections. I also under-
stand the argument given by Mr. Somani
that certain new firms might spring up
consisting of new entrepreneurs, new
engineers, new professionals who would
like to come up into the field, but the
CBDT may not have enough knowledge
about their work. 1 would liketo say
that if a new firm comes up with  people
who have enough experience or qualifi-
cations and the technical knowhow the
mere fact that the firm is new will not
stand in the way of the Board giving its
approval unless there is something negative
or againest those people who constitute
the firm. The Board will see who consti-
tute the firm and what is their background
experience etc. If everything else
satisfactory, there should be no objection,
normally, speaking to approve such firms.
Suppose we accept the amendment that the
Board of Direct Taxes should have nothing
to do with the approval, then can Shri
Salve or anybody clse say that there is no
unholy collusion? I can accept the argument
that the approval of the Board cannot
completely rule it out. In spite of the
Board’s approval, casesor instances of
unholy collusion could not be completely
ruled out. But if it is completely taken
away, in all commonsense, such instances
are likely to be more than when this

1ic ibhod
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We have no experience of the working
of  this particular  provision  of
law. After some experience
if we find that this approval by the Board
is not functioning in the way in which we
devised it or concieved it, then we can
consider the whole matter. But until we
koow how itis going to function we
are not in a position to accept any such
suggestion regarding this  particular
matter.

Then, Shri Dandeker reffered to the
shifting of indrustry from one place to
another whithin the same State. There is
some force in bis argument. There is no
doubt about it. Shri Dandeker would
remember that when this matter was
discussed in the Select Committee appoint
was raised by the representative of the Law
Ministry that this might be continued as
discrimination uuder our Constitution, if
you disallow movement of an indusrustrial
unit from one State to another but allow it
within the same State.

Itis nota
which is a

SHRI N. DANDEKER :
question of tax concession,
different matter.

SHRI VIDYA CHARAN SHUKLA ;
Yes, amortisation expence of such shifting
would be allowed in caseitis shifted
within the State and such expences would
not be allowed to be amortised when it is
moved from one State to another.
That was the question which was raised.
Unfortunately, I was not inthe select
committee when this question was  raised.
I am toid that whenthis question was
raised, it was pointed out by the Law
Ministry that this might amount to discri-
minatian. This point has to be examined
before we can make up our mind on this
particular matter. As far as the argument
of Shri Dandeker is concerned, I concede
there is force in what he says. Ifa particu-
lar ndustrialist, with the permission of the
State Government, wants to move within
the State from one face to another, to relieve
congestion or for some other reason, why
should the expense not be allowed for
amortisation ?

SHRI KANWAR LAL GUPTA : What
is the difficulty in allowing even in the
case of shiftine frnm one State to another?
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SHRI VIDYA CHARAN SHUKILA :
1 will come to that. 1 was
saying that in this particular case while
from the viewpoint of logic there might
not be any objection, from the consti-
tutional point of view this matter will have
to be examined before we can accept  this
amendment.

Shri Gupta has now asked what the
harm is in allowing industrial units from

shifting from one Stateto another.
Looking at the political map of the
country we see that thereis political

stability in some States and instability in
some other States. Conditions differ from
State to State and also from time to time.
States which  are stable now may
become unstable later or vise versa. If
shifting from State to State is encouraged,
it will give rise to unhealthy trends and
lead to concentration of industries or the
complete absence of industries. When the
question of different States comes up, it
should not be viewed in the same way as
shifting within the State.

SHRI KANWAR LAL GUPTA: It
will be with the permission of the State
Government.

SHRI VIDYA CHARAN SHUKILA :
I do notlike running arguments. 1 do
not claim that I can satisfy Shri Gupta on
every score. But this ismy viewpoint,
as far as this particular matter is conce-
med. The question of small and big com-
panies has also been raised by Shri Gupta.
This was examined in great detail
in the Select  Comumittee, The
figure that I have seen
does not show that if the limit of 2} per
centis not kept in the case of small
companies, it will give them any particular
advantage. The experts have gone into
this matter because this was a point which
apparently looked feasible that there should
be some difference between the big and the
small companies, but when the matter was
gone into detail it was found that it
would really not make much difference as
far as amortisation of expenses went if the
percentage is kept at 2} per cent fixed
or if it is not kept sofixed in the case of
small companies. Thisis a matter of
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like to convince you. But I  would not
like to take the time of the House for going
into dctails in this particular matter.

About the forcign companies, when I
moved for the consideration motion I
mentioned this matter and I would like to
repeat the same arguments. We do not
want foreign companies,even though they
are described as  domestic companies and
arc also distributing dividents in India, if
they are registered outside the country to
get any tax concession in this respect
howsoever small they may be. It isa
matter of policy from which we will not
be able to deviate. We will  not be able
to give any such concession toa foreign
company even though it may have domestic
operations and may have a large domestic
shareholding. As far as itisa foreign
company, we would not like to give it any
tax concession or tax incentives.

SHRI S. S. KOTHARI: About the con-
suitancy proffession will he say something?
That is a very important point that I
made:

Mr. CHAIRMAN : Kindly resume
your seat. I am now putting the various
amendments to thc vote of the house,

Amendments No. 10 to 13 were put and
negatived.

Amendment Nos. 44 to 47 were put and
negatived.

Amendments Nos, 61 to 63 were put and
negatived.

Amendment  No.
negatived.

70 was put and

Amendments Nos. 71 and 86 were put and
negatived.

Amenaments Nos. 72 and 73 were put
and negatived.

SHRI N. DANDEKER : I beg leave
to withdraw amendment No. 74 in view
of the assurance given by the Minister
that the only difficulty is the constitutional

detail and if vou have some time I should one_and he will cet it examined.
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Mr. CHAIRMAN :Has the Hon.
member the leave of the House to  with-
draw his amendment No, 74 ?

SOME HON. MEMBERS : Yes.

Amendment No. 74 was, by leave,
withdrawn.

MR. CHAIRMAN : Now I am putting
the other amendments to the vote of
House.

Amendments Nos. 82 to 85 were
put and negatived.

Amendment Nos. 89 to 91 were
put and negatived.

MR. CHAIRMAN : Shri Kothari's
amendment are the same as have already
been disposed of. Now I shall dispose of
Shri Salve’s amendments.

SHRI N, K. P. SALVE : I beg leave
of the House to withdraw my amendments
in view of the assurance given by him.

SHRI KANWAR LAL GUPTA : We
will not permit him to withdraw them.

MR. CHAIRMAN : So far as amend-
ment No. 115 is concerned, it is the same
as amendment No. 70 and it will be
deemed to be barred. So far as Amend-
ment Nos. 116 and 117 are concerned, they
will be withdrawn with the leave of the
House.

SHRI KANWAR LAL GUPTA :
Even one Member can object.

MR. CHAIRMAN : Then, 1 put
Amendment Nos. 116 and 117 in the name
of Shri Salve to the vote of the House.

Amendments Nos. 116 and 117 were
put and negatived

MR. CHAIRMAN : Now, I put clause
8 to the vote of the House. The question
is @

*«Clause 8 stand part of the Bill”
The motion was adopted
Clause 8 was added to the Bill

Clauses 9 to 15 were added to the Bill
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Clause 16— Amendment of section 64
of Income Tax Act.

SHRI KANWAR LAL GUPTA : I beg
to move :

Page 14, line 43,—
after “family’’ insert—

“‘and where the converted property has
been the subject matter of a partition
(partial or total) amongst the members of
the family.” (48)

Page 15, line 3,—

omit “for being
jointly.” (49)

held by them

Page 15,—
for line 4 to 22, substitute—

“(b) the income derived from such
converted property or any part thereof as
is received by the spouse or minor son in
partition shall be deemed to arise to the
spouse or minor son from assets transfe-
rred indirectly by the individual to the
spouse or minor son and the provisions of
sub-section (1) shall so far as may be,
apply accordingly, provided that the income
referred to in clause (b) shall on being
included in the total income of the indivi-
dual be excluded from the total income of
the spouse or the minor son of the
individual.,” (50)

Page 15,—
after line 18, insert—

“Provided that nothing contained in
sub-section (2) shall apply to the conver-
sion of assets to such person in a case
where the market value of the asset does
not exceed rupees twenty-five thousand.”

1

SHRI LOBO PRABHU :1 beg to
move :

Page 14, lines 37 and 38,—
omit “a Hindu” (64)

Page 15, line 7,—
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(i) omit “to the individual and not”
(ii) after “family®® insert—

‘“as long as it is not partitioned and is
composed of spouse and minor children”
(65)

SHRI BENI SHANKER SHARMA : I
beg to move :

Page 14, line 43,—
after ““family” insert—

“and thereafter partitioned the same
within a period not exceeding three years
without any bona fide causes or reason’

2)

SHRJ N. DANDEKER :1 beg to
move,

Pages 14 and 15,—

for lines 37to 48 and 1 to 22 respecti-
vely substitute—

“(2) Where, in the case of an indivi-
dual being a member of a Hindu undivided
family,—

(a) any property having been the sepa-
rate property of the individual has, at
any time after the 31st day of December,
1969, been converted by the individual
into property belonging to the family
through the .act of impressing such
property with the character of property
belonging to the family or by throwing
it into the common stock of the family
(such property being hereinafter referred
to as the converted property), and

(b) where such converted property has
been the subject matter of a subsequent
partition (partiai or total) amongst the
members of the family,

then, notwithstanding anything contai-
ned in any other provision of this Act or
in any ether law for the time being in force
for the pursose of the computation of the
total income of the individual under this
Act for any assessment year commencing
on or after the 1st day of April, 1970, the
income derived from such converted pro-
perty as is received by the spouse or minor
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son of the individual after such partition
shall be deemed to arise to the individual
from assets transferred indirectly by him
to the spouse or minor son and the provi-
sions of sub-section (1) shall, so far as may
be, apply accordingly :

Provided that the income referred to in
this sub-section shall, on being included in
the total income of the individual, be
excluded from the total income of the
spouse or minor son of the individual.”

(107)

108. Page 15,—
omit lines 30 to 37 (108)

SHRI N. K. P. SALVE :1 beg to
move,

Pages 14 and 15,—

for lines 37 to 48 ard 1 to 37 respecti-
vely,

Substitute—

2. Where, in the case of an individual
being a member of a Hindu undivided
family, any property having been the sepa-
rate property the individual has, at any
time after the 31st day of December, 1969
been converted by the individual into pro-
perty belonging to the family through the
act of impressing such separate property
with the character of property belonging
to the family or throwing it into the
common stock of the family (such property
being hereinafter referred to as the conver-
ted property), and the converted property
has been the subject matter of a partition
(partial or total) amongst the members of
the family, then notwithstanding anything
contained in any other provision of this
Act or in any other law for the time
being in foree, for the purpose of compu-
tation of the total income of the individual
under this Act for any assessment year
commencing on or after the 1st day of
April, 1971, the individual shall be deemed
to have transferred the converted property,
through the family, to the members of the
family for being held by them jointly and
the income derived from such converted
property as is received by the spouse or
minor son on partition shall be deemed to
arise to the spousc or the minor son from
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assets transferred indirectly by the indi-
vidual to the spouse or minor son and the
provision of sub-section (1) shall, so far
as may be, apply accordingly :

Provided that the income referred to
above shall, on being included in the total
income of the individual, be excluded from
the total income of the family or, as the
case may be, the spouse or minor son of
the individual.

Explanation—Far the purposes of sub-
section (2)—

«“Property” includes any interest in
property, movable or immovable, the
proceeds of sale thereof and any money or
investment for the time being representing
the proceeds of sale thereof and where the
property is converted «into any other pro-
perty by any method, such other
property. (118)

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : I beg to move,

Page 14, iines 39 and 40,—

for “31st day of December, 1969

Substitute—

‘“date on which this Act comes into
force” (123)

page 15,—
after line 22, insert—

“Provided further that the provisions,
of this sub-section shall not apply in
cases where the converted property or any
part thereof has not been subject matter
of a Partition—total or partial amongst the
members of the family within five years
from the date on which the individual
converted his separate property into con-
verted property e¢xcept in bona fide cases :

Provided further that the provisions of
this sub-section shall not apply to cases
where the converted property consists of
one residential house and its market value
does not exceed rupees one lakh and the
joint family consists of at least two male
members.” (124)
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[SERI K. N. TIWARY in the Chair)
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THET R g1 AT AR o1 FATAS
AR g7 IaY AR TN A @ &)
zafaq sgr a% & 9% 4T aug W
Eiuicl]

SHRI LOBO PRABHU : I would like
to have the understanding and compassion
of this House to the amendments I am

ing. This-congession applies to the
Hindu undivided families. But I would like
to put it to this House that it should also
apply to the Christian and Muslim undivi-
ded families. (Interruptian). My good lady
here says 1 would like to infrom here that
structure of the Indian famils is the same—
we are Indians to the core; there is no
difference in the way we feel towards each
other, the way property is distributed, the
way customs are formed. So, Sir, this
distinction which is being made in this
respect is not fair. They are without doubt
the poorest sections of the society and
barring one or two or a few instances,
hardly any Muslim or Christian or for that
matter any Sikh, could qualify to the same
average income as Hindus. Would you like
a smaller section of the community to be
deprived of a concession which you give to
the richer and bigger section ? That is the
point.

Mr, Gupta has been pressing for a
common civil law. This is the beginning
which Mr. Gupta can make. If they declare
they are undivided family, they may get-the
benefit of this concession. You should not
keep this concession only for the majority
community, Mr. Gupta is anxious to have
a common Civil Law.

SHRI KANWAR LAL GUPTA :1
will support him provided he takes away
his own right to have four wives.

SHRI LOBO PRABHU : I wish I had
that right and T would willingly concede to
Mr. Gupta that he can take my three
wives. .

SHR]1 KANWAR LAL GUPTA : 1 am
more than satisfied by one wife.

SHRI LOBO PRABHU : T don’t know
why he should be concerned about other
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people having more wives than one, when
be is satisfied with one. Rathor he should
pity them. We are not giving to non-Hindu
undivided families the benefit of minimum
exemption in Income-Tax. They have to pay
probate tax. They have to pay wealth tax
on individnal bassis and not on joint basis.
The same case is for Estate Duty also. It is
on the whole property of the individual and
not of his share in the undivided family.

The Minister is anxious to have a
secular State. His party is anxious to
placate the minorities. I hope he will
consider this amendment so that this
concession will apply to all undivided
families, I therefore, request, delete the
word ‘Hindu’.

17 hrs.

SHRI N. K. SOMANI : I would have
no objection to this proposition of with-
drawing the recognition of the HUF from -
the income-tax entity point of view, if all
was well with the country.*

I said a couple of days ago while parti-
cipating in the general debate that if there
were po unemployed in this country—
the word ‘Hindu’ comes in incidentally,
because it so happens that Hindus had
been carrying on this traditional form of
joint family life, and there has been an
income-tax acknowledgment of it also—if
there were absolutely no unemployed in
this country, if there were no invalids who
had been reduced to the level of penury
because of our economic conditions, if
there were no sicknesses, and this Govern-
ment would look after the sicknesses and
economic and social problems of the
Hindus as well as other classes of our
citizens and citizens of other communities,
then one would have no quarrel with this
withdrawal of recognition or the suggestion
that the recognition  given to the HUF
institution should be withdrawn in the
income-tax sphere, But the whole House
and the country knows that we are in
no shape at all in regard to this matter.
Therefore, repeatedly, we had raised this
matter at the Select Committee stage. The
hon. Minister in charge of the Bill now
was not there at all, but even
Shri P. C. Sethi could not answer thjs
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question, when we pointed out that as far
as the tax avoidance is concerned, as has
been pointed out by Shri Kanwar Lal
Gupta, the amount has been so meagre
and paltry; we had quoted the figures given
by their own commissioners of income-tax
relating to four largest tax-paying centres
in this country. These figures were so
small and paltry that we asked them what
is the rationale bebind this ? Why are you
disturbing or upsetting the system by with-
drawing the recognition as far as the HUF
is concerned ? There was absolutely no
answer forth-coming, and no rationale
was provided as to why this was necessary.

I would like to emphasise that the HUF
has proved to be some kind of a mutual
co-operative insurance system looking after
each other’s relatives, looking after the
invalids and the unemployed; it is some
kind of insurance system which has been
working in this country from times imme-
morial in the shape of the HUF. So,
when this has proved to be such a fine
institution, when this has not been an
instrument of any large-scale tax avoidance
which has bothered or invited the attention
of Government, I do not understand why
recourse is being taken to the abolition of
the HUF as far as the income-tax law is
concerned.

In our amendment No. 107, Shri N.
Dandeker and 1 have proposed that even
if tax avoidance objectivn was there, so
iong as a particular hotch-pot of the HUF
was created specifically for the sake of the
minors and the dependents, and it was mot
further partitioned, and there was no specu-
lative activity and there was no misuse
and no direct evidence of tax avoidance,
this institution should continue to be
recognised by Government. So, we have
sought to meet the objection from the tax
avoidance point of view as well as the other
objections raised by Government, I would
therefore, respectfully plead that they
should not tinker with this institution
without having anything to give to society
at large on the lines that | have just
mentioned.

SHRIN. K. P. SALVE : With
utmost respect, I would submit that 1 am
unable to agree with Shri Kanwar Lal
Gupta when he says that the provisions as
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contemplated in the Bill are going to hit
at the very root of the institution of the
HUF. [ am equally surprised at the
comments made by Shri N. K. Somani
that no rationale has been stated about
this matter. The history of the enactment
of this amendment is absolutely clear.

The Supreme Court laid down in  the
case of Keshavdas Lallubhai  that if an
individual vig the institution of the joint
family transferred the property to the
spouse or the minor children, then the
income attributable to the transferred
assets, which is  described as converted
property in the Bill, cannot be taxed in the
hands of transferor, whereas if anyone
else, a Hindu, directly gives to his minor
children or to his spouse, the income
attributable to such transferred property
would-none-the-less be taxed in the hands
of the transferor. What greater rationale
could be there than this that if nobody
else in the country can transfer property
to a minor child or to his spouse without
attracting the liability of any income
attributable to such property being taxed
inthe hands of the transferor, then why
should this facility be given toa person
merely because of this device of routing
the property via the joint family ? That
is one aspect of the matter.

But my amendments have a different
objection  to the lawas contemplated.
My obijections are in fact two fold. The
object of the amendment was that merely
by putting some self-acquired propertyin a
common hotch-pot of the joint family,
one should not be allowed to usethe HUF
as a mere device; in other words, it should
not matter to the joint famuly at all.
There are no hard-line cases because it
is merely goingto the minor children or
the spouse, and it does not go to janybody
else, in any case, even if it was nota joint
family, whether it was going to a minor or
a spouse, the hard line would be equally
there. The bard linc cases would be
there in either case. But what happens ?
To forestall this type of  device of  self-
acquired property being routed by HUF,
to the extent it is taxed in the hands of the
transferor in respect of properties which
went to the minor or to the spouse, I
would absolutely have no objection. That
would be in confermity with Sec. 64 as
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applicable to everyone else. But what has
happened ? Under the garb of achieving
this objective, the scope of Sec. 64 is
widened. Fiction upon fiction
is  created, that even if  the
property is not partitioned,even if it is
not givento a minor, even if it is not
given to the spouse, it is contemplated
that to the extent it represents the interest
of the minor or spousc it would be taxed in
the hands of the transferor . If the transféror
gives his property to his brother, sister,
nephew or niece, although personal income
from such gifted property is not to be
taxed in the hands of the transfcror, may I
know -

SHRI VIDYA CHARAN SHUKLA:
If they are grown up ?

SHRI N. K. P. SALVE : Even minor
niece or nephew. If 1 transfer my property
to my nephew, minor mnice, sister-in-law,
brother-in-law—I would not do it, because
I have none—such income attributable to
such gifted property would not be taxed
in my hands. Why then isit sought to
extend the scope of Sec 64 7 To the extent
it was sought to be amended to remedy
the law as  indicated by the Supreme
Court,one can understand it. But what
is more, against my objection in my minute
dissent, the Hon. minister answered that he
wants to make the provision absolutely
foolproof and in case the suggestion
made by me is accepted and if the proper-
ties are not partationed in future, the
properties put in the common hotch-pot of
HUF may not be indentifiable and the
working out will be found difficult by the
department. It will be infinitely much more
difficult if the law is kept as itis. It s
very simple to explain. By a series of
fictions, it is sought to be provided in the
law. The HUF may have a hundred
properties. Thisone particular property
is to be treated as converted property.
There are 99 other properties; I put my
acquired property as the 100th in the HUF.
The ITO will have to keep a trail of all
the 100 properties. If they are not
separately identifiable, may 1 know how
the difficulty is going to be solved ?Is it
not going to be more ?

Therefore, so long as the HUF remains
and it is not partitioned, both in the
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interest of achieving the objective of the
law and of simplifying the law, already con-
siderably complicated, we should not add
to the complications.

My amendment is that as long as the
property remains in the HUF, if it is not
partitioned, the income attributable to
converted property should not be taxed in
the hands of the transferor; it should only
be taxed when it is transferred to the
minor child.

SHRI TENNETI VISWANATHAM :
Althcugh Shri Salve did not agree with Shri
Gupta, Shri Somani and Shri Dandeker
and others, he supported ‘them exactly in
the end. That is why I also stand to
support it.

All of us know that in regard to the

"HUF  arguments have been  very

ably  stated and I do not
like to repeat them at this late
hour. The department proceeded under
an assumption that if the calculation or
identification of the converted property
is difficult and if the revenue implications
are very slight, they may not undertake
this; they as$umed that this provision will
not be applied where the ITO is of opinion
that such a course is not likely to result
in benefit to revenue. What was their
second assumption ? They saw-the judge-
ment of the Supreme Court.- They did not
work out actually what were the results,
whether there were conversions and what
was the impact on revenue. They simply
took the decision and therefore, immidiately
brought the amendment. They had been
considering the amendment for a long time
and after two years when the Select Com-
mittee sat and asked for the figures on the
basis of which they arrived at  this deci-
sion, namely to treat converted property
as the transferor’s own nrroperty, they
said that the figures were not available.
A second time they were  a ked and then
they gave a long explanation saying that
the time was too short for them to get at

figures. If they did not work in the begin-
ning, on what basis did they introduce
the provision at all ? It is a reckless method
of drafting legislation. When finally on
the insistence of the Select Committee they
gave some figures, what was the conclusion
drawn from the figures not by Mr. Somani
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not by us,but by the officer who worked
out the figures ? The sentence reads :

“On the basis of the above results
itis difficult to draw any general
conclusion as to the extent to which
this device of tax avoidance has
been adopted by taxpayers.”

SHRI VIDYA CHARAN SHUKLA :
Read the next sentence also:

SHRI TENNETI VISWANATHAM :
I shall do so, 1t reads:

“Even if the figures against Bom-
bay are taken as indicating the
general position, the additional
revenue for one year by applying
the provision in Clause 14 to con-
versions effected during the: period
of 1965-69 may be estimated to be
of the order of 0,14 per cent of
the Budget estimate of Rs. 423
crores.”

Is it on the basis of such facts that
legislation must be resorted to ? And then
with what result ?

What are you doing? You are trying
to temper with the law which is well under-
stood by the whole country except perhaps
by those who are sponsoring this particular
Clause. When a property is transferred to
a Hindu joint family, so long as the general
law of the land recognises the Hindu joint
family, how can anyone, whether it is the
Income Tax Department or the Finance
Minister or anybody else, say that it will
be still treated as separate property? When
the gvaters of the Ganga and Godavari go
into the Bay of Bengal, how can anyone
say that this particular part of it is Goda-
vari water and this particular part of it is
the water of the Ganga ? It is an impossible
thing.

If you only read Mayne's Hindu Law—
he was the Advocate General of Madras
for a long time and wrote one of the
famous books on Hindu Law—about the
genesis and nature of the joint family, you
will find that in a joint family there is no
such thing as a separate share which can be
assumed except when there is a partition.
Every atom of the property belongs to
every member of the family.
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SHRI N, K. P. SALVE : Do your
arguments apply when there is partition ?

SHR1 TENNETI WISWANATHAM :
Partition is an accident of the joint family.
It is because this law applies that partition
also gives the method of division. The law
always applies.

What is happening nowadays is that if
we attack anything of ancient Indian orgin,
we are supposed to be progressive, We are
suffering from this disease. This kind of
thing is of no use, particularly in Income-
tax law.

As I said earlier, it ‘will be “treated’” as
the transferor’s property, but for how many
years ? Which Board of Direct Taxes,
which Finance Minister, which Income-tax
Officer, after seven or eight years, can keep
track of all these things ? It is an impossible
thing because the law on joint family is so
totally different from the concept of sepa-
rate property and income-tax upon separate
property. It is not for nothing that at the
time of framing the original income-tax
Act the joint family was treated as a parti-
cular unit by itself; itis because it is not
possible for you to treat it as consisting
shares of individuals; you cannot assume
individuals as having shares in a joint
family property. That is why the original
framers of the Income-tax Act kept it
separate. Because there is a larger amount
of property thecy give it a separate rate,
If you feel that this was used as a device
you increase the tax rate on joint families
if you like; but do not involve the depart-
ment and the tax payers in continuous
litigaiton. Perhaps you are also going to
adversely affect the general tax payer by
increasing the cost of collection and
administration because thousands will have
to be hanging in courts for years and years,
if your law is passed. Therefore, let the
Minister accept what Mr. Salve has said.
The best course is to drop this clause
altogether, The next best course is what
we suggested in the Select Committee. I
have put it in my amendment for his
consideration. If you consider that HUF
was employed as a device in spite of your
own overments if there was partition of the
property within forseeable future, 3, 4 or 5
years. you have got the right to re-open
upto 8 or 11 years. At least accept that
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[Shri Tanneti Wishwanatham]

amendment. But without doing any such
thing, if you want to have this Act you
will only be landing the income-tax
department and the assessees in continuous
litigation for yearsand years. Whether it is
five years or not is another thing. Supposing
the joint family consists of two brothers.
The house is transferred. Dwelling house
is the final place where a man must lay his
head after retirement from business or
office; he must have some place wherein to
lay his head. Bird in the air, says the
proverb, has got a place to rest on but not
the son of man. Let the son of man have
some place to rest when everything is gone.
After all it is only house property worth a
lakh of rupees; do not attract the provisions
of this clause to that property. These two
are important amendments, I believe I have
appealed to the reason of the Finance
Minister; 1 also appeal to his heart. I
would ask him to accept the advice of Mr.
Salve, if not the bad advice of gentlemen
here.

SHRI BENI SHANKER SHARMA :
This clause in the shape it has emerged
from the Select Committee is totally
different from the original, On page xxiii
of the Report, the Committee says :

«This clause hasibeen amended in regard
to the following matters :

.........income from separate property
of the individual converted into property
belonging to the Hindu undivided
family of which he is a member will
come within the scope of the provision
in this clause only where the conversion
has been effected after 31-12-1969. (The
date originally specified in the Bill for
this purpose was 31-3-1965).”

Origlnally the intention was that the
income of the individuals who had thrown
their individual property into the joint
family hotchpot after 31-3-1965, after the
famous Supreme Court case, should come
under this provision. After much discus-
sion in the Select Committee, it went
through a thorough change and instead
of applying the provisions herein with
retrospective effect i.e., from 31-3-1965; it
was decided that they should be applied to
HUFs brought into existence after 31-12-69.

NOVEMBRER 16, i970

(Amendment) Bill 316

Now, the whole object of bringing
this clause, frankly, has been nullified.
The intention of the Ministry was to bring
under the taxation laws those cases where
people have formed joint families for the
purpose of taking recourse to legal avoi-
dance of tax. That purpose having gone,
I will humbly submit that the figures which
have been quoted by my friends Shri
Gupta and Shri Tenneti Vishwanatham
referred to the income which could have
accrued to revenue if exemption was given
to joint families. If that aspect has been
taken away. I would humbly submit that
the tax incidence will be much less than
what has been quoted by my hon. friends.

It may be remembered that there were
the so-called big personson account of
which this clause was brought in.

MR. CHAIRMAN ; The hon. Member's
time ‘is up.

SHRI BENI SHANKER SHARMA :
I will finish in just’ two minutes. As
1 said, this is a completely misunderstood
clause. It was only for the purpose of
taxing those persons who had artificially
formed joint families after 31-3-1965.
Having left them out, I do not think there
is any purpose in keeping their clause now
on the Statute Book,

Mr. Sethi is here, and perhaps he will
bear me out that it was as a sort of com-
promise that we had to agree to it. There
was no substance in it. 1 will still say
that by retaining this clause the tax effect
on the whole will be much Iless than what
was given by my hon. friends. !

So far as the rights of the members of
the joint family are concerned, the right
of throwing the individually-earned income
into the common hotchpot is a very old
ons and it shoulZ not be interfered with.
H.UF. is a socialistic institution and as
1 said the other day, it had so many
purposes of fulfilling the needs of society.
Therefore, it will be a great hardship on the
institution of Hindu undivided family.
Assuch I think we on this side as well
those on the other side represented by
Mr. Salve are one on this point; that is
unless and until there is a partition of the
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family,this provision should not be applied.
That s to say the income from the property
thrown in the common hotch-pot should
not be added to the income of the indivi-
dual unless and until there is partition of
the family.

I would, thercfore, specially draw the
attention of the hon. Minister to this
clause. This will hit hard not the big
businessmen, but the common people who
have an anxiety to make some provision
for their families. The whole House is one
on this point and I would request the
Minister to accede to this unanimons
demand. ’

SHRI VIDYA CHARAN SHUKIA :
This amended clause does not seek to
destroy the Hindu undivided family. Only
certain tax concessions that were given are
sought to be withheld by this amended
clause, The hon. Members who have been
labouring under the impression that the
Hindu undivided familyis going to be
destroyed by accepting this amendment
are not correct. This particular measure
that is being made is omly to effectively
plug the loophole which was very cffectively
utilised for the past two years to avoid
tax in a legal way.

AN HON. MEMBER : Rs. 10 lakhs.

SHRI VIDYA CHARAN SHUKILA :
Not Rs. 10 lakhs. I am talking of the
other cases where the properties were
transferred and than partitioned, That was
a way by which large scale tax avoidance
was effected. What Mr. Salve has indica-
ted and what has been indicated here is,
if the amendment is effective only to the
extent where the property put in them.
Hindu undivided family is ultimately
partitioned, what will be the effect. That
is one point. Another point is what will
happen if the property is put in the Hindu
undivided family and not partitioned, what
will be the effect of that. Therefore, the
point that the hon. Member has made out,
should be seen in this light. There, the
tax avoidance will be very little.
According to a study that has  been made
i1 a few cases for a particular  period, it
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does not really indicate an all-India trend.
We have had this matter examined. When
I studied this, many of the points menti-
oned by Hon. members also struck me and
I wanted to be sure that what we are doing
is correct. Therefor, I gotit examined
again and discussed it at great length with
the people who were responsible for draft-
ting it. I found that if the property which
is transferred to the HUF butis not
partitioned is not taxed at the hands of the
transferor, it will still keep the loophole
intact and it will be used for tax avoidance
in a fashion which will make this amend-
ment completely ineffective. When this is
not going to destroy the HUF, I do not
know why members should be so exercised
over this matter. It is only an attempt
to plug the loophole effectively. That is all
that is there about it. Therefore. I would
request the House not to accept any of the
amendments moved by Hon. members.

Mr. CHAIRMAN : Shall I put all the
amendments together ?

SHRI KANWAR LAL GUPTA i
Amendment No. 48 should be put [separa-
tely!

SHRI TENNETI VISWANTHAM :
Mine also should be put separately.

SHRIN. DANDEKER :  Mine also

should be put separately.

Mr. CHAIRMAN : I will put amend-
ments separately.

The question is :
‘Page 14, line 43,—
after “family” insert

“and where the converied property
has been the subject matter of a
partition (partial or total) amongst
the members of the family.”(48)

The Lok Sabha Divided



319 Taxattou Laws
Division No. 7]

Arumugam, Shri R. S.
Dandeker, Shri N.
Deo, Shri P. K.
Deo, Shri R. R. Singh
Goyal, Shri Shri Chand
Gupta, Shri Kanwar lal
Kothari, Shri S. S.
Koushik, Shri K. M.
Lobo Prabhu, Shri
Mukerjee, Shrimati Sharda

Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri R.

Basumatari, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhattacharya, Shri C. K.
Brahmanandji, Shri Swami
Chanda, Shri Anil K.
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chavan, Shri D. R.
Chavan, Shri Y. B.

Choudhary, Shri Valmiki

NOVEMBER 16, 1970

AYES

NOES

(Amendment) Bill
[ 17.33 hrs.

Parmar, Shri Bhaljibhai
Pramanik, Shri J. N.

Raju, Dr. D. S.

~ Ranga, Shri

Sapre, Shrimati Tara

Sen, Shri P. G.

-Sharma, Shri Beni Shanker
Sheo Narain, Shri

Somani, Shri N, K.

Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ghosh, Shri Parimal
Jagjiwan Ram, Shri
Jha, Shri Shiva Chandra

Kapoor, Shri Lakhanlal
Karan Singh, Dr.

Kedar Nath Singh, Shri

-Khanna, Shri P. K.

Kisku, Shri A. K.
Krishnan, Shri G. Y.
Krishnappa, Shri M. V.
Lashkar, Shri N. R.
Mabharaj Singh, Shri
Mahida, Shri Narendra Singh
Marandi, Shri

Mishra, Shri G.S.

320



321  Taxation Laws KARTIKA 25, 1892 (SAKA)

Nabhata, Shri Amrit
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Partap Singh, Shri
Parthasarathy, Shri P,
Patil, Shri Deorao
Pradhani, Shri K.
Prasad, Shri Y. A,
Raghu Ramaiah, Shri
Ram, Shri T.

Ram Dhan, Shri
Ramamurthi, Shri P,
Rana, Shri M. B,
Randhir Singh, Shri
Rao, Shri Jaganath
Rao, Shri Muthyal
Ray, Shri Rabi

Roy, Shri Bishwanath
Roy, Shrimati Uma
Sambhali, Shri Ishaq
Satya Narain Singh, Shri
Savitri, Shyam Shrimati

MR. CHAIRMAN : The result*® of
the divisions is t Ayes : 19; Noes : 78.

The motion was negatived

Mr. CHAIRMAN : I will now put
amendments Nos. 49, 50 and 51 of Shri
Kanwarlal Gupta to the vote of the
House.

Amendment Nos. 49 to 51 were put
and negatived.

Sen, Shri Dwaipayan
Sethi, Shri P. C.
Shambhu Nath, Shri
Sharma, Shri Yogendra
Shashi Bhushan, Shri
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Shastri, Shri Bishwanarayan

Shastri, Shri Ramanand

Shukla, Shiv Vidya Charan

Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.
Snatak, Shri Nar Deo
Swarn Singh, Shri
Thakur, Shri P.R.
Tiwary, Shri D. N.
Uikey, Shri M. G.
Verma, Shri Balgovind
Virbhadra Singh, Shri

*Viswanatham, Shri Tenneti

Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

Mr. CHAIRMAN : I will now
amendment Nos. 64 and 65 of Shri Lobo
Prabhusto the vote of the {House.

Amendment Nos. 64 and 65 were put

and negatived.

Mr. CHAIRMAN :1 §will now put

amendment No. 92 of Shri

Beni Shanker

Sharma to the vote of the House.

* Wrongly voted for NOES.

The following Members also recorded their votes.

AYES : Shri R. V. Naik, and Shri
NOBES : Shri Jyotirmoy Basu.

Tenneti Viswanatham;
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Amendment No. 92 was put and negatived.

Mr. CHAIRMAN :1I will now put
amendment No. 107 & 108 of Shri Dande-
ker to the vote of the House.

Amendment Nos. 107 and 108 were
put and negatived.

Mr. CHAIRMAN : I will now put

amendment No. 118 by Shri Salve to the
vote.

Amendment No. 118 was put and negatived.

MR. CHAIRMAN : Now 1 will put
amendments Nos. 123 and 124 by Shri
Tenneti Viswanatham to the vote of the
House.

SHR1 TENNETI VISWANATHAM :
Amendment No. 124 may be put separa-
tely.

MR. CHAIRMAN : Then I will put
amendment No. 123 to the vote of the
House.

The Amendment No. 123 was
put and negatived.,

MR.CHAIRMAN: Now, I am putting
amendment No. 124 to the vote of the
House. The question is :

Page 15,—
after line 22, insert—

“Provided further that the provisions
of this sub-section shall not apply in cases
where the converted property or any part
thereof has not been subject matter of a
Partition—total or partial amongst the
members of the family within five years
from the date on which the individual
converted his separate property into con-
verted property except in bona fide cases :

Provided further that the provisions of
this sub-section shall not apply to cases
where the converted property consists of
one residential house and its market value
does not excecd rupees one lakh and the
joint family consists of at least two male
members.”” (124) .

Those in favour may please say “Aye”
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SOME HON. MEMBERS : Aye.

MR. CHAIRMAN : Those against
may please say <“No"".

SEVERAL HON. MEMBERS : No.

MR. CHAIRMAN : I think, the “Noes"
have it.

SHRI TENNETI VISWANATHAM :
The <“Ayes” have it.

MR. CHAIRMAN : All right; those

who are in favour may please stand in
their seats.

ot forqdz @t ;& qowr faw
Far g1 a7 fefawa wior qar g Qv
fefasra mr arfed sk @ 4 &
& fog 78t Fgr ImT Fifgd

MR. CHAIRMAN : [ can adopt any
method.

st wew fagrd R ;g
1 gfewa & 1 741 @ ang w1 frae
T IR )

SHRI TENNETI VISWANATHAN :
You declared Amendment No. 123 as lost.
I accepted the voice vote. I want division
on Amendment No. 124,

MR. CHAIRMAN : I can adopt any
of these methods. I requested the Members
to stand in their seats.........

off faasiz &r : g, sy frafne
g A fer s |

aawfa #glea : ag Mg ATQ
TR

st srzafagrd ardy @ T o
30 BF 99 9T @3 g1 A1

e AT : ®oo H WY 43 AT
2199 161 g Fgr At § ¢

«Provided that, if in the opinion of
the speaker, the Division is unsiecessarily
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claimed, he may ask the members who are
for ‘Aye’ and those for ‘No’ respectively
to rise in their places and, on account be-
ing taken, he may declare the determina-
tion of the House. In such a case, the
names of the voters shall not ba recorded.’”
This is also there. Do you want division
on this Amendment No. 124.

SHRI TENNETI VISWANATHAM :
Yes.

MR. CHAIRMAN : All right. Let the
Lobbies be cleared......... Now the Lobbies
bave been cleared. The question is :

Page 15,—

after line 22, insert—
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“Provided further that the provisions
of the sub-section shall not apply in cases
where the converted property or amy part
thereof has not been subject matter of a
Partition—total or partial amongst the
members of the family within five years
from the date on which the individual
converted his separate property into conver-
ted property except in bona fide cases :

Provided further that the provisions
of this sub-section shall not apply to cases
where the converted property consists of
one residential house and its market value
does not exceed rupees one lakh and the
joint family consists of at least two male
members.”, (124)

The Lok Sabha divided :

Division No. 8 ] AYES [ 17.46 brs.
Arumugam. Shri R. S. Pramanik, Shri J. N.
Dandeker, Shri N, Raju, Dr. D. S.

Deo, Shri R. R. Singh Ranga, Shri
Goyal, Shri Shri Chand Sen, Shri P. G.
Gupta, Shri Lakhan Lal

Sheo Narain, Shrl
Kothari, Shri S. S.

Somani, Shri N. K.
Mukerjee, Shrimati Sharda

Vajpayee, Shri Atal Bihari
Naik, Shri R. V.
Parmar, Shri Bhaljibhai Viswanatham, Shri Tenneti

NOBES

Amjad Ali, Shri Sardar
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri R.

Basu, Shri Jyotirmoy

Basumatari, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhattacharyya, Shri C. K.
Brahmanandji, Shri Swami

Chanda, Shri Anil K.
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Chandrika Prasad, Shri
Chandrakar, Shri Chandulal
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K, R.

Ghosh, Shri Parimal
Horo, Shri N. E.

Jagjiwan Ram, Shri

Jha, Shri Shiva Chandra
Kapoor, Shri Lakhan Lal
Karan Singh, Dr.

Kedar Nath Singh, Shri
Khanna, Shri P. K.
Kisku, Shri A. K.
Krishnan, Shri G. Y.
Laskar, Shri N..R.
Mabharaj Singh, Shri
Mahida, Shri Narendra Siugh
Marandi, Shri

Mishra, Shri G. S.
Mukne, Shri Yeshwantrao
Pahadia, Shri Jagannath
Partap Singh, Shri

Parthasarathy, Shri P.

NOVEMBER 16, 1970

(Amendmem) Bill
Patil, Shri Deorao
Pradhani, Shri K.

Prasad, Shri Y. A.

Raghu Ramaiah, Shri
Ram, Shri T.

Ram Dhan, Shri
Ramamurti, Shri P.
Rana, Shri M. B.
Randhir Singh, Shri

Rao, Shri Jaganath

Rao, Shri Muthyal

Ray, Shri Rabi

Roy, Shri Bishwanath
Roy, Shri Chittaranjan
Roy, Shrimati Uma

Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sen, Shri Dwaipayan
Sharma, Shri Yogendra
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramanand
Shukla, Shiv Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Sinha, Shri R. K.

Snatak, Shri Nar Deo

Swaran Singh, Shri
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Thakur, Shri P. R,
Tiwary, Shri D. N.
Uikey, Shri M. G.

Verma, Shri Balgovind

MR. CHAIRMAN : The result* of
the division is : Ayes : 17, Noes : 76.

The motion was negatived.

MR. CHAIRMAN : The questionis :
“That Clause 16 standjpart of the Bill.”
The motion was adopte/.

Clause 16 was added to the Bill.

17.45 howrs’

HALF-AN-HOUR DISCUSSION RE :
IMPACT OF DRUGS (PRICES
CONTROL) ORDER: ON
PRICES:' OF DRUGS

ot waww qu (faet @) -
gAMfT A8y, IW F L OF ATE
T qg AfqF1T g 5 SyFrauy ) A%
3faa W ) zargat e, 3fe gk
g frag o Sgama A
quiqar 7 g TE F 1 ATTW  FAT
gzt @ 5 fae® am el W
TarEat M A 40 sfawa sarar @ ag
§ o] zafan Fa-graro s ¥ fog
Zars gifae H5AT wfeT & mt ¢ 1 A
FHIA I T, 1966 FY gAY fead
¥ #gr fF 17 gdwe g1 & 100 sfywq
¥ A%T 300 S a% AwT . SR IA
T (9 FH AT ATMRC | FA 7@
YA EAT A Tg 2 fF afeac ag @

(Prices Cout.) Order on 30
Drug Prices (HAH Dis.)

Virbhadra Singh, Shri

Yadav, Shri Chandra Jeet

Yadav, Shri Jageshwar

fae & TR ¥ & gia as &= 9|
W1 I & A F 912 Ao fam
IR GIFIX AT 9T &M ST, av
TN TG FUT T FT FIRT GBI
AT STaT BT g7 | T A a8 '9q7
A @ S99 A fadwaar
BT ATHAITE #1997 § — 2w fear,
Fhifs I T F 9 AF gAT
w0 a8 ¥ | 798 O FaT e faww
F AT FATAT § |

FER A G FET AR T
frm, a3 s offaiem, seafes
AR FAEgforT a1 fF 7 aeR Y AIgH
ar f& a1 =k fem, 7 dfgezw &1
AT A7 HR T AR F AT
q—FASTAS  FT WA A H Y
qaT &Y TG 1 A qg ga B e
AT FIFTT FIE T FS FARRRIT AR
giedz a0 Fedr W o9zg v @
NG T T ATST FT gHSHE gAT |
29 ITE FT FAFST AT TF FA! TG
T ] ) WIER A A ATST FiR &)
& I w5 faar, fgasr adiar 7
gar f& T 7ga qg a1 o7 gt
F Fad F9 0, A fasdy A §
Aaesi 2R e A figg 25 qde
Tz g S dRfeT &1 dgS @y
7@y { fqadt 4, 79 98 27 ¥ @
g} a3 IW faeet efafaedam

*The following members also recorded their votes :
AYES : Shri Beni Shanker Sharma and Shrimati Tara Sapre

NOES: Sarwshri K. Hanumanthaiya and M. V. Krishnappa.
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(= e A 7]

g fooelt ¥ Y 1 g3 A gy
4

IT a4 9 FARSET G W, @
I A U AR g fear fe A
1 argfas o I ST 1 F9% grew ?
19 a8 TE i Ag) @ ! gg uh
@ ¥ e fge frar & ag sgm
fi —Shameful spectacle of Government,
beating hasty retreat. 3gif® affax H

qg FT AT ! AT A =S
8 fFar

O A, T AQ A FF IO
fe, Tg A€ oF 1 @ T=AT @\
adrar ag gan % 5P Frewr § A
Fgdaatel F FAST Y a4 A | AW
Fgd &, § 7t Fgar AfFT ag e T=t
&, sTo &7 A g av gu g, @ §
it & QA FIOT AAY I 1 0E
@ g8 f oo § g s FT faav
AH T Fo Fo Urg Hag e WA
gt @t fr awwfeen ¥ &R g=@ @
F A% F1A Jed 9§ 1A HR gHF
flug@ @ ¥ @ ¥ T o <
feg) qgaa FRu ag § e & o
o fafieIy ag iR agi & &ed
Tadde ¥ g9 fafied & faw w7&
qidf g3w ¥ fog qar faa

wwafa wglan Xfen, s a@
¥ WE 91 g TI™ AT AT
am 3 § ar aw Afe TF 93y )
...... (zaaem)... LTS & fAfeR
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5t g o™ q| : #Y fod W
am agt fear 1 e & o g ) &
AMAHE Y W E1 WU WESE 78
f5 a9z & fafamy 3 R 3m
F7 ¥ fafted 3 fawr W oo
T & sww ¥ fag dar fmm
I O% 9T 991 @ 9% ag agw qiet
1 ey § 6 ag qoer easdaso
) AgY A qg afy @t F fmw
1 W 7 $AST wq 71 dfeww Swii
#T A g 7 a9d far T ag
gefigufagg &t ST § @re fan #ifs
s @@ F fa¥ 3o dwr =gl
T lgeees

SHRI PRABODH CHANDRA (Gur-
daspur) : I rise on a point of order. Sir,
there is no quorum in the House.

Mr. CHAIRMAN : The bell is being
rung. Shri;Kanwar Lal Gupta may resume
his seat,

Even now thereis no quorum. The
house stands adjourned till 11 A. M.
tomorrow.

17.57 Hors.

The Lok Sabha then adjourned _tili
Eleven of the Clock on Tuesday November
17, 1970 Kartika 26, 1892 (Saka).
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